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LOK SABHA DEBATES

LOK SABHA

Thursday, December, 4, 1986/
Agrahayena, 13, 1908 (Saka)

The Lok Sabka met asr Eleven of
the Clock

[MR. SPEAKER in the Chairl

MEMBER SWORN

SHRI M.Y. GHORPADE (Raichur)

ORAL ANSWERS TO QUESTIONS

[English]

Suspension of Shippimg Service
between pert Blair and Calcutta

*448. SHRI MANORANJAN
BHAKTA : Will the Minister of SURFACE
TRANSPORT be pleased to state :

(a) whether the shipping service
between Port Blair and Calcutta has been
suspended ;

(b) if so, the reasons therefor ;

(c) whether any alternative arrange-
ment has been made to run passenger
service from Calcutta ; and

(d) if so, the details thereof ?

THE MINISTFR OF STATE OF THR
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT) : (a) and (b) The
Passenger shipping service from Calcutta
to Port Blair has been temporarily
suspended till Dec. ‘86 cue to the very
low drafts in the Hooghly river.

(c) and (d) No, Sir. However steps
have been initiated to explore the possibi-
lity of using Diamond Harbour anchorage
as an alternative to Calcutta Port in the
lcng run.

SHRI MANORANJAN BHAKTA :
Though the hon. Minister is g3 good friend
of min:. he was n>t v ry kind while
replying to this question. The shipping
services betwe :n Calcutta and Port Blair
are a historic one, because right from the
beginning when Andamans were colonized
~——from ihose days——aad right from
the penal settlement days, the shipping
serv'ces continue to run til} date. Only in
1986 this time, it was found that water
draft was so less that the passenger services
could bot run. Not only that. Before
taking such a crucial decision, the Shipping
Corporation never bothered to discuss with
the Andaman & Nicobar Administration,
that this situation has come about, angd
what should be the aliernative arrangements
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for the passergeis—hcw will they come
from Calcutta. Everyone capnot avail of
the Air services. '

I would like to put some categorical
questions to the bon. Minister. There are
vessels that are petting into the Calcutta
Port now. I want to ask the Minister
whether similar DWT tonnage vessels like
Harsh Vardhan and M.V. Andamans have
been stopped or all other wvessels are
coming to Calcutta Port minus passenger
vessels playing between Calcutta and
Andaman : (b) Already the Shipping
Corporstion are getting water draft charged
before hand : In that case will ke kindly
tell us what was the comparative last year
and this year ? Ase the vessels coming
and going? He told about Andaman
harbour anchorage. What was the
infrastructure arrangement available for
passengers embar-kation and disembaraka-
tion in Dimond Harbour ?

SHRI RAJESH PILOT : I do appreci-
ate the worry of the Member of Parliament,
As a friend, he must take sometimes
unkind answer also. Every time if I give
a kind answer, then every one will take it.
But as a friend, he must take sometimes
unkind answer also. The Calcutta Port
has got a very peculiar sitoation and to
maintain that Port, we spent roughly Rs.
20 crores on the dredging itself. After the
monsoon, sOmetimes, the bed of the river
gets sand from silted ; and this time they
found that it was slightly mo e. So, from
the safety point of view, thzy took this
precaution and they thought that Vizag
was the nearest Port for the people to
come from Ranchi and other places. For
the passengers who come from Andaman
and Nicobar, the administration of
Andaman was consulted. They said some
of the passengers who are coming from
Andaman, they would like—instead of
Calcutta Port which is pot safc—to be
diverted to Vizag. So, this was considered
in cosnsul‘ation with the Andaman and
Nicobar administration. There was some
confusion with my information. We had
consulted the Andaman admin:stration, but
the hon. member says that they have not
been consulted. I will certainly look into

this aspect.
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l."ROF. MADHU DANDAVATE
Don’t do justice in consultation only.

SHRI RAJESH PILOT : No, certainly
not, Professorsakib. J will go into tbis.

SHRY! MANORANJAN BHAKTA
What was the comparative draft last year
and this year ?

SHRT RAJFSH PILOT : Normally the
maximum draught i« 24° on the Calcutta
Port. About last year T know. But this
time it has gone down in this particular
stretch of the river. I am reviewing the
situation., T had talked to the hon. member
before he entered the P:rliament House.
I will certainly "see thbat his problems are
solved.

SHRI MANORANJAN BHAKTA:
Though he has not replied fully to my
question T would like to know whether the
similar DWT tcnnes draught vcssels have
been stopping at Ca'cutta Port or only the
passergér vessels. This has not been
replied. However.I am now asking my
second supplementary that he has said
due to more siltation during November.-
December vesse's coming to Calcutta Port
have bcen suspended. Tn view of this, how
are you proposing to continue this service
in the entire year because lean months are
ahead—Januvary, February, March, April
and May -; these will he the lean months,
The water level will be much more reduced
then. That me:ns it will be a permanent
phenomenon and you will not be able to
run vessels to Calcutta Port ; if so, it will
be a very alarming situation. So, for
goods and passenger traffic and for all
other purposes, we are elready trying to
open another Port that Vizig 8o that it
facilitates p:ssencers from the other side.
That also we have:tarted. But thisjsa
very crucial matter. What is the draught
of MV Ardaman and what is the draught
of other vessels hke we have got two small
vessels ? Chola and Sentinel, whether
those ships can be diverted due to urgency
and whether the Minister is going to take
action on these lines,
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SHRI RAJESH PILOT : As for the
period he bas mentioned, the period
expected is to go up to the end of
December or 10th or 15th of Japuary.
During monsoon, we have no problem,
because during the monsoon the draught
increases. We are dredging on  this
particular portion and we are paying
attention and as the hon. Member has
asked about the lighter vessels, we are
trying smaller vessels. Because Andaman
and Akbar are slightiy hesavier, ihey carry
1500 to 1600, M.V. Andaman carries
roughly somewhere 750 passengers.

SHRI MANORANJAN BHAKTA : No.
Five hindred and fifty passengers are
carried by M.V, Andaman.

SHRI RAJESH PILOT : That is, they
must be the actual aumbsr of passengers,
but ths capacity is 750 passengers, from
to be precise, for the information of the
hon. Member. He may bz travelling, he
must have known the tickets sold on that
day.

SHRT MANORANJAN BHAKFA : 1
have bzen traveliing, all my life on that
ship.

SHRI HARISH RAWATYT . He i3 your
friend. You m st accept his advice.

AN HON. MEMBER : You are not
properly briefed by the Secretary.

SHRI SOMNATH CHATIERIJEE :

Let the Minister put the ques:ion and he

will answer.

SHRI RAJESH PILOTI : Anyway, we
are also spending, in case Calcuita Fort
silts, and our technical information is
there, we aie trying however to divert to
Haldia whica is 70 km from there. We
will make sure chat the people coming
from Aadamao and Nicobar do not suffer.

SHRI MANORANJAN BHAKTA : I
seck proieciion, S'r. 1 asked a question,
what is the draught of M.V, 4Asdaman.

AGRAHAYANA 13, 1908 (SAKA)
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PROF., MADHU DANDAVATE :
Twenty,
SHR1 MANORANJAN BHAKTA :

What is the draught of Chola and Sentinel ?

SHRI RAJESH PILOT : I do not have
the exact informaton what the draught of
M.V. Andaman and of these vessels he has
mentioned, is. I will supply the informa-
tion to the hon. Member.

PROF. MADHU
Hardly 20 feet.

DANDAYVATE :

SHRI SOMNATH CHATTERJEE: In
the inirial reply the hon. Minister referred
to the inadequacy of the draught and said
that it is the cause of the temporary
suspensioa of t1e service., Thean that does
not fit in with your Ranchi theory. That
is something else. You could have a
service from Aandaman to Visakhapatnam,
we do not mind. This is not the excuse
that is being given in your answer. If it
is a question of draft only, you say so.
You have not chosen to reply why the
other vessels which are mot carryiog the
passengers are able to come. This has
not come in your reply. I would like to
know whether it is due to the insistence
that there shouid be round 2.5 trips, and
that is why to facilitate and additional half
way jouraeys, one way journey, that this
has been causeq ; that this decision has
been taken. If there are two return
Journeys tae draught was adecquate, because
the umelag would be sufficient for the
purpose of making two round trips, because
you bave decided 2.3 that causes the
difficulty. Before you iook that decisioa,
yon did pot consult anybody. Why the
Apdaman and Nicobar Governmcot, and
west Bengal State Government, were not
consuiled and the Shipping Corporation of
India, they were really compelled tv take
this action because of the non-cooperation
of the Caicutta Port Trust. The Govern-
ment of India and the Port Trust took a
decision and foisted 1t on tac Shippiog
Corporation and they bad (o take &
decsion,
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I waot to know whether that is the reat
cause and not the draught or the Ranchi
people. Is it a fact that the Shipping Cor-
poration of India itself suggested that they
are in a position to run the service from
Ha'dia to Andaman and whether that
recommendation of the Shipping Corporation
of India has been rejected by the Calcutta
Port Trust, the present Chairman of the
Calcutta Port Trust, and if so, I would like
to know whether the Government of India
would like to look into the matter, whether
Haldia can be an alternative po-t during
the Jean mouths and what steps you are
taking to bring Diamond Harbour as an

alterpative ?

[Translation}

MR. SPEAKER : I am reminded of
Julius Caesar’s woids ;

[English]
et tu, Brute.

SHRI SOMNATH CHATTERIJEE : I
am the Pre ident of the Union. I have to

go to the pcople.

The Shipping Corporation says, ‘““What
can we do, it is the CPT decision.”” CPT
gays it is Delhi decision and the Minist.r
is governed by whem, I do not kncw.

You p'ease ccme there once, we shall
entertain you aid yoa s:e for your:elf.
You wll be most welcome :he e.

SERI RAJESH ?ILOT : So far as the
first pat cf the quest'oo -i3s co~cerned.
what my logic says and what I fcel about
it I cannot be wvery correct cn this—is
that there are separate criteria for
passenger sbhips and secparate criteria fcr
cargo ships. 1 would not be authentic on
this. But these arc the facts.. I think,
normally a passenger ship bas more
technical requirements like draught and
owner things which are not required for

DECEMBER 4, 1986
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cargo vessels. (Inferruptions) 1 just said
that this could be one of the reasons.
Before this thing came upto me I did
appreciate that if vessels could be brought
to Haldia, as the bon. Member has pointed
out—on the same line we have today
itself asked them—that given the traffic of
cargo to be manipulated and to be
accommodated at Haldia, it should be
done but the people from Andamand &
Nicobar should be given priority. So, on
this we are on the job. About the real
cause, whether it is because of SCI and
other people, you have better information.

Break Down of Cranes at Kandla Port
+

*449. DR. V. VENKATESH :
SHRI ATISH CHANDRA
SINHA :

Will the Minister of SURFACE

TRANSPORT be pleased to state :

(a) whether the Kandla Port Trust had
placed orders for supply of three heavy
cranes to ac Indian firm having collabora-
tion with a foreign company a few years
back ;

(b) whether one of the three cranes
which was on test operation broke down
due 10 technical deficienciea on or about
12 June, 1986 ceusing injury and
damage ;

(c) if so, the fac's thereof ; and

(d) the remedial steps proposed 2

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT) : (a) Ye-, Sir.

(b) and {(c) On 12 h June, 1986, when
the crane was teirg operated by the
persopn:l of the ccntractor in charge of
zr«ction of the crance, a part of the crane
sustained some damage. No iojury was
caused to any person. According to
preliminary reports, the mishap occurred
because of attempts by the personnel of
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the contractor to lift weights beyond the
designed capacity of the crane.

(d) The mishap occurred before the
Port Trust has taken over the crane from
the contractor. He has agreed to replace
the damaged jib of the erane.

DR. V. VENKATESH : Accident again
occurred of a crane manufactured by the
M.A.N. of West Germany and its Indian
Collaborator, M/s WMI, Bombay on or
about 12th June 1986 at Kandla Port
when the boom fell down due to want of
proper technical design. These firms are
totally incompetent to build up such heavy
cranes and earlier also the designs provided
by the above German based firm failed to
meet approvai every where in the world
Market. But in India these fir.ns bave
been getting orders after orders from
different Governmeat departments like
Port Trusts and public sector undertakings
like Neyveli, etc. because they have sweet
relations with officials. Likewise l.st
week also I have raised a simtilar question.
Their bucket wheel excavators also failed
to perform itself due to want of proper
technical design and Government officials
provided a lame excuse like human failure.
I tell you that officials were suspended in
that line.

MR. SPBAKUR : You are reading it
to me.

DR. V. VENKATBSH : No, Sir. This
is a very important thing, The court of
law in Madras exonerated them and did
no: fiad any amount of lapse on their
part, It is proved beyond doubt that a
conspiracy was hatched between senior
management officers of NLC and these
two firms.

MR. SPEAKER : You put the question
now.

DR. V. VENKATEBSH : I am putting
the guestion. These two combine have
joined hands with various port trusts
authorities t0o provide such cranmes in the
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A congpiracy has been hatched.
Therefore, I am asking a question whether
the Minister is aware that similar
accident bad occurred in Neyveli of the
machines that were supplied by M.A.N.
of Germany. If so, what action Govern-
ment is going to take against the.c
people ?

SHRI RAJESH PILOT : I wish the
bon. Member had framed his question in
this maooer and I would bhave replied all
these questions which he has asked now.
But he has simply asked the question
whether an accident had taken place or
not, whether any injury bhas been caused
to the pecople or not. All these I have
replied in very clear terms,

DR. V. VENKATESH : There is a
conspiracy. Tke boom fell down.

SHRI RAJESH PILOT : I am of the
opinion that hon. Member feels that this
firm is not of good reputation and this
firm bas manipulated aad all that, If he
puts such a question, I will reply to him
all these thiigs. Bverything has beer
aone as per procedure, (Interruptions) ¥ou
put a question, I will reply coirectl:
whether it is a good firm or a bad firn
and what records we have. We will give
the full answer.

DR. V. VENKATESH : Sir, bhe i
following the same footsteps as M
Vasant Sathe did. Shri Vasant Sathe als
said the same thing. 1Itis a very bad firo
Sir, I am telling you.

MR. SPEAKER : I cannot force hir
to follow you.

SHRI SOMNATH CHATTERJEE:.
timely warning has been Biven, Sir.

MR. SPEAKER : But I assure that
will not force him to follow him.

DR. V. VENKATESH : Sir, I want
to knaw what immediate action is b
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prop-ted against the conmspiracies between
the Gavernment officials and the officials
of the Departments or the public sector
undertakings. [ wanted to koow the
categorical answer.

SHRI RAJBSH P(LOT : Sir, I must
repeat my request to the hon. Member
that if he feis thit something has been
really manipulated and soms conspiracy is
there, he should write to me a letter and
1 will give him comp'ete details. But the
guestions wh:ich he has asked, I cannot
give any answer to those. What he has
acked is whether any injury was caused
and I said "No’. I bave said that with the
crzne which was of three—tonne capacity,
the labour of the contractor has lifted
more than three tonnes. So, the jib portion
of the crane has damaged. These are all
the question: he bas asked and to which I
have replied.

DR. V. VENKATESH : What remedial
steps khave you taken ?

SHRI RAJBESH PILOT: Remedial
steps are not for me to take. Let me
complete, Sir. The cranes were a part of
the contract for the sixth cargo berth at
Kandila Port. These were with the
contractor. We bhave not still accepted
them. fHe has not supplied them to us.
If we accept them and then this thing
bappens, it is a fault of the QGovernment.
The contractor himself is testing them and
he bhas not given th=m to us. So, it is
the contractor’s job, it is the centracter’s
responsibility. We arc not involved till
we accept them. We have not accepted
any crane yet,

DR. V. VENKATESH : Have you
made apy enquiries against those fellows ?

SHRI RAJESH PILOT :
delayed the delivery.
penalty. Whatever is provided under
the rules and regulations, we have
penalised him for that , . . . (Interruption)

He -"has
We bave put the

MR. SPEAKER : That is all right. No
FUL Liig COMMOntary NOw,
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SHRI ATISH CHANDRA SINHA :
Sir, it seems that the fault lies not with
this company M AN. and the Bombay
firm called WMI, but the fault lies with
the contractor’s people. But, Sir, unfort-
unately. as has been pointed out by the
questioner, these companies have been
supplying cranes to other Government
undertakings like Neyveli Lignite Corpor-
ation and others and the same thing has
happened there also causing injury to
many people. Therefore, I would like
the hon. Minister to investigate deeply
into the factors of this mishap of this crane
supplied by M.A.N. and WMI of Bombay
breaking down everywhere, and take
serious steps. I would also like to koow
from the hon. Minister whether the other
Port Trustx have also given orders for
cranes to this company and if they bave
given orders to this company, since this
company has s very bad reputation, I
would request him to find out whether
these orders should be cancelled or not,

SHRI RAJESH PILOT : Sir, it isa
good suggestion. If I find any other port
has placed orders with them, 1 will go and
check up today personally what is their
reputation. If they have been doing this,
we will black list them. We will not allow
them to be involved in the business with
our depertment. As far as the Department
is concerned, whatever penaliy we could
put on then’, we lave already put but
for future business we will certainly keep
in view your suggestion,

DR, DATTA SAMANT : Sir, as per
my knowledge, this firm of Bombay is
doing lot of underhand things and they
are supplying number of machines to the
Government. Actually, it is just negr my
residence Matunga.

MR. SPREAKER : He will supply the
information.

DR. DATTA SAMANT : That is why
1 say that the hen. Minister should take
prompt action, whatever it is.

SHRI RAJBSH PILOT : Sir, 1 will
take all underband information from Datta
Ji and teake action against them.
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MR. SPRAKER : Stri Anadi Charan
Das~—Absent

Shri Basudeb Acharia=—~—Absent
Shri Mahendra Singh.

Shri Mahendra Singh : Question No.
452,

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
& SPORTS AND WOMEN & CHILD
DEVELOPMENT IN THE MINISTRY OF
HUMAN 'RESOURCE DEVELOPMENT
(SHRIMATI MARGARET ALVA) : I am
sorry, Sir, 1 was looking at the other
question’s answer.

MR. SPBAKER : You were looking
only on the question or somebody else ?

[ Translation)

Complaints Against Nehru Yuovak
Kendra Shivpuarl

*452. SHRI MAHENDRA SINGH :
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether Government have received
complaints about the functioning of Nehru
Yuavak Kendra, Shivpuri daring the last
three sears ;

(b) if so, the nature of these com-
plaints ; and

(c) the remedial steps takea or
proposed to be taken in this regard ?

[English]

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
& SPORTS AND WOMEN & CHILD
DEVELOPMENT IN THE MINISTRY OF
HUMAN RESOUKRCE DEVELOPMENT
(SHRIMATI MARGARET ALVA) : (a) No,

Sir.
(b) and (c) Do not arise.

AGRAHAYANA 183, 1908 (S4K4)
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SHRI MAHENDRA SINGH : The
answer given is very strange. I had
already forwarded compleints with a
covering 'etter to Shri K. C. Pant, when he
was the FEducation Minister. I do not
know how the hon. Minister 'has’F oot
received the complaints. Anyway, I will
fend you copies of those ‘complaints
again.

The general complaint in my Con-
stituency is—the workers of ail the
political parties and social workers told
me that mos* of the activities of the
Nebru Yuvak Kendra, Shivpuri, are on
paper only. There is no public participa-
tion. T shall be grateful if you kindly
enquire into it. I will send you’lthe
copies of complaints,

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : He will also try to dig it out.

SHRIMATI MARGARET ALVA : I
will certainly look into them. I am sorry
this bas not yet come to my notice. I w:ll
certainly look into it and reply to
that.

SHRI P.V. NARASIMHA RAO : He
has provided a clue that it bappened in
Shri K. C. Pant’s time.

SHRI Y.S. MAHAJAN : | have such
complaints about Vouth Kendra from
Maharashtra. Complaint has come from
Jalgaon from where I come.

SHRI P.V. NARASIMHA RAO : Bven
about the place the question has been
asked, they have not received representation
We have to dig out one or two years files.
Mean while he has kindly promised to
8ive us copies. So, I do not think we can
80 oo to other places.

MR. SPEAKER : Mr. Guraddi, are
you also 8 Member of the Youth Club ?
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SHRI S. M, GURADDI : I am asking
Shrimati Margsret Alva [ about Yuvak
Keadra in Karnataka,

(Interruptions)

MR. SPEAKER : Have yYou given

notice about it ?

SHRI S.M. GURAODI : No.

SHRIMATI MARGARET ALVA : ]
could not understand his question.

MR. SPEAKER : Please put the

question in Boglish.

Deemed University Status to Birla
Institute of Technology Mesra

+

*453. SHRI RAMASHRAY PRASAD
SINGH :
DR. SHDHIR ROY :

Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased

to state :

(a) the reasons and objectives for
which Birla Institute of Technologv, Mesra
has been given the status of ‘‘Deemedo

to be University” ;

(b) whether there have been complaints
of mismanagement and malpractices
against the lnstitute ; and

(c) if so, whether these complaints
have been enquired into before deciding to
given it the swmtos of ‘“‘Deemed to be

University® ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P. V. NARASIMHA
RAO) : (a) to (c) A statcment Eiving the

joformation is given below,
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The University Grants Commission Act
empowers the Central Government to
notify on the recommendation of UGC,
any institution of higher educatiom other
than a unjiversity and deemed to bea
university institution. According to the
guidelines laid down by the UGE, an
institution which is doing work of a high
academic standard in an eac:demic fleld
could be considered for grant of the
status of deemed to be a university to
enable it to develop ideals belonging to
higher education and research. The
proposal of Birla Institute of Technolegy,
Mesra was considered and on the advice
of the Commission, the Institute wap
notified as an institution deemed to bea
university under the UGC Act.

2. The complaints regarding the
malfunctioning of the Institute were
examined by a cammittee appo:nted by
the UGC to consider the proposal of the
Institute for declaring it as a deemed
university. After taking an overall view,
the UGC Committee observed that the
cumplaints have little substance and the
functioning of the Institute is, by and
large, along the right lines.

[Translation]

SHRI RAMASHRAY PRASAD
SINGH : Mr. Speaker, Sir, through you I
want to know from the thon. Minister how
much of exemption has been granted and
to which companies of the Birla Group in
the name of conducting research work in
the Birla Institute of Technology, Mesra,
in Ranchi ?

SHRI P. V. NARASIMHA RAO :
This question has no connection at all
with the main question. You have asked
a question about the ‘Deemed to be Uai-
versity’ and I bave made a statement én
that regard. This supplementary does not
arise out of that.

SHRI] RAMASHRAY PRASAD
SINGH : In the sccond part of the Ques-
tion, I have asked about ¢he complaijnts of
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malpractices ? You may see part (b) of
the question. What does the term ‘mal-
practices’ mean about which it has been
said that the complaints regarding ‘Mal-
functioning’ have been ezxamined.

[ English]

MR. SPEAKER ° Mismanagement and
malpractice.

[ Tvansiation)

SHRI  RAMASHRAY PRASAD
SINGH : So malpractices come under it.
The company is granted tax-exemption on
the basis of a Department which is non-
existent and this is malpractice. We

challenge it.
MR. SPBAKER ¢ You may put this

question to the Finance Ministry. It wili
rveply.
SHRI RAMASHRAY PRASAD

SINGH : This question is connected with
my original Qquestion, They should ask
this frow the Finance Ministry.

MR. SPEAKER : You put a question
to the Finance Mibistry, we shall get that

replied.

SHRI RAMASHRAY PRASAD
SINGH : Is the hon. Minister aware of the
fact that there is Do Chemieal. Department
in the Birla Institute conducting the study
of chemicals and that no teacher has been

sppointed for that purpose.

SHRI P.V. NARASIMHA RAO : 1
want to inform the hon. Lfember that
whenever the question of .giv:ng the status
of ‘Deemed to be University’ comes up,
the University Grants Commission .d.ea]s
with all such matters and al! such decisions
are taken care of by this organisation.
We referred the matter to i.t and as!:ed for
its opinion. The Commission appointed a
committee for this purpose which .w.ent
there for investigations and after examining
everything, it observed that' there is no
sgbstance in the complaints received
earlier, and, therefore, there should be
no objection in granting it the status of
Deemed to be Uniyetsity. And then we

;ﬂmed it;
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SHRI RAMASHRAY PRASAD
SINGH : Mr. Speaker, Sir, there is a
point. . ,

SHRI P.V. NARASIMHA RAO : Sir,
I will provide him.

MR. SPEAKER : You may,
would be no restriction on that.

There

[English]

SHRI K.S. RAO : Sir. the Regional
Engineering College, 'Warangal, is an
institute which has produced more number
of Ph D»s. and is 2 well-established organi-
sation for the last 27 years with quality
product that has come up, which is accepted
nationally and internationally., I just wish
to know from the hon. Minister vhether
that Engineering College bas asked the
Ministry to accept it as a ‘deemed Uni-
versity’ and if the Ministry is going to
accept it or not.

MR. SPEAKER : I do not think so.

SHRI P.V. NARASIMHA RAO : Sir,
very recently the Principal came to me
and gave some papers. I would like to
assire the hon. Member that we will follow
exactly the same procedure in the case of
REC, Warangal also.

Scrutiny of Accoumts of S{hipping
Corporation of India by Expert
Committee on Public Enterprises

#454. SHRI RAM DHAN : Will the
Minister of SURFACE TRANSPORT be
pleased to state :

(a) whether an expert Committes on
Public Enterprises headed by a Planning
Commission Member had gone into the
accounts of the Shipping Corporation of
India for the period 1975-80 ;

(b) if so, the findings of the Com-
mittee ; and

(c) the remedial action taken or pro
posed to be taken in the matter ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT) : (a) Yes, Sir.

(b) and (c) : A statement is given
below,
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Statement

(v) & (¢) The major findings of the Committee and action taken thereon are
indcated below :—

Sl
No.

Findings of the Committes -

Action taken

1.

4.

Bxisting cost control and finan.
cial management systems should be
thoroughly reviewed and modified
s0 that the controls and management
systems make the operations of the
company more efficient and Jless
costly.

The ratio of operating costs to
operating earnings; which shows
progressive increase, should be care-
fully watched so sas to continuously
monitor all ttems of operating costs
with a view to introducing stricter
control on such costs as well as
effective, quicker and more efficient
turn around of the company’s ships.
There are other areas also where
costs can be controlled through
improved management efficiency.
All such areas should be explored.

Shipping Corporation of India
should exercise its judgement much
more carefully, in future, before
acquisition of new vessels 8o as to
avoid recurrence of major errors in
capital purchase dccisions mani-
fested in the purchase of OBOs and
VLCC:s in the past.

Shipping Corporation of India

SCI has taken number of cost control
measures which include setting up of centra-
lised bunker cell tc procure various grades
of bupkers at competitive market rates,
selection of fuel efficient engines for new
buildings, and modifications o existing
ships. wherever possible, periodic revision
of arrangements for srevedoring and other
cargo handling at various ports, computer
based tracking and control of inventories, i
mproving turn round time. and minimising
stay at ports, Sstream-lining procedure for
undertaking repairs and survey of ships,
development and implementation of planned
maintenance system and spare patts control
system, regulating procurement, supply
and consumption of stores.

All fresh acquisitions by Shipping Cor-
poration of India are Scrutinised very
thoroughly before taking a final decision.

This is being monitored continuously by

should take urgent and recgular Shipping Corporation of India and all steps

action in dedt collections.

are taken to recover outstanding dues,
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S\ Findings of the Committee Action Taken

No.

S. Computer facilities should be utilised Shipping Corporation of India is In the
so that Shipping Corporation of process of acquiring a modern 4th generas
India’s cargo bookings in the liner tion computer.
operations as well as other aspects
of management decision making
could be improved through the
computerised information system.

6. Shipping Coiporation of India 2 out of 6 large combination carriers and 6
Management should make a small and medium  size combination
thorough reassessment of the com- carriers have been disposed off. One large
bination carriers and try to dispose vessel is being used as dedicated storage
of the uneconom'cal combination tanker in the off shore oil field, and the
carriers, remaining 3 are used for the Indian oil

industry.

7. Shipp'ng Corporation of India which Shipping Corporation of India is at present
is a commercial organisation should reimbursed 80% of the losses en main-
be compcensated by the Government !'and-Andaman, Mainland-Lakshadweep and
if anv non-commercial operations are Konkan services (which came to it onm
undertaken by it at the instance of merger of Mogul Limne Limited) during
the Government. Shipping Cor- those years in which Shipping Corporation
poration of India, in its turo, must of India incurs overall loss in its opera-
ensure that the operations are run tions On Haj service (which also came
economically with strict observance to Shipping Corporation of India on merger
of effective management efficiency, of Mogu! Line Limited with it), however,
cost control and cost reduction. Shipping Corporation of India is being

reimbursed 1009 losses. The formula of
reimbursement was reviewed by the
Government earlier and it was decided
not to effect any change.

8. The Commereial Divisions should be Shipping Corporation of India has adopted
strer.gthe ned, marketing efforts aggressive marketing strategies to improve
intensified in both liner and tramp its market share.
trade and modern marketing strate-
gies should be evolved which would
replace loss making operations by
profitable ope ations

(Zranslation] diverting their capital from the shipping

SHRI RAM DHAN : Mr. Speaker, Sir,
it is evident from the details presented by
the hon. Minister in the House that the
Shipping Corporation of India is suffering
from mismanagement in every sector due to
which it is incurring continious losses. At
present, other countries of the world are

industry to electromics, If this industry is
set up in India, moch profit can be earned.
But as there is so much of mismanagement
in the cost and other sectors, the industry
is incurring losses.

SHRI RAJESH PILOT : Sir, the hoa.
Momber mainly wanted to know about the
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recommendations of the Expert Committee
get up by the Planning Commission.

SHRI RAM DHAN : It has said that
the Shipping Corporation Is running ata
losses.

SHRI RAJESH PILOT : The hon.
Member says that the Shipping Corporation
is incurring losses because of mismavage-
ment. The Shipping Corporation has Dot
been incurring as much losses as the com-
panies of the other countiies of the world.
If you look at the shipping industry and the
shipping busioess you would know that

[English]

It is in recession all over the world and
developed countries are supporting and
giving subsidies to the shipping industry
just to maintain that, But our shipping
industry has done much better than others,
but still oot to the satisfaction in the sense
that we are in profit. We are in lossin
some of the sectors.

{Translation]

We have taken steps to provide support to
the Shipping industry. So faras the S.C.IL.
is concerned, I am not aware if the previous
figures are available with you or not but it
bas incurred losses this year.

SHRI RAM DHAN : The hon.
Minister’s reply is like this that if the
people of other countries die of bunger our
people should also undergo the same suffer-
ing. ~ As the Shipping industry is incurring
losses in other countries the same should
happen in our country as well.

I would like to ask the hon. Minister as
to whether the ships of the Shipping Cor-
poration of India are going to be repaired
by setting up of dry docks. It has been
said just now that there has been a great
shoriage of dredgers in some ports for quite
a long time and the Government should
come forward to meet this shortage. What
steps are being taken for that? Is the

DRCEMBER 4, 1986

Oral Answars 24

Government planning some other types of
measures as well to offsct the losses being
incurred ? The details in regard to the
recommendations of the Committee have
also not been submitted properly. In
Japan repair is done in dry docks or other
types of docks away from the shippiog
dockyards and money is earned in this way.
I want to know whether the same method
can be adopted here also so that losses may
be made up ?

SHRI RAJESH PILOT : Mr. Speaker,
Sir, the hon. Member kas asked two
questions. One question is regarding the
dredgers in the ports and the other is regard
ding the dry docks under the Shipping
Corporation of India. Most of the dry
docks are our own and are situated within
the Shipping yards. One dry-dock was
under private ownership of M/S Exhorts in
Bombay. That has since been remove-
from there. It is our endeavour that
maximum oumber of public sector ships
should be repaired in our own ship-gards.
The Government has ships belanging to the
Shipping Corporation as well as to other
public sector enterprises. As regards the
dredgers; these are available in all the ports
and whether those are not available, the
dregding work is undertaken by the Dredg-
ing Corporation of India which is a Puablic
Sector Organisation. Hence the Govern-
ment is aware of both the points raised by
the hon. Member. 1 bave given the ex-
ample of the shipping industry because it is
an international industty, The shipping
industry has to compete in the internatiounal
market in the matter of transportation. In
order to compete with those foreign ships
which transport cargo at cheaper rates, our
shipping corporation has to come to the
same level. Hence, we have to take care
of the international market while competing
with the foreign companies and that is why
1 had referied it to the international
industry.

[English]

SHRI MURLI DHORA : In the report
of this Committee it has been stated that
the Shipping Corporation shousd be very
careful about the acquisition of new vesscls.
The hon. Minister just said, due to glut in
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the shipping business In the iaternational
market, there is a steep fall in the inter-
national prices of wvessels. I have been
told that tenders for acquiring new vesseis
for the Shipping Corporation have been
sibmitted. Bven after the teaders arse
closed, there is a further fall in the prices
of vessels. [ would like to know from the
hon, Minister, whether he will consider,
instead of buying the wvessels, if they are
available on long-term hiring charges, taking
them on hire basis rather than buying
them.

SHRI RAJESH PILOT : Because the
Shipping industry is in recession, we would
like to take advantage of this and build up
our shipping industry during this period.
That is why, some of the proposals which
the hon. Members have made are under
consideration and we have appointed a
small commitee under the D.G., Shipping
which will look into all these aspects,
keeping in view the interest of the nation.
Th.: offer which the hon. Memb:r has
mentioned, if it comes to me, I would
certainly consider this, keeping in view the
national interest.

Manufactare of human Diployed Cell

Vaccines
+
*45s. SHRI BRAJAMOHAN MO-
HANTY :
SHRI SANAT KUMAR
MANDAL :

Will the Minister of HEALTH AND
FAMILY WELFARE be  pleased to
state :

(a) the average number of deaths in the
country due to rabies ;

(b) whether Government have any
proposal for revamping precautionary
measures and if so the details theceof :

(c) whether human diployed cell
vaccines which are the most safe for treat-
ment of rabies, are not being manufactured
in India and are being imported from West
Germany and Fraance ; and
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(d) whether Government have any
proposal for manufacture of human diployed
cell vaccine in India and if so, the detils
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR.
DE): (8) There is no reliable data about the
average number of deaths in the country due
to rabies. The average number of reported
deaths due to rabies as gvailable with the
Director General of Health Services varies
from 600 to 700 per year. This. however,
appears to be an under-estimate.

(b) The measures taken so far consist
of a National Canine Rabies Control
Programme under the Ministry of Agricul-
ture and inrceased production of anti-
rabies vaccine by the Union Government
and the State Governments. In addition,
the Civic bodies in urban areas also imple-
ment the Canine Rabies Control Programme
under their own regulations.

(c) Yes, Sir.

(d) Manufacture of tissue culture rabies
vaccine on a trial basis has been taken up
at the Pasteur Institute of India Coonoor.

SHR1I BRAJAMOHAN MOHANTY :
Sir, what is the total need of the Human
Diployed Cell vaccines in the country and
what is the total import, I would like to
know from the Minisier. The human
diployed cell vaccines are the most safer
treatment of rabies. How much of this
quantity is being imported and whbat is the
meed assessed in the country ? Has the
Government of India reccived any demand
from the States and Union Territories about
their need ? What is the process of their
distribution ? Or, are we supplying stocks
whatever needed by the States and Union
Territories ? Has it come to the notice of
the Governmen: of India that certain bos-
pitals are always going without vaccines ?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
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WELFARE (SHRI P.V. NARASIMHA
RAO) : About the vaccines, I recall that a
similar question was asked and answered
in this House. There are two cousidera-
tions. Oneis the safety factor and the
other which is equally important, is the
cost factor. Now we are, at the moment,
administering 40 million  mlli-litres of
nervous tissue inactivated rabies vaccine and
this is taken from ~goat. This vaccine is
utilised in immunising mors than 5 lakh
animal bite cases every year as a post-
exposure immunising agent. This is being

produced in the country at the moment and

we are seif-sufficient in it, It is being
produced at 12 produciion centres, The
incidence of neuro paralytic accidents is
associated with this vaccine. Thre¢ is
some risk here. RBut the risk is not so
much as to drive us to the other vaccine
which is about many times more costly than
this vaccine.

The question of cost has become very
very important and I bhave informed the
House that if we do 1ot use the pretent
vaccine uatil such time as we are able to
produce a more effective, safer vaccine
for almost the same price, we would
be leaving out many of the patients,
many of the persons who would be
bittea by dogs. Thais Kkind of switch-over
is not done over-night, Oa the other hand,
we have oow set up a pilot project for the
production of tissue culture of ARV  waich
is again a ditfcrent thing, and which is
almost equaliy fafe as the vaccine which we
are imporung but it costs much lese.

Now we expect that by 1990, we will
be abie 10 p.oduce abou! one lakh doses of
the vaccine and thea we will bave (o see
as a resuit of wae priot project, whether we
can afurd to go 1m for a iaiger dose or
larger production of this vaccine, But the
ila i1 aod ulimate soiudoa is to see that the
[ay.es comes towua radher than bhaving a
co. pelition iu producsion of vaccines while
th ecabies goes and he vaccine goes up.
‘The process which we would like to jatrate
15 abreak of wmis vicious circle. We will
have to taKe otner measurss. For instance,
uuder ae¢ Agricuaiturs Ministiy they have a
piogfanme. Ibe piogramme is good i

wavll, Bui prooably they have nov been
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able to flad funds for it to the extent
necessary. So we will have to talk with the
Agriculture Ministry. We do not want to
duplicate the effort, But we would like to
talk to them. We would initiate a discuse
sion with them and see how this vicious
circle can be broken.

SHRI BRAJAMOHAN MOHANTY @
The hon. Minister has said altogether a
different story. What is the total import
of vaccines from Wasst Germany and the
process of distribution in Delhi ?

SHRI P.V. NARASIMHA RAO:
Around 2,060,000 doses were released in the
country durirg 1984 and this was what was
imported.

About the supply, there is a method of
supplying this vaccine. This is a regular
method. The DGHS looks ufter that. If
the hon. Member wants ail the details of the
method, I can give him. But generally all
the vaccines, medicines etc whatever are
supplied from here, follow a pattern which
is well set,

SHRI BRAJAMOHAN MOHANTY :
Government admits that cbere is no reliable
data. May I know whether any steps are
taken to have iccurate data of deaths due
to rabies ard whetker any coordination is
there in between the program ve undertaken
by the civic body for 1mplementing the
rabies control programme and whether there
is any coordination anywiere at the
Government of India level, State Governe
meunt level or uiban tevel.

SHRI P.V. NARASIMHA RAO : About
slatistics and data, the availabit:y of data,
this has been our difficulty throughout. We
have severai sources, the sources from which
lhe Duecior General o1 Health Services
gels the information. According o that
information, there are only 600-700 deaths
per year., We feel, after having verified
from some other sources, in fact, 1 was
looking in:v it myscli personally, aud | am
convinced that this figure 1s a gross under-
estumate. It cannot De less than ten
thousand io any case. But I cannut give
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you any more accurate figure except to say
that this i3 a gro®s under-estimate. We
have been irying to get reliable figures ;
but we have not been able to do o because
from the State Governments whatever
figures come, are not fourd to be as accu-
rate as one would wish them to be. From
the hospital sources ard other sources
whatever figu ez come, they are of a diffe-
rent magnitude. So, It bas not been
possible for us to get the accurate figures,
except figures of attack and cure from the
hospitals. ' There are cases where hospital
do not come into the picture at all. So,
whenever a question like this arises, I am
rather helpless in the matter because I am
not able to cite the accurate figures.

SHRI BRAJAMOHAN MOHANTY : I
would like to know whether there isa
coordination programme.

SHRI P.V. NARASIMHA RAO : That
js what I was submitting Sir. There is
already a programme which is being imple-
mented at the field level and the municipa-
lities are being encouraged.

[ Translation]

DR. CHANDRA SHEAKHAR TRI-
PATHI : Mr. Speaker, Sir, the hon,
Minister has just now said that this matter
ghall be considered keeping in view the cost
and safety of this vaccine, However,
according to my iiformation refrigeration
facility is not availablz in the Tehsil bead-
quarters in which the Governmeat has made
arrangements for its storage and that is
why its effectiveness gets decreased to a
great extent. Again, cold boxes are not
available at the airport for sending them
from Delhi into the interior.

[English]

The efficiency of the drug is actaally
decreasing and that becomes inefficient even
after the quanmtity 1lcvel being upto the
demand. Therefore, I would like to know
from the Hon. Minister what is going to be
done in this regard, so that the efficiency of
the drug may be maintianed and restored.
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SHRI P.V. NARASIMHA RAO : The
programme as it is implemented by the
Agriculture Ministry has all these things
built into it. 30 Rzbies Control Units have
been set up in different states and union
territories of the country. PBach unit is
van, a refrigerator
and storing vaccine and equipment for
catching stray dogs. If this is not adequate,
we will have to look ‘nto it. 1 feel this is
not adequate, because from the amount
they have been able to spend over the years
for this prog:amme it appears to me that
this is inadequate. We will have to coor-
dinate with them, we will bave to find out
that at least in the next Plan this is stepped
up.

DR. KRUPASINDHU BHOI : The
Hon. Minister hss dealt this question in a
very intelligent manner. So, the actual
question has been diver‘ed. There are

_three stages, prevention, quarartine period

and paroxysm of the d'sease. (Interrupiions).
So, for prevention and quarastine period
the anti-rabies vaccine which you are going
to importor produce will solve the problem,
I would like to know whether the Minister
has got the information whether in the
global phenomenon there is any medicine
which has been invented. I would also like
to know, for curative purposes of the paro-
xysm of the disease whether the Minister
is aware that under his jurisdiction an
institute which has spent more than one
crore of rupees to invent a medicine or
invent a process, a paramester to cure the
disease, is there. If it is so, what is the
parameter and io which Institute this
rescarch is going on ?

SHRI P.V. NARASIMHA RAO : Sir,
so far as the curative aspect §s concerned,
I do not have any information in regard to
any reliable cure having been discovered
or made or manufactured. Efforts are
going on; but as far as I know, I have been
informed yesterday that these efforts have
not come to a stage where we can really
draw any final conclusions, Probably,
after s fow years there willbe a break-
through. But right now we have to make
do with vaccines,
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(Tvansiation]

SHRI V. TULSIRAM : Mr, Speaker,
Sir, the hon. Minister has said that the
medicines which used to be imperted
earlier are how being manufactured in the
country itself and this is a heartening
feature. But certain discases are occurring
as a result of dog-bite. The number of
stray dogs is also ircreasing every day
which create nuisance in the markets etc.
I would like to know whether in view of
the increasing number of dogs, the hon.
Minister i8 considering limiting the number
of dogs as well ?

SHRI P.V. NARASIMHA RAO ‘I
think first we should check the cases of
dog bites; I have pot yet thought of limit-
ing the number of dogs.

MR. SPEAKER : You can take a piece

of advice from Shri Tulsiram in this
regard.
[Buglish]

SHRI S. JAIPAL REDDY : Minister

should draw upon the expertise of the
Member.

[ Tvanslation]

AN. HON. MEMBER : This work
should be left to the State Governments.

SHRI BALKAVI BAIRAGI : Mr.
Speaker, Sir, do you kpow that Shri V,
Tulsiram was bitten by a dog and it was
the dog which had to get anti-rabies inject-
jons? I want to bring it to the notice of

Sbri Narasimha Rao also.

SHRI P.V, NARASIMHA RAO : This
Is correct that—

,

[Buglish]

—man bites a dog is a news.

SHRI S. JAIPAL REDDY : Member
biting a dog will be a privilege.
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SHRI P.V. NARASIMHA RAO: It
is a privileged bite.

Propossl for Declaration of National
Highways In Rajasthan.

¥456 <HRI VIRDHI CHANDER
JAIN : Will the Minister of SURFACE
TRANSPORT be pleased to state :

(a) the number and details of the
State roads recommended by the Govern-
ment of Rajasthan for declaration as
National Highways ;

(b) since when these proposals are
pending with the Union Government ;
and

(c) the roads which have been declared
as National Highways in the State during
the Sixth Five Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT :
(SHRI RAJFSH PILOT) : (a) and (b) : The
Government of Rajsthan recommended the
following two State roads for being declar ed
as National Highways during the 7th Five
Year Plan :—

(1) Beawar (on N.H. 8)Pali-Sirobi-

Kandjia Port ; and

(2). Bikaner-Nagaur-Ajmer-Kota-Shiv-
puri (on N.H. 3).

However, owing to meagre allocation
earmarked for new National Highways
during the current Plan, it has not been
possible to declare them as National
Highways.

(c) Road from Jaipur to Biaora, measur-
ing about 466 kms. asan extensjon of
N.H. No. 12.

[ Traasiastion)

SHRI VIRDHI CHANDER JAIN : Mz,
Speaker, Sir, the hon. Minister has given
a very disappointing reply. During the



33 Oral Answers

Sixth Pive Year Plan Jaipur-Kota road
was declared as National Highway but
according to the hon. Minister’s reply,
none of the roads of Rajasthan have
been declared as National Highways in the
Seventh Five Year Plan. It is clear from
the hon. Minister's reply.

The Beawar-Pali-Sirohi-Kandla Port
Highway is a very important road and
links Jaipur, Jodhpur, Ajmer as well. In
this connection, you have stated that
meagre allocations have made for this
purpose and that you have made provisions
for resources.

Our Government has been trying for
the past 20 years to forward proposals
in this regard because it is important from
the point of view of defence as well. 1
want to know whether the Goveroment,
keeping the aforesaid in view, will grant
priority to it and include it in the Seventh

Five Year Plan ?

SHRI RAJESH PILOT : I am as much
disappointed te give such a reply as the
bhon. Member is disappointed to hear such
a reply. When such demands for National
Highways are raised, the Government also
feels that the development of that area is
necessary, Otherwise the question would
not have been raised. But then the ques-
tion of limited resources comes up. During
the Sixth Five Year Plan Rajsthan was the
only lucky States where a soad was declared
as National Highway. Of course, one
more road was also declared as National
Highway in the North-Bast but we could
pot do the same anywhere else. However
we could do it for Rajasthan because it is
a backward State. So far as the Beawar-
Pali-Sirohi State highway is concerned
about which the hon. Member has raised
a question, Iknmow that it is a very
important road. As soou as we get the
required resources and assistance we would
consider this proposal and make efforts to
declare it as a National Highway.

SHRI VIRDHI CHANDER JAIN : The
road from Jaipur to Kota has not been
jncluded In the Seventh Five Year Plan
although it was included in the Sixth Five
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Year Plan. In this connection 1 want
to know the progress made in the cons-
truction of this National Highway and that
when will it be completed? Will it be
constructed within the Seventh Five Year
Plan period ?

SHRI RAJESH PILOT : Those roads
which were declared as National Highway
during the Sixth Five Year Plan have been
allocated certain resources. At present
I do not have the exact figures as to how
much resources were allocated and what is
the allocation for it in the Seventh Five
Year Plan. I shall inform the hon. Member
separately about it. -

SHRI GIRDHARI LAL VYAS : Mr.
Speaker, Sir, the road connecting Ajmer
with Bombay v/ Indore, Ratlam and
Bhilwara is an important road. In this
connection a survey was also conducted
and it was found thet the volume of traffic
on this road is 5,000 vehicles per day.
Therefors, maximum priority should be
given to it. The hon. Minister has also
assured us in this regard. I know thap
the State Government has sent a partisan
recommendation but our Central Governs
ment is very large hearted. I want to
know whether the Ajmer-Indore-Ratlame
BhilwaraBombay Highway would be
included in the Seventh Five Year Plan?

SHRI BALKAVI BAIRAGI : Mr.

Speaker, Sir, this is the same road about
which I was pleading.

) SHRI RAJESH PILOT : We had sub-
mitted a proposal of Rs. 3940 crores in
the Seventh Five Year Plan out of which
Rs. 1100 crores have been allocated. The
road about which the hon, Member 1s
asking has not been recommended by the
su.te Government. The Criteria for dee"
la.ung a State Highway as a National
Highway must also be fulfilled. It is true
that the Central Government is very
genorous but the resources are not large
enough. We have to cut out coat accorde
ing to our cloth. I want to assure the hon.
Member that I would talk to the Rajsthan
Government about it. If this road is so
important then we would surely accogrd
it due importenee.
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SHRI MOHD. AYUB KHAN : Mr.
Speaker, Bir,a large number of people
belorging to Sikar and Jhunjbunu regions
of Rajsthan are in the Armed Forces in
order to serve the nation. Our hon.
Minister is also an ex-serviceman. Hence,
in view of all this, I would like to know
whether the Government is considering
declaring the road cemnecting Sikar
and Delhi viz Jhunjhunu a National
Highway in near future?

SHRY RAJESH PILOT : Mr. Speaker,
Sir, I have already replied to this question.

MR. SPBAKER : Reply it in the

affirmative.

SHRI RAJESH PILOT : We shall
certainly recoommended it to the Govern-
ment I know that the hon. Member is in
need of it. Hence, we shall make
efforts in this connection,

S — T —

WRITTEN ANSWERS TO QUESTIONS

[English]

Grants to Women’s Organisations
for Developmental Activities

*450. SHRI ANADI CHARAN DAS:
Will she Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether Women’s Organisations
engaged in developmental activities
amongst urban and rural poor are being
given grants by Union Goveroment ; and

(b) if so, the amount being given to
these organisations in Orissa annually ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
& SPORTS AND WOMEN & CHILD
DEVELOPMENT IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI MARGARET ALVA): (a)

Yes, Sir.
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(b) A statement is 1aid on the Table
of the House.

][Placed in Library. See No. LT/3651/
86

Absorption of Employees of Rivers
Navigation Company

*451. SHRI BASUDEB ACHARIA ;
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) whether Rivers Steam Navigation
Company Ltd. was taken over by Union
Government in the year 1966 ;

(b) whether it is a fact that a large
number of employees of Rivers Steam
Navigation Company were not absorbed
in  Central Inland Water Transport
Corporation ; and

(c) if so, the reasons therefor ?

THEB MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT): (a) to (c) The
Government of India acquired a controlling
interest in the Rivers Steam Navigation
Company from 6th February, 1965 to
prevent its voluntary liquidation. The
Central Inland Water Transport Corpora-
tion was set up ia February, 1967. Under
a scheme of Arrangement approved by the
Calcutta High Court on 3rd May, 1967
the asscsts and part of the liabilities of the
R3N Co were vested in the CIWTC. The
said Scheme of Arrangement inter-alia,
provided that Corporation would take as
many of the Staff and the labour of the
RSN Co., as was possible under the
circumstances. Accordingly out of 8,000
employees of RSN Co , the CIWTC offered
employment to 5180 employees on fresh
terms.

Underground water Potential

*457. PROF. K.V. THOMAS : will
the Minis'er of WATER RESOURCES be
ploased to state ;
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(a) fhe quantity of undergrouad water
avajlable in Indin ;

(b) how much quantity of underground
water can be harnessed for irrigation and
drinking purposes ;

(c) how much underground water is
_used now ; and

(d) what steps have been taken/
proposed for the effective use of undergro-
und water ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND) :
(a) and (b) About 41.85 million hectare
metres of ground water is available for
utilisation and it can be harnessed for
various uses.

(c) The utilisation was about 10 m.
ha. m. per year as at the end of 1983,

(d) Measures taken for effective use of
ground water include accelerating comple-
tion of hydrogeological surveys and
exploratory drilling, C:ntral assistance for
the pur.hase of drilling rigs and other
equipments by the States, ensuring power
supply to irri8ation pump sets and conjun-
ctive use of surface and ground water.

Road Transpo:t Finance Corporation

*458. SHRIMATI KISHORI SINHA :
Will toe Miaister of SURFACB TRANS-
PORT be pleased to state :

(a) whethe: Governmeant have decided

to set up a Road Traosport Finance
Corporation ;

(b) if s0, the details thereof ; and

(c) if not, the reasons for

deciding
against this proposal ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT): (a) to (¢) In
pursuance of the recommendation of the
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Transport Development Council in its
meeting in October, 1985, a Working
Group has been set up to work out the
details to particularly identify, without
replacing the existing sources of finance
available to State Transport Undertakings,
the additional channels of resources to
form the corpus of the fund for the
proposed Central Road Transport Develop-
ment Finance Corporation. The basje
idea behind the proposal of this Corpora-
tion is to bave specialized Central
institution to assist State Transport
Undertakings by -loan finance to augment
transport services.

Education Amongst Backward Classes

*459. SHRI MOHANBHAI PATEL :
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to staie :

(a) the percentage of educated males

belonging to backward
classes ;

(b) the steps being taken by Govern-
ment to raise their percentage ; and

(c) the provision made in the Seventh
Five Year Plan for the purpose ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : (a) Except in the case of Scheduled
Castes and Schedulcd Tribes, Casteo-wise
enumeration is not done in the Census.

(b) and (c) The list of Backward
Classes is maintained by some of the State
Goveroments who have also taken up
schemes for their educational deveiopment.
The information 1n respect of these classes

is not maintained by the Ceniral Govern-
ment.

In accordance with the National Policy
on Bducatiop suitable incentives will be
provided to all educationally backward
sections of sogiety.
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Sterilisation Operations

*460. SHRI SOMNATH RATH : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased (o state ¢

(a) the percentage of surgical difficul-
ties of the patients undergoing family
plannirg operation and the percentage of
complications and death because of
laparoscopic sterilisation ; and

Immediate complications

Haemorrhage & Haemmorrhagic
Shock

Viseral Injuries
Sepsis

Delayed Complications
Pelvic Infection

Mortality

DECEMBER 4, 1986

Written Answers 40

(b) the percentage of sterilisation of
women and men separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDBE) : (a) The Indian Council of
Medical Rescarch carried out two studies
on SEQUELAE OF TUBAL STERILISA-
TION. During the studies the following
complications due to surgical proocedure
came to light :

Laparoscopic sterilization
Rate/1000

1.74

10.5
009

13.29

Evalaation of 9176 Laparoscopic Sterilization in Rural Areas of Gujarat and
Mabarashtra

Surgical Difficulties

1. Creating Pneumoperitoneum

2. Passing trocar

3. Difficulties in oceluding tubes

Surgical Complications

1. Uterine perforations

2. Blood stained fluid in
Pouch of doughlas

3. Others, inelude Bleeding
from Cervical, Bite,
Omental Injury and injury
to utereovarian ligament.

Method Fallure
Pregnancy

Total Cases Percentage
37 _ 0.4
9 0.1
112 1.2

81 0.88

4 0.04

11 0.12

¢ 0.9/1000

ligatiens
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There were no deaths reported due to
Laparoscapic procedure or due to anaesthe-
sia in this study. However, there were
three deaths reported, none of which could
be attributed to the operative procedure.
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National Institute of Health and Family
Welfare have also conducted evaluation of
laparoscopic sterilisation in some of the
states of this country during 1984-85 and
1985.86. The following are some of the
finding8s in this regard :

States, Major Death Failare

complications during rate.
1984-.85.

U.P. 2% 5 1.5%

Rajasthan 1% 1 2t03%

Jammu &Kashmir 1to 5% 2 4t05%

Himachal Pradesh 2% 1 2%

Haryana 0.2% 5 4%

Orissa Not 2 2%
available

West Bengal Not 7 %
available

(d) The percentage of sterilisation of women and men, separately for the last two

years is given as below :—

% age of
sterilisation (women)

% age of
sterilisation (men)

1984-83
1985-86

86.5
87.0

133
130

Increase in Lung Cancer Cases

#461. SHRI SALEEM I, SHERVANI :
Will the Minister of HEALTH AND
FAMILY WELFARB be pleased to state :

(a) the number of lung cancer cases
reported during the ycars 1984-85 and
1985-86 ;

(b) whether lung cancer is on the
ingrcase or decreasc ; and

(e) whether therc is any indication of
its increasé in the form of an epidemic ?

THB MINISTER OF STATE IN THBH
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDB) : (a) As cancer is not a notifiable
disease, there is no precise information
available about the totai number of lung

cancer cases during 1984-85 and
19835-86. :
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(b) and (c) The limited info.mation
available through the National Cancer
Registry Project of the Indian Councll of
Medical Research for the last three years
does not show any specific trend in the
increase of lung cancer cases in the form
of epidemic or otherwise.

[Translation)

Mandla Fort-Bllaspur Railway Line

*462. SHRI M.L. JHIKRAM : Will

the Minister of RAILWAYS be pleased to
state )

(a) whether any survey was conducted
for laying a new raii line from Mandla
Fort railway station to Bilaspur ;

(b) if so, when this survey was
conducted and the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir.

(b) and (c) Survey for Maadla-
Bilaspur Narrow Gauge linc was condu-
cted in 1905-07. Another reconnaissance
Bngineering-cum-Traffic survey for a new
B.G. rail line from Bilaspur to Jabalpur
via Mandla has been approved.

[English)
New Alrports in Tamil Nade

#463. SHRI N. DENNIS : Will the
Minister of CIVIL AVIATION be pleased
to state :

(a) whether there is any proposal
under the consideration of Government t9
establish airports at new places in Tamil
Nadu ;

(b) if so, the detalls thereof ; and
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"(¢) whether Government would consi-
der to establish an airport in Kanya
Kumari district ?

THE MINISTER OF STATE OF THB
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER) : (a) and (b) Subject
to availability of funds, there are proposals
to take up development of airports for
Vayudoot operations at Salem, Tuticorin
and Thanjavur during the Seventh Plan
period.

"(c) At present, fhere is no such
proposal.

Extension of Facilities at Netaji
Subhash National Institute of Sports,
Calcutta

®464. SHRI SOMNATH CHATTER-
JEE : Will the Minister of HUMAN
RESOURCE DEVELOPMENT te pleased
to state :

(a) whether any scheme for extension
of facilities at the Netaji Subhash WNational

been
drawn up or finalised ; and

(b) if so, when the same will be
implemented and the financial provision
made therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
& SPORTS AND WOMEN & CHILD
DEVELOPMENT IN THE MINISIRY
OF HUMAN RESOURCE DEVYELOP-
MENT (SHRIMATI MARGARET ALVA) :
(a) and (b) A plan for the exicnsion of the
facilitics at the East Centrc of the¢ Netaji
Subhas National Institute of Soprts, Patiala
costing over Rs. 3 crores has been drawn
up for impiementation during the Seventh
Five Year Plan. The Insitute and its
Regional Centres are owned and governed
by the Society for the National lnstitutes
of Physical Bducation and Sports (SNIPES).
The implementation of the plan will
commence as soon as the land pertaining
to the Bast Centre is transferred on long
lease to the SNIPLS as agreed to by the
Government of West Bonga! in principle.
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Lack of Communication facilities at
Alrports

%465. SHRI RAM SINGH YADAV:
Will the Minister of CIVIL AVIATION be
pleased to state

(a) whether several airports in the
country including Leh have no communica-
tion facilities like telex or ;computer link
resulting in inconvenience to passeogers
travelling from such stations ;

(b) whether the confirmation of seats
of passengers from stations like Leh etc. is
being regulated and controlled by Delhi
office or Regional Station Offices of
International! Airports Authority of India ;
and

(c) whether to overcome the existing
inconvenience of passengers, the coccerned
authorities will consider allocation of 50
per c<ent seats in concerned flights to the
Managers of concerned air stations ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER) : (a) Out of a total
of 73 stations oan Indian Airlines network,
only 6 stations, including Leh, are not
connected either by Cathode Ray Terminal

(CRT) or by telex/teleprinter with their
computer centre at Delhi.
(b) The seats are beinz pariially

regulated by the Central Space Control of
Indian Airlines at New Delhi.

(c) Sufficient number of seats on all
flights ex-L:h have already been placed at
the disposal of the local Station Manager.

Discrimination in Family Planning
Incentives to Government Employees
and General Public

#466. DR. T. KALPANA DEVI :
DR. KRUPASINDHU BHOI :

Will the Minister of HEALTH AND
FAMILY WELFARE be plcased to state
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(a) the reasons as to why there is
discriminiation in giving incentives to
Government employees and general public
in regard to family planning ;

(b) whether it is a fact that if a
Government employees follows the terminal
method of fami'y planning two incentive
increments are given to him but the general
public is not benefited by that incentive ;
and

(c) if so, whether there is any proposal
to extend this benefit in some form to the
general public also ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) and (b) All acceptors of
family planning through terminal methods
are entitled to a compensation of RS,
100/—However, Central Government
employees who acCept terminal method of
family planning after three or less number
of children are entitled to one incentive
increment and a 3% rcbate on House
Building Advance taken by them. Additi-
onal beneflts t0 Government employees are
provided by the Government to its own
employees in its capacity as an employer,
as & measure to promote acceptance of
family planning among its own employees.

(c) There is no such proposal under the
consideration of the Government.

Increasing frequency of Indian
Airlines Flights to Leh

*467. SHRI P. NAMGYAL : Will
the Minister of CIVIL AVIATION be
pleased to state :

(a) whether during his recent visit to
Leh the local public had demanded for
increasing the frequency of the Indian
Airlines flights to Leh by two more flights

., at least for the winter months in view of

the suspension of re-carpeting works of the
Leh landing ground for the winter months ;
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(b) whether similar demands had also
deen made in Lok Sabha many times and
assurances had been given to consider |t
as and when the re-carpeting works is
completed or suspended ; and

(c) if so, when the additional flights
will be provided and if not, the reasons
thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER): (a) to (c¢) There
have been requests, from time to time, for
jmcrease in frequency of Indian Airlines to
Leh. There has been ro suspension of
recarpeting work at Leh. Indian Airlines
is operating to Leh on five days of the
week, except on Saturdays and Sundays
when the airficld is closed. The capacity
presently deployed by Indian Airlines on
this sector is considered adequate. Indian
Airlines would, however, consider increase
ijn frequency of service to Leh, after the
Leh airfleld is available on all the days

without restrictions, subject to traffic
potential and availability of aircraft
capacity.

Migsing Boarding Cards

4687. DR. B.L. SHAILESH : Will
the Minister of CIVIL AVIATION be
pleased to state :

(a) whether 19 boarding cards were found
lying in Module two at Sahar International
Terminal on 13 September, 1986 ; and

(b) if so; the facts thereof 2

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER) : (a) and (b) Yes,
Sir. 19 unused boarding cards of Air
India were inadvertantly left behind by the
staff manoning Air India’s transfer desk in
the transit lounge at Sahar airport. These
were spotted and tanded over to the Air
India security staff.

{Translation]

Veanding contract o Masmad Raflway
Station

4688. SBRIMATI USHA VERMA :
will the Minjster of RAILWAYS be plesed
to state
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(a) whether an advertisement inviting
applications for appointment of g new
veading contractor at Manmad Station was
given ;

(b) whether vendors Co-operative
Society of Manmad had a'so applied for the
same ;

(o) if so,

the action taken on the
avplications ;

4

(d) whether the vending contract has
been restored to the same contractor whose
contract was earlier cancelled ; and

(e) if so, the reasons therefor ?

THE MINISTER OF STATE OF THB

MINISTRY OF RAILWAYS (SHR]}
MADHAVRAO S_INUIA) : (a) Yes,
Sir.

(b) The Rashtriya Hotel Kamgar

Sahakari Khadya Peya Utpadak Sanstha

Ltd., Manmad, a Co-operative Society, also
applied.

(c) to (e) The Contractor appealed
against the non-renewal of the Refreshment
Room contract. On considering his appeal,
it was decided to renew the contract. In
view of this, the applications received in

response to the advertisement were not
processed.

[ English]

Limit for Residue Pesticides In Fruits
and Vegetables

4689. SHRI MANIK REDDY : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether upper acceptable limits
have been fixed for pesticides residue in
fruits and vegetables for several pesticides
and if so, since when ;

(b) whether resuits of various labora-
tiories bave shown higher contents of
pesticide residues in fruits and vegetables,
breast milk etc. and if so, whether any
prosccutions have been launched 50 far ;



49 Written Ansners

(c) whether any samples of fruits and
vegetables sold by Mother Dairy Delbi and
Super Bazir, Delhi have ever been lifted
and tested for presence of pasticides and if
.80, the details thereof ; and

(d) whether any of the Government’s
Food Testing laboratories.set up under the
Preveation of Food Adulteration Act have
facilities for testing pesticides and if so, the
details thereof 7

THE MINISTER OF STATE IN TH@E
MINISTRY OF HEALTH AND FAMILY
WFLFARE (KUMARI SAROJ KHAPAR-
DE) : (a) Since 1968, Maximum tolerance
limits of residues of commonly used pesti-
cides have been laid down for fruits and
vegetables in the P.F.A. Rules, 1958S.

(b) No case of excessive presence of
pesticides in fruits and v :getables, has been
reported. Hence, no prosecution has been
lauached on this account. No to'erance
limit has been laid down for breast milk as
this is not a commercial item.

(c) No, Sir.

. (& The following laboratories are
equipped for analysis of pesticides in
foods :—

Food Laboratory

(1) Central
Calcutta.’

(2) Food Ressarch & Standaritation
Laboratory, Ghaziabad. )

(3) Central Food Laboratory, Pune-
(4) C.F.L., Mysore.

() Public Health Laboratory

Bangalore.

(6) Chief Government Anslyst Labora-
tory, Trivandrum.

(7) State Public Health Laboratory;
Pune.

(8) Government Analyst Laboratory,
Madrag.
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(9) Pablic Analyst Laboratory,
Lucknow.
(10) State Public Health Laboratory,

Bhubaneshwar.

(11) Food Laboratory, Delhi.

The State Government/Union Territo-
ries Administration have been requested to
equip all the laboratories for. testing of
pesticides residues in food under P.F.A.
Act, 1954. Training of analysts for
pesticides residues estimation bas also been
vndertaken.

Flood Control Schemes in Karnataka

4690. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of WATER RESOURCES be
pleased to state :

(a) whether any Centrally sponsored
flood contro} schemes are under execution
in Karnataka at present ;

(b) if so, the amount allocated for these
schemes ;

(c) the works done under these schemes
so far ; and

(d) the progress made in the comple-
tion of these schemes ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND) :
(a) No, Sir.

(b) to (d) Do not arise,

Vacancies in National Book Trust

_4691. SHRI SYED.SHAHABUDDIN:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether it is a fact that there are a
large number of vacancies in senior posts

in the National Book Trust for some
time g

(b) if 8o, the names of the
dates of their falling vacans ; postaand ! e
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(c) the steps taken by Government to
fill up the posts ; and

(d) whether the activities of the Trust
bave shown a decline during the curreat
yeoar because of these vacancies ?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : (a) to (c) The following vacancies
in senior posts in the National Book Trust
gemain to be filled up :—

Director—1 since 1.11.1985. The
Selection Committee headed by
Chairman, National Book Trust;
bas recommended a panel of two
names for appointment to the post
of Director. This proposal is
under consideration of the
Government.

Deputy Directors for regional
Offices at Bombay and Bangalore—
2. These posts were created
w.e.f. 10.8.1984 but due to general
ban on recroitment these posts
could not de filled up earlier. Now
steps are being taken to fill up the
vacancies shortly.

(d) No, Sir.

FPorelgn Assistance for Combating

Floods
4692. SHRI LAKSHMAN MAL-
LICK : Will the Minister of WATER

RESOURCES be pleased to state :

(a) whether efforts have been made by
Government to seek co-operation of some
foreign countries for combating floods ;
and

(b) if so, the details thereof ?

THE MINISTER OF WATER -RE-
YOURCES (SHRI B. SHANKARANAND) :
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(a) and (b) A collaboration project is being
executed by the Central Water Commission
with the assistance of the Danish Hydranlic
Institute which envisages transfer of techno-
logy in the field of flood forecasting and
flood control in respect of Damodar River
System. The UNDP is also assisting the
Central Water Commission to set upw=a
flood forecasting system for the river
Yamuna.

The Government have also been cocside-
ring secking the Co-operation of Nepal in
respect of Flood Control in the common
river systems between Nepal and India.
Bhutan has been co-operating with India ia
collection of data for flood forecasting.

Medium Irrigation Project under
Implementation

4693. SHRI MOOL CHAND DAGA:
Will the Minister of WATER RESOURCES
be pleased to state :

(a) the number of Mediom Irric‘tlon

projects under implementation in each
State specially in the drought prone
areas ;

(b) since when these projects are under
implementation and their target dates of
completion along with cost escalation due
to delays ; and

(c) what specific steps have been taken
to ensure timely completion of these
projects ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND) :
{a) and (b) The State-wise information is
given in the Statement before. The com-
pletion of these projects will depend upen
the priority accorded by the State Gevern-
ments. The cost escalation depends upon
change jo scope, difficulties in land -acquisi-
tion, constraint of resources, ectc. and as
such it i8s not possible to quantify cost
escalation due to delays scparately.

(c) The State Governm ents have bnh
advised to —allocate adequate funds foe
completion of ongoing medium projosts,
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Ongoing Medium Irrigation Projects in the country.
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Sk Name of the State Number of Number of projects
No. Ongoiog Projects in drought prone
areas
1. Andhra Pradesh 45 7
2. Assam 11 -
3. Bihar 27 4
4. Gujarat 82 16
S. Haryana 2 —_
6. Himachal Pradesh 1 —_
7. Jammu & Kashmir 15 1
8. Karnataka 19 14
9. Kerala s —
18. Madbya Pradesh 40 4
11. Maharashtra 86 23
12. Manipur 3 -_—
13. Meghalaya — —
14. Nagaland — -_—
15. Orissa 25 4
16. Punjab 1 -
17. Rajastban 14 1
18. Sikkim -_— -
19. Tamil Nadu 14 7
20. Tripura 3 —
21. Uttar Pradesh 21 3
22. West Bengal 13 6
429 90
U.T’s -:_ -
Total 433 9;—
P

®45 of these wore taken up during the FPifth Plsa period, 32 in the subsequeat
period, aad th: bilaice prior to the V Plan,
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Cases of Brain Tumour

4694. SHRI A.J.V.B. MAHESWARA
RAO : Will the Mibpister of HEALTH AND
FAMILY WELFARE be pleased to state ¢

(a) ﬁhethor itisa fact that brain tumour

disease has spread in an epidemic form in
Yeveral States ;

"'(b) it so, how many cases of brain
tumour bave been reported so far in the
country; and

(c) what preventive measures have been
taken to check this dangerous disease ? -

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DE) : (a) and (b) No informatioa in regard
to the spread of brain tumour has been
received so far. However, outbreak of
brain fever popularly known as Japanese
Eacephalitis has been reported from various
States during 1986.

(c) For control/spread of Japanese
Bacephalitis, adequate quantities of DDT/
BHC for adults sprey and Malathion
Technical for fogging operations have been
provided under National Malaria Eradica-
tion Programme.

Seminar on Epilepsy held at Bangalore

4695. SHRIMATI MADHUREE
SINGH : Wil] the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether an International Seminar
epilepsy was held ia Bangalore recently ;

(b) if so, the advice rendered at the
Seminar te provide cure to the epilapsy
sufferers ; and

(c) what steps Government have taken
- to- provide treatment to the epilepsy
patients ?

DECEMBER 4, 1986
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THE MINISTER OF STATE IN THEH
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DB) : (a) to (¢) According to the informa-
tion received from .the Indian Council of
Medical Research, New Delhi an Inter.
national Seminar was held at Bangalore.
However, no details of the same are avai-
lable with the council.

In order to provide facilities for Mental
Health Care at grass-root level in the
country, it has been decided to lannch the
National Mental Health Programme during
the 7th Five Year Plan Period.

Measare for Speedy Disposal of
Compensation Cases

4696. SHRI SRIBALLAV PANI-
GRAPFI : Will the Minister of RAILWAYS
be pleased to state :

(a) whether Goveinment are aware that
the persons injured by train accidents and
the family members of the deceased have to
face difficuliies in getting compensation
claims settled by Railways; and

(b) if so, the concrete measures
Government propose to take for the speedy

disposal in settlement of the compensation
cases ?

THE MINISTER OF STATE OF THB
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) and (b)
The payment of compensation to the
victims of train accidents is governed by
the provisions of Indian Railways Act,
1890 and Railway Accident (Compensation)
Rules, 1950, as amended from time to time.
These rules require appointment of Claims
Commissioners, and they have to decide
the amount of compeusation payable os

. otherwise, to those who have applied for

compensation. The railways ensure that

payment io respeet of cases decided by the
court is made expeditiously.

However, with a view to give immediate
selief. railways make suitable on-the-spot
ex-gratia payments ¢o the victims/bext of

- kin of the deceased.
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Amount collected for Indira Gandhi
National Centre of Arts and Culture -

4697. SHRI KBYUR BHUSHAN :
Wil the MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state ¢

(a) the amount so far collected from
the people for Indira Gandhi National
Centre of Arts and Culture at Delhi ;
and

(b) the steps being taken to raise
sufficient funds from the people as in the
case of Gandhi Memorial Fund instead of
accepting funds from foreign agency ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION AND
‘CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHD : (a) No
mohey has been collected from the people
for Indira Gandhi National Centre for Arts
‘(IGNCA).

(b) No steps have been taken to raise
funds from the people for the IGNCA
project. However, the Ford Foundation
has recently made an offer of grant of
$ 350,000 to the Indira Gandhi National
Centre for Arts through the Department of
Bconomic Affairs.

Programme Re : Exchange of Artists,
Dancers, Mausicians with various
Countries

4698. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HUMAN RESOURCE DEVELOPMENT
be pleased to state :

(a) whether any programme for the
exchange of artists, dancers, musicians etc.
under the cultural exchange programmes
with the various countries has been under-
taken during the Sixth and Seventh Plans ;
and

(b) if so, the details of the groups
‘slongwith dates on which they were spon-
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sored for visiting various countries as also
the names of the foreign countries from
where groups/troupes visited India during
this pecicd ?

THE MINISTER OF HUJAN RE-
SOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : (a) Yes, Sir.

(b) Information is being collected and
will be laid on the Table of the House.

Number eof Travelling Passengers
and Income in Soath—Central
Railway

4699. SHRI S. PALAKONDRAYUDU :
Will the Minister of RAILWAYS be
pleased to state :

»

(a) the number of commuters/passen-
gers travelling daily in trains ia South
Central Railway ; and

(b) the income of the South Central
Railway daring 1985-86 ?

THB MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDJA): (a) On an
average, about 4 lakh passengers a day.

(b) Earnings from passengers amounted
to Rs. 161.82 crores, total gross e€arnings
bzing Rs. 646.47 crores.

Kendriya Vidyalayas Oatside the
Country

4700. SHRI AMARSINH RATHAWA :
Will the Minister of HUMAN RESOURCB
DEVELOPMENT be pleased to state 3

(a) whether it is a fact that a certain
pumber of Kendriya Vidyalayas are
functioning in other countries also, if 80,
their number and locations ; and
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(b) whether there is = great demand
to open more such Vidyalayas in the
couttry and out side and if so, Govern-
ment’s policy in this regard ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (3HR! P.Vv. NARASIMHA
RAO): (a) Yes, Sir. There are three
Kendriya Vidyalayas functioning in other
coubtries, namely, one each at Kabul
(Afghanistan), Chukha (Bhutan) and
Kathmandu (Nepal).

(b) There is a great demand to open
Kendriya Vidyalayas in the couatry but
not outside. Since Kendriya Vidyalayas
are meant to cater to the educational
needs of transferable Central Government
employees including Defence, paramilitary
personnel and employees of Central
Public Sector Undertakings aad Institutions
of Higher Learning, these are opemed at
places having sizeab'e concentration of
such employces.

Sanction and Opening of Unani
Dispensaries

470]1. SHRI RAM PUJAN PATEL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) the details of places for which the
Unani CGHS3 dispensaries bave been
saactioned daring the last threec years ;

_(b) the details of places where such
diSpensaries/units had been opened during
the s..id period ;

(c) the reasons for not opening Unani
dispensaries/units which bave already
been sanctioned and when these are likely
to be opened ; and

(d) whether South Avenue is also one
of the places for which the Unani Unit
has already been sanctioned but not opened
50 fur if sg, the reasons for delay ?

DECEMBER 4, 1986
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THE MINISTER OF STATEB IN THRB
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE) : (a) to (d) Two Unani Ubpits have
been sanctioned for C.G.H.S. Delhi during
the last three vears, out of which one has
been established in CGHS Dispensary
Naraina Vihar. The other Unit will be
established wherever suitable accommoda-
tion is gvailable. It has not so far been
found possible to obtain any accommodation
in the South Avenue. i

Facilities for Drag Addicts in Goverument
Hospitals

4702. SHR1 AMITABH BACHHAN
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether Government are aware of
the reports that Psychiatrists in GoOverne
ment hospitals are unwilling to associate
themselves with the drug de—addiction
programme and also other facilities in the
hospitals are inadequate for such patients ;
and

(b) if so, the correciive steps being
taken or proposed in this regard ?

THE MINISTER OF STATE IN THEB
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDRE) : (a) and (b) Government
are not aware that Psychiatrists in Governe
ment Hospitals are unwilling to associate
themseives with the Drug de—addiction
programme. The Expert Committee on
Drug de—addiction, 1986 bhas recommen-
ded measures to improve de—addiction
facilities in the country., These are in the
process of implementation.

Procurement of Wagons

4703. SHRI H.B. PATIL : Will the
Minister of RAILWAYS be pleased to
state

(a) the position of wagons obtained
by the Railways during the Sixth Five
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Wear Plan as against the target and number
of wagons avajlable with the railways at
the end of 1985 as against its correspond-
ing period in the previous year and the
reasons for deterioration, if any io the
wagons’ position °

(d) the percentage of defective wagons
.confined to repair workshops aod those
which have become cmpletely unservice-
able at the end of 1985 ; and

(c) the steps taken by Gosernment to
achieve the targst of goods traffic during
the Seventh Plan insoite of the shortfall
in the rolling stock ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Wagons
obtained during 6th Five Year Plan .

Target Actual

*#78.000 * 73,028

As on AS on
31.3.85 31.3.84
*5 34,839 *5,40,113

(i) Acquisition
(ii) Holdings

Paucity of funds restricted acquisition
in 1984-85. As a cesult, after meetiog
replaceneat requirements, there was net
reduction in the wagoa fleet.

L) B.G M.G.

(i) Ineffective 5.83 6.08
percentage in 1984-85

(i) No. of wagons *9557.5 *3100

condemned in 1984-85

(c) With the procurement of add}tioual
wagons now, as programmed, and with the
fmprovement in utilization factor already
achieved and expected to be obtained the
railways expect to be able to cater _to the
plaaned demands of traffic during the

Seventh Plan.

AGRAHAYANA 13, 1908 (S4K4

——

® All figures of wagons are in terms of

4-wheelers.
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Availabllity of Essential Drugs in
Government Hospltals

4704. SHRI CHINTAMANI JENA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
gtate ¢ ’

(a) whether Government are aware that
the essential drugs are out of the reach of
the majority of the population ; and

(b) if so, the measures being taken by
Government to make the essential drugs
easily available to the poorest persons of
the country through Government
hospitals ?

THE MINISTER OF STATE IN THB
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE): (a) The prices of all
essential drugs are coatrolled under the
provisions of Drugs (Prices Control) order
1979 to make available these drugs at fair
prices to the consumers. As per available
information all essential drugs are adequa-
tely produced/available to majority of the
population. .

(b) The State and Central Governments
have provision for supply of essential
drugs to poor patients in the hospitals
and dispensaries under their central.

Extension of Howrah—Tarakeswar
Line Upto Aram Bagh

4705. SHRI ANIL BASU ; Will the
Minister of RAILWAYS be pleased to
state :

(a) whether Aram Bagh Town in the
District of Hoogly (West Bengal) is
proposed to be linked with Railway tine by
extending Howrah—Tarakeswar line upto
Aram Bagh ; and

(b) if so, the details of the Scheme
including the funds allocated during the
financial year 1986-87 ?
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THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No Sir.

(b) Does not arise.

Research Projects by Indian Council
of Historical Research

4706. SHRI PARASRAM BHARDWAJ:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether Government have made

satisfactory arrangements regarding

- research projects undertaken by the Indian
Council of Historical Research ;

(b) if so, the number of research
projects undertaken by the Council during
the last three years, Statewise ; and

(c) the amount sanctioned and utilised
for each project during the same period ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO): (a) to (c) Proposals for financial
assistance for research projects to scholars
are considered by the Research Projects
Committee of the Indian Council of
Historical Research in the light of

Nomber of project reports
received from Government of
Mabarashtra,

Number on which comments of
Central Water Commission
sent to Goveroment of
Maharashtra and their reply
awaited.

Number of schemes cleared
dy TAC of Planning Commission.

Number of projeets under
examination in Central
Water Commission.
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evaluation report from the experts.
Research projects are not sanctioned State"
wise. After the completion of the project.
the scholar is required to send a comple-
tion report along with the statement of
accounts., A statement giviog the title of
the project, name of the scholar, amount
sanctioned and amount utilised/released in
respect of 76 projects sanctioned during
the last three years is laid on the Table of
the House.

[Placed in the Library See No. LT—
3652/86]

Clearance of Maharashtra’s Irriga-
t'on Projects

4707. SHRT R.M. BHOYE : Will the
Minister of WATER RESOURCES be
pleased to state :

(a) whether the Government of
Maharashtra has approached the Union
Government in regard to various major
and medium irrigation projects for
clearance ; and

(b) if so, the details thereof and the
reaction of Union QGoveroment in this
regard ?

‘THE "~ MINISTER * OF WATER
RESOURCES (SHRI B. SHANKARA-

NAND) : (a) and (b) the required details
are given below :—

Major

Mediuvm Total

21 40 61
19 17 36
- 12 12
2 11 13
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Setting up of Separate Child Health
Centres In Rural and Sium Areas

4708. SHRI ANANTA PRASAD
SETHI : Will the Mircister of HEALTH
AND FAMILY WELFARE be pleased to
state ¢

(a) whether there is any proposal under
the consideration of Government to set up
Sepsrate child health centres in rural and
slum areas in the country ; and

(b) if so, the details thereof, state-
wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF BEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE) : (a) There is no proposal under
consideration of Government to set up
separate child health centres in rural and
slum areas of the country.

(b) Does not arise.

Expansion of Vayudoot

4709. SHRI SRIHARI RAO : Will
the minister of CIVIL AVIATION be

pleased to state :

(a) whether sufficient funds have not
been allocated for the espansion of
Vayudoot Services ;

(b) if so, the reasons thereof ; and

(c) the extent to which the Vayudoot
expansion in Andhra Pradesh will be

affected ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER) :(a) No, Sis.

(b) Does not arise.

(c) Vayudoot, at present, has no plans
to airlink any new station in the State of
Andbra Pradesh.
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‘Tapes’ to Nehre Yuvak Kendras

4710. SHRIMATI N.P. JHANSI
LAKSHMI : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state ;

(a) whether the tapes supplied to all
Nehru Yuvak Kendras in the country cone
taining community songs are only in Hindi
or in respective regional languages too or
these are in al) languages combined ;

(b) what attempt has been made
through these tapes to induce youth to
respect other regioral languages or Hindi ;
and

(c) if these are only in Hindi the
reasons for pot making tapes in other
languages ?

THE MINISTER OF STATE IN THBRB
DEPARTMENTS OF YOUTH AFFAIRS
& SPORTS AND WOMEN & CHILD
DEVELOPMENT IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI MARGARET ALVA):(a) A
cassette containing community songs in
different Indian languages identified by
National Council of Educational Research
and Tramning has been supplied to all the
Nehru Yuva Kendras.

(b) The main objective cf community
singing programmes organised by Nehru
Yuva Kendras is to strengthen the spint
of National Integration and to foster a
sense of patriotic values among Yyoung
people all over the country.

(¢) Does not arise,

Withdrawal of Recognition of
Ayurvedic Colleges by CCIM

4711, SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state :
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(a) whether the Central Council of
Indian Medicines (CCIM) has withdrawn
recognition of any Ayarvedic College in the
country and if so, the details thereof and
the reasons for derecognition ; and

(b) what would be the cffect of the
de-recognition on the present students of
the said college ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE) : (a) The Central Council of
Indian Medicine has reported that they
bave not recommended withdrawal of
recognition of any Ayurvedic College in the
country.

(b) Does not arise.

Restoration of ‘Stoppage of Kashi-
Vishwanath Express at Kapsethi

4712. SHRI SHYAM LAL YADAV :
Will the Minister of RAILWAYS be
pleased to state :

(al whether it is a fact that the Kashi-
Vishwanath Express used to halt at
Kapsethi ;

(b) if so, the reasons for discontinuing
the halt of the train at Kapsethi ; and

(c) whether Government propose to
restore the halting of this train at Kapsethi
to overcome the difficulties of commuters
of Kapsethi ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir.

(b) Due to poor patronisation.

(c) No, Sir.

Agsistance for Working Women’s
Hostels in Kerala

4713. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of HUMAN
RESOURCE DEVELOPMEBNT be pleased
to state ¢ -
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(a) the number of applications pending
with the Government for assistance to the

working women’s hostels from Kerala ;
and

(b) the amount given to the applicants
from Kerala for the same in 1983-86 and
1986.87 ?

THRB MINISTER OF STATE IN THH
DEPARTMENTS OF YOUTH AFFAIRS
& SPORTS AND WOMEN & CHILD
DEVELOPMENT IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI MARGARET ALVA) : (a)
and (b) No application frcom a Voluntary

Organisation in Kerala is pending
for finincial assistaice for construc.
tion of Working Womens Hostels,

An amount of Rs. 38.95,396/- and Rs,
39,70,856/- was relcased to Voluntary
Organisations in Kerala during 1985-86
and 1986-87 (up to date) res>ectively.

Birla Institnte of Technology and
Scieace. Pilani

4714. SHRI PRAKASH CHANDRA °*
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be plcased to state :

(a) whether after getting deemed Uni-
versity status the management of Birla
Institute of Technology and Science, Pilani
deleted the clause pertaining to the control
of Union Government in the affairs of the
Institute ; and

(b) if so, the steps Government would
take to ensure adeqvate and proper control
for proper functioning of the Institute ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY

WELFARE (SHRI P.V. NARASIMHA
RAO) : (a) No, Sir.

(b) Does not arise.

Inland Water Transport Services
Between Allahabad and Calcutta

4715. SHRI ZAINAL ABEDIN :

Will the Minister of SURFACB TRANS.
PORT be pleascd to state : -
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(a) whether Government propose to
introduce steamer/ferry transport services
between Allahabad and Calcutta ; and

(b) if so, the time by which it is likely
to be introduced ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT) : (a) aod (b)
Regular inland water transport services are
already being operated by the Central
Iniand Water Transport Corporation bet-
ween Calcutta and Farakka. The services
beyond this and upto Patna/Allahabad have
also be:n started on experimental basis.

Strike in Three Delhi Polytechnics

4716. SHRI BANWARI LAL
PUROHIT ;. Wil the Mmister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

(a) whether the woiking of three
Polytechnics in Delhi has been paralysed
due to frequent strike by the students of
the Diploma Courses in the recent past ;

(b) whether the All India Federation
of Diploma Eongineers has asked for appoint-
ment of tecknical Commission to improve
their employment prospects ; and

(c) if so, what are the facts and
demands of the Diploma students/engineers
and what dzcision Government have taken
on those demands to improve the working
of the Polytechnics of Delhi ?

THE MINISTER OF HUMAN
RBSOURCRE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WBLFARE (SHRI P.V. NARASIMHA
RA:O) : (a) No, Sir.

(b) No such request has beea received.

(c) Question does not arise.

Student Drowned io Swimmiog Pool

of Kendriys Vidyalaya, No. 1
Faridabad
4717. SHRI RAHIM KHAN : WwWill

the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :
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(a) whether it is a fact that a student
got drowned in the swimming pool of
Kendriya Vidyalaya No. 1 Faridabad in
June, 1986 ;

(db) if so, whether any enquiry has
been conducted to ascertain the reasons
therefor ; and

(c) if so, the details thereof and action
taken in the matter ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRt P.Vv. NARASIMHA
RAO) : (a) and (b) Yes, Sir.

(c) The preliminary enquiry conducted
into the drowning incident revealed that the
student was not a bonafide user of the
swimming pool. He managed to sneak into
the swimming pool escaping the attention of
the showkidar who was on duty. The
chowkidar and the Physical Education
Teacher who was Coach-cum-Life Guard
hdve been suspeaded. Common depart-
mental proceedings have been initiated
against the Physical Education Teacher,
Chowkidar and the Principal of the
Kendriya Vidyalaya for the ncgligence of
duty.

Committee to Study Jail Condition
for Women Prisomers

4718. SHRIMATI GEETA MUKHER-
JEB : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

(a) whether the Justice Krishna Iyer
Committee appointed to look into the wels
fare of women prisoners has since submitted
the report ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
& SPORTS AND WOMEN & CHILD
DEVELOPMENT IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI MARGARET ALVA) : (a)
No, Sir.

(b) Thes Question does not arise,
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Food Contaminated with Harm ful
Compounds

47:9. SHRI BHARAT KUMAR
ODBDRA : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state *

(a) whe:ber Government are aware
that the present day food is contaipated
with one or the other harmful compounds
which are posing great threat to the health
of the people as reported ia the Hindustan
Times dated 11 Novemb:r, 1986 ; and

(b) whether it is a fact that if adequate
steps to minimise the pollutioa are oot
taken, it would be difficult to achieve the
goal of Health for all by 2000 A.D.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE) ¢ (a) and (b) The Govern-
ment is aware of the Press report under the
captioa ‘‘Stress on Counsumer Awareness’
which appeared in the “Hindustan Times’”,
dated 11-11-86, highlighting the impor-
tance of qualty food. The maximum
tolerance limit of probable contaminants
in food have already been laid down under
the provision of Pcrevention of Food
Adulteration Act, 1954 and Rules made
thereunder, for ensuring quality food to the
consumer.

Recognition of Trichur Medical

College in Kerala

4720. SHRI P.A. ANTONY : Will
the Minist:r of HEALTH AND FAMILY
WELFARE b=z pleascd ta state ¢

(a) whether the Indian Medical Council
has recogaised the Trichur Medical College
in Kerala ;

(b) if not, the reasons thereof ; and

(c) when the callege is likely to be
recoguised ?

THB MINISTER OF STATR IN THBE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE) : (a) No. Sir.
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(b) and (0) As per the Indian Medical
Council Act, 1956, an Iospection of the
Colleze has to be carried out for this
purpose. The Iaspection was postponed
earlier on the request of the authorities
concerned. Now that a request has been
received by the Medical Council of India
from the Director of Medical Edacation,
Kerala for carrying ou: the Inspection of
the Medical College, the Council is arrang-
ing for the Inspection shortly.

Pallichintala Project

4721. SHRI V. SOBHANADREES-
WARA RAO @ Will the Minister of
WATER RESOURCES be pleased to
stata ¢

(a) whether a detailed report on Pulli.
chintala p:oject on Krishna to stabilize the
ayacut urder Krishna Barrage was sent to
Central Water Commission in October,
1985 ;

(b) if so, when the project will be
cleared ; and

(c) wbether World Bank assistance is
proposed to be sought for this Project ?

THE MINISTER OF
RESOURCES (SHR1!
NAND) : (a) Yes, Sir.

WATER
B. SHANKARA-

(b) On preliminary examination it was
found that the project report had been
prepared without adequa:e investigations.
The project has been sent back to State
Government for proper formulation.

(c) The Project has not been posed for
Wo:ld Bank Ass!stance.

Recommendations of Madan
Committee for Techmical Education

4722. SHRI JAGANNATH PRASAD :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) Whether Government have accepted
the recommendations of Madan Committee
for Technical Education
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(b) if so, whethar Goverament have
implemsnted thise recommsadations in
aay of th: Uaion Territories; and

(c) if not, the reasons therefor ?

)

THE MINISTBR OF HUMAN RE.

SOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI[ P.V. NARASIMHA

RAO) : (a) aad (b) No, Sir.

(c) Proposals from all the Union
Tercitories have not been received and
are to be coansidered together. .

Broad Guage Railvay Lioe from
Katpadi to Tirupathi

4723. SHiI R. JEEVARATHINAM :
Will the Miaister of RAILWAYS be pleased
to state :

(a) whether there is any proposal fo-
laying broad-gauge railway line from
Katpad: to Tirupathi via Pakala;

(b) wheth:r any such reqaest has
been received by Governmeat ;

L ]
(¢) if so, the action taken thereon ;
(d) the expenditure on construction

of Katpadi-Tirupathi broad-gauze line ;
and

(¢) the reasons for not undertaking it
in Seventh Five Year Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : ra) No, Sir.

(b) Yes, Sir.
\&) A Survey was taken up,

(d) Rs. 50 crore approximately.

(¢) Unremunerativeness of the project
and constraint of resouroces.
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Permits for Vehicles Golng to Ghazia-
bad and NOIDA from Delhi

4724. SHRI GURUDAS KAMAT :
Will the Milaister of SURFACE TRANS®
PORT be pleased to state *

(a) whether Public Carriers and Goods
Carriers going to Ghaziabad (Uttar Pradesh)
from Delbi are required to obtain a permit
for Uitar Pradesh whereas such permit is
not required to bz obtained while going
from Delhi to NOIDA which is a part of
Ghaziabad District, Uttar Pradesh, thus
causing heavy loss to Government ;

(b) if so, the reasons therefor ; and

(c) wheteer Government propose to
eotry of all pub.ic/godds carriers going
from Delhi to Gbaziabad without obtaining
any permit for Uttar Pradesh ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT) : (a) Vebicles
going to Uttar Pradesh are required to
obtain permits from State Traasport
Authority, Delhi There is no exemption
for NOIDA.

(b) Question does not arise.

(c) No such proposal s
consideration of the Government.

uader

Installatior of Manochrometer in
AlIMS

4725. SHRI K. RAMAMURTHY :
Wil the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) when the Manochrometer purchas-
ed in June, 1975 was delivered to the All
India Institute of Medical Sciences, New
Ceihi ;

(b) the date of its installation and
actual commissioning ;

(c) what was the total price paid by the
Institute to the suppliers and the details
of the agent/supplicr and manufacturer ;



YS Written Answers

(d) when did the equipment go out
of order and later became non-functional ;
and

(¢) whether its replacement has been
acquired/ordered for ?

THE MINISTER OF STATE IN THB
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE) : (a) The Manochrometer was
delivered to the ATIMS in the first week
of June, 1978.

(b) The jostallation and éommissioning
took about 6 months from the date -of
delivery.

(c) The equipment costing about
£ 1600 was a gift from the Weleome Trust,
London.

(d) The ecquipment functioned for
barely a couple of days and thereafter,
became non-functional,

(¢) The Institute is making efforts
and has been in touch with the National
Physical Laboratory, for its repairs.

Second Hooghly Bridge

4726. SHRI P.M. SAYEED : Will
the MINISTER OF SURFACE TRANS-
PORT be pleased to state :

(a) the total amount spent on the
second Hooghly Bridge Project since its
coustruction started ;

(b) the progress made and whether
the work done is commensurate with the
amount spent ;

(c) if not, the reasons therefor ;

(d) whether funds exceeding the
original estimates have been sanctioned ;

(e) if so, ths amount so sanctioned ;

() whether a high powered committes
set up to monitor the progress of the
p-oject has submitted any report to Govern-
ment ; and

(g) if so, the details thereof ?

DECEMBER 4, 1986
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THE MINISTER OF STATE OF THB
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJBESH PILOT): Second Hooghly
Bridge under construction at Calcutta falls
on a State Road and is therefore primarily
the respobsibility of the Government of
West Bengal. The State Government have
intimated the position for parts (a) to (g)ﬁ
as under : .

(a) to () The amount spent il
the end of October, 1986 is about Rs,
116/- crores from Central loan assistance
and about Rs. 16.47 crores from State
Government funds. The progress of work

is commensurate with the .expenditure
incurred.

(d) and (e) Action to revise the
cost of Rs. 250.00 crores has been
initiated.

(f) No, Sir. The High Powered
Committee of Directions is reviewing
the progress of the project from time to
time.

(8 Does not arise.

Transfer Norms in Central Ground
Water Board

4727. SHRI RAM PYARE PANIKA ;
Will tbe Minister of WATER RESOURCES
be pleased to state :

(a) whether transfer norms prescribed
by the Department of Personnel and
Administrative Reforms are applicable to
all Government Departments ;

(b) if so, whether these norms are not

being followed by Central Ground Water
Board ;

(c) whether Central Ground Water

own rules for
transfer ;

(d) if so, the reasons therefor ; and

(e) the action being contemplated by
Government in this regard ?
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THE MINISTER OF WATER
REBSOURCES (SHRI B. SHANKARAN-
AND? : (a) Yes, Sir.

(b) The pguidelines issued by the
Department of Personnel & Training,
erstwhile DPAR, are being followed by
the Central Ground Water Board.

(c) to (e) The Central Ground Water
Board have al-o’ framed certain transfer
norms with a view to_accord priorities for
widows, officials due to retirement, staff
posted in the North Bastern States,
operational and field requirements of the
Organisation etc.

Close Circuit T.V. at Rallway
Stations in Maharashira

4728. SHRI MURLIDHAR WMANE :
Will the Minister of RAILWAYS be
pleased to state :

(a) the total expenditure involved in
installation of close citcuit colour TV
gots at railway stations ;

(b) the basis on which the railway
stations are selected for this purpose ;
and ’

(c) the number and names of the
railway stations in Maharashtra wherc tLese
TV sets are proposed to be installed in the
next two years ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (2) Railways

have not incurred any expenditure ia
installing Close Circuit Colour TVs at
Railway stations. The TV scts are

ijnstalled and maintained by the parties
themselves.

(b) Selection of Railway stations is
based on traffic and importance.

(c) Action has been {nitisted to instal
Close Circuit TVs at the five stations in
Maharashtra viz. Bombay Ceatral,
Bombay V.T., Pune, Nagpur and Dadar.
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Railway Loss through Unbooked
Luggage

4729. SHRI INDRAIJIT
Will the Minister
pleased to state :

GUPTA :
of RAILWAYS be

(a) whether Government’s attention
has been drawn to the news item captioned
*“Railway loss through unbobked luggage™
appearing in the ‘Patriot’ dated 20
November, 1986 wherein it has been
reported that huge loss is being ineurred
by Railways through unbooked luggage ;

(b) if so, the reaction of Government
thereto and effective remedial measures
proposed ;

] (c) whether the connivance of the
railway functionaries and the police
officials is conﬁrmed in this racket ; and

(d) if so, what action has been taken
against them ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (8) Yes, Sir.

(b) to (d) Railways eare aware that
unscrupulous traders do surreptitiously
keep unbooked articles in coaches. To
discourage such undesirable practices, the
Ministry has increased the penalty on such
unbooked items to six times the normal
luggage rate. Frequent checks are aleo
made on such trains. While cases of
unbooked luggage have been detected on
these trains, no evidence of collusion with
the railway staff and the Polic Personnel
bas been found. On the Northern Railway,
during the period April 1986, the October
1986, a total of 1,41,082 cases o;'
unbooked luggage were detected and a sum
of Re. 26,10,931 was realised as railway

dues. The railways will contin
checks. ue such

Inadequate Facllities at Dibregarh
Airport

4730, SHR1 CHINGWAN
KONYAK : Will the Minister of CIVIf..i
AVIATION be pleaged to state ;
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(a) whether it is a fact that traffic to/
from Dibrogarh Airpert is on increase, if
80, percentage of increase year-wise during
the last three years ;

(b) whether the present facilities
available at Dibrugarh Airport are
inadeqguate, if so, the propcsals for
augmentation of existing facilities during
the current p'an period ;

(c) whether it is proposed to extend
night landing facility at the said Airport ;

(d) the actual number of embarking
and disembarking passengcrs from this
airport during the last thiee years, year-
wise ; and

(e) the number of embarking passen-
gers from Dibrugarh Airport for Guwabati,

DECEMBER 4, 1986
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Calcutta and bteyond stations with details of
beyond stations during the last three years,
year-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER) : (a), (d) and (e) Yes,
Sir. Statements I and II showing the
requisite information are given below.

(b) Subject to availability of funds, it
is proposed to expard terminal building
and car patk and to provide Instrument
Landing System (ILS) apnd Very High
Frequency Omni Range (VOR) at Dibru-
garh Airport quring the Seventh Plan.

(c) No such proposal
under consideration.

is presently

Statement I

No. of passengers embarking from and di emtarking
at Dibrugarh Airpors during the last three years

1983-84 1984-835 Inc:}ase 1985-86 Im;case
(] (-]
rs embarking
:r?::neg;mgarh 38141 49342 29.4 52880 7.2
Passengers dis-
barking at
g"bn:sar:. 40955 48439 18.3 53130 9.7
Statement 11
No, of passengers embarking from Dibrugarh Airport
to different destinations during the last three years
1983-84 1984.85 1985.-86
Dibrugarh-Calcutta 18802 25097 28774
Dibrugarh-anahati 7611 9112 10723
Dibrugarh-Tezpur 959 1465 1473
Dibrugarb-Lilabari 10476 10392 1091
Dibrugarh-Jorhat 293 141 90
—_ 3138 3729

Dibrugarb-Tezu
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Red Alert in Northeast Airports

4731. SHRI G.G. SWELL : Wil the
Minister of CIVIL AVIATION be pleased

to state :

(a) whether airports in the Northeast
have been placed on red alert ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHRI

JAGDISH TYTLER): (a) and (b) Yes,
Sir. This was done because there was
avprehension of unlawful interference with

Civil Aviation.

Chemical Coating to Taj Mabal

4732. SHRI SATYENDRA NARAY.
AN SINHA :
SHRI RAM PYARE PANIKA :
SHRI SYED SHAHABUDDIN :

Will the Minister of HUMAN RESOU-
RCE DEVELOPMENT be pleased to
state :

(a) whether Government are considering
to give the Taj Mahal a chemical coating as
one of the several measures to prevent its
white marbles turning yellow ; and

(b) what steps are being tsken to
contro! the pollution level around Taj

Mabhal ?

THE MINISTER OF HUMAN RESO-
URCE DEVELOPMENT AND MINISTER
OF HEALTH AND FAMILY WELFARE
(SHRI P.V. NARASIMHA RAO) : (a) No,

Sir,
(b) To control pollution level around

Taj Mabhal the following steps have been
taken ;

(1) Closing down the two thermal
plants,

(2) Replacing steam locomotives with
diesal engines in the Railway
Marshalling Yard.
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Written Answers 82

(3) creation of a green bel: by tree
plantation.

(4) No new licences for starting of
foundries in the area to be issued.

(5) Regular monitoring of the
pollution level in the ambient air
around Taj.

8th Asia and Pacific Regional
Conference of Relabilitation
Interrational

4733. SHRI G.S. BASAVARAJU :
SHRI H.N. NANJE GOWDA :

Will the Minister of HUMAN RESOU-
RCE DEVELOPMENT be pleased to
state

(a) whether on 15 September, 1986;
the Sth Asia and Pacific Regional Confere-
nce of Rehabilitation Interpationral was
organised at Bombay by tbe Rehabilitation
Coordiration India ;

(b) the details of the recommendations
made by the confererce ; and

(c) the steps being taken to implemeng
those recommendations ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
& SPORTS AND WOMEN & CHILD
DEVELOPMENT IN THE MINISTRY OF
HUMAN RESOURCE DEVEIOPMENT
(SHRIMATI MARGARET ALVA):(a) The
Eight Asia and Pacific Regional Conference
of Rehabilitation Irternatronal was
organised at Bombay by Rehabilitation
Coordination, India from 15th September
to 20th September, 1986.

(b) and (¢) Draft recommendations of
the Conference include :

(i) need for legislation : (i) develop-
ment of District Rehabilitation
Centres ; (ili) prevention of polio
and blindness ; (iv) application of
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science and techpnology to rehabili.
tation ; (v) strengthening rural
rehabilitation programmes.

These draft recommerdations are
subject to the final approval of the Reba-
bilitation Ibternaticmal——the parent body
of the Rehabilitation Coordination, India.
As the recommendations are at draft stage
and bhave rot been formally submitted to
the Government of India, the question of
their—implementation dces not arise,

Cost Benefit of Miror
Schemes

Irrigation

4734. SHR]I SUBHASH YADAYV :

SHRI DHARAM PAL SINGH
_MALIK :

Will the Mipister of WATER RESOU-
RCES be pleased to state :

(a) whether any study has been made
in respect of cost and benefit of the major
and medium irrigation schemes as compared
to minor schemes ;

(b) whether the National Federation
of State Co-operative Banks has expressed
its option in favour of minor irrigation

schemes ; and

(c) if so, the reaction of Government
in this regard ?

THE MINISTER OF WATER RESOU-
RCES (SHRI B. SHANKARANAND) : (a)
to (¢) The feasibility of major, medium
and minor frrigation projects is largely
dependent upon hydrological and topogra-
phical conditions, and as sach their cost-
benefits arc not comparable.

Although the National Federation of
State Co-operative Banks has expressed its
option in favour of mivor irrigation,
development of jrrightion projects of
various magnitudes is considered necessary
to serve the country’s increasing groas
e¢ropped area.
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Problems of Sea Beach Erosion fa
Orlssa

4735. SHRIMATI JAYANTI PATNA.
IK : Will the Minister of WATER RESO-.
URCES be pleased to state :

(a) whether Government are aware of
the problems of sea beach erosion im
Oris-a ;

(b) whether Unioa Government

propose to take steps to check the sea
beach erosion ;

(c) if so, the financial assistance
proposed to be given to Paradip Port Trust
in Orissa for that purpose ; and

(d) the detatls theieof ?

THE MINISTER OF WATER RESO-

URCtS (SHRI B. SHANKARANAND) :
(a) and (b) Yes, Sir.

(c) No
recelved.

such

proposal has Deen

{d) Does Dot aiise.

Health Care for Rural Women

4736. SHRI RAJ KUMAR RAI : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether Gove.nment are aware that
health care for women is in a bad state ;

(b) whether women doctors have been
advised to devise means to provide better
heaith care to rural women and if so, the
details thereof ;

(c) whether harmful drugs dumped in
India by foreign couniries also adversely
aflected the rural women ; and

(d) if so, the remedial measures takea
in this regard ?

THE MINISTER OF STATE IN THB
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA.
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RDB) : (a) and (b) Government is imple-
menting various schemes for providing
medical facilities to rural women through
various health fuuctionaries including
women doctors. These schemes are :—

(i) Establishment of sub-centres for a
rural population of 5,000 in general and
3,000 in tribal and hi'ly areas with a ma'e
and female health worker (ANM) and a
Supervisor (LHV) for every six ANMs.
Against the requirement of 1 30 lakh sub-
centres, so far 88,967 sub-centres have
been established andthe remaining will be
established by 1990, To fu'fil the require-
ment of personael to man the sub-centres
436 ANM Trair ing School and 45 LHV
Training schools with an admission capacity
of 22784 and 3141 respectively are
functioning.

(1) In order to provide better MCH
care in rural areas It 15 envisaged to train
all untrained indigenous dais so that they
will conduct safe and hygienic deliveries
i rural area. 5 45 lakhs dais have already
been trained as per information available
upto 30 9.86.

(iii) A scheme for Prophylaxis against
anemia amoi1g woman 1> being implemen-
ted and a targe: of bza:zfitting 80 million
women duaring tac VII Plan bas been fixed.

(iv) A «scheme for immunisation of
expectant mothers with Teianus Toxoid is
being implemented and a target of covering
92.50 millios pregonant wowmen duriug the
VII Plan period has been tixed,

(c) and (d; Drugs are allowed to be
used in the Couniry only afier detailed and
careful consideration by the Drugs Contio-
ller of India.

Replastering Walls of Lord Jagan-
nath Temple, Pari

4737. SHRI NITYANANDA MISRA :
Wi tae Minster of HUMAN RESOURCE
DBVELOPMENT be pleased to staie ¢
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(a) whether the Arehaeologicai Survey
of India had undertaken the task of
replastering the outer walls of Lord
Jagaonath Temple at Puri ;

(b) when this work was taken in hand }
and

(c) the details of the work which has
been completed and remains to be comple-
ted and the reasons for the slow progress ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : (a) No, Sir.

(b) and (c) Do not arise.

National Water Policy

4738. SHRI H.N. NANJE GOWDA :

SHRI G.S. BASAVARAJU :

Will the Mianister of WATER REBE-
SOURCES be pleased to state :

(a) whether the State Governments have
been cossulted in preparing the draft water
policy ; and

(b) when the
announced ?

poiicy 18 lLikely to be

THE MINISIER OF WATER RE-
SOURCES (SHRI1 B. SHANKARANAND) :
(a) and (b, Tne Natuionai Water Resources
Council, of which the Primes Mainister is
the Chairman and ail ihe Chief Ministers of
the States are Members, had set up a
Group of Miaisters uad:r the Cbairman ship
ot the Uaton Minister for Water Resources
with seven Chier Miaisters and four Union
Ministers as Members, 1o formulete the
National Water Policy. Ihe Group has
finalised the draft and 1t is before the
Counc.i jor consideration.

Card Passes of Bookstall Contractors

4739. SHRI vVIJOoY KUMAR
YADAV : Wil the Minister of RAILWAYS
be pleased o state
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(a) the pumber of free Ist and 2nd
class card p:sses issaed to each bookstall
.contractor including M/s. A.H. Wheeler and
Company, zone-wise ;

(b) the details of expenditure being
fncurred by each zonal Railway month-wise
and year-wise in this matter ; and

(c) how many photographs of persons/
employees of cach books'all contractors are
pasted with free 1st and 2nd class card
passes on each zone as per orders of the
Ministry itcluding M/s. A.H. Wheeler and
Company ?

THE MINISTER OF STATE OF THE
MINISTRY OF KAILWAYS (SHRI
MADHAVRAO SCINDIJA) : (a) Informa-
tion is being collected and will be laid oo *
the Table of tLe Sabha.

(b) Such details are not maintained.

(c) Information is being collected and
will be laid on the Table of the Sabha.

Over-bridge of N,H. No. 44 near
Karimganj Railway Station

4740 SHRI SUDARSAN DAS : Will
the Minister of RAILWAYS be pleased to
state ©

(a) whether Government are aware of
the long standing publ ¢ demand for cons-
truction of an over brigge ©near the
Karimiganj Railway Station on the National
Highway No. 44 ;

(b) if so, whethe: there is any progress
in regard to its construchon ; and

(¢c) the time by which the work is lhikely
to start ?

THE MINISTER OF STATE OF THE

MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes,
Sir.

(b) The State  Government/Road

Authority bave not, so far, sponsored
proposal in this regard to the Railways,

\&) Does not arise in view of (b).
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Printing of Warnilag “‘Smoking is
Injurious to Health”

4741. SHRI I. RAMA RAI : Will the

Miaister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is obligatory om the part
of the cigarette companies in the country
to print clearly on every packet and every
advertisement the warning ‘Smoking is
Injurious to Health’ ; and

(b) in what other way the dangers of
cigarette smoking is brought to the notice
of the would be smokere ?

THE MINISTER OF STATE IN THE
MINISTRY OF HFALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DE) : (2) According to ‘“‘The Cigarette
(Regulation of Production, Supply and
Distribution) Act, 1975, all manufaeturers
or persons trading in cigarettes are required
to display prominently a statutory warning
*Cigarette Smoking is injurious to health?
on all cartons or packets of cigarettes that
are put on sale. A similar warning is also
required to be displayed prominently on all
advertisements,

(b) A comprehensive plan of action
including media compaigos to educate the
people about harmful effects of smoking is
under contemplation.

High Incidence of Pesticide Residues
in human milk and body fluids

4742. DR. G. VIJAYA RAMA RAO :

SHRI MANIK REDDY :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether DDT and BHC continue to
be used for malaria and agricultural pests
despite their ineffectiveness in malaria ;

(b) whether there is high incidence of
pesticide residues in human milk and body

fluids beyond the limit fixed by Govern-
ment ;
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(c) how many samples of foods bave
beea tested year-wise, State-wise during the
last three years and action taken in cases of

“yiolations ; and

(d) whether any monitoring of diets has
also been conducted for pesticide residues
and if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DB) : (a) Under the National Malaria
Eradication Programme, DDT and BHC
are being used as a residual spray on the
indoor wall surface of human dwellings for
killing the malaria vector mosquitoes for
control of malaria. DDT a~d BHC are
still effective except in some pockets where
the vector has developed resistance to
DDT and BHC and Malathion is being used
in such pockets. DDT and BHC are also
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Written Answers 90

used for the control of various agricultural
pests.

(b) No tolerance limit for pesticide
residues has been laid down under the
provisions of Prevention of Food Adultera-
tion Act, 1954 for human milk and body

fluids, as these are not commercial items of
food.

(c) State-wise figures of number of
samples analysed, found adulterated and
prosecution launched during the year 1982,

1983 and 1984 is given in the statement
below.

(d) A Food Contamination Monitoring
Project was undertaken by the Government
of India, whereby a total number of 1946
samples of cereals, fruits and vegetables
spices, vegetable oils, fish and meat were
analysed. The residue of bo:th DDT and
BHC were detected in majority of the
samples but their levels were quite low,
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[ Tvanslation]

Construction of bye-passes in Hapur
and Moradabad Cities

4743. SHRI HARISH RAWAT : Will
the Minister of SURFACE TRANSPORT
be pleased to state :

(a) whether there is any proposal to
construct bye-passes in Hapur and Morada-
dad cities om Delhi-Moradabad-Luckoow
National Highway ; and

(b) if so, the time by which the bye-
passes on these places are likely to be
constructed ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT) : (a) Yes, Sir.

(b) The proposals for lané acquisition
and coostruction of a bye-pass arouvnd
Moradabad city and for land acquisition
for a bye-pass around Hapur city on
National Highway 24 have been included
in the Seventh Five Year Plan. The
detailed estimates for these works will be
sanctioned in due course, depending upon
availability of funds ard inter se priority
of other works on Nationzl Highway
system.

Funds for Railway Operation Infor-

mation system
4744. SHRI BALWANT SINGH
RAMOOWALIA : Will the Mibister of

RAILWAYS be pleased to state :

(a) whether it is a fact that during
1981-82 a sum of rupees 350 crores was
earmarked for Railway Operation Informa-
tion system ; :

(b) whether it is aleo a fact that the
said amount has been revised to Rs. 1315

crores now ; and

(c) if so, the reasons for increasing this
amount to such an esteat ?
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THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIJA) : (a) to (c) In
1982-83, a project on Railway Operafion
Information System was sanctioned af a
total cost of Rs., 520 crores comprising
Rs. 170 crores for the Computer Segment
and Rs. 350 crores for the telecommunica-
tion Segment at 1982 prices. The revised cost
of the project, in the light of the reports of
the consultants, engaged for this project,
has not been finalised,

[English]

World Bank Assistance for Second
Phase of Upper Krishna Project

474S. SHRI S.M. GURADDI : Will
the Minister of WATER RESOURCES be
pleased to state :

(a) whether the Government of
Karnataka has approached for World Bank
assistance for the Second phase of the
Upper Krishna Project ;

(b) if so, the stage at which the propo-
sal rests now ; and

(c) the details of assistance sought and
the reaction of the World Bank and the
Union Government thereto ?

THE MINISTER OF WATER RBE-
SOURCES (SHRI B. SHANKARANAND) :
(a) Yes, Sir.

(b) and (c) Phase-II of the Upper
Krishna project with an estimated cost of
Rs. 550 crores envisaging an irrigation
potential of 1,44,788 ha. is in the pipeline
for World Bank assistance. The project
consists of raising the height of Almatti
dam, construction of head works of fore-
shore lift irrigation schemes from Almatef
and Narayaopur reservoirs, shifting of
Bagalkot township and the rehabilitation of
displaced pcrsons. The projest is planned
to be completed in 3 years.

Deibi-Visakhapatnam Alr Link

he 4;]:6. SHRI T. BALA GOUD : Wil
inister of CIVIL AVIATION
pleased to state ; >
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(a) the steps being taken by Govern-
ment to provide a direct air connection
between Visakhapatoam and Delhi ;

(b) whether Government are aware
that Visakhapatnam services as a port for
a vast hinterland in Andhra Pradesh and
also parts of Orissa ;

(c) whether Vayudoot Service can be
introduced to look into this route ; and

(d) the expected time by which Visa-
khapatnam will have a drrect air link to
Delhi ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER) : (a) Traffic potential
between Delhi-Visakhapatnam does not
justify operation of a direct service between
Visakhapatnam and Delhi. Indian Air-
lines, however, provides connection at
Hyderabad for passengers travelling between
Delhi and Visakhapatnam.

{b) Yes, Sir.
(c) No, Sir.

(@) Does not arise.

Amenities at Gwallor
Railway Station

Pagsenger

4747. SHRI JAGANNATH PATT-
NAIK : Will the Minister of RAILWAYS

be pleased to state :

(a) the total amount spen’ on main-
tenance, repair; alterations, additions and
provision of passenger amepities  at
Gwalior Railway Station from 15 August,
1984 and from 1 January, 1985 to 30

September, 1986 ; and

(b) the amount earmarked Separately
for such facilities at Gwalior railway
station during the Seventh Five Year

Plan ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI

MADHAVRAO SCINDIA) : (a) The total

AGRAHAYANA 13, 1908 (SAKA)
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amount spent on the maintenance, repsirs
alterations and provisions of passenger
amenities at Gwalior Railway Station from
15th Auvgust, 1984 to 31st December,
1984 is Rs. 1.6 lakhs &nd from 1st Janu-
ary 1985 to 30th September, 1986 is
about Rs. 14 Jakhs.

(b) No separate funds are earmarked
for repairs and maintenance of Gwalior
Station as such during the Seventh Five
Year Plan.

Lalitpur-Sangroli Railway Line

4748. PROF. MADHU DAN-
DAVATE : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the villagers of Tikamgarh
and local people in & memorandum to the
Prime Minister dated 15 August, 1986
have requested for a rail line from Lalit-
pur to Sangroli via Tikamgarb ;

(b) if so, whether the proposal has
been considered by the Minister ; and

{c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) to (¢)
Requests for this line are received ‘rom
time to time. A survey for laying a new
BG line from Lalitpur to Singrauli via
Tikamgarh was taken up. The Sorvey
report indicated the cost for this S08 kms.
link Rs, 226.16 croresin 1981, and showed
& negative return on fthe investment.

C.T. Scanner

4749. DR. K.G. ADIYODI : Will the
Minister of HEALTH AND FAMILY
WELEFARE be pleased to state :

(a) whether there is any pioposal to
manufacture or produce C.T. Scanner
indigeneously ; and

(b) if so, the detalls thereof 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARB (KUMARI SAROJ
KHAPARDRE) : (a) and (b) Indian firms
have been granted industrial licence to
manufacture Brain Scanners and Body
Scanners. Out of them, one firm bas
already commenced production and the
other is likely to commence production in
1989.

Objectionable Remarks About Chhatra-
pati Shivaji in the book Entitled ‘The
Forts of India’

4750. SHRI NARSING SURYAW-
ANSHI : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

(a) whether Government ars aware of
the book entitled ‘The Forts of India’
written by Virginia Pass and produced by
Rupa and Company in associatien with
Oberoi Hotels International ;

(b) whether Government are also
aware of certain false/derogatory remarks
about Maharaj Shivaji and his mother and
administration and Marathas made in that
book ; and

(c) if so, the steps taken or proposed
in this regard ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : (a)to (c) Yes, Sir. The book was
published in England and imported by
M/s Rupa and Company. According to
the Import Policy, an importer can import
1,000 copies of a book on scientific,
technical and educational Subject without
the prior permission of the Government of
India. The book was imporied without
obtaining the permission of the
Government,

[Tyansiation]
Yoga Education and Training Centres

4951. PROF. CHANDRA BHANU
DEVI : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

DECEMBER 4, 1986
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(a) the places in the country where
recognised YoBa education and training
contres are located ;

(b) whether Government have any

scheme to open more such recognised
centres ; and

(c) if so, the details thereof ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAQO) : The Central Government does not
accord recognition to Yoga Institations.
However, a list of Institutions, which is
not exhaustive having teaching and training
facilities in Yoga in the country is given
in the Statement below.

(b) and (c) At present the Central
Government does not have any such
proposal under consideration.

Statement

ANDHRA PRADESH

1. Department of Adult & Continuing
Education, Andhra  University,
WALTAIR.

2, The Indian Institute of Research in
Yoga & Allied Sciences, 4th Hostel,

S.P.W. College, TIRUPATI-
517301.

3. Deptt. of Physical Education, Andhra
University, WALTAIR.

4. Shri Santi Ashram, Via Saukhgva-

ram, Dist, EAST GODAVARI.
533458.

3. The Mission of Peace, Law Sons
Bay Colony, Peda WALTAIR.

ASSAM
6. Shivanand Math Umachal Yogic
Mahavidyalaya, Kamakhya,
GAUHATI.



101 Wristen Answers

¥¢. Jativa Byayam Vidyalaya, Gandhibag,

SILCHAR-788001.
BIHAR
8. Bihar School of Yoga, Ganga

Darshan, MUNGHER-811201.

9. Bibhar School of Yoga, P.O. Dhanser,
Distt, DHANBAD,

10, Indian Iustitute of Yoga, Aryakumar
Road, Rajeadra Nagar PATNA-
900016.

11. Satyanand Yoga Sansthan, Sarvodaya
Nagar, BEGUSARAI.

12, Hunanitarian Foundation main
Market (Mallah’™ Toli), Main Road,
RANCHI-834001.

GUJARAT

13. Yoza Sadhana Ashram, Pritam Nagar,
Ellisbridge, AHMEDABAD-
380006.

14. Yoga Keadra, Maitry Bhivan, Opp:
Dallia~adi, Pratap Nagar Road,
BARODA.

15. Brabhmarshi Yoga Centre, Virat
Nagar, PINJORE, D.st. Ambala.

16. Shri Yozashram, Ramkuai, Rewari,
MOHINDERGARH.

HIMACHAL PRADESH

17. Department of Yogic Studies,
Himachal Pradesh University,
SIMLA.

18, Internatiomal Meditation
KULU.

Institate,

JAMMU & KASHMIR

19. Aparna Ashram Mantalai, Yogs
Training Centre, Distt. UDHAM-
PUR.

20. Vivekanand Kendra, Nigandi,
ACCHABAL, 192201, ) & K.
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KARNATAKA

21. Vivekanand Kendra, Yoga Therapy
& Research Centre, 50 IV Main
Road, Chamrajpet, BANGALORE-
560018.

22. Deptt. of Yogic Studies,
Karantaka Ubniversity, DHARWAR.

23, Vivekanand Kendra, Yoga Therapy
Centre, 37-4th Main Road,
Malkaswaram, BANGALORE-
560003.

24. Bihgr School of Yoga, Atma
Darshan Yogishram, 29th Cross.
7th Block Jayanagar, BANGALORB-

560082.

25. Sri  Krishna Yoga Clinic, 4
Agmstrong Road, BANGALORE.

26. Rai Ayur-Yoga Institute, Sudha No.
296, Tih Block, Jayanagar,
BANGALORE-560011.

27. Govt. Nature Cure, and Yopa
Science College, MYSORE.

KERALA

28. Yoea and Health Training Centre
37/2274 Anakottil  St, Fort;
TRIVANDRUM-695023,

29, Kavil Bbavan Physical Culture
Institute (Yoga Therapy Centre)
Nileshwar (P.O.) Distt. KASARGOD-
670314.

MADHYA PRADESH

30. Department of Yogic Studies, Sagar
Upiversity, SAGAR.

31. Bihar School of Yoga, Athnar, Distt.
BETUL-460110.

32, BS. Yoga Unit, C.E.
RAJNANDGAON.

Road,
33. Raipur Yoga Vidyalaya, Civil Lines,
RAIPUR.

34, Deptt. of Yogic Studies, Jiwaji
University, GWALIOR.
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35. Yosa Vidyalaya, Yogashram, BHIND

36.

Written Answers

(Madbya Pradesh).

Govt. Yoga Training Ceantre, D103/3

(1464 Qcs.) Shivaji Nagar, BHOPAL
(M.P.).

MAHARASHTRA

37.

38.

39.

40.

41.

42.

43.
44.

45.

46.

47.

48.

49.

50.

Si.

The Yoga Institute, Santa Cruz (E),
BOMBAY-400055.

G.S. College of Voga & Cultural
Synthesis Kaivalayadhama,
LONAVALA-PUNE.

International Board of Yoga, Yoga
Bhavan, Santa Cruz, BOMBAY-
400055.

College of Physical
Hanuman Vyaysm
AMRAVATI-444605.

EBduaction,
Nagar,

University of Bombay, BOMBAY,

M aharashtra University of Pane,
PUNE.

Yogabhyaas Mandal, NAGPUR.

SNDT Arts & Commerce College for
Women, Nathibbati, Thackarsy
Road, BOMBAY-400020.

Vasant Dada Ayurvedic College &
Yoga Instt.,, Nagarpalika Stadium,
SANGLI.

Ramamani Iyengar Memorial Yoga
Institute, 1107-B/1/Shivaji Nagar,
PUNE-411016.

Light on Yogs Research Cfo
Nanavaii Tyoriwala, 11, Homi Modi
Street, Fort, BOMBAY-440023,

Shiwvaji University, KOLHAPUR,

Bihan Maharashtra Yoga Parishad
Clo H.V.P. Mandal, AMRAVATI.
4446085.

Shree Hanuman Vyayam Prasarak
Mandal, AMRAVATI-444603.

Shivaji College of
AMRAVATL

Education,
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54.

35.

56.

57.
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Sbri Shiveji Malavidyalaya, Baisi,
KOLHAPUR.

Mahavir Mahavidyalaya,
PUR.

KOLHA-

Bihar School of Yoga 16-17, Khira
Nagar, BV. Road, Santa Cruz,
BOMBAY-400054.

Bihar School of Yoga, 3/29, Chotan
Windser, 86, Veer Nariman Road,
Churchgate. BOMBAY-400054.

Gurdev Siddha Peeth, P.O. Ganesh-

Guru Prasad Yofashram, 9/67,
Gandhi Camp, Shahpur-Ichal-
Karanji, KOLHAPUR.

ORISSA

58. Orissa School of Yoga, CUTTACK.

89, Utkal Yoga Vidyalaya, Sen Park,
SAMBALPUR-768001.

RAJASTHAN

60. Yoga Sadhna Ashram, Bapu Nagar,

JAIPUR.

TAMIL NADU

6].

62.

63.

64.

63.

Madurak Kamraj University,
Palkalainagar, MADURAI-625021.

Vivekananda Kendra, Vivekananda
Puram, KANYAKUMARI-629702.

Shivanand Yoga Trg. Centre,
Sudararampuram, RIN-628002,

Krishnamacharya Mandiram, 103,
St Mary’s Road, MADRAS-
600018.

Yogasana Alayam, No. 47, Vellala
Street, Purswalkan, MADARS-
600084.

Yogasana, Physical Culture Pvt.

Institute, Pallipalayam P.O. ERODI-
638006,
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67. Sundara Yoga, Pareerchi Salai,
Private 43, Bast Street, C.N. Nagar,
TIRUNELVELI-627001.

UTTAR PRADESH

68. Yoga Sadhna Kendra, Malvia
' Bhavan, Banaras University,
VARANASI.

69. The Yoga Niketan Trust, Post
Shivanand Nagar (Rishikesh) Trust

Distt. TEHRI GARWAL-249192.
(U.P.)

70. Yoga [Kendra, Sunder Street;
CHANDAUSI-202412.

WEST BENGAL

71. Shivananda Yogashram, 471, N etaji
Colony, CALCUTTA-700090.

72. Shivananda Yogashram Masangam,

73. Bihar Schoo! of Yoga, No. 10.
Netaji Subhash Chandra Bose Road,
Lower Tollugunge, Circular Road.
Tollugunge, CALCUTTA-700040.

CHANDIGARH

74, State Yoga Iastitute, Sector 23-A,
CHANDIGARH.

DELHI

75. Academy of Yoga & Research,
Bharitiva Vidya Bhavan, Kasturba
Gandhi Marg, New DELHI-110001.

76. Vishwayatan Yogashram, Ashok
Road, Near Gole Dakhana, NEW
DELHI-110001.

77. Satyanand Ashram  Society, 61,

Krishna Nagar, P.O. Safdarjang
Bnclave, NEW DELHI-110029.

PONDICHEBRRY

78. Anand Ashramy, Thattanchavady,
PONDICHERRY-6 05009,
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{English)

Decrease Percentage of Tribal

Populstion

4752. SHRI K. PRADHANI : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state ¢

(a) whether percentage of tribal
populatiou in some States has come down
during 1981 census as compared to the
figures of 1971 census ;

(b) if so, which are those States ;

(c) whether it is due to  excessive
family planning or some other reasons ;
and

(d) if it is due to excessive family
planning the future course of action in this
direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE) : (a) and (b) As compared
to the fHguaes of 1971 Census, the per-
centage of tribal population in the follow-
ing States/UTs has slightly come down
during 1981 census : Bihar, Kerala,
Manipur, Nagaland, Orissa, Tripura, Uttar
Pradesb, West Bengal, Andaman & Nicobar
Islands, Arunachal Pradesh, Dadra & Nagar
Haveli and Mizoram.

(c) and (d) Government’s policy is to
pursue the family welfare programme on
a voluntary basis as a peoples’ movement.
Also, special guldelines have been issued
ta the States/UTs not to implement the
programme mechanically in tribal areas
whether the population of certain com-
munities is either stagnant or declining.
States have heen instructed to give due
attention to the need for strengthening
the general health care and maternai and
child health services including immuniza-

tion and improvement of nutcitiona! statug
of the tcribals,
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Benefits to Sportsmen and Women
in Rallways

4753. SHRI PATBL RAMABEN

RAMIJIBHAI MAVANI :

SHRI U.H. PATEL :

\

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the sportsmen and spdrt-
swomen of Railways who participated io
Seoul Asian Games have dome better
performance ;

(b) the total number of participants ;

(e) the details of performance of
each ; ’

(d) whether Railways have made
special anoouncement for them in their
honour like encouragement and promotions
on out-of-turn basis etc. and even offered
to recruit coiches for them if they so
desire ;

(e) if so, the details thereof ;

(f) whether it is proposed to give
such encouragement, like out-of-turn
promotion etc. to persons who make part
and do well in the educational, cultural and

social fields ;
(g) if so, the details thereof ; and

DRCEMBER 4, 1986
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(h) details of such Railway employess
who have been hononred, encouraged,
given facilities and out-of turn promotions
etc. in each fields during 1 January, 1981
to 31 October 1986 ?

THE MINISTER OF STATE OF THB
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) A com-
parative statement I of medal tally earned
by Railway sportspersons at IX Asiad at
New Delhi and X Asiad at Seoul is given
below.

(b) Fifty three (53) sportspersons from
Railways participated in various disciplines
at the X Asiad.

(c) Statement-II showing performanee
of each of this is also given below.

(d) and (¢) Kum,. P.T. Usha has been
promoted on out of turn basis to senior
scale post and a cash award of Rs. 1 lakh
given to her. Cash awards of Rs. 25,000
to M.D. Valsamma and Rs. 10,000 each to
S/Shri P.V. Ramana and Kareemullah have
also been gwen., The offer made by
Indian Raitlways for appointment of two of
the coaches is under consideration by the
concerned coaches.

(f) Bxcept for a small quota for
recruitment on consideration of cultural
activities, no such proposal is under con-
sideration at present.

(g) and (b) Do not arise.

Statement-1

Comparative Statement of Medal Tally of Railway Sportspersons at IX Asiad at
Delhi 198 2 and X Asiad at Seoul 1986

1. ATHLETICS
P. T, Usha

M.D. Valsamma

Padnrini Thomas
Hamida Banu
(alongwith M.D. Valsamma)

(4 X 400 M Relay

ASIAD ’82 ASIAD 86

2 Silver 4 Goeld

1 Silver

1 Gold 1 Gold

| 1 Silver Did not
‘ perticipate
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ASIAD ’82 ASIAD ’86
Raj Kumar 1 Bronze No Medal
S. Balasubramaniam 1 Bronze Did not
participate
H.K. Seetharama 1 Bronze Did not
participate
2. BADMINTON
Men Bronze Brounze
Women Bronze No Medal
Syed Modi Bronze No Meda)
(Io Singles)
In Men’s Doubles Bronze No Medal
In Mixed Doubles Bronze No Meda]

3. HOCKEY (MEN)

ASIAD ’82

Rajinder Singh .
Mohd. Shahid Silver

ASIAD"’ 86

Pargat Singh

Abdul Aziz

Balwinder S§nvh Lrono.
Mohd. Shahid

HOCKEY WOMEN

ASIAD ‘82

Eliza Nelson (Capt)
Margsret Toscano
Razia Zaidi
Gangotri Bhandari
Sudha Chowdhury
Devinder Khokar Gold Mdea)
Versha Soni

Omapa Kumari
Prem Maya

Selma D’ Silva
Anpurita Dubey
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ASIAD *86

Razia Zaidi

Manju Bisht
Ruldeep Kaur
Pushpa Srivastava
Dayaamni Soy
Omana Kumari Bronze
Prem Maya
Madhu Yadav
Ranjana Srivastava
Alma Guria
Blswasi Purty

4. VOLLEYBALL (MEN)

S. Kareemullah
P.V. Ramanba No Medal Bronze

5. WATERPOLO

Utpal Mitra

Romen Das Bronze No Medal
Kanai Roy

6. WEIGHTLIFTING

Yara Singh Bronzc No Medal
ASIAD 1982 ASIAD 1986
Gola Silver Bronze Gold Stlver Bronze
TOTAL : 2 4 10 s 1 4
Statement-II

Performance of Ratlway Sporispersons at X Aslan Games (Seoul)

8. No. Name of sportspersons Bvent Performance
ATHLETICS

1. P.T. Usha 100 M Run Silver Medal

200 M Run Gold Medal

400 M Run Gold Medal

400 M Hurdles Gold Medal
4 X 400 M Rolay Gold Medal
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1 2 3 4
2. M.D. Valsamma 4 X 400 M Relay Gold Medal
3. Vandana P. Shanbagh 4 X 400 M Reley (Reserve)
. Razia Sheikh Jevelin Throw 6th Place
s. Asha Agarwal Women Marathon 5th Place
6. Ra} Kumwar 5000 M Run 4th Place
7. N. Rami Reddy 200 M Run Eliminated in
Heats,
8. Vinod Kumar 10000 M Run 8th Place
9. N. Annavi High Jump 9th Plsce
10. Ibrahim Cheenika 4 X 400 M Relay 4th Place
BADMINTON
11. Syed Modi
12. Leroy D’Sa Team
Championships Bronze Medal
13. Sanat Misra
14. Madhumita Bisht Team Lost in
Champlonsbips Quarter-finals.
BOXING
15. D. Mathivanan Lost in
Quarter-finals
CYCLING
16. Maxwell Trevor 1000 M Sprints 7th Place
GYMNASTICS
17. Debashish Dam Chowdhury | Team Sth Place
18. Sharanjit Singh Champlonships
19. Shekbsr Bector (Anjan Das also
20. Anjan Das finished 14th
in Individual
All-round
ranking)
HOCKEY (MBN)
21. Pargat Singh |
a2. Abdol Aziz l Team
23. Balwinder Singh Championships Bronxe Medal
24. Mohammed Shabid |
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1 2 3 4

HOCKBY (WOMEN)

28. Razia Zaidi

26. Manju Bisht

217. Kuldeep Kaur

28. Pushpa Srivastava

29. Dayamani Soy

30. Omana Kumari Team

31. Prem Maya Championships Bronze Medal

32. Madhu Yadav

33. Ranjana Siivagtava

34. Alma Guria

3s. Biswasi Purty

RIFLE SHOOTING

36. Kunti Malik
SWIMMING

317. Wilson Cherian

38. Sanjib Chakraborty

WATERPOLO

39. Rahul Mitra

40. Kanai Roy

41. Romen Das

42. S.N. Dutta
TABLE TENNIS

43. Niyoti Ray
VOLLEYBALL

44. P.V. Ramana

45. Kareemullah

WEIGHTLIFTING

46. Tara Singh

47. Balwinder Singh

48. N.G. Naidu
WRESTLING

49. Mohd. Javed

50. Rohtas Siogh

s1. Kuldeep Singh

82, Gian Singh

53. Naresh Kumar

17th Place

100 M Backstroke 7th P:ace
4 X100M Medley 7th Place
Relay

4 X 100M Freestyle 6th Place
Relay .

The Indian team
lost all the
Matches.

— e ey

Lost in first round
of Women'’s doubles.

| Team
| Cbampionships Bronze Medal

5th Place
5th Place
Sth Place

Sth Place
4th Place
Sth Place
Sth P'ace
Sth Place
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Loop Lines at Kocbhbu Velli io
Trivandram Division

4754. SHRI T. BASHEER : Will the
Minister of RAILWAYS be pleased to
state

(a) whether any funds were allotted
for loop line at Kochui Velli of Trivandrum
Division of the Southern Railway ;

(b) if so, how much funds have since
beeo spent on this project ;

(c) the details of the work since com-
pleted and the work yet to bs completed ;
and

(d) when the work is likely te be
comp'eted ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir.

(b) Nil.

(c) Work is not proposed to be taken
up as a result of review.

(d) Does not arise.

[ Translation]
Ffree Passes to Freed)m Fighters

4755. SHRI NANDLAL CHOU-
DHARY : Will the Muister of RAILWAYS
bs pleased to state thz time by which free
rail passss will bs issusd to all the
Swataanirata Sinzram Semanis (freedom
fighters) ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): The Schems
to grant PRirst Cilass C) rmplimentary Card
Passes to Freedom Fighters drawing pension
from the Central Revenues has come into
effect from 19th Novembsr, 1986 and is
valid for a period of oae year. Frezdom
Pighters wno are coversd uader the Swatan-
tcata Sawalk Siamnaia Psasion Schems are
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at liberty to avail of the Complimentary
Pass at any time during the currency of the
Scheme.

Sports Training Through Television

4756. SHRI DILEEP SINGH
BHURIA : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

(a) whether instead of direct telecast
of various test matches on Television
Governmeat are considering a proposal to
impart sports training through T V. on the
pattern of programmes for schools with a
view to bring about imiprovement in the
present standard of various sports ; -

(b) if sp, the details thereof ; and

(¢) if not, the reasons therefor ?

THE MINISTZR OF STATE IN THRB
DBPARTMENT;: OF YOUTd AFFAIRS
& SPORTS AND WOMEN & CHILD
DBVELOPMENT IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI MARGARET ALVA) : (a) No,
Sir,

(b) Does not arise.

(c) Sports training programm=s need
not necessarily be In replacemeat of sports
telecasts alrerdy being undertaken. Spo:-ts
Authority of Iadia (SAI) has produced
several films on spo:ts training which we
plan to telecast in addition to the on-going
coverage On Sports,

[English]
Direct Train Between Ahmedabad
and Hyderabad
4757. SHRI V. TULSIRAM : Will

the Munister of RAILWAYS be pleased to
state :

(a) whethsr there is any proposal
under consideration of Goverament to
introduce direct trains between Ahmedabad
and Hyderabad in the near future ; and
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(b) if so, the details thereof-and the
time by which such trains are likely to be
introduced 7

THE MINISTER OF STATE OF THB
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No, Sir.

(b) Does not arise.

Alr Service between Bangalore-
Belgaum and B elgaum-Bombay

4758. SHRI V.S. KRISHNA IYER :
Will the Ninister of CIVIL AVIATION be
pleased to state :

(a) whether it s a fact that there is
no air service between Bangalore- Belgaum
and Belgaum-Bombay ; and

(b) if so, whether Government will
consider running Vayudoot serviczs bet-
ween Bangalore-Belgaum aad Belgaum-
Bombay ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER) : (a) No, Sir. Indian
Airlines operates a daily HS-748 service
between Bombay and Belgauin. However,
there is no service between Bangalore and
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(b) There

is no such proposal at
present. '

Airbus Service between Delbl and
Trivandrum via Bangalore

4759. SHRI THAMPAN THOMAS :
Will the Minister of CIVIL AVIATION be
pleased to state

(a) whether there is a proposal to
introduce Airbus service from Delhi to
Trivandrum via Bangalore ;

(b) what is the traffic
Bombay to Cochin ; and

ratio from

(c) whether it is also proposed to
connect Coimbatore with Kerala ecither by
Cochin or Trichur by direct flight ?

THE MINISTER OF STATE OF THRE
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER) : (a) No. Sir.

(b) The average seat factor percentage
on the flights bcing operated between
Bombay and Cochin for the period May to
October, 1986, is as under :

(c) There isno such proposal at

Belgaum. present.
Oct. Sept. Aug. ' July June May
86 86 86 86 86 86
IC—161
Combayjc-lochin 90% 79% 84% 87% 93% 96%
IC—165
Bombay-Cochin 82% 72% 83% 88Y% 88% - 969
IC—191
Bombay:;ochin 99% 86% 91% 92% 89% 98%
1C—597
Bomba—y-c.ochih 63% 66% 5% 79% 1% 88



131 Written Answers
Haribar-Kotinr Raflway Line

4760, SHRIMATI BASAVARAJES-
WARI :

SHRI SRIKANTA DATTA
NARASIMHARAJA

WADIYAR :

Will the Minister of RAILWAYS be
pleascd to state :

(a) whether there Is any demand for
the completion of Haribar-Kottur railway
line ;

(b) if so, the progress made so far in
this regard ;

(c) by what time this railway line is
likely to be completed ; and

(d) the details thereof ?

THRE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir.

(b) Updated cost of the rail lineis
being ascertained.

(c) The project construction will be
considered after determining its updated
cost, depending on availability of resources.

(4) Length of rail line via Harpana-
halli is about 67 Kms.,

Cential Assistance to Andhra Pradesh
for Deep Drilling Rotary Rigs

4761. SHRI K. RAMACHANDRA
REDDY : Will the Minister of WATER
RESOURCES be pleased to state ¢

(a) whether Members of Parliament
from Andhra Pradesh have pleaded for
liberal financial assistance for 200 deep
drilling rotary rigs for irrigation of about 4
lakh hectares of land in the drought prone
arcas of Rayalascema and Telengana, in
their Memorandum to the Prime Minister
on 3 October, 1986 ; and
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(b) it so,
thereto ?

Government’s reaction

THE MINISTER OF WATER RESO-
URCES (SHRI B. SHANKARANAND) :
(a) Yes, Sir.

(b) A memorandum has also been
received from Government of Andhra
Pradesh in which no request for Central
assistance for the purchase of drilling rigs
bas been made. A Central Team is,
however, being deputed to Andhra Pradesh
for assessing drought situation and require-
ments of funds.

Unreglstered Prostitates

4762. DR. CHINTA MOHAN :

SHRI MANIK REDDY *

Will the Minister of HUMAN RESO-
URCE DEVELOPMENT be pleased to
state ¢

(a) whether there is large number of
unrecognised and  unregistered women
engaged in prostitution ;

(b) if s0, the total estimated number
of persons involved/engaged in immoral
traffic ;

(¢) the number of recogniud/registerod
women engaged in this profession ; and

(d) whether weekly or fortnightly or
monthly medical examination is proposed
to be made compulsory a8 in countries
like Holland ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
& SPORTS AND WOMEN & CHILD
DEVEBLOPMENT IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI MARGARET ALVA) : (a)
There is no system of recogaition or

registration of women engaged in pros-
titution.

(®) to (d) Question does not srise.
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Catering at New-Delhi Railway

Station
4763. SHRI TEJA SINGH DARDI:
Will the Minster of RAILWAYS be

pleased to state :

(a) whether Government had decided
that each eatable ie. puri and subzi/tea
etc, be prepared in new base kitchen at
New Delhi railway station instead of at
platforms ; and

(b) whether 1t has now been decided
that eatables be p-epared on any place at
the platforms instead of new bise kitchen ;
if 80, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) * (a) and (o) On
an esperimental basis, a revised pattern of
vending has been in‘roduced from July,
1986 on one of the platforms at New
Dalhi station where specialy designad/
constructed fibre glass trollies are being
utilised for sale of sclected sonack items
~ such 2s poories. Aloo Subzi, Veszetable
Pallao, Vada etc. This system has not
been introduced for tea. This experimen:
involves cooking and packing of the said
items from Central Kitchen at New Detlhi
and not from Bas: Kitchen. The cooking
.of these items oa this platform has been
given up-.

Pre-Flight Medical Check ap of Crew

4764. SHRI BANWARI LAL
BAIRWA : Wil the Minister of CIVIL
AVIATION be pleased to state :

(a) whether Icdian Airlines is takiong
stringent steps with regard to pre-flignt
medical check up of all flying crew ;

(b) if so, whether any flving crew has
been found violatihg tne rales regarding
consumption of alcohol prior to taking
the charge of any Indian Airlines flight ;
and

(c) if so, the details thereof and the
number of cases detected during the last
twyu years ?
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THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER) : (a) to (c¢) Yes. Sir.
From 1977 to 1979 four cases had been
detected. In one case the services of the
pilot were terminated and in two other
cases, punishment like stoppage of incre-
ment and rejuction in salary were imposed.

During the last two years there has
been no violation of rules rcgarding cone
sumption of alcohol. This does not include
cases under investigation.

Generating Sets at Chola Thermal
Power Statioa (C.R.)

SHRI BALASAHEB YIKHE
PATIL :

SHRI V.N. GADGIL :

47635.

Will the Minister of RAILWAYS be
pleased to state *

(a) whether there is anv proposal to
set up two genera‘ing sets of 60 MW each
as replacsms=nt of the o011 generating sets
at Chol: Tharmal Power Sta:ion (Central
Railway) near Kalyan o~ the outskirts of
Bombiy to meet the Cen ral Rsailway’s
power requirements ;

(b) if so, when the proposal is likely
to be finaiised and implemenied ;

(c) if not, how the Railways propose
to meet the growing demand of power by
the Central Railway when the present
generating sets are generatiog between 20
to 35 MW of power ; and

(d) whether Government of Maharashtra
bas offered to purchase azy excess genesa-
tion by such high capacity scts when set
up ?

THB MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No Sir.

(b) Question does not arise.

(c) The requirement of Rail~ay is pro-
posed to be met from the Mabarashtrs
State Bleciricity Board.
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(d) Yes Sir, Chief Minister of Maba-
gashtra has asked the Railway for installa-
tion of a 210 MW Uait and has suggested
that excess units, if any, will be purchased
by the Maharashtra State Electricity Board.

[Zranslation)
Rallway Bridge on Saryu in
Ayodhya

4766. SHRI R.P. SUMAN : Will the
Minister of RAILWAYS be pleased to
state ©

(a) whether Goverrment bave received
any memorandum regarding construction ?f
e railway bridge over the Sal:yu river in
Ayodhya io Uttar Pradesh and if so, the
details thereof ; and

(b) whether Government propose to
accord approval to the constructioq of t.hls
bridge keeping in view the historical
importance of Ayodhya and if so, by what
time and if pot, the reasons therefor ?

THRE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVKAO SCINDIA) : (a) and _(b)
Demands have been received from t-xme
to time for construction of a rail bridge
across rivet Saryu. in Ayodh.ya. Due to
constiaint of re-ources, there is no proposal
for a new Rai way line requifing construc-
tion of a bridge across the rwvsr near

Ayodhya.

[English]

National Vis-a-Vis Metropolitan
Expenditure on Edacation

4767. SHRI JITENDRA PRASADA :
Wil the Minister of HUMAN RESOURCB

DEVELOPMENT be pleased to state :

(a) the metropolitan and national per
lakh education expenditure scparately

and

(d) the steps taken/proposed to be
taken by Government t0 bring about parity

between the two ?
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THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : (a) The expenditure per lakh
population on education in the metropoli-
tan cities of India is being ccllected from
the concerned State Governments and
wounld be placed on the Table of the Sabha.
Expenditure per lakh at the national Jevel
for the year 1983-84, for which informa-
tion is available, is Rs. 77.2 lakhs.

(b) The National Policy on Education
will lay special emphasis on the remaoval of
disparities and to equalisation of educatio-
nal opportunity by attending to the specific
needs of these who have been denied
equality so far.

Linking Minicoy with Maldives by
Air

4768. SHRI DIGVIJAY SINH : Will
the Mnister of CIVIL AVIATION be
pleased to state :

(a) whether there is close geographic;
ethnic and linguistic affinity between the
Lakshadweep Islands, particularly Minicoy
and the Maldives Republic ;

(b) if so, whether a survey has Deen
conducted to connect the two by air } and

(c) whether the Vayudoot flights to
Agatti in 1987 will be extended to the
Maldives at a later date ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER) : (a) Yes, Sir.

(b) No, Sir.

(c) At
proposal.

present there is no such

Goods Lost, Damaged or Pliferred
during Transit in Raflways
4769. SHRI K.D. SULTANPURI :
SHRI YASHWANTRAO GADA-
KH PATIL :

Will the Minister of RAILWAYS be
pleased to state ;
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(a) the total amount of goods lost,
damaged or pilferred doring transit in
railways during 1985-86 and the total
amount paid by Railways by way of
compensation ;

(b) the number of claim cases still
pending with the Railways as on 31 March,
1986 and periods of pendeacy zone-wise ;

(c) the measures taken or proposed to
expedite the disposal of such claims ; and

(d) the number of officers/employees
found guilty for those losses and action
taken against them ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) The total
value of claims preferred on the Railways
was Rs. 474.97 crores. A large portion of
the amount claimed pertained to such
goods which got subsequently delivered or
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adjusted. The total gross amount of
compensation paid during 1985-86 was
Rs. 43,57 crores.

(b) The total number of claims pending
settlement 8s on 31-3-1986, was 41,261
against the average monthly intake of
35,336. The zone-wise periods of pendency
is given in the statement attached.

(c) The measures taken to expedite
disposal of claims inrer-alia include the
following :—

1: Monetaty powers of officers for
settlement of claims have been
enhanced.

2. Mobile claims offices are organi-
sed at a number of stations.

3. Intensive monitoring of the settle-
ment of claims cases is being done
at all levels.

(d) During 1985-86, 767 employees
were punished.

Statement

Total number of Periods of pendency
Railways cases pending Six montbs More than

as on 31-3-86 and les six months
Central 1,883 1,883 cen
Eastern 5,113 S,113
Northern 15,077 13,031 46*
North-Eastern 1,267 1,267 .
Northeast Frontier 5,660 3,660
Southern 2,029 2,029
South-Central 315 315
South-Bastern 7,442 7,442 oes
Western 2,478 2,478 ee

Total 41,261 41,213 ‘ 46

*Note ;=All these 46 cases have sinoe deen dispased of.
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[ T1anslation]

Proposal for Bifurcation of Ganga-
Jamuna Express between Lucknow
and Varanasi

4770. SHRI NIRMAL KHATTRI:
Will the Minister of RAILWAYS be

pleased to state :

(a) whethber there is any proposal for
bifurcating 83 Up and 84 Down Ganga-
Jamuna Bzxpress between Lucknow and
Varanasi and running daily one via
Sultanpur and the other via Faizabad ;

and

(b) if so, the time by which it s
likely to be implemented ;

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (3) Not at
present.

(b) Doecs not arise.

Staff Strength of Air India in USA

4771. SHRI SARFARAZ AHMAD:
Will the Minister of CIVIL AVIATION be

pleased to state :

(a) the number of persons from USA
who travel io Air India planes every year
and the number out of them, who come to
India ;

(b) the total staff strength of Air India
in USA and the total amount paid to them
every year by way of salary and otber

facilities etc.

(c) whether the number of these
employees is more keeping in view the
number of passengers ; and

(d) if so, the steps being taken by
Government in this regard ?

THE MINISTER OF STATE OF THR
MINISTRY OF CIVIL AVIATION (SHRI{
JAGDISH TYTLER) : (a) During 1983-86,
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1,68,082 passengers traveiled on Air India
flights from USA. Out of these, 1,16,437
came to India.

(b) The total staff strength of Air India
in USA is 264. The total amount paid by
way of salary and other facilities during
the year 1985.86 was Rs. 14.20 croses
approximately,

(c) and (d) Keeping in view the fact
that Air India bas seven offices in USA
anrd New York is a terminal station with
a daily flight, the number of employees of

Air-India im USA is not considered
excessive.
[English)

Concession on Transportation of

Fishing Nets

4772. SHRI A. CHARLES : Will the
Minister of RAILWAYS be pleased to
state :

(a) the quantity of free IluggaB®
allowed to a passenger who travels in the
IInd class Railway Compartment ;

(b) whether this concession is sllowed
in respect of fishing nets also ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) The free
allowance of luggage is 35Kgs.

(b) No, Sir.

(c) To avoid inconvenience to others,
a passenger if permitted to take into a
carriage only such small articles of person-
al luggage as are required for his own use
on the journey and can be placed in the
carriage without reducing the available
accommodation in the carriage for sitting/
sleeping and for free movement.

Facilities to employees of Wagon
Warkshop at Guntupallt

4773. SHRI P.R. KUMARAMANGA.
LAM : Will the Minister of RAILWAYS
be pleased to state ;
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(a) whether railway employees in South
Central Railwav, in general and employees
working in wagon workshop at Guatupalli,
near Vijayawada n particalar, are not
provided residentiai card passes ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDITA) : (3a) and (b)
No, Sir. Railwav empiloyeces residing over
11 different Sections spread over South-
Central Railwav ar= a're1ndy availing of ths
residenti 1 card pass facility traditionally
since long but thiv Sould nnt be extended to
the emplovees working in the Wagon
Workshop at Gur.tupal's in conformity with
the Railv'ys’ extant policy tha* this
facility is not to be extendad to new
gections over entire India Railways,

{Translation]

Demand for Recognition of Electre-
pathy System of Medicines

4778. SHRI KALI PRASAD
PANDEY :
DR. CHANDRA SHEKHAR
TRIPATHI :

Wi'l the Miaistear of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whe nior  Registrar, Electropaihy
Cenfral Co *ncil has sabmi ted a memoran-
dum to .he U ion Govern nent requesting
for recognition to Electropathy as the new

fifth medical system ;

(b) if so, the action taken by Govern-
ment so far ip th.: regard end the time by
which thi> :ys'2m will be recognised and
the effect.ve steps p opo ed to be tiken for
promotion ara propagation of this system
jo variou; parts of the country ; and

(¢) the detaiis of the difficulties, if any,
in the recognition and propagation and
promotion of this system ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE) : (a) No, Sir. However, a letter
dated November 6,1986 addregsed to the
Union Minister for Health & PFamily
Welfare has been received from the
Registrar N E.EH M. of India, New Delhi
regarding recognition of Electropathy/
Electro homoeopathy in India.

(b) and (c) There are claims from
various Institutiou/irdividuals for recogni-
tion of various therapies/treatments. It is
not poss'ble to recognise all these systems
for want of valid scientific evidence.
Whatever is good and scientifically valid
in any svstzm wil! be abs~rbed and adopted
by the alreadv recognised and established
systems of medicine.

[Engl:sh]
Centralisation of Medical College
Admissions
4776. SHRI SATYENDRA NARA-

YAN SINHA ;: Will the Minister of
HEALTH AND FAMILY WELFARE be
pleaged to state : .

(a) whether Union Government are
considering centrali~ation of medical college
admiscions "s a means of removing frauds
and inequ:ties in th: pre.ent methods of
recru'tment r.vealed over the last several
years ;

(b) whethe: there has been any direc-
tive from the Supreme Court in regard to
medical coll-ge =Jmi sions ; and

(d) if so,
thereto ?

Government’s reaction

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMAR! SAROJ KHAPA-
RDE) : (a) to (c) The Medical Education
Review Committec set up by the Goverp-
ment of Irdia had recommended that a
National Entrencec Examination should be
organised for admission to the MBBS
course in gll the medical colieges in the
country. While agreeing in principle with
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the Medical BEducation Review Committee
that the ultimate objective may be to have
a National Bntrance Examnition with the
involvement of the States, Ministry of
Healkh & Pamily Welfare hid recommea-
ded to tke Supreme Court which was szized
of the matter that 15% seats in Under-
Graduate courses and 30% in Post-
Graduate courses in all the “edical
e¢olleges shou'd be fiiled up throigh open
competition.

The Supreme Court has accepied this
recommendation and has accordingly
directed that the Ceantral Brard of Secon-
dary Bfazation and the All Iad 1+ Iastitute
of Medical cieaces should cond:ct
Batrauce Bxamwnation for filing up 15%
of Under Graduate seats and 259% Post-
Graduate seats resoectivelv in .1l the
Medical/Den-al Colleges. The Court has
forther directed that students from the
States of Andhra Pradesh and Jammu &
Kashmjr shall not be entitled to appear in
the Al India Entrance Examination unless
the States of Andhra Pradesh and Jammu
& Kashmir agree to m ke availabe not
less than 15% of th: total number of
geats for the MBRBS/BDS courszs and not
less than 25 9% seats for ine Post-Graduate
cdurses in their respscuve Medical/Dental
Colleges for admissio1 oa the bisis of All
India Botrance Examinitioi. The Govern-
ment is taking ac!ioa to implemeunt the
direction of th: Supreme Court.

Assistance for Development of
Women’s Colleges During Seventh
Plan

4777. SHRI G. LHOOPATHY : Wil
the Minister of HUMAN RESOURCE
DEVELOPMENT be plcased to state :

(8) the pattera of as-istance approved
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uader Seventh Plan fur the dJevelopment
of Women’s Colleges ; and

(b) the measures taken for increasing
the growth rate of women’s education and
Institutions for Women’s Education ?

THE MINISTER OF HUMAN RESOU.
RCE DEVELOPMENT AND MINISTER
OF HEALTH AND FAMILY WELFARRB
(SHRI P.V. NARASIMHA RAO) : (a) and
(b) The pattern of assistancs for universie
ties and colleges is prescribed by the
UGC. In the case of women’s colleges,
development grants will be provided in the
VIl Plan if th= coliege has 4 teaching
departments with atleast 10 psrmanent
teachers and an enrolment of 150 students
in degree classes (against 250 in the case
of other colleges). The secale of assistance
for a women’s college is as follows :—

Enrulment Scale of assistance
150-500 4 lakhs
501-1000 5 lakhs
10C¢1-2000 7 lakhs
2001 & above 8 lakhs

The extent of assistance for various
programmes is 8iven in the attached
statement.

The enroiment of women in higher
education has inc. Sused progressively from
23.3% of the to'al enro.ment in  1973-74
to 2899% in 1984-85. Programmes of
women’s :tudies are being introduced in
several universities. Encouragement is also
given for the furmu ation and iatroduction
of courses which promote :mpioyment and
seif-employment of women,

by the National Development Council
Statement
Pattern of assistance to colleges for development during
the Seventh Plan
(1985-90)
S. No. Item Share of UGC Assistance
1 2 3
(A) Basic Assistance to Colleges
1. Faculty Improvement Programmes including 1004

short term teacher feliowships
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1 2 3
2, Books and Journals including book banks 100%
. Bssential laboratory equipment 1009,
(B) Development of Undergraduate education
1. Teaching and Technical Staff including 100%
Professional staff for library
2. Books and Journals including book banks 100%
3. Equipment including laboratory and audiovisual 100%
equipment
4. Academic buildings including extenion of 50%
library and laboratories
s. Workshop shed/Animal House/Museums/Green House 1009,
6. Men’s Hostel 50%
7. Women’s Hostel v5%
8. Staff Quarters/Teachers Hostel 50%
9. Extension Progsammes 100%
10. Faculty Improvement Programmes inclading 100%
short and long term fellowships
11. Canteen Bailding/Noa-resident student centre- 50%
Building and Equipment.
12. Improvemeat of facilities in the existing 50%
hostels
13. Remedial courses or weak students 100%
)
14. Health Centre-Building and Equipment 50%
(C) Davelopment of Post-gradusate Edncation
1. Teaching and Technical Staff 100%
2. Bocks and Journals including book banks 100%
3. Equipment including Audio-visual and 100%
reprographic facilities
4. Paculty Improvement programme including 100%
teacher fellowships, data collection, field work
for preparing research papers
§s. Academic and other buildings 50%

6.

Extension programmes

100%
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[Translation)
New Projects Underiaken by A.S.L
fn U.P.
4778. SHRI HARISH RAWAT :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) the names of new projects in Uttar
Pradesh which have been undertaken by the
Archaeological Survey of India during 1985
and 1986 ;

(b) whether Government are aware that
the billy areas of this State which contains
many places, mounments, temples, caves of
archaeological importance which have been
getting roined slowly ; and

(c) if so, the details of steps being taken
by the Archaeological Department for their
protection ?

THE MINISTER OF HUMAN RE.
SOURCE DEVELOPMENT AND MINI-
STER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : (a) A list of Special Schemes of
Conservation undertaken by the Archaecolo-
gical Survey of India during 1983-86 and
1986-87 is given in the statemen: below.

(b) and (¢) The Archaeological Survey
of India is responsible for the conservation
and protection of 38 mounments/sites which
are under central protection in the hilly
arcas of U.P. These are attended to on
the basis of priorities warranted by urgent
requirements of individual monument/
site,

Statement

(i) During 1985-86 and 1986-87
under the 7th Five Year Plan
conservation of the following
mounments in the State of Uttar
Pradesh has been taken up as
Special Schemes of Conserva-
tion :—

1985.86
1. Ta] Mahal, Agra
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2. Agra Fort, Agra

3. Jama Masjid, Agra
4. Itimad-ud-Daula’s Tomb, Agra

5. Rambagh, Agra
6. Madan Mohan Temple, Vrindaban

7. Imambara of Asafad Daula,

Lucknow
8. Residency Buildings, Lucknow
9. Sikandar Bagh Buildings, Lucknow

10. Amj:d4 Ali Shah’s
Lucknow

11, Kaiser Baah, Lucknow

12. Jauopur Fort, Jaunpur

1986-87

Mausocleum,

1. Akbar’s Tomb Complex, Sikandra
2. Chini-ka-Rauza, Agra

3. Jami Masjid and Gateways Com-
plex, Fatehpur Sikri

4. Jhansi Fort, Jhansi
5. Kalinjar Fort, Banda

(ii) A vproject of Exploratory Survey
and excavation at the ancient
Buddhist site at Sravasti, District
Bahbraich, U.P. has been under
taken in 1986.

(English]
Kharda Road-Bolangir Rallway
Line
4779. SHRI RADHAKANTA

DIGAL : Wiil the Minister of RAILWAYS
be pleased to state :

(a) the target date for compleiion of the

survey for Kbhurda Road-Bolangir railway
line ;

(b) the progress made so far ; and

(c) the steps taken to expedite the
survey work of the above said project ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : () 1996-87,
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(b) The survey has been completed.
(c) DOes not arise.

Drugs and Health Policy

4780. DR. CHINTA MOHAN : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state ¢

(a) whether there is a proposal to inte-
grate Drug and Health Policy and bring it
under tbhe Ministry of Health and Family
Welsare ;

(b) whether equitable pricing, distribu-
tion and other factors like limitation of
formulation are proposed to be covered by
the proposed policy ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DBE) : (a) No, Sir.

(b) and (c) Question does not arise.
Air India Regional office in Kerala

SHRI K. KUNJAMBU :
SHRI K. MOHANDAS :

4781,

Will the Minister of CIVIL AVIATION
be pleased to state :

(a) whether there is a proposal to set
up a regional office of the Air India in
Kerala ; and

(b) if so, the details thereof ?

THE MINISTER OF STATB OF THE
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER) : (a) No, Sir.

(d) Does not arise.

World Bank Aid for Drainage
Chanpels and Byepass Roads in
Andhra

4782. SHRI C. SAMBU : Will the
“uoister of WATEBER RESOURGES be
poased to state
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(a) whether Government have approache
ed the World Bank for financial assistance
for the construction of drainage channels
and byepass roads in Andhra Pradesh ;
and

(b) if so, the, details thereof ?

THE MINISTER OF WATER RB-
SOURCES (SARI B. SHANKARANAND) :
(a) Yes, Sir.

(b) A provision of Rs. 12.97 crores for
drainage and Rs. 36.59 crores for roads
bas been made in the Andhra Irrigation II
project which is receiving World Bank
assistance.

Pune-Ahmedabad-Delhi Air Link

4783. SHRI V.N. GADGIL : Will the
Minister of CIVIL AVIATION be pleased
to state :

(a) whether there isa demand for an
air-link between Pune-Ahmedabad and
Delhi ; and

(b) if so, whether there is a proposal
to introduce Pune-Ahmedabad-Delhi
flights ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER) : (a) and (b) There is
no proposal at present to introduce Pune-
Ahmedabad-Dc<lhi fllight. However, after
the Pun: airfield becomes available for the
B-737 operations, on completion of the
runway repairs, Indian Airlines would
consider connecting Ahmedabad-Pune,
subject to traffic potential and availability of
aircraft capacity.

New Pharmaceutical College in
Gujarat

4748. SHRIMATI USHA THAK-
KAR : Will the Minister of HUMAN
RESOURCE DEVELOPMUNT be pleased
to state :

(a) whether Union Government have
received any representation sceking the
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permission to start new Pharmaceutical
Colleges from any of the University of
Gujarat or Government of Gujarat ;

(b) if so, the action taken on these
_representations ;

(c) whether there is any demand for
starting a pharmaceutical college in Kucth;
and 3,

(d) if so, the details thereof ?

THE MINISTER OF HUMAN RE.-
SOURCB DEVFLOPMENT AND THE
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : (a) and (b) Two separate proposals
have been received for starting new
Pharmacy Colleges in Vallz=bh Vidyanagar
and Rajkot. These are being examined at

present,
(c) No, Sir.

(d) Question does not arise.

Implementation of Fitment Docament
in Indian Institutes of Technology

4785. SHRI NARAYANCHOUBEY :
Will the Minister of HUMAN RESOURCE

DERVELOPMENT be pleased to state :

(a) whether the IIT Council rejected
the fitment document (regarding pay scales
of non-academic employees of 11Ts) placed
before the Council by five IIT Directors in

1983 ;

(b) whether the Director, Indian Institu-
te of Technology, Kharagpur has started
implementing provisions of t.ne fitment
document rejected by the council ; and

(¢) if so, the reasons therefor ?

THRE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND MINI-
STER OF HEALTH AND FAMILY WEL-:
FARE (SHRI P.V. NARASIMH{\ RAO) :
(a) to (c) The Counc)l of IITs in its mee-
ting held in March 1985 approved a mo;h-
ficd Porsonal Promotion Scheme for Junior
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Non-Academic Staff of the HHTs and advised
all the IITs, including Indian Iostitute of
Technology, Kharagpur, to 'mplement the
scheme with a proviso that any further
anomalies in terms of pay scales could be
resolved at the Institutes’ level through the
appropriate authorities. While implemen-
ting the scheme, the IITs made a few
changes in the pay scales in order to
remove anomalies and bring uniformity in
the ladders of promotion in the various
Departments, with the approval of the
appropriate authorities as per the provision
in the decision of the IIT Council.

Community Health Gaides’ Scheme

4786. SHRI SATYAGOPAL MISRA :
Will the Mipister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that Government
decided to dispense with the scheme of
‘Community Health Guide’ ;

(b) if so, the details thereof ; and

(c) if not, whether Government propose
to make the scheme more effective by
providing better remuneraticn to the Com-
munity Health Guides ?

THE MINISTER OF STATE IN THR
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DE) : (a) No, Sir.

(b) Question does not arise.

(c) Health Guides are voluntary workers
and an honorarium of Rs. 50 per month is
paid to them to meet out of pocket expen-
ses. There is no proposal to enhance ihe
honorarium for Health Guides.

Upgradatien of Clerical posis im
Railways

4787. DR, CHINTA MOHAN : Wil

the Minister of RAILWAYS be pleased to
state
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(a) whether in Railways upgradation
has been done of almost ail clerical posts
we.f. 1 January, 1984 excepting the

typists ;

(b) if so, the reason why typists have
been deprived of this upgradation ; and

(c) whether there is any proposal to
upgrade the posts of typists also ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (2) and (l?)
No, Sir. The categones of clerical staff in
RBstab'isbment and other than Establishment
pranches have been restructured . w.e.f.
1.1.1984 whiie the category of typists has
been restructmed carlier. The category of
typists bas been given proforma fixation
from 1.8.1982 and actual payments from

18.1983.
(c¢) No, Sir.
Lower Damodar Reclamation
Project
4788. SHRI HANNAN MOLLAH :

Will the Minister of WATER RESOURCES
be pleased to stéte :

(a) the present stage of Lower-Damodar
reclamation project ;
been

(b) how much work bas

completed ;

(0) :be de.ails of work that has been
pndertaken in the current year aod how
much of it has been compieted ; and

(d) the future plan to complete the
remaining work ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND) :
(a) to (d) Stage 1 of the Sc.heme for
improvement of drammage system in Lower
Damodar areas for channeclisation of Amta
Chanpel is almost complicied. The out-
standing issues rogarding the revised
schome for Stage [l and Stage 111 costing
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Rs. 14.40 crores have been settled with the
State suthorities by the QGanga Flood
Control Commission in October, 1986 and
a note for consideration of the scheme by
the Advisory Committee of the Planning
Commission is under preparation by the
Ganga Flood Control Commission Its
implementation would be taken up by the
State Government in accordance with the
availability of funds for apprpved schemes.

Health Hazard due to uge of fish as
Food

4789. SHRI KAMLA PRASAD
SINGH : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether increasing pollution of
oceans by industrial, petroleum wastes and
ships contaminates the food of fish with
poisonous matter ; and

(b) if so, how Government propose to
check the public health which consumes fish
as their food ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DE) : (a) Pollution of water bodies from
industrial wastes affects water quality.
Some of the poliutants present in the waste
dischaiges are toxic to plant, animal and
human life and renders the water unsuitable
as a source of potable water supply.
Toxicity of pollutants present in waste
water depends on their concentration and
the period of exposure to the organisms in
the water. Many industrial wastes contain
tozic heavy metais such as arsenic, zince,
mercuty, cadmium, Jlead and selenum
which gets deposited in fish tissues.

(b) Water (Prevention and Control of
Pollution) Act provide legal deterrant
against the spread of water pollution,

Electrification of Rallway Lines

- -_0790. SHRI R.S. MANB : Wil the
Minister of RAILWAYS be pleased to
stato ;
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(a) whether Government are under-
taking a programme for rapid electrification
of railway lines ;

(b) if so, the target of new lines to be
electrified over the next five years, giving
annual additions ;

(c) whetter the major trunk routes
would all be electrified in the next three

yoars ;

(d) if not, wkether it would be possible
to expedite such a programme cf elec rifica-
tion of trunk routes ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) A pro-
gramme for electrification of slected trunk
routes has beer: undertaken.

(b) During the VIIth Five Year Plan,
3400 route kilometres of lines are pro-
grammed to be electrified, of which 461
route Kkilometres have already been
electrified auring the first year i.e.,
1985-86.

(¢) No, Sir.
(d) No, Sir.

Report in Respect of Vessels Being
Built for ONGC by Hindustan Ship-
yard, Visakhatpatnam

4791. SHRI BHATTAM SRIRAMA
MURTY : Will the Minister of SURFACE
TRANSPORT be pleased to state :

(a) whether under a tramsfer of tech-
pology arrangement, M/s. Norway Trading
Ltd. AS. Ulstein Norway Guarnatee
Engioeer (I.B J. Skeistrand) sent to Hinduo-
stan Shipyard Ltd.,, Visakhapatnam to
oversee the construction of O.’SSVs bear-
ing Shipyard numbers VC-1151; VC-1152,
etc. have sent any reports to the Ministry
or to the Chief Executive of the Shipyard
about the unsatisfactory and poor quality
of execution of work in respect of the above
vessels being built for the Oil and Natural
Gas Commission ; and

(b) ifso, the steps being taken to
improve upon the quality of construction ?
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THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT) : (a) A project
coordinator was provided by M/s. Ulstein
Trading Co. Norway undcr the provi-:on
of Material Package Agreement entercd
into with the shipyard and not \nde¢r the
provision of technology agreement. These
services are provided on advisory capaci‘y
and p:imarily relates to ensuring early
receipt of the tech-ical nformation from
M/s. Ulstein and sugees Solution f. r the
technical problems that normrlly ajige in
buildicg such ships. Uls’eir Project Coordi-
nator had adiressed . l.iter to the Chief
Executive of the shipyard comme ting
about the workmanstip and corditions
of the ship at the time of launching and
some general practices followed in the
yard. This letter was replied by HSL
clarifying that ihe strucivral ntegrity of
vessels at every siage is checked by the
Surveyors of the Clas-ification Sccieties
and also by the represertatives of the
owners anda certificate of satisfactory
completion is given. As far as the general
practices are concerned, the mcthod of
construction, block making and advance
outfitting of the blocks and status of the
ship at the time of launching varies between
shipyard to shipyard particul.rly tctween
foreign yards and Indian yards depending
upon the ready availabiity of steel,
machinery and equipment 1np time and
correct sequence of assembling subject
to availability of well orgamsed and skilied
ancillary services.

(b) Improvement in the quality of
construction is a constant endeavour at the
Shipyard by close supervision so that the
short-comings are not repeated in the
subsequent construction.

Dieselisation and Attachment of Coaches
to Trains Rumning between Hyderabad
and Parli Vaijnath

4792. SHRI ARVIND TULSI
KAMBLE : Will the Minister of RAIL.
WAYS : be pleased to state :

(2) the number of passenger and
goods trains which are running between
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Hyderabad and Parli Vaijnath and whether

there is any express or mail train also
between these stations ;

(b) whether there is any proposal to
attach first class and A.C. Two-tier coaches
with those passengers trains ;

(c) whetber there is any proposal to
ron these trains by diese! engine ; and

(d) whether Government propose to
attach a coach at Hyderabad for Tirupathi
fn the Tirupathi bound trains ronning
between Parli Vaijnath and Hyderabad ?

THE MINISTER OF STATE OF THE
MINISTRY Or RAILWAYS (SHRI
MADHAVR AO SCINDIA) : (a) Only two
pairs of Passenger trains and two goods

trains each way arc running on the sect-
fon.

(b) and (¢) No, Sir.

(@ No. Sir. 347/348 Passenger
trains provide corpection with  29/30
Hyderrbad-Tirupati Rayalaseema Express at
Vikarabad.

Sample Drawn from Imported Human
Deploid Cell Vaccines

4793 SHRI HARI KRISHNA
SHASTRI . Wiil the Minister of HEALTH
AND FAMILY WELFARE be plea-ed to
refer to the reply given to Unstarred
Question No. 6148 on 10 April, 1986
regarding sccreity of anti-rabies vaccines
and to state :

(a) whether Human Deploid Cell
Vaccine is being -cleased for human
consumption without testing ;

(b) whether it is also a fact that apart
from p ohibitive cost, the vaccine bring
imported ic not of Stancard quality ; and

(¢) if so, the quartity imported during
the last three years and how many samples
wero drawn ?
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THE MINISTER OF STATE IN THRE
MINTSTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE) : (a) The Human Deploid Cell Anti-
Rabies Vaccine marketed in India is not
directly tested. However, serologiczl
testing of different batches of the Vacc-

ine is regularly done in several laboratories
of the Country.

(b) Due to complicated manufacturi-
ing process the cost of the vaccine is high
but thers is no evidence to show that it is
not of standard quality. The vaccine is

used all over the world with excellent
results.

(c) During the last 3 years, 142020
dos=s of the Vaccine were imported by M/s
Serum Insiitute of In.ia. Pune fiom
M/< Inctitute Morieux France. Two samp-
les « f the vaccines weie got tested at the
Central Rescarch Institute, Kasauli.

Drug Manufacturing units without
Testing Laboratories

4794. SHRI PRAKASH V. PATIL:
Will the Mmnminster of HEALTH AND
FAMILY WELFARE be p'eated to refer to
the reply given to Unstarred Question No.
6269 on 10 Aprid, 1986 regarding drug

manufacturicg unils withou* testing labo-
ratories and state ;

(a) whether it is a fact that more

than 80 percent drug mapufacturing units
do not rossess testing laboratories and
are releasing medicines without test ; and

(b) if so, the total number of uaits
which do not possess testing laboratories ?

THE MINISTER OF STATE IN THBE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE): (2) and (b) It is not a fact
that more than 80 percent drug manu-
facturing units do not possess testing labo"
ratories and are releasing medicines with-
out test. Under the Drugs and Cosmetics
Act every batch of drug is required ¢o be
tested before it is relecased for sale. Small
Scale mancufacturers who do not have

facilities for sophisticated testing in theiy
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own premises can get the Drug tested from
the Drug Testing Laboratories approved by
the State Government. Since State Drug
Controllers are the Licensing Authori-
ties, information regardings Units which do
pot have their own testing facilities is not
available with the Central Governmeat,

Donble.‘ Track on Mahi River Bridge
between Baroda and Vasad

4795. SHRI RANIT SINGH
GAEKWAD : Will the Minister of
RAILWAYS be pleased 10 state :

(a) whether Government are aware
of the need to p ovide double track on the
Mahi river bridge betwesn Baroda and
Vasad on the Western Railway in view of
the increa-e in tr:ffic betweeo Ahemedabad

and Baroda ; and
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(b) Proposal will be considered subject
to availability of funds.

Completion of Railway Routes in
Maharashtra

4796. SHRI HUSSAIN DALWAI:
Will the WMinister of RAILWAYS be
plea ed to state :

(a) which of the Railway routes are
included in the State of Maharasbtra for
completion during the Seventh Five Year
Plan ;

(b) the progress made so far in this
work on these routes ; and

(c) the estimated cost of each railway
route ?

(b) if 80, Goveroment’s reaction
thereto ? THE MINISTER OF STATE OF THEH
MINISTRY OF RAILWAYS (SHRI
~ THE MINISTER OF STATE OF THE MADHAVXRAO SCINDIA): (a) to (o)
MINISTRY OF RAILWAYS {SHRI} Follow:ng appioved New Line Projects
MADHAVRAO SCINDIA) : (a) Yes, partly or fully in Maharashtra are being
Sir. progressed in the Seventh Plan ;—
S. No. New Line Cost Progress Remarks
(in upto
Rs. crores) 9/86
1. Vasai-Road-Diva. 30.00 99% Opened to Goods
waffic in 4/83.
2.,  Wani-Pimpalkutti 16.80 96%  Opened to traffic
in 6/84.
3. Apta-Roha 24.56 91% Opened to
traffic in 3/86.
4. Manikgarh Chandur 10.14 97% Opened to
traffic in 3/85.
5.  Adilabad- 15.26 142 —

Pimpalkutti

S. No. 1 to 4 have been commissioned and having only residual works in progress.



‘151  Written Answers

[ Translation)

Complaints Received in Complaint
Cells in Delhi Hospitals

4797. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether it is a fact that complaints
cells were set un by Government in five
big hospitals of Delhi some time back ;

(b) f so, whether Government have
mad= anv inquiry into the complaints.
received after the setting up of the con-
plaint cells ; and

(c) if so, the number of complaints
received in each of the various hospitals

and the action taken on these complaints
so far ?

THE JINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KXUMARI SAROJ
KHAPARDE) : (a) to (¢) The information

is bz=ing collescted and will be laid on the
Table of the Sabha.

[ English]

Modernisation of Western Railway
Workshop

4798. SHRI SHANTI DHARIWAL :

Will the Minis'er of RAILWAYS bz pleased
to state :

(a) whethzr Government have decided
to modernise tae carriage and wagon work-
shop of Western Railway ;

(b) if so, the details of progress made
in this regard, so far ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATB OF THR
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes,
Sir.
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(b) Ajmer Workshop of Western
Railway bhas been taken up of modernisat-

ion at an estimated cost of Rs, 2351.89
lakhs. )

Ap ovutlay of Rs. 223.20 lakhs has
been provided for this work during 1986-87.
The team for execution of the [project has
been positioned. Action for procurement
of Machincry and Plant has been initiated.
Detailed drawings and tender documents

for Civil Engineering works are under
finalisation.

(c) Does not arise.

Conversion of Hyderabad.Guntakal
Railway Line and , Conmstruction of

over Bridge at Nandya)

4799. SHRI M. SUBHA REDDY :

Will the Minister of RAILWAYS be
pleased to state :

(a) tbe present stage of conversion of
Hyderabad-Guntakal railway line from
metre gauge to broad-gauge ;

(b) the present stage of construction of
over bridge at Nandyal (Andbhra Pradesh) ;

(c) whether there is any delay in com-
pletion of these projects ; and

(d) if so, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Survey
for parallel B.G. line between Guntakal
and Kurnool Town alongwith conversion

from Dronachallam to Guntur is progress-
ed upto 70 %.

(b) Construction has not commenced
as yet.

(c) and(d) Sanction of paraliel B.G.
line for conversion referred to in part (a)
will be considered on completion of surveys
depending on availability of resources.

State Government has desired change
i-n the location of the road over bridge
jointly agreed upon earlier. Revised plan
is under fmalisation,
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Implementation of Immunization
Progr mme

4800. SHRI MOHD. MAHFOOZ ALI
KHAN : Will the Miaister of HEALTH
AND FAMILY WELFAREB be pleased to
state :

(a) when was the expanded programme
on imDuaizatior launsh:d by Government
in the country ;

(b) what is the percentage of children
immunized annoally in the couantry as
against the targst since the inception of
the programme ;

(c) to what exteat the iafant mo:tality
rate in the couatry has been reduced as a
result of the imnuaization programme and
which of the State QGovarnmea's have
shown uasatisfastory progress in the
implementatioa of the programme ; and

(d) what measures are contemplated by
Governmeat to remove the impediments,
if any, in the implemsatation of the
prcgramme to achieve the infaat immunisa-
tion goal by 1990.91 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE) : (a) The expaaded Progra-
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mme on Immunization was started in the
country in 1970.

(b) the relevant information is sbow in
the Statemeat I and 11, given below.

(c) There are no estimates of reduction
of Infant mortality attributable to immuniz-
ation alone. However, infant mortality
had shown a d:cline from 130 in 1977 to
104 in 1984 which might be due to
accessibility of basic health care servicss
which iocludes immusnization against
vaccine preventable discases, Prophylaxis
against Natritional zna=mia and, Oral
Renydration Tnerapy against childhood
diarrhoea ete. performance of States vary
from vacsine to vaccine. By and large,
States like Jammu & Kashmir, Tamil Nada,
West Bengal, Rajasthan, Assam, Nagaland
and Maaipur bave not done well in respect
of immunization of infaats and/or pregonant
women during 1985-86.

(d) the steps taken by the Government
to reduce infant Mor a'ity inciude Expans-
ion of the exisiing health nfrastructure-
ospecially in the rural a.eas, training of
manpower, healin education, Universal
Immunization of Programme launched in
1985-86 aims at 100% coverage of
pregnant women with Tetanus—Tozoid
and 85%, coverage of infants with Polio,
DPT, BCG and Measles vaccines by
1990,
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Expansion of Tirupati and Visakba-
patnam Airports

4801. SHRIJI E. AYYAPU REDDY:
Will the Minister of CIVIL AVIATION be
pleased to s'ate :

(a) whether there are proposals to
expand the Airports at Tirupati and
Visakhapatnam to facilitate landing of
Boeing aircrafts ; and

(b) whether direct flights from
Visakhapatnam to New Delbi are proposed
to be resumed from the year 1987 7

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHR)
JAGDISH TYTLER): (a) Subject to
availab.lity of resources, National Air-
ports Authority has plans to expand
Tirupat: airport to make it suitable for
Boeing operations dering the Seventh
Plan. Boeing services are already being
operated from Visakhapatnam airport.

(b) No, Sir.

DECEMBER 4, 1986
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Complaints Regarding Charges of
Excess Farve at Secanderabad and
Vijayawada Zones

4802. SHRI MANIK REDDY : Will
the Minister of RAILWAYS be pleased to
state :

(a) the earnings from excess fare
ticket in Secunderabad Vijayawada 2zones
in South Central Railway rince 1983 to
1986, month-wise, year-wise breakups ;

(b) whether the Station Superintendent
(S.S), Secunderabad, ACS/DCS/CCS of
Secunderabad, South Tentral Railway have
received any complaints from passengers
regarding excess fare collection by Ticket
Collector and Travelling Ticket BExaminers
in 1983-84, 1984-85 and 1985-86 ; and

(c) if so, the details of the complaints
and the action taken by Government ?

THE MINISTER OF STATE OF THB
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (2) Details
are given in Statement-I below

(b) Yes, Sir.

(c) Details are given in Statement-II
be'ow.
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1983-84

1 Complaint
reccived by
Divisional
Railway Manager
Secunderabad.

1984-85

2 Complaints
Received by
Divisional Railway
Manager
Secunderabad.

4 Complaints
received by Chief
Commercial Supdt.,
Secunderabad.

1985-86

2 Complaints
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Statement-II

One complaint was received by Divisional Railway Manager,
Secunderabad agsinst the collection of excess fare by a Ticket
Collector from a person travellirg by 15 G.T. Express. Enquiries

revealed correct collection of due charges as ‘super fast’ charge had
not been paid.

One Complaint received by Divisional Railway Manager Secunderabad
was for collection of excess fare by TTE from a passenger travelling
by 19 Konarak Express. Enquiries revealed collected collection of
due charges as ‘superfast’ charges haz not been paid. Second Com-
plaint. was for demanding Rs, 10/- as excess fare by a T.T.E. from
a passenger travelling by 54 Madras Express on 19.1.85. Party
was asked to attend a confronted enquiry but did not respond.
One Complaint to Chief Commercial Supdt.,, was for excess fare
collected by TTE from a passenger travelling by 81 Express on
15.1.85. Amount was refuned as the excess was due to typing mistake
in reservation chart. Second Complaint was for charging of excess fare
from a passenger fravelling by 20 Konark Bxpress on 21.5.885.
Enquiries revealed that the passenger’s name was not the same as

shown in the reservation decuments. Hence the complaint was not
justified.

Third Complaint related to excess charging of Rs. 165/- from a
passenger who travelled by 4 Mail on 1512.84. Position was
cxplained to the party that the charges were correctly collected after
which the party withdrew the complaint. Fourth Complaint was
about excess charges baving been wrongly collected from a student
who was travelling on a concession ticket by train No. 4 of 9.1.85.
Excess fare collected was refunded in full and TTE was suitably
taken up.

Two complaints were recoived by Divisional Railway Manger
Secunderabad. Ome complaint related to collection of excess fare
from a passenger travelling by 121 Express without a ticket on 4.3.83

received by Divisio- Boquiries made in this case confirmed that the passenger was travell

pal Railway
Manager
Secunderabad.

3 Complaints
received by Chief
Commercial Supdt.,
Secunderabad.

ing without ticket and the action of the T.T.E., was justified.

Second complaint related to collection of Rs 2/- from a passenger
found travelling by 6 Dn Krishna Bxpress on 20.12.85. Action of
TTE was justified since the passenger was found trevelling in a
reserved coach without payment of reservation charges,

Three Complaints were received by Chief Commercial Superintendent.
One related to excess fare collection from a passenger travelling by
101 on 16.9 85. The excess fare collection was done by TTR
as the passenger’s name did not tally with the reservation documents.
However, it was later found that the passenger’s name had been
wrongly shown due to typographical error. Therefore, the excess
charge collected was refunded. 2nd Case rclated to charging of g
seasons ticket holder who travelled by 123 AP Express. Season
ticket holders are not permitted to travel by this train and therefore
collcction of excess charge by TTE was correet. The 3rd Case was
about charging of s passenger by & T.T.E. on Train No. 69 Express
on 8.10.83. Sinco the TTE was found responmsible for irregulas
charging he was suitably takea up.
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Residoes of BHC and DDT in Butter
and Wheat Flour

4803. DR. B.L. SHAILBSH @ Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state *

(a) whether there have been Instances
where residues of BHC (Benzene Hexach-
loride) and DDT were found in butter and
wheat flower ;

(b) whether a field study done by the
All India Iostitute of Medical Sciences in
New Delhi indicated the presence of 4.7
PPM of DDT in the fat tissues of Delhi
citizens ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDB) : (a) Upder a Food Contamina-
tion Monitoring Project carried out by the
Government, BHC & DDT were detected
in samples of wheat flour and butter.

(b) and (c) A study conducted by All
India Institute of Medical Sciences during
the year 1977-1979, indicated presence of
an average 4.7 ppm of DDT in human fat
tissue samples taken from Delhi. Further
study conducted by the Institute during the
last three years ha.e shown an average
value of 6.39 ppm of DDT in the body
fat samples coliected from Delhi. The
level is comparable to the average value
of DDT leve! for human fat tissue for the
entire world.

Building of Tourists Attraction
in Delhi

4804. SHRIMATI MADHURER
SINGH : Wil the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
ta state :

_(a) whether several buildings with
angient history as well as modern architec-
ture in Delhi with a wvast Sourists excite-
meat wear a look of di-appointment ; and

AGRAHAYANA 13, 1908 (SAKA)

(b) if so, the steps being taken for
their proper maiotensnce so that these
buildings provide anm image of charm and
enchantment especially in view of growing
interest and increase in tourist traffic in the
Capital ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENYT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI1 P.V. NARASIMHA
RAO) : (a) No, Sir.

(b) Does not arise.
Effect of Chemlcals en Fertility

4805. SHR1I SOMNATH RATH :
Will the Minister of HEALTH AND
FAMILY WELFARB bdc pleased to state °

(a) whether the attention of Govern=
ment has been drawn to pews appearing ia
the Indian Bxpress on 2 September, 1986
wherein World Health Organisation has
warned that chemicals caa affect fertliity and
the reproductive system in men and women
working in hazardous occupations ; and

(b) if so, what steps Government pro-
pose to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA.
PARDE) : (a) and (b) A meeting of experts
was convened by ICMR to work out the
modalities of occupational Health Services
in India as per National Health Policy. As
per decision of this meeting the problem is
under examination through a task force
approach involving experts of different
agencies.

Committee Re : Construction of New
Airports

48306. SHR] SOMNATH RATH :
Will the Minister of CIVIL AVIATION be
pleased to state :

(a) whether it is a fact that Governe
ment hbave set up a commitice to ¢ amine

Written Answers 166
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the question of constraction of new Airports
and improvements of existing ones ;

(b) if so, the terms of reference of the
committee ; and

(c) by what time the report is likely to
be submitted to Government ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER) : (a) No, Sir.

(b) and (c) Do not arise.
Utilisation of Asiad Stadia in
New Delhi

4807. SHRI SYED SHAHABUDDIN :
Will the Minister of HUMAN RESOURCE

DECEMBER 4, 1986
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DEVELOPMENT be pleased to state

(a) the number of days when the Asiad
Stadia in New Delhi were used during
1985-86 for International events, national
events and local events, separately, stadium-
wise ; and

(b) which of the stadia sre in use for
regular practice by sportsmen throughout
the year and if so, the names of the
agencies involved and the tarif prescribed
for individual sportsman/organisations ?

THB MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
& SPORTS AND WOMEN & CHILD
DEVELOPMENT IN THE MINISTRY OF
HUMAN RBSOURCE DEVELOPMENT
(SHRIMATI MARGARET ALVA) : (a) and
(b) A statement is given below.

Statement
Information with regard to the stadia being managed and maintained by Sports

Authority of India is given as under.

S. Name of Stadium International National Local Total
No. Events Events Events
1. J.N. Stadium S days 47 days 177 days 229
2. Talkatora Swimming

Pool — 96 days 201 days 297
3. Hauz Khas Lawn

Tennis Stadiom 1 day 43 days 46 days 90
4. Yamuna Velodrome — 111 days 32 days 143
5. 1.G. Stadium (Being

maintained by DDA) S days 52 days 164 days 221
9. Tughlakabad shooting

Ranges -—_— 58 days 10 days 68
9. National Stadiom 9 days 129 days 74 days 212

Sports Authoriiy of India has indicated

J.N. Stadiom, Talkatora Swimming Pool,

taniff prescribed for coaching is as undes :

——c

that all the stadia under its comtrol viz.
Tennis Stadijum, Yamuns
Velodrome, Tughalkabad Shooting Ranges and National Stadium are available for
use for dci;y practice by sports persons on individual basis throughout the year. The

Hauz Rbhas Lawn
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White Card Holders
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(These who bave secured at least eighth position in
aoy single event in Jr/Sr. National Champion-

ships in the preceding two years)
Green Card Holders

(Those who have secured at least sixth position in
any single event in State/inter-college/inter-
school championships in the preceding two years)

Yellow Card Holders
(Others)

Note : (a) The above rates ars per
month.

(b) Fces for badminton ingiud: 15
dozen shu‘tles per court per month for
practice.

(c) Fees for tennis include 3 balls per
court twice a week for practice.

(d) Fees for swimming are applicable
only to students and for the Talk:tora
Swimming Pool, heated and unneated. For
others, the normal ra‘es will bz applicable.

(e) For other disciplines, material will
continue to be supplied by SAI as heretofore,
except for cyclists who wil] have to bring
their own cycles.

(f) °Others’ include : Ath'etics.
basketball, football, gvmnsastics, hockey,
judo, kabaddi, kho-kho, shooting tab'e
tennis, volleyball, weightlifiing and
cycling,

(8) The maximum age limit for
admission of trainees for various disciplines
in SAI stadia is 17 years except in case of
volleyball for which it 1s 18 years and for
cycling 21 years and boxing and weight-
liftiag no limit,

Free
Archery —Rs. 3
Badmintor —~Rs. 10
Cricket —Rs, §
Tebnis —Rt. 10
Swimming —Rs. §
Others —Rs, 1
Archery -—Rs. 6
Badminton —Rs. 20
Cricket ~—Rs. 10
Tennis —Rs. 20
Swimming —Rs. 10
Others —Rs. 2

Criteria for Setting up of Computer
Training Schools

4808. SHRI LAKSHMAN MALLICK :
Will the Minister of HUMAN RESOURCR
DEVELOPMENT be pleased to state :

(a) the criteria fixed by Government
for location of computer training schools
in various States ; and

(b) the names of districts of Orissa
where computer training schools have been

opened/sanctioned ?

THE MINISTER OF HUMAN RESO-
URCE DEVELOPMENT AND MINISTER
OF HEALTH AND FAMILY WELFARR
(SHRI P.V. NARASIMHA RAO) : (a)
Under the Computer Literacy and Studies
in Schools (CLASS) Project, being jointly
implemened by the Ministry of Human
Resource Development (Department of
Bducation) and the Department of Blectro-
nics, schools at secondary and higher
secondary level bave been selected from
all States/UTs in proportion to the total
number of schools in each State/U.7. The
criterion for selection of participating
schools is indicated in statement-I below.

(b) A list of schools selected from
Orissa for the Computer Literacy proe
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gramme during 1984.85, 1985-86 and
1986-8Y is given in statement-II below.

Statement—I

The criteria for selection of schools for
participation in the Computer Literacy and
Studies in Schoo!s (CLASS) Project are as
follows *

(i) Ability of students and teachers
to understand the English
Language. (Efforts are being
made to develop indigenous soft-
ware in some of the major
regional langueges. To the extent
hardware and software becomes
available in the regional languages
this requirement will become un-
necessary).

(ii) Suitable spece, preferably a
seperate room, where dust can be
kept out, to be provided for
setting up the computer system.

(iii) Keeping ir view the lecture time
(30 hours) and praclical experience
(60 hours) required for the course,
willingness to provide necessary
time in the school time-table aad
through extra classes on working
days, holidays and  during
vacations,

(iv) The course is to be for students
of class XI in schools following
the 1042 system, of class X in
schools following the 11 year
Higher Secondary pattern, and of
class IX in High Schools.

(v) At least 30 students be available
for participation in the programme,

(vi) Availability of power.
While selecting schools, it has to be
ensured that urban as well as rural and

similarly Government, aided, vunaided,
boys? and Girils’ schools are included.

Statement—I1

The sehools selected from Orissa for
Ppatuicipation in the CLLASS Project are

1984.35

1:

Keodriya Vidyalaya No. 1; Unit IX,
Bhubaneswar,

2. Demonstration School, Regional
College of Education, Bhubaneswar,
3. BJ.B. College, Bhubaneswar.
4. R.D. Women’s College, Bhubaneswar.
5. Ravenshaw College, Bhubaneswar.
6. Govt. College, Rourkela.
7. SXK. DAV College for Women,
Rourkela.
. Maunicipal College, Rourkela.
9. Dalmia College, Rajgangpur,
Rourkela.
10. ISPAT Higher Sec. School Sector-14,
Rourkela.
1985.86
1. S.B. Women’s College, Cuttack.
2. S.C.S. College, Puri.
3. Gopabandhu Science College,
Althagarh.
4. Salepur College, Cuttack.
5. P.N. College, Khurda.
6. Stewart Science College, Cuttack.
7. Christ College, Cuttack.
8. Banki College, Cuttack.
9. Women’s College, Rourkela.
10. G.M. College, Sambalpur.
11. Women’s College, Sambalpaur.
12. Govt. College, Surdargarh,
13. Bhadrak College, Bhadrak.
14. Capital High School Unit III,
Bhubancswar.
15. N.C. College, Jaipur.
16. C.S. Zilla School, Sambalpur,
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17. Kendriya Vidyalaya, Paradip Port,
Distt. Cuttack.
18. Kendriya Vidyalaya, FCI Talchar,
P.O. Vikrampuor, Distt. Dhenkanal.
19. Kendriya Vidyalaya, Puri.
1986.87
1. F.M. Coliese. Balasore.
2. M.P.C. College, Baripada.
3. Dharanidhar College, Keonjhar.
4, Khallikote College, Berhampur.
§. Govt, College, Phulbani.
6. Govt, College, Dhenkanal.
7. Angul College, Angul.
8. Rajdhani College, Bhubaneswar.
9. Qovt. Science College, Chatrapur:
§0. JK.B.K. College, Cattack.
13. Stewart School (Minority), Cuttack.
12. Puri Zilla School, Puri.
13. Balasore Zilla School, Balasore.
14. Sayed Seminary High School,
(Minority), Cattack.
15. Ravenshaw Collegiate School,
Cuttack.
16. Vanivibar Campus High School,
Vaaivihar.
17. Rajendra College, Bolangir.
18. Panchayat College, Baragarh.
19. B.B. High School, Sundargarh.
20. Lady Lewis Girls’ High School,
Sambalpur.
21. Udit Nagar High School, Rourkela.
232. P.R. High School, Bolangir.
23. Kendriya Vidyalaya, Balasore, Proof
House, Balasore-736001.
2¢. Kendriya Vidyalays, Chilka INS,
Distt. Puri.
28, Kendriya Vidyalays, Sambalpur,

WCL Brajraknagar, Sambalpur.
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Cargo Handlilag Equipments at
Calcutta Port

4809. SHRI ATISH CHANDRA
SINHA : Will the Minister of SURFACE
TRANSPORT be¢ pleased to state ¢

(a) whether it is a fact that due to
decay and age of warious cargo handling
equipments of the Calcutta Port Trust the
Shippers and exporters are facing extreme
crisis both value-wise and time-wise to work
with Calcutta Port Trust ;

(b) whether there is dearth of modern
cranes and equipment for loading and un-
loading work at the port ;

(c) if s0, the facts and details thereof ;

(d) whether there is any immediate
proposal to acequire latest types of
cranes and equipment for the peort at
Calcutta to enable the emporters to per-
form their functions more economically ;

(e) if so, the details thereof ?

THEB MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPOAT
(SHRI RAJESH PILOT) : (2 to (c)
Calcutta being an old port has some
equipments which are also quite old
causing sometimes difficulty to shipers.
The Haldia Docks are, however, having
comparatively better equipments. During
the Sixth Fiee Year Plan the following
equipments were procured to improve the
cargo-handling capacity of the Calcutta

port *
(i) six rail mounted wharf cranes.

(ii) two rail mounted yard cranes.

(iii) eighteen mobileJcranes with 6.30
tonnes capacity.

(iv) sixteen low must fork lifts.
(v) twenty 20 tonne tractors.
(vi) fifteen 10 tonne trailer, and
(vi) three Q0 topne trailers,
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(d) and(e) Duling the VII Rive Year
Plan the following equipmeats are also
proposed to be procured for Calcutta Port :

(i) Nine mobile cranes.

(ii) Three rubber-tyred yard gantry
crames.

(iii) Seventecen heavy duty yard tractors,

(iv) Thirty six yard traiers (40 ft),
and

(v) one medium duty forklift (5

tonne capacity).

The possibility of procuring additional
coutainer bandling cranes for Haldig Dock
Complex with Japanese Assistance is also

deing explored.

over-bridges in Andhra

Pradesh

Railway

4810. SHRI MANIK REDDY : Wil
the Minister of RAILWAYS be pleased to
state *

(a) the total npumber of railway over-
dbridges in Andhra Praiesh ;

(b) whether there is any proposal to
construct more over-bridges due to dema.nd
at various places in Andhra Pradesh during

Seventh Plan period ; and

(c) If so, the details thereof and the
amount sllocated for the purpose ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIJA) : (a) 123 road

over/under bridges.

(b) and (c) These are considered on
year to year basis on being sponsored by
the State Governments/local bodies. The

allotment of funds depends upon resources
made available for each annual Plan,

Development of Vadiney Port

4811. SHRI MOHANBHAI PATEL :
Will the Minister of SURFACE TRANS-

PORT be plegsed to state ;

DECEMBER 4, 1986
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(a) whether the work for the develop-
ment of Vadiner Port in Gujarat has been
taken up ; and

(b) if so, the progress made so far ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACB TRANSPORT
(SHRI RAIJESH PILOT) : (a) No, Sir.

(b) Does not arise.

Medical Facility Under 29-Polnt
Programme

4812. SHRI MOHANBHAI PATEL :
Will the Minister of HEALTH AND
FAMILY WELFARE be Dleased to state :

(a) whether it is a fact that the medica}
facilities under 20-Point Programme have
not been fully provided in rural and back.
ward areas in the country ;

(b) if so, the details thereof and the
reasons therefor ; and

(c) what steps are being taken to make
available such facilities under 20-Poing
Programme in the Seventh Five Year
Plan ?

THE MfNISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA.
PARDE) : (a) Medical facilities are betng
provided in rural and backward areag of
the country in stages under the 20-Point
Programme.

(b) Question does not arise,

(¢) To mglre available medica) facilities
under 20 Poing Programme during the 7th
Five Year Plap, it is proposed :—~—

@ to establish 54,383 sub-centres
and 12,390 primary health centres
in rural areas of the country,
By 31st March, 1990 a total of
1,30,000 sub-centres and 21,866
PHCs will be establisbed. 1t js
expected that the engipe country
will be covered by the services
rendered by the Sub-Centres ang
Primary Health Gentreg,
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(i) under the National TB Control
Programme, District TB Centres
are being established in every
district of the Country to organise
Community-wise  District T.B.
Programme In association with
the net work of existing medical
and health institutions so that
this facility is brought nearer to
the homes of the patients at a
minimum expenditure and per-
manent case finding and treatment
programme is developed. The
main aim of the Programme is to
detect as large a number of
patients as possible from the
Symptomatics attending the
health institutions and to treat
them effectively.

(jil) uader the Leprosy Eradicatisn Pro*
gramme facilities have been
extended to 430 million pepula-
tion lvivg in Leprosy endemic
areas inclucing rural and back-
ward areas. During the Seventh
Plan pariod, uncovered pockets in
endemic areas will be provided
with facilities to control leprosy.

(iv) under the Control of Blindness
Programme, 3,000 primary bealth
centres had been indentified for
control activities during VI plan
and 1,400 such Centres during
the first two years of VII Plan.
Another 800 Primary Health
Centres are proposed to be
covered by the end of the VII
Plan. Essential ophthalmic equip-
ment for primary eye c-re and
one paramedical ophthalmic
Assistant is being provided to
these centres. Medical Officers
of these Ceontres arc being given
orientation training in eyve care,
8o central and 90 district mobile
units have been provided for con-
trol of blindoess. Another 70
districts are proposed to be
covered by the end of VII Plan,

Preparation of History of National

Freedom Movement
13. PROF. NARAIN CHAND
PA!::SHAR : Will the Minister of

HUMAN RESOURCE DEVELOPMENT
be.plcas -dtr Matc
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(a) whether it is proposed to prepare/
translate the history of National Freedom
Movement in all aspects including the role
of the Indian National Army, the Revsolu-
tionaries and the Praja Mandals into all

Modern Indiar Languages ;

(b) if so, a brief outline of the project
in this regard ; and

(c) if not, whether such projects are
proposed to be undertaken to strengthen
the concept of National Integration ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : (a) to(c) 86 fitles of books in
History have bzen translated in different
Indian languages under the aegis of the
ICH.R. While a number of books have
already been published, others are in the
process of publication. The various
volumes on the national movement contain-
ing documents such as Sources on the
Nationalists Movement from 1885-1936,
Towards Freedom  Project 1937-49,
documents om the Indian Revolutionary
Movement Abroad, The Iadian National
Army and the History of Praja Mandal
Movement are under preparation.

Closure of Railway Statlons in
Himacha) Pradesh

4814. PROF. NARAIN CHAND
PARASHAR : Wil the Minister of
RAILWAYS be pleased to refer to the
reply given to Unstarred Question No.
1975 dated 31 July, 1986 regarding
closure of Railway Stations in Himachal
Pradesh and state

(a) whether the views of the State
Government of Himachal Pradesh and the
Zonal or Divisional Raiiway Users Consul-
tative Committee for Northern Railway/
Delhi Division regarding the proposed
clo.sure of five Railway Stations on Kalka.
Shimla narrow gauge section of Northern

Railways, have been recoived by Govern.
ment ; ang
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(b) if so, a brief outline of the views
and the action taken by the Railway
Administration in the matter ?

THE MINISTER OF STATE OF THR
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) The
proposal has not yet been finalised.

(b) Does not arise.

Issme of National! Permity

4815. PROF. NARAIN
PARASHAR : Wijll the

CHAND
Minister for
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SURFACE TRANSPORT be pleased to
state the number of Nationgl Permits
issued, State-wise, during 1985.86 and
during the current financial year ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT) ; Lates¢
information as received from the State
Govts./U.T. Administrations of Andhra
Pradesh, Gujarat, Jammu & Kashmir,
Kerala, Madhya Pradesh, Maharashtra,
Meghalaya, Nagaland, Punjadb, West
Bengal, Chbandigarh Admn, Dadra &
Nagar Haveli, Delhi, Goa, Daman & Diu,
Mizoram and Pondicherry is given in state-
ment below. The information from other
States/UTs is still awaited.

Statement

Statemens showing the number of National Permits issued
State-wise during 1985.86 and during currens financial year

1. No. Name of State/UT National Permits issued during
1985-86 Current Financia)
Year
1. Andbra Pradesh Nil 1704
2. Gujarat 2 1006
3. Jammu & Kashmir 157 1317
4. Kerala 184 262
S. Madhya Pradesh 137 2611
6. Mahaaashtra 484 5857
7. Meghalaya 171 127
8. Nagaland 265 28
9. Punjab 433 5658
10. West Bengal 439 1099
11. Chandigarh 89 408
12. Dadra & Nagar Haveli 65 9
13. Delhi 316 5400
14. Goa; Domsn & Diu 67 76
15. Mizoram Nil Nil
16. Pondicherry Nil 16
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Advertising Campaign on Family
Piaoning

4816. SHRI SANAT KUMAR
MANDAL : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

\

(a) wh:ther the advertising campaign
on family planning that five top advertls-
ing agencies were to put together has been
blocked ;

(b) if so, which are these advertising
firms and the financial stake involved in
each case ;

(c) the reasons for this impasse ; and

(d) bow Government
resolve this and intensify

campaign ?

propose to
the media

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (RUMARI SAROJ KHAPA.
RDB): (a) and (b) Five advertising
agercies—Lintas, Hindustan Thompson,
Ogilvy Bensen & Mather, Rediffusion aad
Tara Sinba Associates had presented certain
campaign proposals to the Miaistry,
These were not frund to be in sacc-
ordance with the Ministiy’s priorities of
media-mix and the needs of the priority
target audiences. The agencies also
proposed commercial advertising terms.
However, some of the campaign mauterials
offered by the advertising agercCies have
merit. An d4ppea! has been made to each
of the five advertising agencies to work
for the family planning cavse In a sp rit of
public service As a resuoit of this three
of the five agencies have already come
forward with amended proposals.

Appeals have also been made to the
entire advertising industry to collaborate
and cooperate in a spirit of public service,
In this connection serveral meetings have
been held. The Advertising Agencies
Aassociation of India have now sent in a
proposal to work with the Mipistry oo a
no profit—no loss basis which is being
examined.
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(c) In view of the above, it may be
seen that there is no impasse,

(d) The family welfare campaigns are a
continuing activity. A number of steps
have aiready been taken to step up the
mass education and media activities.

Irrespective of the Inputs of the
advertising industry, the media campaign
has been intensified with the ubits in the
Ministry of 1. & B. offering greater
support.

Kendriya Vidyalayas in Rural Areas

4817. SHRI AMARSINH RATHA-
WA : Will the Mioister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state ¢

(a) whether it is a fact that no Kendri-
ya Vidyalayas have so far been opened in
rural areas, if so, Government’s policy in
this regard ; and

(d) whether Government would consider
the said proposal ?

THE MINISTER OF HUMAN
RESOURCRE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAQ) : (a) and (b) Keondriva Vidyalayas
are meaat to cater to the educational needs
of traunsferable Central Government
Employees including Defence, paramilitary
personnel and employees of Central Public
Sector Undertakings and Institutions of
Higher Learning. These Vidyalayas are
opened at places having sizeable concentra-
tion of such employees irrespective of the
area in which they live.

Setting up new Airports at Delhi and
Bombay

4818. DR. KRUPASINDHU BHOI :
SHRI MURLIDHAR MANEB :

Will the Minister of CIVIL AVIATION
be pleased to state :
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(8) wh-ther Governmant are coansider-
ing to set up new airports in Delhi and
Bombay to meet the fature requirements
of gir traffic of the two cities ; and

(b) if so, the broad details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER): (a) and (b) There
ijs no proposal to st up new airports in
Delhi and Bombay. The future require-
ments of air teaffic is proposed to be met
by adding new modules to the existing
airport complexes.

Amenities/Facilities on Board for

Seamen

4819. SHRI ANIL BASU : Will the
Minister of SURFACE TRANSPORIT be
pleased to state :

(a) whether it is a fact that amenities/
faciliti=s enjoyed by Sesmen serviog on
ships are not adequate ;

(b) whether many seamen dic early
because of poor quality of food, inadequate
medical facilities, poor sanitary condition
etc. on board ; and

(c) if so, the steps contemplated by
Government icr protecting the interests of
the seamen ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT): (a) No, Sir.
The amenities/fac.lities enjo,ed by scamen
servi-g on ships are governed by the
relevant p-ovissons in the Merchant
Shipping Act, 1958.

(bs No, Sit. These aspecis are gover-
ped by the relevant provisions of the
Merchart Shipping Act, 1958.

(¢) Question does not arise.

Plan to Link Indira Gandbi Interna-
tiomal Airport with Comnaught Place
with s Mass Rapid Transport system

4820. DR. B.L. SHAILESH : Will the
M:ai ter of SURFACE TRANSPORT be
plcased to state :
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() whetber, with the develorment of
various commercial centres in the National
Capital Region including a free trade zone
in NOIDA, any steps are proposed to be
taken to formulate a plan to Jink the Indira
Gandhi International Airport with Connau-
ght Place with a mass rapid viable and
economical transport system to accommoOe
date the heavy traffic to the airport ;

(b) if so, the details thereof ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE OF THB
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT):(a) to (c) The Task
Force constituted to suggest an appropriate
transport system to connect the Indira
Gandhi International Airport with
Connaught Place is yet to complete its
study.

Welding Equipments and Electrodes

4821. DR. B.L. SHAILESH : Will the
Minister of RAILWAYS be pleased to
state :

(a) the particnlars regarding major
suppliers of various types of welding
equipmen's and electrodes registered and/
or approved by the Railways Research
Design and Standards Organisation or the
Railway Board ;

(b) the approximate annval demand

for weldiag equipments and elect:odes of
the Indian Railways ; and

(c) the approximate cust of such
material purchased through the Railway
Board or the Railways Research Design
and Standards Organisation for use by the
Indian Railways and their Workshops
during the last two years ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) A list of
RDSO approved firms for supply of
electrodes given in the statement below.
There is no separate system of registering
or approviog suppliers for supply of weld-

ing equipment by RDSO or Railway
Board.
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(b) The approximate annual demand
for welding equipment and elecirodes is
about Rs. 6 7 crores.

(c) RDSO has purchased welding
equipment and electrodes to the extent of
Rs. 50,000/- for their own use.

Statement

List of RDSO approved suppliers
Jor electrodes

S. N. Name of the supplier

1. M/s. ACME Electrodes Industrial
Estate, Mancheswar, Bhubaneswar
75100S5.

2. M/s. Magnarc Electrodes Pvt.
Ltd., Pendurthi, Visakhapatnam-
531173.

3. Mi/s. Fusion Bngineering Products
Ltd., B-16, VItb Phase; Gumaria
(Jam hedpur) Distt. Singbhum—
832108, Bihar.

4, M/s. Rockweld Electrodes India
Ltd, 29, Industrial BEstate,
Ambattur, Madras—600058.

S. M/s. Bastern Weldrod Pvt. Ltd.,
Barakar Road, Puralia, West

Bengal.

6. Ml/s. Oriental Commercial Corpo-
ration 85, Netaji Subhash Road,
Calcutta— 700001.

7. WM/s.R.S. Alloys, 466, Begum
Bagh, Meerut—250001.

8. Mi/s. Equator Blectrodes & Engg.
Co. Pvt. Ltd. Anand (Gujrat).

9. M/s. Heera Electrodes, Kosi
River Bridge, Rampur (U.P.).

10. M/s. Superweld Ltd., Rourkela,

11. M/s. Ahura Welding Electrodes
Mfrs., Ltd., Plot No. 58 (S.P.)
Ambattur, Iadustrial Bstate,
Madras—6000358.

12. M/s. Prashant Blectrodes; 339,
Shivaji Nagar, indore—432003.

13.

,4.

15.

16.

17.

18.

190

20.

21.

22.

23.

24.

25.

26.

27.

28.

M/s. Advani Oerlikon Ltd.,, L.B.
Shastri Marg, Bhandup. Bombay

M/s. Vijay Industrial Works,
532, Mahatma Gapndbi Road, P.O.
Paschim Putiary, Calcutta—
700041.

M/s. VNC Electrodes, 3—
Industrial Estate, S. Velapathi—
639 126, Karur, Tamilnadu.

M/s. Fair Electrodes, Pvt. Ltd.,
Calcutta, 700001.

M/s. Premier Electrodes Pvt. Ltd.,
Nasik, 422007.

M/s. Advani Oerlikon Ltd., Plot
No. B-5, MIDC Arca, Nagpur
Village, Ahmednagar 414111.

M/s. Indian Oxygen Lid., B.T.
Road, Khardah, P.O. Balram
Dharam, Sopan Distt. 24 Parganas
(West Bengal) 743121.

M/s. Kemtrode Pvt. Ltd., A 42,
Peenya Indust: ial Brstate, 11 Stage,
Bangalore—360058.

M/s. Mercury Blectrodes, Mfg.
Co., 30 D, Diamond Harbour
Road, Calcutta—700060.

M/s. Modi Arc Electrodes Comp-
any, Modinagar U.P. 201204.

M/s. Premiecr Electrodes, Pvt. Ltd.,
E 43, MIDC, Satpur, Nasik—
422007.

M/s. Tawi Arc Electrodes, Pvt.
Ltd., 143, Kachi Chowni, Jammu
Tawi—180001.

M/s. Mercury Electrodes, Mfg:
Co., Calcutta—700066.

M/s. Asian Industrics, U-14,
West Patel Nagar, New Delhi
110008.

M/s. Shield Arc Eloctrodes, Pvt.
Lid., B-2/486, GIDC BEstate,
Makarpura, Baroda—390010,

MI/s. Universal Electrodes Pvt,
Ltd.. 137 GNT Market, Indore—
452002,
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29.

30.

31.

3a.

33.

34,

35.

36.

37.

38.

39.

40.

41.

42.

43.

M/s. Mailam Metalicgen Pvt. Ltd.,
Mailam Road, Sedarpet, Pondi-
cherry—605105.

M/s. Indian Oxygen Ltd., Ambat-
tur Industrial Estate Madras—
600058.

M/s. Advani Oerliken Ltd.,
Malakkottayur, P.B. No. )
Tambaram, Madras—600045.

M/s. Advani Oerlikon Ltd., P.B.
No. 19/83, Industrial Estate,
Bilaspur Road, Raipur—492001.

M/s. Apar Pwi. Ltd., Kukerwada,
Opposite  Western Raiiway, ‘D’
Cabin, Chhan: Road, Baroda—
390002.

da, Distt. Bharuch Pin—392001.

M/l. A.S. Jam, Electrodes, 0/-4
industrial Area, Pampat.

M/s. General  Blecirodes &
Equipments Ltd., Piot No. BE. I,
Road Na. 7 Industrial Area,
Thane, 400604, Bombay.

M/s. Kabe Steels Pvt. Lid.,, 30
Saivodya Society, Chham KRoad,

Baroda—390002.

M/s. Modi bilectrodes Pvi. Lid,,
Mods House Gumaa Pura, Kowa—
324007,

M/s. Special Machines, Byc Pass,
Kunjpura Crossing, Karnal
1500040,

M/s. Voltarc Electrodes Pvt. Ltd.,
16, 1DA, Guzaiayamandayam,
Renigunta—3517520.

M/s. I&H Secheron, Electrodcs
Pvti. Lid., 44/46, ladusirial Estate,
Fort Indore—452006.

M/fs. 1&H Blecirodes Co., 40,
Velachery High Road, Velachery,
Madras—600024.

M/s. Industrial Gases Ltd., 148,
Talkatora Road, Luckgow—
226004,
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44. M/s. Rapoor Electrodes Pvt. Led.,
1-E/18 Jbandewalan Exteasion,
New Delhi—1100S5S.

45. M/s. Southern Electrodes Ltd.,
Maula Ali Hyderabad—500040.

46. M/s Asian Industries, U-14,
West Patel Nagar, New Delhi—
110008.

47. M/s. Pieco Electronics & Electri-
cals Ltd., Blectrodes Division, 3
MIDC Area, Thane Belapur Road;
Thane, 400601 (Bombay).

48. M/s Welding Rods Mfg. Co.,P.B.
No. 20, Industrial Bstate Udhna,

Surat,

49. M/s. Bishwa Trading Corporation,
85, Netaji Subhas Road, Calcutta

-1.

50. M/s. Jai Hanuman Industries, 1,
Bonficld Lane, Calcutta—
700001.

51. M/s. Metchem Metal Industries;
6, GQorapada Sarcxar Lane,
Calcutta—700067.

Setting up of Institutions, Hospitals
and Dispensaries under Central
Government

4822, SHRI R.M, BHOYE : Will the
Mini-ter of HEALTH AND FAMILY WEL.
FARE be pleased to state ¢

(a) the number of institutioas, haspitals,
dispensaries and clinics proposed to be
established under the Central Government
to extend and strengthen the facilities for
treatment, imparting medical educstion and
training in the indigenous system like
Ayurveda, Unani, Siddha, Nataropathy and
Yoga ; and

(b) what steps Government bave been
taken or proposed to take to augment and
strengthen the existing institutions for
forther training in medical field ?

THE MINISTER OF STATE IN THB
MINISTRY OF HEALTH AND FAMILY
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WELFARE (SHRI SAROJ KHAPARDB) :
(a) and (b) National Institutes are already
functioning for Ayurveda at Jaipur, for
Homeopathy at Ca'cutta to serve as Centres
of eacellance and sadvanced education.
@entral Council of Research in Ayurveda
and Siddha, Homeopathy ard Unani Medi-
¢cine have also been established. The
Central Research Institute for Yoga and
Central Council of Research in Yopa and
Naturopathy bhave also been functioning
from Delhi., To ensure minimum edoca-
cational standard< and regulate professional
conduct, Central Council of Indian Medi-
cine and Central Council of Homoeopathy
have been set up under Acts of Parliament,

{2) During 1986-87 it is proposed to
set up one Unit e¢ach ia Ayurveda and
Unanl Systems of Medicine in the Dispen-
saries, uoder the Central QGovernment
Health Scheme, A national Institute each
on Naturopathy and Unani Medicine is being
set up at Pune and Bangalore respactfully.

(3) During the 7th Plan period, it is
proposed to augument the strength of
CGHS Dispensaries by establishing additio-
pal units on various Indian Systems of
Medicine as under :(—

(i) Ayurvada—S$S
(i) Unani —3
(iii) Siddba —2

Railway Link between Berhampore
and Kandi

4823. DR V. VBNKATESH : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government have received
representations from the public that for
want of the railway connection the entire
district of Murshidabad, (West Bengal) is
lagging behind in progressive programmes ;

(b) whether there is a demand for
connecting Berhampore to Kandi via
Khagraghat by railway line ; and

(¢} the steps being taken to conduct &
survey and to provide a rail link on this
soute ?
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THE MINISTER OF STATE OF THRB
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) and (b)
Representations have been received to
provide rail link to Kandi including rail
line from Berhampore via Khagragbat.

(c) Survey for rail link to Kandi is not
being considered at present.

Agreement on Exchange of Cultaral
Programmes between India and Iraq

4824. SHRI P.M. SAYEED : Wil
the Minister of HUMAN RESOURCBEB
DEVELOPMENT be pleased to state

(a) whether agreement on exchange of
cuitural programmes between India and
Iraq has been finalised ; and

(b) if so, the likely time by which it
would start functioning ?

THE MINISTER OF HUMAN RE.
SOURCE DEVELOPMENT AND MINI-
STER OF HEALTH AND FAMILY WEL-
FARE (SHRI P.V. NARASIMHA RAO):
(a) Yes, Sir.

(b) It was signed on 27th Ocober,
1986 and came into force from that day. t

Loss fo Indian Airlines

4825. DR. V. VENKATESH: Win
the Minister of CIVIL AVIATION be
pleased to state :

(a) whether Indian Airlines have suffer-
ed losses during the last three years, if so,
the reasons therefor ;

(b) whether a number of routes of
Indian Airlines are operating at a loss ;
and

(c) if so, the names of suchk routes and
the extent of loss suffered during the last
three years to date ?

THE MINISTER OF STATB OF THEB
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER) : (a) No, Sir,
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(b) Yes, Sir.

(c) The information is being collected
and will be laid on the Table of the
Sabha.

Orissa’s demand of more Allocation
for Irrigation

4826. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of WATER
RESOURCES be p'eased to state :

(a) whether it is a fact that the Govern-
ment of Orissa has demanded more funds
for irrigation facilities in their State Plan
recently ;

(b) if so. the details thereof ; and

(c) the reaction of Union Government
in this regard ?

THR MINISTER OF WATBR RE-
SOURCES (SHRI B, SHANKARAN AND) :
(a) to (c) The Goverament of Orissa have
requested for special Central assigtance for
Upper TIndravati Irrigation Project con-
tinuously for next five years till its coms-
pletion. The request of the State Qovern-

ment is under examination.

Procedure Regardisg persoual hearing
to Flim Producers

4827. SHRI SHANTARAM NAIK :
Will the Minister of HUMAN RESDOURCE

DEVELOPMENT be pleased to state :

(a) whether the Board of Film Cert_iﬁf:a-
tion has given up the procedure of giving
personal hearings to the pn:o.dncen of films
end giving on the spot decisions ;

(b) what is the procedure provided for in
the relevant act or rules ;

(c) the time taken by the Board on an
average for disposing of a film case ?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND MINI-
STER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : (a) and (b) Scction 4 (2) of the
Cinsmatograph Act 1952 stipulates that Do
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action shall be taken by the Board except
after giving an opportunity to the applicant
for representing his views in the wmatter.
Neither the Act nor the Cinematograph
(Certification) Rules 1983 made thereunder
provide that a personal bearing should be
given to the applicants of films and that
decisions should be communicated on the
spot. However, recently a practice was
introduced in the Central Board of Fi'm
Certification, Bombay, inviting the appli-
cants and/or their representatives to meet
the members of the Revising Committee,
2nd Revising Committee to present their
views before finalising the decision,
However, this practice has been discon-
tinued for the time being by the Central
Board of Film Certification from 7¢th
November, 1986, following the alleged
intimidation of a Member of the Central
Board of Film Certification by a Producer’s
representative,

(c) Rule 41 of the Cinematograph
(Certification) Rules 1983 allows the
Board a minimum of about 40 working
days for disposal of the application at the
level of the Examination Commitées,
However, during the period from 1st
January, 1986 to 30th September, 1986,
the Board bhas issued certificates to about
31 per cent of applications for certification
of Indian feature films within 15 days, and
to22 percent bciween 16 and 30 days.
Thus 73 % of films have been certified with-
in one month.

Demands of Students of Goverament
College, Port Blair

4828. SHRI MANORANJAN
BHAKTA ; Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

(a) whether Government are aware of
the problems of Government College, Port
Blair, Andaman and Nicobar Islands ;

(b) whether students are agitating for
redressal of their grievances ; and

() if s0, the action taken thereon 7
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THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND MINI-
STER OF HEALTH AND FAMILY WEL-
PARE (SHRI P.V. NARASIMHA RAO):

(@) to (c) The information is being
collected and will be.1aid on the Table of
the Sabha.

Procurement/Chartering of Passenger

Vessels for Andaman-Mainland
Passenger Service
4829. SHRI MANORANJAN

BHAKTA : Will the Minlster of SURFACE
TRANSPORT be pleased to state :

(a) whether any arrangement has been
made for procurement/chartering of passen-
ger vessels to run Andaman-Mainland
passenger service ;

(b) if so, the details thereof ;

(c) whether any action has been taken
to replace 8.S. Cholunga, T.S.S. Yerewa
and M.V. Onge plying for Inter-Island
services in Andaman and Nicobar Islands ;

and
(d) the details thereof ?

THR MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJBSH PILOT) : (a) and (b)
Procurement of 4 passenger-cum Cargo
vessels for operation on the mainland-
Andaman Service is at an advanced stage
of processing. One vessel has also been
identified for chartering on this route.

(c) and (d) A working Group set up by
the Government has recommended acquisi-
tion of 2 passenger-cum-cargo vessels for
operation on their island service keeping in
view the traffic demand, replacement of S.S.
Cholunga, T.S.S, Yerewa and M.V. Onge
and the likely traffic diversion to Andaman
Trunk road oo completion. Out of these
two vessels recommended, action bas been
ipitiated to acquire one vessel,
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Chairman of Railway Recroitment
Boards

4830. SHRI ANADI CHARANDAS:
Will the Minister of 'RAILWAYS be
pleased to state :

(a) the names of the Railway Recruit-
ment Boards where the post of Chairman is
lying vacant at prasent ;

(b) when these posts are likely to be
filled ; and

{c) whether interest of Scheduled Caste
and Scheduled Tribe candidates would be
kept in siew while making such appoint.
ments 7

THE MINISTER OF STATE OF THEB
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No post
of Chairman is lying vacant in any of the
Railway Recruitment Boa-ds at present.

(b) Does not arise.

(c) No quota is specifically reserved in
favour of Scheduled Castes and Scheduled
Tribes. However, candidates from these
communities fulfilling the conditions pre-
scribed in the Recruitment Rules, wherever
available are considered for appointment.

Irregular Mecetiags of Seamen’s
Employment Board Calcutta

4831. DR. SUDHIR ROY : Will the
Mipister of SURFACE TRANSPORT be
pleased to state :

(a) whether the Seamen’s Bmplo‘yment
Board, Calcutta does nct meet regularly 3
and

(b) if so, the reesons for such irregular
meetings ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT) : (a) and (b) No,
Sir. The rules stipulate that Seamen’s
Employment Board shall normally meet
once in three months. The meeting of the
Board is to advise Director General of
Shipping on policy matters relating t¢
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employment of seamen etc. Hawever the,
Director General of Shipping, as Chairman,
emercises his discretion when to hold the
mesting as the situation demangds.

The present Seamen’s Employment
Board at Calcutta was reconstituted on
4.5.1985 and three meetings have been held
till date {i.e. 22.7.85; 28.10.85 and
6.8.86.

Funds Allecated to Sports Bodies

4832. SHRI BRAJAMOHAN
MOHANTY :
SHRI DILEEP SINGH
BHURIA :

Will the WMinister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state :

(a) the funds sllocated in 1985-86 to
diffierent sports bodies in the country and
the particulars and names of the sports
organisations and the funds allocated to
each ; and

(b) whether any andit of the accounts
of the moaey disbursed to the sports bodies
has becn undertaken and if so, the details
thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS &
. SPORTS AND WOMEN & CHILD
DEVELOPMENT IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI MARGARET ALVA) ; (a)
The Government hes two Sports bodies for
which specific provisions are made in the
budge! of the Department of Youth Affairs
and Sports. These are Sports Authority of
India and Netaji Subhas ' National Institute
of Sports. The budgedrovision for thcee
bodies during 1985-86 was Rs. 550 lakhs
and Rs. 525 lakhs repectively.

(b)) The accounts of the two bodies
mentioned above are audited every year.
For the year 1985-86, the accounts of these
Sports bodies have already been audited and
will be 1aid on the Table of the House along
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with their Annual Reports for the year
1985-86.

Introduction of new Trains

4833. SHRI

JAIN :
SHRI DAL CHANDER JAIN :

VIRDHI CHANDER

Will the Minister of RAILWAYS be
pleased to state :

(a) the paticulars of new trains intro-
dcued during the current year so far ;
and

(b) the number of Superfast. and Ex-
press trains in the country ?

THE MINISTER OF STATE OF THBE
MINISTRY CF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) A state-
ment is given below.

(b) There are 46 pairs of superfast
trains, ircluding the Rajdhani Expresses.

Statement

New Trains introduced during 198689
(Upto November, 1986)

BROAD GAUGE:

1. 309/510 Guwahati-Lucknow
Awadh Assam Bxpress (Triweekly)
(Since extended to N. Delhi and
run 4 times a8 week).

2. 63/64 Madras-Tirupati Express.

3. 61/62 Knazipet-Waltair  Link
Express (Biwcekly)

4. 925/926 Bilaspur-Bhopal Superfast
Express.

5. 427/428 Varanasi-Luckoow Inter-
city Varuna Express.

6. 153/154 Rajkot-Abmedabad Inter-
city Express.

7. C1/C2 Chinchwad-Pune Sbuttle.
8. TS/T6 Talegaon-Pune ghuttje,
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METRE GAUGE :-

9. 209/210 Loharo-Bikaner Link
Express.
10. 207/208 Guwahati-Dimapur
Express. .
11. 1 RH/2 RH Rewari-Hissar
Pastenger.
12, 2 JM/3 IM Jodhpur-Marwar
_ Passenger,
13. 181/i82 Rangapara-Tezpore
Passenger. ?
14. 105/106 Nimach-Chittaurgarh

Passenger.

NARROW GAUGE :

15. Kangra Valley Bsxpress between
Pathankot and Baijnaih Paprola.

16. 1 JP}Z JP Pathankot Jawanwlaa
Shahr Passeager.

International Sports’ Stadium at
Cochin and Sports Complex iIn
Kerala

4834, PROR. K.V. THOMAS : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether an International Sports
Stadium wiil be constructed at Cochin :

(b) if so, when 1t will be started ; and

(c) the progress made in setting up the
sports complex in Kerala ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
& SPORTS AND WOMEN & CHILD
DEVELOPMENT IN THE MINISTRY OF
HUMAN RBSOUxKCE vEVELOPMENT
(SHRIMATI MARGARET ALVA): (a) to
(c) Certain proposals for creation of addi-
tional sports infrastzucture in Kerala,
jociuding an indoor stadium in Cochin
suitable for the conduct of international
vompetitions and two sposts complexes in
Kerala, have beea received. Details of
the proposals in proper form are yet to
be made availabie by the Siate QGovern-
ment
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Aviation Medicine

4835. PROF. K.V. THOMAS : will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether any steps are being taken
to develop aviation medicine in India ;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THB
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE) : (a) and (b) The need for
practice of Aviation Medicine was felt on
the arrival of Jet Fighter aircraft. Since
then Aviation Medicine in the Defence
Forces has made considerable progress in
the past three decades. The Aero Medical
Society, which has, besides Defence
Services Officers, many civilian Doctors as
the Members, meets periodically and
discusses the medical problems of aviation;
disseminates knowledge through the Journal
of Aero Medical Society and also keeps in

touch with the International/National
developments on the progress of Aviation
and Space Medicine. The Institute of
Aviation Medicine has played a very major
role by conducting various training courses
for medical and non-medical personnel. It
has recently introduced an MD course in
Aviation Medicine. The Institute is also
involved in doing operational and funda”
mental research in this field to find answers

_ to the problems’ encouniered in aviation.

Involvement of Aviation Medicine on
indigenous development of aircraft and
acro medical equipment thas made con-
siderable contribution to Aviation
Medicice.

New Courses in Central Universities

4836. SHRIMATI KISHORI SINHA :
Will the Minister of HUMAN RESOURCB
DEVELOPMENT be pleased to state :

(a) whether Central Universities are
planning to introduce instructional courses
at graduate and post-graduate levels in new
disciplines like biotechnology, mechotronie
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informatics and bionic: in view of the many
industries coming up in these areas ;

(b) if so, the details thereof ; and

(c) if not, whether Government are to
support manpower training in these areas
through scholarships for study in foreign
universities and institutions ?

THE MINISTER OF HUMAN RE-
" SOURCE DEVELOPMENT ~ AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : (a) and (b Considering the need
for teaching and training in the areas of
Biotechnology, Blectronics and Computer
Science, the UGC have initiated various
programmes of its own or in collaboration
with other funding agencies.

In collaboration with the Department
of Biotechnology, Ministry of Science and
Technology, assistance is being provided
to two Centrai Universities viz, Banaras
Hindu University, Varanasi, and Jawaharlal
Nehru University, New Delhi, for conduc-
ting courses in M.Sc. Biotechnology.
Aligath Muslim Uaiversity is also being
provided assistance for implementation of
M.Sc. Biotechnology course in the 7th
Plan.

In collaboration with the Department
of Blectronics and assistance of the U.G.C.,
M.SE. Eiectronics course has been
4introduced in Delhi Univer_sity.

The U.G.C. has suggested restructuring
of courses at under-graduate level also.
In Delhi Uuaiversity new courses have been
introduced in 41 celieges. Nioe colleges
of Dclhi University are offcring Compuier
Science.

(c) Does not arise.

Data Regarding Groandwater
Recharge Rate

4837. SHRIMATI KISHORI SINHA :
Will the Minister of WATER RESOURCES
be pleased to state ]
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(a) whether Government have obtained
data regarding the groundwater recharge in
various regions of the country ;

(b) if so, whether the recharge rate

exceeds the groundwater extraction rate ;
and

(c) if 80, the details thereof ?

THE MINISTER OF WATER
RESOURCES (SHRI B. SHANKARA-
NAND): (a) to (c) The recharge rate exceed
the extraction rate of groundwater in all
States and Union Territories except
Chadigarh. Out of the estimated utilis-
able groundwater resources of 41.85
million hectare metres per annum, the
rate of extraction upto the end of 1983
was estimated to be of the order of 10
million hectare metres/year.

Management of Computer-Linked
Activities in Railways

4838, SHRI SOMNATH RATH:
Will the Minister of RAILWAYS be
pleased to state -

(a) whether an experiment on the
organisational pattern for the management
of computer-linked activities in Indian
Railways has become operative ;

(b) if so, the details of the programme
and when it is expected to be fully
operational ; and

(c) the tota] expenditure to be incurred
on this programme, and for how many
years it is proposed to continue ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Indian
Railways bave undertaken a large come
puter project Operations Information
System (OIS) for computerisation of its
freight operations, To implement this
major project, as also to act as a Central
Organisation for the development of othes
computer projects on Indian Railways, an
agtonomous Socisty named ‘’Centre for
Railway Information Systoms (CRIS)” was
registesed under thc Registration of
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Societies Act on 1.7.1986. Minister of
State for Ratlways is the Chairman of its
Governing Council.

(b) At present, the main programme
entrusted to CRIS is Freight OIS. This
will be a computerised moaitoring and
centrol. system for freight operations on
Indian Rallways. ‘It will provide, in
real-time, uptodate and accurate informa-
tion required for an effective freight
operations management and will be made
use of for effective control of traffic and
better utilisation of resources.

(c) Initial estimate for the computeris-
ed FPreight Operation Project was prepared
in 1982. Cost of the project was then
estimated at Rs. 520 crores. The revised
estimate in the light of report of the
Consultants has not been finalised. The
project is expected to be implemented by
end 1993.

Facilides to Sta‘es to Organise Eye
Camps .

4839. SHRI SOMNATH RATH:
Will the Minister of HBALTH AND
FAMILY WELFARE be pleased to state :

(a) whether different States/Union
Territories are provided mobile vans to
conduct eye operation camps ;

(b) if so, how many such vans have
besa supplied to diff erent States and Union
Territories ;
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(c) besides these wvans, what other
facilities are given to States/Union
Territories -to-organise these eye camps ;

(d) how many such camps bave been
organised throughout the country from
Januvary 1986 to date ; and

(e) the number of patients treated and
the number of operatioas proved
successful ?

THE MINISTER OF STATE IN THB
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDBE) : (a) Yes, Sir.

(b A statement is attached.

(c) In addition to van, the Mobile
Ubits are given financial assistance for
equipment, Health Education material and
salary of the staff of Mobile Units.

(d) “and (¢) The information is as
under :—

(1) No. of crmps orga-
nised for January

to Septembesr, 1986 = 301
(2) No. of patients

treated = 2.36,582
(3) No. of cataraet

operation performed= 12,986

Statement
National Programme for Control of Blindness

Central Vans Distt. Vans Distt, Vans Total

Mobile San- Mobile San- M. Sanc- Vans

Units cti- Units ction- Units tioned.

oned ed. created
(1984-85) in
1986.87

A-STATR
1. Andbre Pradesh ' 8 1 1 4 4

3. Assam 3 4 1 1 1
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3. Bihar
4. Gujarat
S. Harayana
6. Himachal Pradesh
7. &K
8. Karnataka
9. Kerala
10. Maddya Pradesh
11. Mabharashtra
12. Manipur
13. Meghalaya
14, Nagaland
15. Orissa
16. Punjab
17. Rajastban
18. Sikkim
19. Tamil Nadu
20. Tripura
21. Uttar Pradesh
22, West Bengal
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B. UTs with legislature

1. Arunachal Pradesh
2. Goa, Daman & Diu

3. Mizoram
4, Poudicherry

Total (B)
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C. UTs without legisiature
1. Andaman & Nicobar

Islands
2. Chandigerh

3. Dadra & Nagar
Haveli

4, Delhi
5. Lakshadweep

Total (C)
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Teaching of Computer Science

4840. SHRI SALEEM I. SHERVANI :
Will the Minister of HUMAN RESOURCE
DBVELOPMENT be pleased to state :

(a) the number of Engineering Colleges
teaching computer science with details of
courses available ;

(b) the pumber of siudents in each such
college ;: and

(c) the steps taken by Goveroment to
impart computer science training at school
level and university/coliege level during
the Seventh Plan ?

THE MINISTER OF HUMAN REB-
SOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO): (a) Number of Engineering
Colleges/Universites teaching Computer
Science and the details of courses available
are 8s under :—
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Courses Number of Colleges/
Universites

1. Ph. D. s
2. M. Tech. 22
3. MCA. 28
4. B, Tech. 34
8. Post Graduate D.C.A. 49

(b) The number of students for Pn. D
and M. Tech. is of the order of 10 to 15
at each college and the average number of
students for other courses at each centre is
about 30.

(c) Computer Literacy and Studies in
Schools (CLASS) programme has been
started in 741 schools. Various courses as
given in Para (a) above bave alrcady started
at University/College level. The above
programmes will be expanded to more
Ceaties during the Sevesth Plaa period a»
pet the assessed needs.
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Avaliability of Seats in Medical
Colleges

4841, SHRI SALEBEM I. SHERVANI :
Will the Mioister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) the number of seats available for
graduvation and post-graduation Jevel o
medical colleges separately ;

(b) the number of beds for indoor
patients in hospitals attached to medical
colleges ; and

(c) ihe expenditure incorred by
Gevernment per student at graduation level
and post-graduation level separately ?

THRE MINISTER OF STATE IN THEH
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ -
KHAPARDE) : (a) As per the information
received from the Medieal Council of India,
approximately 12000 to 13000 seats are
available for graduation level and Y000 to
8000 seats are gvailable for Post-gradua tion
level in medical colleges/institutions in
India.

(b) As per the recommendations of the
Medical Council of India, the number of
beds required for 100 admissions annually
is 700.

(c) Since no reliable estimates of cost
of Medical Bducation was available, a
preliminary study on the subject was cone

- ducted by the Central Bureau of Health

Intelligence (Directorate General ©f Health
Services) during 1977 and 1978, in
respect of Government Medical College,
Simla and JIPMER, Pondicherry. Another
study was conducted by the Indian Institute
of Management, Bnngalore by selecting one
Goverrment Medical College in Karnataka.
The thira study has recently been conduct-
ed by Jawahar Lal Nehry University in 14
sclected medical colisges. The SHindings of
the three studics sre given in the statement
attached.
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Statément

Finding of three studies are given as under :—

SI. No. Name of the CBHI LIM. J.N.U. Study
Medical College Study Banga-
lore Assump- Assump-
(Rs.) (Rs.) study tion tion
A (Rs.) B (Rs.)

1. Medical College, Simla ’ 92,000
2. JIPMER, Pondicberry 1,335,000
3. Medical €ollege, Karantaka
(Name not given in report) 36.270
4. T D. Medical College, Alleppey 80,000 68,000
5..Imtt. of Medical Sciences,
Banaras 98,000 1,03,000
6. Bhagalpur Medical College,
Bhagalpur 68,000 80,000
7. Coimbatore Medical College,
Coimbatore 75,000
8. S.C.B. Medical College,
Cuttack 77,000 90,000
9. Lady Hardinge Medical
College, Delhi - 82,000
10. Govt. Medical College, Guntur 54,000 56,000
11. Osmaania Medical College,
Hyderabad 61,000 66,000
13. Christian Medical College.
Ludbfana 1,40,000
14. Madras Medical College, Madras 60,000 66,000
15. Govt. Medical College, Trivandrom 57,000 60,000
.16. Mahatma Gandhi Institute of
Maedical Sciences, Wardha 63.000 64,000
17. Ksakatiya Medical College, Warangal 54,500 59,500

Assnmption (A) : Ounly 50% of the hospital expenditure was included and the
remaining has been taken as patient benefit,

Assumption (B) : Items of espenditure which are of direct benefit to th -
grug sad diet have been encluded. © the paticat.e.g
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Need for Computer Personnrel During
Seventh Plan

4842. SHRI SALEEM I. SHERVANI :
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) the requirement of computer
personpel during the Seventh Plan for
programming and for cperation ; and

(b) whether there is any shortfall in
manpower available and if so, the steps
taken so far to make up the shortfall ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MIN(STER OF HEALTH AND FAMILY
WELFARE (SHR1 PV. NARASIMHA
RAO) : (a) The estimated pumber of
personnel required at the level of pror-
grammer, Operators and for production,
maintenance, training and Management
are of the order of 35,000, 30,000 and

15,000 respectively.
(b) Yes, Sir.

Following Computer programmes have
beon Started/expanded to meet the shortfall
in manpower available at different levels :

Courses. No. of Centres.
1. Ph. D. L1
(2) M. Tech. 22
(3) M.C.A. 28
(4) B. Tech. 34
(5) 1 Year Post 41
graduate
DDC.A'

(6) —do— 8
(Hindi Medium)

(7) 1} Year Post 37
Polytechnic
DIC‘A.

(8) L.T.I. Vocational 20
courses.

Ia addition to the above, Department
of BElectronics has supported programmes
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for contining education, diploma in com-
puter engineering/maintenance and teachers,
training courses.

The above programmes will he expanded
to more centres in the followmng years as
per assessment of needs.

Avaflabllity of Doctor and Hospital
Beds Per Capita

4843, SHRI SALEEM 1. SHERVANI :
Will the Minister of Health and Family
Welfare be p'eased to s ate the doctor-
populalion and bed-population ratio pre-
septly available in the count:y and proposed
to be provided during the Seventh Plan
Period ?

THE MINISTER OF STATE IN THB
MINISTRY OF HEALTH AND FAMILY
WELRARE (KUMARI SAROJ KHAP.
ARDE) : A statcment containing the
present doctor-population and bed-populat-
ion ratio is enclosed. No such data has
been compiied for the Seventh Five Year
Plan period.

Statement

Docotor population
ratio ip the country

Bed-population
ratio in the

at present country at
present
1 :2484 1: 1404

Bridges on National Highways

4844. SHRI N. DENNIS : Will the
Minister of SURFACB TRANSPORT be
pleased to state :

(a) the number of bridges on National
Highways which are pending completion
beyond their schodule time ;

(b) the names of such bridges in Tamil
Nagdu ;

(c) since when these are pending with-
out execution ;

() the main reasons for the delsy In
the execution of these works ; and
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(e) the steps taken by Government for
their ecarly execution ?

THEB MINISTER OF STATB OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT) : (a) Forly-one.

(d) and (c) Pamban Bridge on NH-49,
Bridge in km. 38/6 on NH-7A and minor
bridge in km. 838/8 on NH-47. All these
bridge works are in progress.

(d) Main reasons for delay are con-
tractual problems, un-expected foundation
problems, unprecedented floods causing
dislocation of work and limited working
season.

(e) Progress of all works is being
regularly monitored in consultation with
State PWDs and proper remedial measures
taken to accelerate their progress.

Amalgamation of Chittaranjan National
Cancer Research Centre and Cancer
Hospital at Calcutta

4845. SHRI SOMNATH CHATTERIJEE:
Will the Minister of HEALTH AND
FAMILY WELFARB be pleased to
state :

(2) whether any scheme has been finally
drawn fcr amalgamation of Chittaranjan
National Cancer Research Centre and
Cancer Hospital at Calcutta ;

(b) if so, the terms and conditions
thereof and when the same will be imple-
mented ; and

(c) for what purpose a sum of Rs, 4.00
crores as annonnced by the Prime Minister
will be spent and when ?

THRE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ)
KHAPARDE) : (a) Yes, Sir.

(b) Some salient featares are @

1. The amalgamated Institute will
function as an autonomous one
registered under Socleties Registra-
tion Act, 1958.
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2. The management and control of
the amalgamated Institute will de
with a high powered Governing
Body whose Chairman will be the
Upicn Mirister of Health and
Family Welfare and Alternate
Chairman the Health Minister of
West Bengal.

3. The expenditure of the amalgamat.
ed Institute will be shared by the
Central Govt. and Govt. of West
Bengal in the following proporat-

jop ;=
Non-Plan : Central Govt. 45%
State Govt. 55%
Plan Central Govt. 75%
State Govt. 25%

The Memorandum of Association amnd
Rules and Regulations are being finalised
in consultation with the State Government.
The Amalgamation would be effected as
such as these are finallsed ;

(c) Provision of Rs. 4.00 crores has
been made in the 7th Plan to be given ag
grant-in-aid to the Institute for purchase
of sophisticated equipment etc.

Digha-Tamluk Railway Project

4846. SHRI SOMNATH CHAT-
TERJEE :
DR. PHULRENU GUHA :
SHRIMATI GEETA

MUKHERIJEB :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have any
decision for the construction of Digha-
Tamluk Railw:y line ;

(b) if so, whether any scheme has been
drawn up and by which time the project is
likely to be completed ; and

(c) the cost of construction and any
other financial provision if proposed for
this project ?
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THB MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes,
Sir.

(b) and (c) For starting the construct=
ion work; an outlay of Rs. 1 crore has
been immediately, provided during the
current year, 1986-87. Its present day
estimated cost is Rs. 75 crores. Completion

of the oroject will depend on the
availability of resources in the coming
years,

Damage to Sun Temple, Konark,
Orissa

4847. SHRI NITYANANDA MISRA :
Will the Minister of HUMAN RESOURCE

DEVELOPMENT be pleased to state :

(a) whether salinity in air is causing a
continuous damage to the Sun Temple at
Konark, Orissa ; and

() whether the Archaeological Survey
of India had undertakes an aciion plan for
preventing the corrosioa and also suitably
replace parts of the temple which suffered
damage in keeping with the architectural
designs of the famous iemple . and

(o) if so, the details of the programme,
outlay proposed and job so far done with
details and the target for completion of the

rest of the work 2

THE  MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : (1) Yes, Sir. Salinity is one of the
factors for causing damage to the surface
of the temple at Konarak, Orissa.

(b) and {c) Ye:, Sir. The Archacologi-
cal Survey has taken up an action pian
estimated 1o cost Rs. 21,79,700 for
structural conservation, chemical preservat-
ion and environmental development
expected to be completed by the end of the
Seventh Plan. Important details of work
underiaken so far are given in tbe attached

Statement,
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Statement

Statement showing the details of
works carried out so far

(1) Construction of drains for drainage
of stagnant water, around the
temple complex.

(2) Watertightening the open joints. ‘

(3) Removal of sand deposits from
around the structure,

(4) Strengthening of the foundation,

(5) Desalination of the salt affected
surface.

(6) Carroded surface of stones have
been sprayed.

(7) A belt of casvarina and cashew
nut groves have been provided
towards wind ward side to check
the effect of saline action of sea
breeze and to filter out the large
sized silica particles to reduce
abrasive action.

(8) A garden has been laid in the area
around the monument.

Second Exit-entry at Nagpur Railway
Station

4848. SHRI BANWARI LAL
PUROHIT : Wiil the Minister of
RAILWAYS be pleased to state :

(a) whether there is any proposal to
cceate facility of another exit- entry on
the castern side at the Nagapur Railway
Station ;

(b) if so, whe.her the Railway Board
has given its permission for the same ;

(c) if so, the expenditure likely to be
incarred for this work ; and

(d) by when this work islikely to be
started and completed ?
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THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No, Sir.

(b) to (d) Does not arise.

Cancer Detection Technique Develo-
ped by Jipmer Doctors

4849, SHRI BANWARI LAL
PUROHIT :
SHRI S. PALAKONDRA
YUDU :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whethe: an inslant cancer detection
technique has been recently developeq by
a doctor attached to Jawaharlal Institute
of Post Graduate Medical Education and
Reasearch (JIPMER) Pondicherry ;

(b) if so, the dctails of the new
technigue ;
(¢) whether the Umon Government

bhave conducted indepth research on the
new technique ; ard

(d) if so, the reaction of Government
thereto in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
'WELEARE (KUMARI SAROJ KHAP-
ARDE) : (a) N» instant cancer detection
techniqus has recently been developed by a
doctor attached to Jawaharlal Institute of
Post Graduate Mezedical Education and
Research (JIPMER), Po-dicherry.

(b) to (d) Do not arise.

Surplus Manpower on Account of
Phasing out Steam Locomotives

4850. SHRIL SATYENDRA NARAYAN
SINHA : Will the Minister of RATLWAYS

be pleased to state :

(a) whether it is a fact that railways
have surplus maopower with the planned
phasiog out of stcam locomotives

DECEMBER 4, 1986
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(b) if so, their estimated number ;

(c) whether there are any plans to
absorb them elsewhere ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) to (d)
Efforts are being made continoous!s to
redeploy the regular railway staff becoming
surplus on account of closure of steam
Jocosheds. The number of staff declared
as surplus and those likely to become
surplus due to clocure of steam locosheds;
was estimated during 1983-84,as 16,800,
Such surplus regular staff are/will be
develoyed cither against existing vacancies
in iden:ical posts or against new posts
which might be created for pew activities.
Such of the regular staff, who cannot be so
absorbed immediately, are allowed to
continue aga-nst ‘*Special Supernumerary®’
posts in the same grade in which the
incombents were working.

New Bugilding at Silchar
Station

Railway

4851. SHRI SUDARSAN DAS : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government are aware
that the construction of new building at
the Silchar Railway Station in North
Frontier Rzilway bas been left half-built
for long ;

(b) whether there is any proposal to
resume the canstruction of this building ;
and

{c) if so, by what time it is likely to
be taken up ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir.

(b) Yes, Sir.

(¢) The work has been taken up from
3.11.1986.
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University Near Tezpur,
Assam

Central

4852. SHRI SUDARSAN DAS : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to refer to
the reply given to Starred Question No.
415 on 14 August, 1986 regarding Central
University in Assam and state :

(a) whether a place pear Tejpur has
been selected for location of the proposed
_Gentral University in Assam ;.

(b) if so, whether Government have
rejected the public demand for setting up
a Central University in Barak Valley.
predominently inhabited by the linguistic
minorities ; and )

(c) if so, the reasons theteof ?

THE MINISTER OF HUMAN RESO-
URCE DEVELOPMENT AND MINISTER
OF HEALTH AND FAMILY WELFARE
(SHRI P.V. NARASIMHA RAO) : (a) No,
Sir. No decision has yet been taken about
the location of the proposed Central
University in Assam,

(b) and (¢) Do not arise.

Overseas Scholdrships to Indian
Students

4853. SHRI I. RAMA RAI : Will the
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state :

(a) the countries which have offered
scholarships for overseas studies to Indian
students under cu'tural exchange program-
mes ;

(b) the criteria for selecting candidates
for these scho_larships H

(c) whether there is any arrangement

for aselecting such candidates State-wise
under the scheme ; and

{(d) the number of candidates who have
been selected from Kerala during
1985-86 ?

AGRAHAYANA, 13 1508 (S4%4
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THBE MINISTER OF HUMAN RESO-
URCE DEVELOPMENT AND MINISTER
OF HEALTH AND FAMILY WELFARE
(SHR! P.V. NARASIMHA RAO): (a)
The countries which have so far offered
scholarships during 1986-87 include Japan,
Arab Rehublic of Egypt, Mexico, Turkey,
France, Federal Republic of Germany,
Bulgarfa, German Democratic Republic,
Poland, Yugoslavia, Mongolia, Greece,
Switzerland, Swsaden, Spain, Austria,
Belgium, Netherland Norway, Portugal and
Italy,

(b) The offer of scholarships made
available under the Cultural Exchange
Programme is given wide publicity through
the Directorate ' of Audio and Visual
Publicity and the ministry of Information
and Broadcasting. The circular informa-
tion of the availatility of scholarships is
also sent to various Ministries, State
Goveroments, universities and eother
institutions, etc.

Committees of Experts drawn from
universities and institutions of higher
learning and advanced research are
constituted to select the most meritorious
scholars, The criteria of age, educational
gqualifications, experience, specific research
programme proposed to be undertaken etc.
are prescribed.

() The selection is made on an all
India basis and no state quotas are fixed,

(d) In 1985-86 ten candidates were
selected from Kerala,

[ Translation)

U.G.C. Recognition to Colleges
Affiliation to Kumaen University

4854. SHRI HARISH RAWAT : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) the pames of the colleges affiliated
to the Kumaon University in Uttar Pradesh
which have ‘applied to the University
Grants Commission for grant of permanent
recognition ;
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(b) whether the decision to grant them
sermanent Trecognition has sioce been
aken ; and

(c) if not, the n:mes of the colleges
shich bhave been granted permanent
-ecofoition and the reasons therefor?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : (a) to (¢) The UGC does not
grant Fecognition om a provisional or
permanent basis to colleges. However,
the Commission maintains a list of colleges
jncluded under Section 2 (f) of the UGC
Act. The following colleges affiliated to
. smaon University are included in this

list ¢
1. Arya Kanya Degree College Almora
(UP)

2. Government Degree College Baring,
Distt. Pithoragarh.

3, Government Degree College Sealdeh
(Almora-2633661).

4. Swami Vivekanand Govt. Degree
College Lohaghat, (Pithoragarh) U.P.

5: Government P.G. College Pithors-
garh (U.P.)

6. Government P.G. College Ranikhet
(Distt. Almora-26364S)

7. Government P.G. College Rudrapur
(Distt. Nainital) U.P.

8. Government P.G. College Bageshwar
(Distt. Almora) U.P.

9. Moti Ram Babu Ram Govt. College
Haldwani, Distt. Nainital (U.P.)

10, Pyare Lal Nand Kishore Galwalia

Government College, Ramnagar
(Distt. Nainital) U.P.
11. Radhey Hari Government P.G.

College, Kaskipur (Nainital) U.P.

12. Government Dogree College Didibafi,
Nawayan Nagar, Pithoragarh.
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Construction of a Building for Delhl
City Museam

4855. SHRI HARISH RAWAT : Will
the Minister of HUMAN RESOURCB
DEVELOPMENT be pleased to state :

(a) wbether there is a proposal to
construct a building for Delhi City
Museum §

(b) if so, whether the said building is
proposed to be constructed inside the Red
Fort area ;

(c) whether a Committee of experts
was set up to examine the various aspects
of the proposal ; and

(d) if so, the recommendations of the
Committee in this context ?

THE MINISTER OF HUMAN RESO-
URCE DEVELOPMENT AND MINISTER
OF HEALTH AND FAMILY WELFARR
(SHRI P.V. NARASIMHA RAO): (a) A
proposal to this effect is under the conside-
ration of the Delhi Administration.

(b) to (d) The Delhi Administration
constituted an Advisory Committes to
examine the various aspects of the proposal.
The Commitiee bas recommended that
Delbi City Museum may be located wi:hin
the Red Fort in such a manner that it does
not take away aaything from the existing
grandeur of the Red Fort,

U.G,C. Grants to Kumaon University
and its Afiillated Colleges

4856. SHRI HARISH RAWAT : Will
the Mniste. of HUMAN RESOURCE
DEVEBLOPMENT be pleased to state :

(a) the details of grants given under
various heads by the University Giants
Commission to Kumaon University and the
Colleges affiliated to it during the last two
years ;

(b) whether it is a fact that this
University as a whole has been granted
minimum amount by the Commission as
compared to that given to other Universi-
ties ; and



8281  Written Answers

(c) if so, the reasons therefor ?

THE MINISTER OF HUMAN RESO-
URCE DEVELOPMEMT AND MINISTER
OF HEALTH AND FAMILY WELFARE

AGRAHAYANA 13, 1908 (SAK4)
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(SHRI P.V. NARASIMHA (RAO): (a)
the grants given by the UGC to the
Kumaon University and its colleges during
the last 2 years are a8 follows :

Purpose 1984-85 1985-86
University College Unfversity College
(in lakhs) (in 1akhs)
1. Grants for Humanities 8.06 0.33
2. Grants for Science 28.80 0.10
3, Grants for improvement of 19.40 —_—
Science & Technology
infrastructure
4. Grants for Quality Improve- — -_— 8.70 0.38
ment of Edacation
5, Grants for Quality Improve- ~ — 5.73 0.71
ment of Research
6. QGrants to Colleges — 6.20
9. Grants for Misc. 0.39 0.28
Schemes -
Totat 56.65 14.43 1.09

691

(d) and (¢) No, Sir. Daring the Sixth
Plan, the allocation made to. this Univer-
sity was Rs. 60 lakhs against Rs. 50.00
lakhs allocated to some other Universities.

[ Buglisk]
Theft of arms from Strong Room of
Indira Gandhi Alrport Cargo
Terminal

. 4357. PROF. RAMKRISHNA MORE ¢
Will the Minister of CIVIL AVIATION

be pleased to state &

(a) whether two revolvers imported by
an individual were found missing from.the
lftong. room of the air cargo terminal
of Indira Gandhi International Airpor.t and
one of the revolver was found lying in one
of the racks near the strong room after a

fortnight ; *

(b) whether any enquiry was condueted
into the incident and if so, outcome
thereof ; and

(c) the action taken against officials
found guilty of dereliction of duty ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIE AVIATION (SHR]
JAGDISH TYTLER) : (a) The two
revolvers were not traceable for some time
but were subscquently located after
intensive search.

(b) and (c) Since the revolvers were
not initially traceable, the matter wag
reported to the Police and their investj.
catioﬂs are in progress. Msanwhile, the
concerned officials and security personnel
have been warned to be more vigilant.
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Translation]

'Linking of Govindwa! Sahib Industrial
Area with Raflway Line

4858. SHRI  BALWANT SINGH
YAAMOOWALIA : Will the Minister of
{AILWAYS be pleased to state :

(a) whether Itis a fact that the State
Jovernment of Punjab has urged that the
{ndustrial area of *“Govindwal Sahib®’ in
Punjab be linked with railway line ;

(b) if so, the number of times the
State Government has requested in this
tegard ;

(c) whether any action bas been taken
dy Railway Ministry in this conneciion ;
and

(d) if so, the details thereof and if not,
the 1easons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) and (b)
State Government has been requesting for
this rail link.

(c) and (d) Survey for linking Beas to
Goindwal Sahib (37 Kms.) was carried out
im 1981. The Project was found financia-
1ly unremunerative. Present cost is likely
to be Rs. 14 crores. It has been decided to
carry out a fresh reappraisal of the traffic
potential and financial return.

[ English)

Ban on safe of Common gt In
Capital

4859. SHRI S.M. GURADDI :
SHRI G.S. BASAVARAJU :
SHRI HN. NANJE GOWDA :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

DECEMBER 4, 1986
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(a) whether the Delhi Administration
has referred the question of banning the
rale of common salt in the Capital to his
Ministry ;

(b) whether the proposal was mooted
due to the high incidence of goitre among
the school children in the capital ; and

(c) the reasons for the delay in banning
the sale of common sailt ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE) : (a) No, Sir. However,
the Directorate General of Health Services
have adivsed the Delhi Administration
through the Director of Health Services
(Competent Authority) to issue notification
banning the sale of sait other than iodised
salt in the Capital.

(b) Yes, Sir.

(c) The Delhi Administration are taking
necessary action to issue the potification
banning the sale of sait other than iodised
salt under the Prevention of Food Adultera-
tion Act in the Capital. A quantity of
nearly 17,000 tonnes of iodised salt has
been supplied in the Union Territory of
Delhi during 1986.

Commfissioning of Power Station near
Kusonda (E.R.)

4860. SHRI MATILAL HANSDA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether a 33 K.V. station construc-
ted near Kusunda ouier signal (Bastern
Railway, Dhanbad) has been commissio-
ned ;

(b) if so, when ;

(o) if not, the reasc ns therefor ?

(d) whetber this power station is
proposed to be handed over to Bihar State
Electricity Board ; and

(¢) if s0, the reasons therefor ?
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THE NINISTER OF STATE OF THB
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) and (b)
No, Sir.

(c) The Commissioning of sub station
js held up mainly for the provision of
service connection by Bihar State Blectri-

city Board.
(d) and (e) No Sir.

Inclusion of Improvement scheme of
Orissa coast canal under Centrally
Sponsored scheme

4861. SHRIMATI JAYANTI PATN-
AIK : Will the Minister of SURFACE

TRANSPORT be pleased to state :

(a) whether Government prepose to
reconsider the proposal for inclusion of the
improvement scheme of Orissa Coast Canal
under Centrally Sponsored Sector in the
Seventh Five Year Plan ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THB
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT): (a) and (b)
Yes, Sir. The matter is proposed to be
further cxamined in consultation with
Planning Commission. The Scheme envisa-
ages, as recommended by the Working
Group on Imland Water Transport for the
Seventh Flve Year Plan, the restoration of
Orissa Coast Canal to its original dimen-
sion to enable introduction of regular
services of boats of different sizes. The
Working Group has estimated the cost
as Rs. 200 lakhs.

Centrally Spensored Leprosy
Treatment Scheme Ia Districts

4862. SHRIMATI JAYANTI PAY-
NAIK : Will the Minister of Health and
Family Welfare be pleased to state the
names of districts in which Centrally

sponsored leprosy treatment scheme has
been implemented so far ?

THE MINISTER OF STATE IN THR
MINISTRY OF HEALTH AND FAMILY
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WELFARE (KUMARI SAROJ KHAPA.
RDBE) : (a) The Nationa! Leprosy Eradica-
tion Programme is being implemented as a
Centrally sponsored categoay I scheme on
1009 central assistance basis all over the
country.

New Strategy in the Field of Family
Plamning

4863. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether the Indian Council of
Medical Research has proposed a new
strategy in the field of famiiy planning to
achieve the demographic and socio-
eccnomic goals of the country ;

(b) if so, the suggestion given by the
Council in this regard ; and

(c) the steps taken to examine the
proposa! of the Councial and also to make
the National Family Planning Programme
more effective ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELPARE (KUMARI SAROJ KHAPA-
RDE) : (a) to (¢} No new strategy have
been formulated by Indian Council of
Medical Research. However, guidelines
bave been suggested by Indian Council of
Medical Research to improve utilization of
Family Planning Services. These guideli-
nes are kept in view while taking policy
decisions and issuing instructions in regard
to the Family Welfare Programme.

Allocation of Wagons to Orissa and
other States

4864. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of RAILWAYS
be pleased to state :

] (a) whether Government have imposed
ceiling on the monthly allocation of Railway
wagons for the supply of coal to different
States ;
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(d) if so, the present rate of allocation
of Railway wagons to different States ;
and

(c) whether there is any proposal to
increase the allocation of Railway wagons
to Orissa and other States which are facing
inconvenience due to reduction of the

ceiling ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (s) Yes, Sir.
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(d) A statement giving the ceiling
limits for different States for allocation of
coal wagons during 1986 is given below.

(c) The celling limits are reviewed
every year in the light of the forest about
the availability of coal, and, in consulta-
tion with the State authorities and ceal
companies. In view of the ever increasing
demand of cosl from the priorl.y sectors;
the scope for increasing these ceiling limits
is very limited,
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Congestion at Allahabad Rallway
Station

4865. SHRI AMITABH BACH-
CHAN : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that there is a
lot of congestion both in respect of the
goods and passenger traffic at the Allaba-
bad Railway Station ;

(b) whether it is also a fact that very
often the incoming trains have to wait for
jong durations at outer signals before the
platform is clear ; and

(o) if so, the steps Government propose
to take to create additional goods and
passenger traffic capacity at the Allahabad
Railway Station ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No, Sir.

(b) Trains sometimes suffer delay short
of Allahabad or outside singnals due 0
bunching or out of schedule running.

(c) There are proposals to build two
additional platforms, a washing line and a
goods bypass line.

Hostels for SC/ST Students

4866. SHRI AMARSINH RATH-
AWA :
SHRI CHINTAMANI JENA :
Will the Minister of HUMAN RB-

SOURGE DEVELOPMENT be pleased to
state :

(a) whether under the educational
development programme of Scheduled
Tribes and Scheduled Castes the girls are

getting the hostel facilities under Centrally
Sponsored Schemes ;

(b) if so, the amount earmarked for the
purpose during the last three years and
Schievements made ;

AGRAHAYANA 13, 1908 (SAKA)
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(c) whether this facility s not being
provided to boys ; ard

(d) whether Government propose to
extend this facility to boys belonging to
Scheduled Castes and Scheduled Tribes
communities also in the country ?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND MINI-
STER OF HEALTH AND FAMILY WEL-
FARE (SHRI P.Vv. NARASIMHA RAO):
(a) Yes Sir.

(b) The amounts earmarked for the
purpose during the last three years are as
follows :

Year Outlay
(Rs. in
crores)

1983-84 4.55

1984-85 5.00

1985-86 5.00

Thke number of hostels sanctioned during
the three years are :

Year No. of hostels
sanctioned
1983-84 370
1984-85 440
1985-86 269
(o) No, Sir.

(d) At present there is no proposal to
extend the existing scheme tO cover boys
belonging to Schedul=d Castes and Schedu-
led Tribes.

New Adult Education Centres

4867. SHRI AMARSINH RATH-
AWA :

SHRI BHARAT
ODEBCGRA :

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state :

KUMAR
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(a) whether Government have grown up
any plan to open more Adult Education
Centres during the Seventh Five Year Plan
under the illiteracy eradication pro-
srammes ;

(b) if so, what are the details in this

regard ;

(c) whethet any requests bhave been
received from Government of Gujarat in
this regard ; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND MINI-
STER OF HEALTH AND FAMILY WEL-
FARE (SHRI P.V. NARASIMHA RAO):
(a) and (b) At the end of the Sixth Five
Year Plan there were 513 prejects in
operation under Rural Functional Literacy
Projects (RFLPs), While the existing
projects will be strengthened and reorganise
ed, it is expected that there would be
jncreased participation of Voluntary
Agencies and the youth—both students and
non-students—through the National Service
Scheme (NSS) and Nehru Yuva Kendras
(NYKs) in the programme for eradication of

illiteracy.

(c) and (d) The State Government had
recon mended the cases of voluntary agen-
cies for getting grants for opening adult
education centres. About 51 voluntary
Agencies from QGujarat were sanctioned
3210 Adult Education Centres during
1985.86. In 1986-87 about 40 voluntary
Agencies have been approved to undertake
2790 Adult Bducation Centres so far.

Effective contraceptive through Indian
System of Medicines

SHRI R.M, BHOYE :

SHRI JAGANNATH PATT-
NAIK :

Will the Minister of HBALTH AND
FAMILY WELFARE be pleased to stato

4868.
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(a) whether it is a fact that the pro.
gramme of “Small Family happy family’ is
directly related to measures close ¢o
allopathy ;

(b) whether any efforts have been made
by Government to seck the co-operation of
Ayurveda, Siddha and Unani through its
classical literature which can show the agee
old quest for an effective contraceptive 3

and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THB
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DE) : (a) Only allopathic measures are at
present available under the Family Welfare
Programme. The contraceptive methods
aro introduced in the Programme on the
recommendations of ICMR and so far
non-allopathic contraceptive methods have
not been found effective.

(b) and (c) The Ministry of Health and
Family Welfare have been holding meetings
from time to time with leading Vaidays,
Hakims and other experts in Ayurveda,
Unani and Siddha Systems of Medicine in
order to enlist their support for Family
Welfare Programme and to utilise their
knowledge about contraceptives. The
Central Council for Research in Ayurveda
and Siddha (CCRAS) and Central Council
for Research in Unani Medicine are also
conducting research work to find out safe
and effective anti-fertility drugs. The
studies of a few drugs by CCRAS have
shown promising leads. These are, Ayush
AC 4, Pipplyadiyoga, K. Capsules, Japaku-
sum and Banjauri.

Spread of viral fever in Capital

4869. SHRI R.M. BHOYE : Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state :

(a) whether Government have regeived
reports regarding the spread of viral fever
in the capital for the last two-three months
and scores of people have fallen sick with
complaints of headache and bodyache and
in many cases symptoms similar to those of'
malaria fever ;
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(b) if so, the details of the cases
brought to the notice of Government ;

(c) whether there is confusion between
malaria and viral fever ; and

(d) if so, the details regarding the views
of doctors and the steps Government have
taken in this regard ?

THE MINISTER OF STATE IN THBE
MINISTRY OF HEALTH AND FAMILY
WFLFARE (KUMARI SAROJ KHAPAR-
DE): (2 and (b) There is no report
regarding high inciaence of viral fever in
the capital. However, during the period
reports of scasonal fever have been
received.

(c) and (d) There is no confusion bet-
ween malaria and viral fever as the diag-
nosis of the malaria cases is based on the
deteotion of malaria parasite in the blood
after blood slide examination. Necessary
preventive and curative measures are being
taken in this regard.

Direct train between Visakhapatnam
and Delhi

4870. SHRI T. BALA GOUD : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the Railways propose to
provide a direct train from Visakhapatinam
to Delhi ;: and

(d) if so, the steps taken to meet the
demand of the people of coastal Andhra
Pradesh ?

THE MINISTER OF STATE OF THH
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) :(a) and (b) No,
Sir. A daily direct train link via Raipur
is already available. In addition, twice a
week Dalkshin Bxpress is divided into two
at Kazipet and one portion of the train goes
to Waltair from Nizamuddin. On other
days also through coach is available betwoen
Nizamuddin and Waltair,
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Tranmsliation of Indian classics imto
various Languages

4871. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HUMAN REBESOURCE DEVELOPMENT
be pleased to state :

(2) whether any programme for transla-
tion of Indian classice into various langua-
ges has been undertaken during the Sixth
and Seventh Plans on a comprehensive
scale ;

(b) if so, the names of the classics
alongwith languages from which these have
been translated as also languages into which
these have been translated

(c) if so, whether any project for trans-
lation of wvarious classics into modern
Indian Languages for interlingual transla-
tions of classics among Indian Languages
is also taken under Sabhitya Akademi/State
Akadomi and various Universities ;

(d) if so; whether any coordinating
Institution/Agency at the national level
like the National Institute of Translstion
would be seét up so as to undertake the
task of translation in a systematic and well
coordinated manner as a National endea-
vour ; and

(e) if s0, the likely date by which the
decision would be taken in this regard ?

THE MINISTER OF HUMAN RB-
SOURCE DEVELOPMENT AND MINI-
STER OF HBALTH AND FAMILY
WELFARH (SHRI P.V. NARASIMHA
RAO) : (a) Yes, Sir. The Sahitya
Akademi bas & continuous programme of
translating Indian Classics into various
Indian Languages.

(d) and (¢) Information is being collect-
ed and shall be laid on the Table of the
House.

(d) and (¢) The Programme of Action
in respect of National Policy on Bducation,
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1986, visualises setting up of a Central
Translation Bureau to coordinate various
programmes of translating books and
training of translators. Details have not
yet been worked out.

Reservation quota at Gwallor Railway
Station

4872. SHRI JAGANNATH PATT-
NAIK : Will the Minister of RAILWAYS
e pleased to state the quota of reservation

DECEMBER 4, 1986

Written Answers 240

of seats and berths in all trains ex-Gwalior
Railway Station as on 1 January; 19885 and
on 30 October, 1986 for AC I, AC sleeper,
AC Chair car, Pirst and Second c¢lasses ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): The class-wise
reservation quotas available in all trains at
Gwalior station are as under :—

Date Ist AC AC Ist 1Ind Class
ACC 2-T Chair class
car berths seats
As on 27 10 40 31 448 280
1.1.1985
A’ on 27 13 41 33 526 602
30.10.1986

Mobllisation of Voluntary Organiss-
tions for Family Planaiag

4873. SHRI JAGANNATH PATT-
NAIK : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state

(a) whether voluntary organisations are
being mobilised for family planning ;

(d) the details regarding the quantum
of help which is extended in their favour ;

(c) whether Government propose to
involve political parties to promote family
planning ; and

(d) if so,
reqguired ?

the nature of assistance

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARB (KUMARI SAROJ KHAPAR-
DB) : (a) Yes, Sir.

(b) Pinancial assistance is being given
to the voluntary orgaoisations towards the

ey

recurring and non.recurring expenses on
the basis of the approved pattern in respect
of the following schemes :—

1. Scheme of existing Urban Family
Welfare Centres and new Scheme
of Urban Health Posts.

2. Post Partum Scheme.

3. ANM/Maulti-purpose
Schools.

4. Scheme of Maintenance of Sterili-
sation beds.

Training

3. For holding Orientation Training
Camps for 40 participants each
for opinion leaders: Besides
grants are being givem to
voluntary organisation for esperi-
mental and innovative projects,
populations education activities,
workshops, seminars and cop-
ferences for promoting objectives
of the Family Welfare Programme,

according to their specific require-
ments.

(c) and (d) The Goveroment would
weleome support and co-operation from all
segments of the country for Promoting the
Family Welfare Programme,
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Reorganisation of Ministry of bhuman
Resource Development

4874. DR. B.L. SHAILESH: Wil
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether there is any proposa) under
consideration for major re-orgarication of
his Mipistry to enable it to carry out the
new taske assiguned to it ;

(b) if so, its broad features ; and

(c) the it stands at

present 7

stage at which

THE MINISTER OF HUMAN RE.
SOURCE DEVELOPMENT AND MINI-
STBR OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : “a) Yes, Sir.

{b) and (c) The propasal to reorganise
the Ministry of Human Resource Develop-
ment is at a preliminary stage at the mo-

ment. Several alternatives are  beiog
considered. The final steps is yet to
emerge.
Utkal-Kalinga Express
4875. SHRI SRIBALLAV PANI-

GRAHI : Will the Mipister of RAILWAYS
be pleased to state :

(a) whether thers is a demand for
making the Utkal-Kalinga Express a saper-
fast train and also a demand for attachment
of a bogie for Allahabad either at Rourkela
or at Jharsuguda ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir.

(b) A soperfast train No. 915/916
PuriNew Delhi Express via Gomoh is
already available. Conversion of Utkal-
Kalioga Express into a superfast train would
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mean withdrawal of stoppages at a poumber
of stations and this will be resented by the
passengers, Attaching a coach for
Allahabag is not feasible as Utkal-Kalinga
E«press is running with the maximum
permissible load.

Extension of command area Develop-
ment Programme in Orissa

4876. SHRT SRIBALLAV PANI-
GRAHI : Will the Minister of WATER
RESOURCES b= pleased to state :

(a) whether the State Govarnment of
Orissa bas sent any proposala to the Union
Government to extend the Command Area
Development Programme to the variouos
major and medium irrigation projects in
that State ;

(d) if g0, the details of the Programme
and also the names of such irrigation
projects ; and

(c) the action Union Government

propose to take in this regard ?

THE WMINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND?) :
(a) to (¢) The State Government had pro-
posed Potteru-Sotisuda Composite Profect
and Rushikulya Irrigation System for
inclosion under the Centrally Sponsored
Command Area Dev.lopmect Programme.

Potteru-Satiguda Project has already
been inculded in the Prcgramme. Clarifi-
cations received from the State Government
regarding the Rushiku'ya Project are not
ad=quate for *he consideration of the
project by the Inter-Minicterial Committee
for the Centrally Sponsored Command Arca
Development Programme.

Opening of Medical Institutes in States
like ATIIMS aad PGI

4879. DR. K.G. ADIYODI : will
the Minister of HEALTH AND FAMILY
WELFARB be pleased to state :

(2) whkether Union Government have
any proposal to open medical institutions
similar to All India Institute of Medical
Sciences and Post Graudate Institues ip al)
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the States,
State Government run hospitals and specia-
lised medical centrss ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMAREI SAROJ KHAPAR-
DE) : (a) No, Sir.

(b) Question does not arise.

(c) Since Health is a State subject, it
is for the State Governments to decide
whether they would like to open such Insti-
tutions from their own resources.

Supply of Rakes to Karnataka

4878. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will
the Minister of RAILWAYS be pleased to
state

(a) whether Government of Karnataka
has requested Ministrty of Railways to
supply additional number of rakes for
transportation of coal to that State ;

(b) if so, the details of the demand
made by the Government of Karnataka in
this regard ;
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THE MINISTER OF STATE OF THR
MINISTRY OF RAILWAYS (SHR1
MADHAVRAO SCINDIA) : (a) and (b)
No, Sir. They have only requested that
their quota of slack and steam coal may be
increased from the present monthly limit of
300 wagons to 700 wagons. They have
also requested for the enhancement of their
quota of hard coke for industrial use.

(c) and (d) The information is being
collected and will be laid on the Table of
the Sabha.

On-going Railway Profects in
Karnataka
4879. SHRI SRIKANTA DATTA

NARASIMHARAJA WADIYAR : Will the
Minister of RAILWAYS be pleasedto
state :

(2) the opum™er of on-going railway
schemes in Karnataka ;

(b) the partieulars of such schemes and
their estimated cost (scheme-wise)

(c) the funds allocated during 1985-86
and 1986-87 for implementing each of these
schemes ; and

(d) the progress made in the comple-
tion of these on-going railway projects ?

THE MINISTER OF STATE OF THE

MINISTRY OF RAILWAYS (SHRI
(g) the actualK numbtork of ratkes that aro MADHAVRAO SCINDIA) : (a) to (d)
supplied to arpataka at present; Particulars of ongoing New Lines, Gauge
and Conversion and Doubling projects fully or
(d) the details thereof ; partly in Karnataka are as under :—
Name of Project Length Cost Expen- Out- % age
(Kms.) diture lay pro-
in 85- in gress
86 86-
87
(Rs. in crores)
New Lines
1: Chitradurg- 100 20.20 0.75 0.70 11
Rayadurg
Gauge Conversions

1/83
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1 a 3 4 s 6
2. Mysore-Bangalore 138 45.00 1.20 0.99 24
Doublings
1. Krisbnara}apuram- Opened in
Whitefield 9 4.25 1.17 1.13 s/8s
2. Wadi-Thangundi (30 km) 39 16.27 1.00 4.22 30
& Chegunta-Krishna
(9.00 Km.)
3. Tandur-Malkhaid Road 46 23.00 0.002 0.11 —_—
4. Raichur-Matzmari (17
km.) & Kosgi-Kupgal 31 14.78 0.02 0.27 —
(14.00 kms.)
5. Yermaras-Raichur 9 4.53 0.03 0.11 _—
Bye-passes on National Highway In addition bye-passes to Trichur,
No 47 Chalakudy and Cochin are at different
stages of construction.
4880. SHRI T. BASHEER : Will the

Minister of SURFACE TRANSPORT be
pleased to sta‘e :

(a) the number and n.mes of the bye-
passes which are presently there on Nation-
al Highway No 47 ; and

(b) the number and the names of the
bye-passes which are being planned on the
National Highwayv during the Scventh Plan
including the estimated cost ot each of such

bye-passes ?

THE MINISTER OF STATE OF THB
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJEBSH PILOT) : (a) The following
bye-passes on NH-47 are in operation :

Bhavani Kumarapalayam

Palghat
Koratty

(1
(2)
3)

1C)
€

Alwaye ; and

Shertallai

(b) The names of the bye-passes Planaed
on NH-47 during the Seve:.th Plan and the
provision therzof are as below :

Seventn Plan Provision
(Rs. in lakhs)

Name

Land Construction
Acquisi-
tion

1. Coimbatore —_— 100

2. Alleppey -_— 80

3. Quilon 140 —

4, Trivandrum -— 180

Railway Projects in Trivendrum
Division
4881. SHRI T. BASHEER : Will the

Miunister of RAILWAYS be pleased to
gtate :

(a) the projects included in the
Trivendrum Division of Southern Railway
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where the work has been started and also
where the work has not begun yet ;

(b) the detai.s of the amount spent on
each project out of the amount sanctioned
for the purpose ; and

(c) the perceatage of the work comple-
ted in each project and also when each

S. No. Wosks Cost

1. Tirunelveli to Tri- 40
vandrum with a branch
line to Xanyakumari

2. New BG line between 38 62
Emakulam & Alleppey
(37.12 kms.)

3. RBxtension to Bena- 23.20

kulam-Alleppey new
BG line (under cons-
truction to Kayan-
kulam) (43 kms.)

S. No. 1 is commissioned,
of resources.

[Translation]

Direct Express Train Between
Bombay and Allahabad Via
Bina-Katni

4882. SHR1 NAND LAL CHOUD-
HARY : Wil, the Mianisier of RAILWAYS
be pleased to staie

(a) whether shere is any proposal to
introduce a direct express train between
Bombiy and Alil:kabad via Bina-Katni
section of ithe Central Railway in view of
the difficulties faced by the people in
chang'ng trains at 2-3 junctions for going
to Allahabad for performing religious rites ;
and

(b) if so, the time by which such a
direct express train is proposed to be
introduced 7
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project is expected to be completed ?

THE MINISTER OF STATE OF THB
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) to (¢
Details of important approved new line
projects, in Trivandrum Division are as
under :

Expendi- Outlay % age
tur 1986- progress
upto 3/86 87
(Rs. in erores)
38.44 0.50 Commi-
ssioned
17.23 7.75 49.5%,
0.78 1 2%

Completion of S. Nos. 2 & 3 will depend on availability

THE MINISTER OF STATE OF THH
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) and (b)
No, Sir. Four direct services are already
available between Bombay and Aliahabad
via Katni-Satna which is the shortest route.

[English]

Assistance to Andhra Pradesh for
Literacy Ameng Tribal Women

4883. SHRI V. TULSIRAM : will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state the
details of necessary assistance and funds
allocated to be allocated Andhra Pradesh
for the development of literacy among the
tribal women in Andbra Pradesh during
Seventh Plan ?
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THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND MINI-
STER OF HEALTH AND FAMILY WEL-
FARE (SHRI P.V. NARASIMHA RAO):
During the first two years of the Seventh
Five Year Plan i.e. 1985-86 and 1986-87
financial assistance amounting to Rs.
255.67 lakhs has been given to Andhra
Pradesh for .implementation of the adult
aducation programme, out of which a sum
of Rs, 39.08 lakhs was given for scheduled
tribe areas. During the remaining years
of the Seventh Five Year Plan, funds will
be made available for tribal areas under
the scheme of Rural Functional Literacy
Projects,

Priority is given to the coverage of
weaker sections of the society, namely
Scheduled Caustes/Scheduled Trives and
women under the adult education pro-
gramme- To achieve wider coverage of
scheduled tribe population under the adult
education programme, the State Govern-
ments and Union Territory admiunistrations
have been advised ; 1o ensure that atleast
50 percent learners in the Centre are
women and 16% of the learners are of
scheduled tribes which include both man
and women, Priority is given to the
opening of adult education centres pre-
dominantly in raral and adivasi areas
having literacy rate below the national
average.

Criticism of National Caltaral
Festival

4884. SHRI V. TULSIRAM :

SHRI D.N, REDDY :

Will the Minister of HUMAN RESO-
URCE DEVELOPMENT be pleased to
state :

(a) whether the attention of Govern-
ment has been drawn to the reported cri-
ticism of the Natiopa! Cultural Pestival for
its deficiencies in its planning as well as
organisation ;

(b) if so, whether a committee has
been appointed to engnire into the matter ;
and
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(c) if so, when the committee 1is tc
submit its report ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT ANE
MINISTER OF HEALTH AND FAMILY -
WELFARE (SHRI P.V. NARASIMHA
RAO) : (a) Yes, Sir. According to the:
information received from National Cal
tural Festival Society, Delhi which had
organised the Festival there in no truth in
the criticism that there were deficiencies in
the planning ss well as organisation of
the National Cultural Festival held in
Delbi.

(b) and (¢) Do not arise.

Sea Worthiness of Fishing Vessels

4885. SHRI T. BALA GOUD : Wit

the Minister of SURFACE TRANSPORT
be pleased to state :

(a) whether the Union Carbide sought
approval of the competent authority for
selling their fishing trawlers in Visakba-
patnam, Andhra Pradesh during 198S and
the current years ;

(b) if so, whether the Director Genesal
of Shipping has surveyed sea worthiness of
these vessels ; and

(c) if so, whether the requisite appro-
val has been accorded ?

THB MINISTER OF STATE OF THB
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT) : (a) and (¢)
During 1985 and 1986, Upnion Carbide has
been given permission by Director General
of Shipping for sclling 8 fishing trawlers.

(b) The fishing trawlzrs have been sur-
veyed at intervals by the M.M.D, Surveyors

at Visakhapatnam as and when they were
plying to sea.

{Translation]

Pancham Nagar Pick-up Welr

4886. SHRI DAL CHANDER JAIN :

Will the Minister of WATEBR RESOURC
be plsased to state : o
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(a) whether the survey of Pancham
Nagar Pick-up Wair Irrigation scheme of
Madhya Pradesh has bzen completed ;

(b) if so, the expenditure so far
incurred on this scheme ;

(c) how much land is likely to be sub-
merged in Phase-I and Phase II separately ;
and

1

(d) how much Irrigation Potentia) is
dikely to be created and when the construce
ition is likely to start ?

THE MINISTER OF WATER RESO-
URCES (SHRI B. SHANKARANAND) :
(a) The Govetnment of Madhya Pradesh
bave reported that the survey of Pancha.
maagar Pick-up Weir has not been com-
pleted.

(b) to (d) Do not arise.

[Eaglisk]
Volunlary Enthanasia Assoclations

4887. SHRI D.N. REDDY : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether Government are aware of
the formation of Voluntary FEuthanasia
(Right to die) Association in Delbl and
Bombay ;

(b) whether the Government are aware
that the High Court of Bombay has upheld
the right of voluntary euthanasia onder
special circumstances ; and

(c) if so, Government’s reaction
thereote ?

THE MINISTER OF STAIE IN THB
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA.
PARDE) : (a) Yes, Sir.

(b) and (c) The full legal implications
of the Bombay High Court judgement as
well as the connected ethical and moral
issues would have to be studied in depth
before taking any view on this issue.

* Railway Facllities in Gujarat

4888. SHARIMATI PATEL RAM-
ABEN RAMIJIBHAI MAVANI : Will the
Minister of RAILWAYS be pleased to
state

(a) whether Rajkot Chamber of
Commerce and Industries as well as
Gujarat Chamber of Commerce have
represented recently regarding Railway
facilitics and other railway issues pending
since long ;

(b) if so, the details thereof ;

(c) the action taken on each such ones H
and

(d) the outcome thereof ?

THE MINISTER OF STATE OF THER
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIJA) : (a) Yes,
Sir.

(b) to (d) According to railway records.
during 1986, six representations from
Gujarat Chamber of Commerce and
Industry and three representations from
the Rajkot Chamber of Commerce were
received about railway facilities. Brief
part culars of the demands made and the
actios taken by the railway cdministration
and the outcome thereof are indicated
below :—

1. References from Gujarat Chamber of Commerce & Industry

Date of Represen- Brief particulars of
tation demands made

the Actlon taken by the railway administra-

tion and the outcome thereof

15.10.1986 Extended working hours at
goods sheds should not be
enforced.

At 45 stations on the Western Railway
wotkiong bhours were extended from 0600 hrs.
to 2200 hrs. to ensurc release of more
wagons. On recomsideration, the orders
bave been withdrawn in respcet of seven
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8.10.1986

11.10.1986
and
3.3.1986

26.8.1986

6.5.1986

Stoppzge of 153/154 Inter-
City Express at Than.

Reservation quota in 6 Up
S :urashtra Mail at Sanard
should be restored.

(i) Increase of  quota
allotted to Viramgam
station by 16 Up Saura.
shtra Express.

(3)) Provision of quota at
Virameam for Sarvodava
and Navajivan EBxpresses
and allotment of seats for
Viramgam passengers in the
trains starting from Ahme-
dabad for Delhi ;

(iii) Increase in  quota
allotted to Viramgam by 6
Up Saurashtra Mail ;

(iv) Provision of stoppage
at Viramgam to Inter-City
Express ; and

(v) Provision of covered
sheds at Viramgam,

(i) Adequate and regular
supply of wagons for loading
galt should be ensured to
clear huge accumulation of
salt at varions centres in
Gaujarat.

(ii) Orders requiring con-
signors to spread polythene
gheets at the bostom of the
wagon while loading salt
should not be enforced, and
loading of salt in jute bags
should be permitted.
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stations. Western Rajlway has been asked
to further review the position at the remaining
stations,

The stoppage has been provided with
effect from 19.11.1986.

A quota of three 2nd Class berths allotted
to Sanand in 6 Up Saurashtra Mail was with-
drawn as it was being often misused by touts,
and the tickets were being sold at a
premium in Ahmedabad. It is, therefore, not
desirable to restore the quota.

(i) The allotted quota of one berth is not
fully utilised. Hence, there is no justification
for increasing the same.

(i) The sale of tickets ex Viramgam for
Delhi and Madras via Ahmedabad does not
justify allotment of quota to Viramgam
station by Sarvodaya and Navajivan Express
trains and M.G. trains to Delhi via Ahmeda-
bad. ‘

(iii) A quota of seven second class berths
exists at Viramgam for passengers travelling
by 6 Up Saurashtra Mail. Due to heavy
demand at Rajkot and other stations enroute,
there is po scope to increase the quota at
Viramgam for the present, without cutting
the quota of other stations,

(iv) The stoppage has been provided.

(v) The proposal for providing a shed over
Platforms No. 1, 4 and § is being considered
for inclusion in future Works Programme.

(i) The Chamber was advised that move.
ment of salt is planned according to the
programme drawn up by the Salt Commis-
sioner. There was a 6.5% increasin the
number of B G. wagons and 5% increase in
the number of M.G. wagons loaded during
the period January to May, 1986 as compared
the corresponding period of 1985.

(ii) Instructions requiring consignors  to
spread polythene sheets on the floor of the
wagons supplied for loading of salt have
been kept in abeyance, Loading of salt in
jute bags is permitted but they should not
be torn,
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II. References from Rajkot Chamber of Commerce

31.10.1986 Change in the departore
time of Inter-City Express
at Rajkot.

23.10.1986 Extended working hours
at Madhapar Goods Yard
ghould not bs enforced.'

23.4.1986 Wagon loading for foodgr-
ains and jsgree should be
permitied on week days.

Ban on Use of Oestrogen and
Progesterone Preganancy Drugs

4889, SHRI HAFIZ MOHD, SIDDIQ:
Will the Minister of HFALTH AND
, FAMILY WELFARE be pleased to
state ¢

{a) whether the Supreme Court of India
has directed the Drugs Controller (India)
to decide whether Oestrogen and Progester-
one pregnancy drugs shouldl be banned
being dangerous to public health as these
1ead to congenital deformities in children ;

(b) if so, the details thereof ; and

(c) whether the direction of the Supreme
Court has been carried out ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY<
WELFARE (KUMARI SAROJ KHAPA-
RDE): (a) to (c) The full judgement of
the Supreme Court has not yet been received
and the matter is still subjudice. However
from the press reports it is seen that the
Supreme Court has directed the Dn.lgs
Controlier (India) tc decide within a period
of six months after public inquiry as to
whether combination of Oestrogen and
Progesterone can be banned. Appropriate
action will be taken after receipt of the
3ud;_emegtAof the Supreme Court.

The sugzestion will be placed before the
Divisional Railway Users® Consultative
Committee.

As indicated against item I of the demands
made by the Gujarat Chamber of Commerce
and Industry, Western Railway has been
asked to review the position.

Booking of ‘piecemeal traffic has been
permitted on Fridays instead of Sundays,
as earlier in force. Trade has been
requested to club their demands in the interest
of speedy clearance,

Prevalance of Jogins

4890, SHRIMATI USHA CHOW-
DHARI : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

(a) whether the prevalance cof Jogins,
which i8 a “part of the Devadasi system,
has been noticed in some parts of the
country 3

(b) whether a survey had been made
to find out the number of Jogins ; and

(c) the steps taken to rescue and
rehabilitate these miserable women and
provide economic support programme for
their livelihood ?

THE MINISTFR OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
& SPORTS AND WOMEN & CHILD
DEVELOPMENT IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI MARGARET ALVA): ()
Yes, Sir.

(b) Yes, Sir,

(c) Apart from the fact that certain
State Governments like Karpataka, Tamil
Nadu, Maharashtra etc. have enacted their
own Acts probibiting the Devdasi system
(Jogins), the Jogins system also attract the
provisions of the Suppression of Immoy
Traffic -Act. This Act has further beag
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amended in August 1986 to make the peoal

provisions more stringent and effective. The
Act also provides for protective homes,
where the viotims are rebabilitated.

Alleged Misuse of Funds by the
National Institute of Public Coopera-
tion and Chi Development

4891. SHRI RAM BHAGAT PASWAN:
Wil the Minister of HUMAN IRESOURCE
DEVELOPMENT be pleased to state :

(s) whether Government are aware of
the alleged misuse of funds by the National
Institute of Public Co-operation and Child
Development; New Delhi ;

(d) if so, whether Government propose
to have special audit of the accounts of the
jostitute to verify the misuse of the funds ;

and

(c) if not, the reosons therefor 2

THB MINISTER OF STATE OF THE
DEPARTMENTS OF YOUTH AFFAIRS
& SPORTS AND WOMEN & CHILD
DEVELOPMENT IN THE MINISTRY OF
HUMAN RESOURCEH DEVELOPMENT
(SHRIMATI MARGARET ALVA): (a)
No, Sir.

(b) and (¢) Does not arise. Accounts
are regularly audited by the Directorate of
Audit, Central Revenues.

Alleged Sabotage of Air \ndia Plame
Makala

4892, SHRI C. JANGA REDDY :

DR. AK. PATEL :

Will the Minister of CIVIL AVIATION
be pleased to state :

(a) what were the findings of the
Centra] Bureau of Investigation about the
alleged sabotage of the Air India plane
Makalu which was to carry late Shrimati
Indirs Gandbi ;
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(b) the names of the suspended employ-
ees who have been reinstated and also of
those who have been found guilty by a Court
of Law ; and

(c) the ; total pumber of employces
suspended in this context ?

THE MINISTER OF STATE OF THB
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER) : (a) On the findings
of the Central Bureau of Investigation
inquiry a case under section 307, 308, 427
IPC and section 10 of Aircraft Act; 1934
read with rule 29 of Aircraft Rules, has
been filed in the court. The matter is sub-
judice.

(b) and () The following five
employees of Air India were suspended :
(1) Shri S.P. Inamdar

(2) Sbri Kumar Ganeshan
(3) Shri B.C. Patel

(4) Shri A. Unikrishoan
(5) Shri K.P. Raman

Except Shri S.P. Inamdar, "the other four
mentioned above were reinstated.

. Files Missing from Punjabi Academy

of Delhi
4893. SHRI CHITTA MAHATA :
SHRI AMAR [ROY PRA.
DHAN :
Will the Minister of HUMAN

RESOURCE DEVELOPMENT be pleased
to state :

(a) whether some files relating to audit
report, annul plan; appointment of
secretary, and formulation of bye-laws of
the Punjabi Academy of Delhi are missing;
dand

(b) if eo,
matter ?

the steps taken in the

THBE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND

MINISTER OF HEALTH AND FAMILY



239 Wristen Answers

WELFARB (SHRI P.V. NARASIMHA
RAO) : (a) and (b) After repatriationf
resignation of some staff of Punjabi
Academy, some files were not readily
traceable. According to the information
furnished by Delhi Administration, 54 files
of the Punjabi Academy were mixed
up with their other records. They have
traced out 45 files and efforts are being
made by them to trace out the remalning
filea,

[Tvansiation]

Disparity In Service Conditions of
Government Aided Schools

4894. SHRI MOHD. AYUB KHAN :
Wil the Minister of HUMAN RESOURCE

DEVEBLOPMENT be pleased to state :

(2) whether Government aided bat
privately managed schools in Delbi get
Government assistance to the tune of 90
percent of their expenditure ;

(b) whether there is a disparity in
service conditions of teachers serving in
these schools vis-a-vis Government schools,
particularly in terms of gratuity, pension
ete ; and

(c) if so, the reasons for such disparity
and whether Government are considering
any steps to remove the disparity ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : (a) According to the information
fuornished by Delhi Administration, New
Municipal Committee and  Municipal
Corporation of Delhi, privately managed
aided schools receive 95% grant-in-aid for
salaries of their employees and for cone
tingencies according to the rates prescribed
dy Delhi Administration.

(d) No, Sir.

(c) Does not arise,
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[Engilisk]

Integrated Child Development Service
Projects not in Operation ia
June

4895. SHRI KUNWAR RAM : Will
the Minister of HUMAN RESOURCB
DEVELOPMENT be pleased to state :

(a) the details of the Integrated Child
Development Service Projects, which were
not in operation in June, 1986 ;

(b) the details of the projects from
where monthly reports are not received
regularly ;

(c) whether Government have received
complaints about npon-distribution of food
stuffs etc. to the beneficiaries ; and

(d) if so, the number of complaints and
the result of the enquiry/action taken in
response to the complaints ?

THE MINISTER OF STATE IN THER
DEPARTMENTS OF YOUTH AFFAIRS
& SPORTS AND WOMEN & CHILD
DEVELOPMENT IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI MARGARET ALVA) : (a) and
(b) A Statement is given below.

(c) and (d) Integrated Child Develop-
ment Services (ICDS) Scheme is implement-
ed through the State Governments, who
also generally fund the supplementary
putrition component. Complaints about
pnon-distribution of supplementary nutrition,
when received, are forwarded to State
Governments concerned for appropriate
action,

Statement

After an Integrated Child Deeviopment
Services (ICDS) project is sanctioned, it
takes 18-24 months to undertake prelimi-
nary survey, set up anganwadi centres,
sanction, appoint and train functionaries,
procure equipment and supplies and stast
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providing different services. On this basis,
only 1019 Centrally sponsored ICDS
.projects, sanctioned upto 1984-85, could
be expected to be functioning fully. Out
of them, progress reports for the quarter
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April-June 1986 had been timely received
from 1011 projects. The details of the
defaulting 8 proejcts are given in
Annexure-1.

Annexure-1

Detalls. of ICDS Projects Sanctioned upto 1984-85 and not Reporting
During April-Junel1986

S. Na. Name of State/UT Name of District Name of Project

1. Andhar Pradesh Hyderabad 1. Hyderabad
Karimnagar 2, Mantheni
W. Godavari 3. Buttayagudem

2. Bihar Singhbbum 4. Patamda

3. Jammu and Kaspmir Jammu 5. Jammu

4. Karnataka Bidar 6. Bhalki

5. Mabharashtra Thane 7. Bess-in

6. Tripura North Tripura 8. Panisagar

Annexure-11

De ail of ICDS Profects, Sa"ctioned upto 1984-85, Reporting During
April-June 1986 and not Operationnal then

S. No. Name of State/UT. Name af District Name of Project
1. Assam Kamrup 1. Pachim Nalbari
2. Gauhati
Nowgong 3. Lanka
4. Kapili
Karbi Anglong 5. Amri
6. Howragha$
2 Bibar Begusarai 7. Bhakri
Monghyr 8. Sikandara
Sitamarhi 9. Balsand
Purnea 10. Raniganj
Saharsa 11. Mahisi
Bhagalpur 12. Banka
Siwan 13. Mairwa
3. Karnataka Mandya 14. Nagamangala
4. Orissa Bolangir 13. Birmaharajapur
S, Punjad Sangruz 16. Lahbragags
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6. Uttar Pradesh Agra 19. Tundla
Aligrah 18. Lodha
Allahabad 19. Mgjja
Almora 20. Sult
Azamgarh 21. Ranipur
Bahraich 22. Pakharpur
Ballia 23. Dubbar
Bara Banki 24. ‘Siddhour
25. Banikodar
26. Kessar Bazar
Bulandshahr 27. Khurja
Deoria 28. Khadda
Patehpur 29. Kbhaga
Ghazipur 30. Birno
Gorakhpur 31. Bhathar
Hamirpur 32. Gohantu
33. Modha
Hardoi 34. Kachhawna
35. Kothanwa
Jhansi 36. Baghra
Maiopuri 37. Karbala
Mirzapur 38. Rajgarh
Sultanpur 39. Metwa
40, Shader
Uttarkashi 41. Tunda
Varanasi 42. Harhua
7. West Bengal Birbhum 43. Bolpur
Darjesling 44. Kharibari
24 Parganas 45. Gosaba.

Progress reports are presently being
monitored with reference to parameters
like sanction, appointment and training of
functionaries ané provision of supploment-
ary nutrition and pre-school education. A
project is treated to be operational if at
least 759, of its ansanwadi centres are
providing both supplementary nutrition and
pre-school education. On this basis, out
of 1011 reporting projeets, only 45 projects
were mnon-operational. Details of these
projects are in Amnexure-11.

In addition, out of 211 ICDS projects
sanctioned for 1985-86, 76 have been sct
up and bave started reporting; carly. Of
them, 59 projects have already become
operationnl,

Crimes Against Women in Metropelitan

Cities

4896, DR. G.S. RAJHANS :

SHRI SAIFUDDIN CHOWD-
HARY :

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased t0

state :

(a) whether it is a fact that crimes

against women in the metropolitan citics
bave been on the increase ;

(b) if so, the comparative

figurest

‘-hovh; the differoat types of osimes agsins
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women that took place during the year
1985 and during the year 1986 till date—
State-wise ; and

(c) the specific steps taken to effectively
curb this meaance ?

THE MINISTER OF STATB IN THE
DEPARTMENTS OF YOUTH AFFAIRS
& SPORTS AND WOMEN & CHILD
DEVELOPMENT IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT

(SHRIMATI MARGARET ALVA) :
(a)to (c) The information is being
collected.

Cancelation of Trains on Northera
Railway

4897. SHRI SHANTAKRAM NAIK :
DR. G.S. RAJHANS :
SHRIMATI GEETA MUKH-
BRJEER :
SHRI
MALLICK :
SHRI SHARAD DIGHE:

PROF. MADHU DANDA-
VATE :

LAKSHMAN

Will the Minister of RAILWAYS be
pleased to state :

(a) the number of trains which have
been cancelled on Northern Railway during
the months of October and November,

1986 ;
(b) the reasons therefor ; and

(c) when the normal running of trains
is proposed to be restored ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) and (b)
Five pairs of inter-railway express traias,
three pairs of express trains on Northe.rn
Railway, and nine pairs of Passenger trains
were fully or partially cancelled from
10.11.1986 dus to operational require-

ments.

(c) As soon as it is eporationally
foasible.
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National Surface Transport System

4898. SHRI V. TULSIRAM : Wil
the Minister of SURFACE TRANSPORT
be pleased to state :

(a) whether there is a proposal under
consideration of Government to introduce
a National Surface Transport system in the
country ;

(b) if so, the details thereof ;

(c) the names of the States where this
system is likely to be introduced in the first
phase ;

(d) the time by which all the States in
the country will be inter-linked by this
system ; and

(e) if not, the recasons therefor ?

THE MINISTER OF STATE OF THE
MIRISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT) : (a) to (e) Surface
Transport consists of activities relatiag to
shipping, road, road transport, port and
inland water transport. Hence no one
common system has been formulated to
cover all these sectors.

Plaoning Commission have constituted
Planning Groups on Shipping and Ports
under the Chairmanship of the Chairman,
Shipping Corporation of Indis and
Secretary, Surface Transport respectively in
connection with the formulation of a long
term perspective plan for Transpost Sector
on an integrated basis. The main task of
the Planning Group will be to prepare a
long term plan for shipping for oversoas
as well as coastal trade based upon sound
technical and econemic considerations in
the time perspective of year 2000 A.D.

To examine the existing legal frame-
work governing the administratton of the
major ports in the country, their operations
including cargo bandling financial and
administrative systems and bpeed for
integrated and coordinated plaaning and
development, Major Poris Adminstrative
Reforms Committee has becn set up i



267 Written Answers

January, 1984. The Committee has
submitted its 1eport on 1.12.1986.

To meet the modern day requirement
and also keeping in view consideration of
Road safety and pollation control, com-
prehensive amendments to the Motor
Vehicles Act is already under consideration.
Proposals include liberalisation of permit
system, allocation -of mauitiplicity of permits
for goods vehicles, elimination of cumber-
some procedures, revision of all India
tourist permit scheme, simplified system
for compensation in accident cases etc.

To facilitate smooth movement of
growing inter-state roads traffic on the
gecommengdations of the Transport Develop-
ment Council, guots system in national
permits has, recently, been abolished.

Inland Water Transport Authority Act
bas already been enacted. The Inland
Water Transport Authority, has teen set up
on 27.10.86, entrusted with the task of
developing and maintaining WNational
Waterways to promote inland waterways
transport. Action bas also been initiated
for the implementation of Pilot Project on
Allahabad-Patna stretch of the National
Waterway No. 1.
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Comstruction of Standia in Madhya
Pradesh

4899. SHRI SATYANARAYAN

PANWAR :

SHRI NANDLAL CHOUDH-
ARY :

Will the Minister of HUMAN RESO-
URCE DEVELOPMENT be pleased to
State :

(a) the names of places for which the
proposals for construction of standia/Sports
Complexes during 1986-87 are under
consideration and the estimated cost there-
of in each case ;

(b) the amount sanctioned for constru-
ction of stadia in different cities of
Madhya Pradesh during 1985-86 alongwith
the names of such cities ; and

(c) the names of the cities of Ujjain
Division where stadia arc proposed to be
constructed ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFRAIRS
& SPORTS AND WOMEN & CHILD
DEVELOPMENT IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI MARGARBET ALVA) : (a)
The following proposals for construction
of sports stadia etc. sccking financial
assistance are under consideration of the
Government as on the 30th November,
1986

S. No. Project

Estimated Cost
(Rs. in Lakhs)

1. Sports Complex
Mangaldai Town (Assam)

2. Open Air Stadium,

Beghners (Meghalaya)
3. Btadium at NSS College,
Vyasasiri (Kerala)
4. Bports Stadium, Athi
Kocalnr rumtuzha
3. Sports Complex, Gomla (Bibag)
6. Sports Complex, Kolasid (Mizoram)
7. Sports Comples, Ramblum (Mixoram)
§. Swimming Poel, Vidyanagar (Gujesat)

116.65

20.00

9.00

6.178

50.00
48.91

25.00
14.40
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9. Swimming Pool, Peclamedu,

Coimbatore (Tamil Nadu) $6.50
10. Stadium at Rohtak (Haryana) 18.71
11. Stadium at Narawana (Haryana) 27.23
12. Stadium at Narnaul (Haryana) 8.97
13. Stadium at Bawl (Haryana) 7.20
14. Stadium at Drona (Haryana) 7.35
15. Sports Complex, Sonepat (Hr). 11.46
16. Stadium at Kurukshetra (Hr). 9.96
17. Stadium at Kurukshetra (Hr). 15.70
18. Indoor Stadium at Sholapur (Mabarashtra) 19.56
19. Stadium at Diamond Harbour (W.B) 19.51
20. Stadium at Jadavpur (West Bengal) 31.23
21. Stadium at Bholpur (West Bengal) 19.51
22. Stadium at Barasat (West Bengal) 31.23
23. Stadium at Howrah ( —do— ) 31.23
24. Stadium at Neihati ( —do— ) 19.51
25. Stadium at Suri (—do—) 31.23
26. Stadium at Berhampur (—do—) 31.23
27. Stadivm at Hoogly Chandranagar (W.B) 1951
28. Stadium at Katwa (West Bengal) 19.51
29. Stadium at Burdwan (West Bengal) 31.23
30. Statium at Coochbehar (West Bengal) 31.23
31. Stadium at Contai (West Bengal) 19.51
32. Stadium at Baloreghat (West Bengal) 31.23
33. Stadium at Durgapur (West Bengal) 24.00
34. Swimming at Uluberia Pool (West Bengal) 10.43
3S. Swimming Pool at Bankura (West Bengal) 115.00
36. Stadium at Trichuli (Tamil Nadu) 1.35
37. Indoor Stadium at Nakodar, Punjab 7.85
38. Stadium at Barnala, Punjab 7.68
39. Indoor Stadium at Phillavr, Punjab 8.67
40, Stadium at Nalbari, Assam 4.02
41. Stadium at Bhar Bhag (Assam) 4.17
42. Sports Complex at Ranchi (Bihar) 3.80
43. Stadium at Malapuram; Kerala 17.00
44. Stadivm at Vakkadu, Kerala. 2.00
45. Stadium Kandirutty, Kerala 11.87
46. Sports Complex at Yamuna Nagar (Hr). 09.049
47. Sports Complex at Bhiwani (Hr). 32.7875
48. Open Stadium at Mandhol (Himschal 11.93

Pradesh),
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49. Indoor Stadium at Solan (H.P.) 23.84 o
50. Stadium at Rohru (H.P). 18.24

e —————ttn,

(b) The amount sanctioned for construction of stadia in different cities of Madhya

Pradesh during 1985-86 is given below :

¢i) Stadium at Siwani
(ii) Stadium at Datia

(ili} Swimming Pool at Gwalior

R.o 5.00’00/-
Rs. 5,00,000/-
Rs. 2,50,000/-

(c) No proposals in prescribed form from MadhyaPradesh State Government regarding
construction of sports stadia in the Uijjain Division of that State bave been reccived

in 1986-87.

R of Ancient Civilisation in 24
District of West Bengal

4900. SHRI R.P. DAS : Will the
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state :

(a) whether attention of Government
bas been drawn to a news item appearing
in the Statesman, Calcutta edition of 26
October, 1986 regarding the ruine of ao
ancient civilisation now under the paddy
fields of Chandraketugarh in Barasat sub-
division in the district North 24 Parganas

of West Bengal ;

(b) if so, the steps taken to undertake
immediate excavation ;

(c) whether it is also reported that the
archaeological objects found there are
smuggled out and sold ; and

(d) if so, the steps to prevent these
activities ?

THB MINISTBER OF HUMAN RESO-
URCE DEVELOPMENT AND MINISTER
OF HEALTH AND FAMILY WELFARE
(SHRI P.V. NARASIMHA RAO) : (a) Yes,

(b) Since the University of Calcutta has
comducted excavations in this centrally
protected site continuously from 1956-37
to 1966-67 and established the cultural
sequence, the Archasological Survey of
jndia has no proposal for excavating this

pite further-

(c) No such report has been received so
far by the Archeological Survey of India.

(d) Does not arise.

Ald to States for Improvement of

Transport Faellities In the Hilly
Reglons
4901. PROF. P.J. KURIEN : wil

the Minister of SURFACB TRANSPORT
be pleased to state :

(a) whether Union Government propose
to give special financial aid to Stutes to
improve transport faeilities in the hilly
regions of the country ;

(b) if so, details of the funds earmarked
for the purpose ; and

(c) the State-wise allocation d
e + made 3o

THE MINISTER OF STATER OF
MINISTRY OF SURFACE TRANSPE)EE‘
(SHRI RAJESH PILOT) : (@ to (c) A
hill Area Development Programme (HADP)
has bdeen in operation since 1974.78,
Under the . Drogramme, Special Central
Assistance is provided to the identified
hill areas with a view to supplement the
State’s own efforts in the development of
these arecas. The programme (g operative

(2 districts), Tamil Nady (Nilgiris
West  Bengal (three uub-divmo:l v
Darjecling) and 163 talukas In the Westorg
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Ghats Region falling in the States of
Mabharashtra, Kerala, Karnataka, Tamil
Nadu and UT of Goa. In respect of hill
areas other than those falling in the
Western Ghats separate sub-plans are
prepared. Transport and communication
whick: primarily include roads and bridges,
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and Bridges however account for the Buylk
of the allocations under this sub-head.

2. The total funds allocated to State
Governments for the Plan schemes, and
the amount specifically allocated out of
these provisions for Transport/communi.

gope-ways, if, any, and tourism also cation in billy region during 6th Plan & ¥¢h
receive special Central Assistance. Roads Plan are as under :~
(Rs. in erores)

Name of State Total Plan Allocation Total Plan Allocation
allocation for trans- allocation for trans.
during VIth  port/commu- dniing port/comme
Plan nication for  Viith Plan unication

VIth Plan during
VIIth Plan
1 2 3 4 s

f. Assam 71.28 15.09 118.20 41.00

2. Uttar Pardesh 350.00 85.00 553.00 105.00

3. West Bengal 30.46 2.7% 44.53 3.13

4. Maharashtra 24.1886 3.23 38.10 0.97

s. Karnataka 15.1786 2.2199 28.20 3.00

6. Tamil Nadu 14.4669 2.9300 22,8538 2.00

Y. Kerala 18.6399 0.5363 23.80 2.3650

8. Goa 3.7830 1.9124 6.00 0.60

9. Western Ghats

Sectt. surveys
and studies — — 0.50 —
10. Nilgiri Distt. 24,6693 3.635%0 33.75 4.4527

Offer of M/s. Helnrich Brand of

West Germany for Supply of Contai-

ner Vessels to Shippiag Corporation
of India

4902. SHRI V. SREENIVASA
PRASAD : Will the Minister of SURFACE
TRANSPORT be pleased to refer to the
reply given to the Unstarred Question Ne.
3857 on 9 May 1983 regarding container
vessels orders by Shipping Corporation of
India ang state ;

(2) the terms or the offer made by
M/s. Heinrich Brand of West Germ=ny to
the Shipping Corporation of India fo: the
supply of container vessels ; and

(b) the reasons for i
offer ? or rejection of their

THB MINISTER OF STATE OF TH
MINISTRY OF SURFACE TRANSPOR?‘
(SHRI RAJESH PILOT): (®) M,
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Heinrich Brand had suo moto offered in
March, 1984 to Shipping Corporation of
India a new ship of 53100 DWT with abount
350 TEU carrying capacity. In their offer
no price was indicated and with regard to
terms of payment and credit, it was
mentioned that the same would be as per
the KFW agreed rules between India and
QGermany.

(d) Shipping Corporation of India
examined the offer from technical point of
view but found the ship unsuitable for its
requirements dbecause of very low contaioer
carrying capacity when containers with
bhigher weight are carried, small crew
complement and low standard facilities
provided for crew, main engine being of
medium/high speed type etc.

Survey on Health Foods

4903. DR. G. VIJAY RAMA RAO :
DR. CHINTA MOPAN :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether Government are aware of
results of a survey conducted in Japan on
*nealth Foods®”’ showing 68 violations or
11.5 per cent of 592 items reviewed ;

(b) whether any similar study has been
conducted in the country so far ]

(c) if so, the results thereof ; and if
not, whether such a survey is proposed to
de conducted ;

(d) whether there is any list of "‘health
foods®® in this country, and if so, the
details thereof ; and

(e) whether it is a fact that the
putritionists have expressed concern about
use of soya and other cereal foods as
substitutes for milk ?

THR MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE) : (3) QGovernment is not aware of
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any survey conducted in Japan on Health
Foods.

(b) to (d) There is no category of food
as ‘Health Foods’ under the P.F.A. Act
and Rules.

(¢) No report highlighting adverse effect
of use of soya and other cereal foods as
substitutes for milk has come to the notice
of the Government.

Dispute between Gwallor Forest
Trust and Divisional Railway Office
at Jhaosi

4904. DR. DATTA SAMANT : Will

the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that there s a
dispute between Gwalior Forest Trust and
Divisional Railway Office at Jhansi regar-
ding possession of land including station
building at Massoonpur Shivpuri in at
Shivapuri Court ;

(d) if so, whether the same was settled
on 2 August, 1986 ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THR
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) There
was a dispute between M/s. Gwalior Forest
Products Ltd. and Central] Railway regar-
ding retrocession of land building at
Mansapooran station on Gwalior Shivpuri
line,

(b) Yes, Sir.

(c) The matter has been secitled on
mutually agreed terms and conditions.

s

[Traaslation)

Ilegal Minfag and Explosions in
Protected Hills

4905. DR. A.K- PATEL : Will the
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleascd to refer to the
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rep'y given to Uastarred Qaestion No.
5552 on 29 March, 1984 regarding Mining
and explosions in Pretshila, Gaya and
state :

(a) the progress made in this regard
so far ;

(b) whether illegal mining and explosi-
ons in the protected hills like Ramshila,
Pretshila and Brahmyoni have been
checked ;

(c) if not, the reasons therefor ;

(d) whether concerned Departments
like Education, Mining, Tourism, Forest
ete. propose to hold joint consultations
with the State Government in this regard
and also undertake joint survey of these
sites ; and

(e) if not, the reasons therefor and
if so, the details thereof ?

THER MINISTER OF HUMAN RESO-
URCE DEVELOPMENT AND THE
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASMHA
RAO) : (a) to (¢) Iaformation is beiog
collected and wiil be placed on the Table
of the House.

[English]
Electric Cremation

4906. SHRI SANAT KUMAR
MANDAL : Will the Minister of HEALTH
AND FAMILY WEBLFARE be pleased to
state :

(a) whether Union Government
propose to impress upoa the State to opt
for electric cremation to save fuel ;

(b) if so, whether Government propose
to give any financial assistance to Statecs
to instal electric cremators ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATB- IN THB
MINISTRY OF HEALTH AND FAMILY
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WELFARE (KUMARI SAROJ KHAPAR-
DB) : (a) Government do not have aay
such proposal.

(b) and (¢) Do not arise.

Involvement of Youth in Implementa-
tion of New 20 Point Programme

4907. SHRI R.M. BHOYE : Will the
Minister of HUMAN RESOURCE DEVB-
LOPMENT be pleased to state :

(a) whether Government are consider-
ing any proposal to involve the youth in
the implesmentation of the Socio-economic
programmes envisaged in the New 20-
Point Programme by ths Prime Minister 3

(b) if so, the details in this regard ;
and

(c) whether any guidelines have been
or are proposed to be issued to the State
Governmeants/Union Territories in this
regard ?

THE MINISTER OF STATE IN THB
DEPARTMENTS OF YOUTH AFFAIRS
& SPORTS, 4AND,; WOMEN & CHILD
DEVELOPMEMT IN THE MINISTRY
OF HUMAN RBSOURCt DEVELOP-
MENT (SHRIMATI MARGARET ALVA) :
(@) to (c) Government 1n us recent 20-
Pomnt Programme have given special thrust
on new opportunities for youth. It has
drawn up a numbher of programmes/
schemes for greater involvement of youth
in various aciivities of nation butlding and
bave taken steps to diversify the existing
activities 80 as to iacrease Ils coverage.
Keeping 10 view the dircctive of tae
Governmeat containcd 12 Puint No. 13 of
New 20-Point P.ogramme of 1986, the
new opporiuniues for youih have been
identitied to be in the ticid of sports,
adventure, cultural activitics, promotion
of physical fitness, involvemcnt of youih
on a massive scaie 1n projecis of national
importance like cleaning of Ganga,
coaservaiion and ecarichment of eaviron-
ment, mass educatiou. idenitication af
outstanding youag persoas in gitfeisit neids
and (0 cacouiage and develop their {algoig,
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involvement of vouth in promoting national
integration, cultural values, secularism and
scientific temper, strengthening the
National Servicse Scheme, extending the
net-work of Nehrau Yava Keadra and
encouragement to voluntary agencies
working for welfare of rural youth.

State Governments and Union Territory
Administrations have besn requested to
formulate their own youth proframmes
and strengthen the existing ones keeping
in view the relevant provision of the 20-
Point Programme of the Government.

International Fimancing of Narmada
Project

4908. SHRI KEYUR BHUSHAN :
Will the Minister of WATBR RESOURCES
de pleased to state the present sitmage of
the Narmada Project in relation to interna-
tional financing ?

THE MINISTER OF WATER RESO-
URCES (SHRI B. SHANKARANAND) :
Th= Narmada Sagar Project of Govern-
ment of Madhya Pradesh bas been posed
for World Baok assistance. However, the
project is yet to receive clearance from the
environment angle and under the Forest
Conservation Act.

Representation against recommends-
tions of Fourth Pay Commimsion
4509. SHRI MATILAL HANSDA :
Will the Minister of RAILWAYS be

pleased to state :

(a) whetber Government have received

resolutions passed by the All India
Railway Ministersal Staff Association
Special Convention protesting against

certain recommendations of the Fourth Pay
Commission ; and

(b) if 30,

the action taken on the
Resolutions ? .

THRE MINISTBR OF STATE OF THB

MINISTRY OF RAILWAYS (8HRI -

MADHAVRAO SCINDIA) : (a) Yes, Sir.
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(b) These resolutions were received
after the Government’s decisions on most
of the recommendations covering Group
B, C and D employees had already been
announced. Some of these resolutions
refer to benefits not included in their
recommendations by the Pay Commission.
Other resolutions were critical of some of
the recommendations made by the Pay
Commission. The demands involved in
the above two types of resolutions have
not been found to be acceptable by the
Government. A foew resolutions are
related to some of the recommendations of
the Pay Commission on which Govermn-
ment’s decision is yet to be announced.

Development of Immuno-Diagnostic
Kits

4910. SHRI PARASRAM BHARDWAJ:
Will the Minister of HEALTH AND
FAMILY WELFARE be plecased to
state :

(a) whether the Department of
Niotechnology has started work for develop-
ment of immuno-diagnostic Kkits for early

detection of leprosy, typhoid, pregamancy
and amoebiosis ;

(b) whether there has been an alare
ming increase in the incidence of the fatal
type of malaria caused by plasmoudium
falciparum which does not readily respond
to chloroquin treatment ;

(c) if 0, whether any project bas
been set up during the current financial
year (o cover communicable diseases like
tuberculosis, malaria, hapatitis, filariasis,

rota viru, viral hepatitis and AIDS;
and

(d) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI 3AKOJ KHAPAR.-
DE): (a) The Department of Bioteche
nology has initiated end to end Mission
Projects in the medical and neasth neld.
One of the mission relate to developmsat
of immuno-diagnostic kits for early deiog-
tion of some of the communicable dissases.
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(b) Thereis no evidence of any in-
crease in the fatalities resulting from
infection with chloroquine resistant pias-
modium fslciparum.

(¢) and (d) The Indian Council of
Medical Research has been supporting
research in communicable diseases including
tuberculosis, malaria-viral hepatitis, filaria-
sis, rota virus, and AIDS. Some of the
on-going projects and new projects initiated
during the current financial year include
projects on epidemiology, pathogenesis,
pathology, clinical presentation, immuno-
diagnosis, therapeutics; immuno-prophyl-
axis, control and preventive aspects of
these diseases.

Memo from All India Hijra Kalyan

Sabha
491f. SHRI RAMASHRAY PRASAD
SINGH :

SHRI SYED SHAHABUDDIN :

Will the Miinister of HEALTH AND
FAMILY WELFARE b2 pleased to state *

(a) whether hundreds of boys and youns
men are castrated every year in the country
to bscome Members of the 1ith lakh
strong ‘eunuchs empire’;

(b) if s0, the details thereof ;

(¢) whether Government have received
Memorandum from the Al India Hijea
Kalyan Sabha ; and

(d) if so, the action taken therson ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE) : (a) to (3) A Memorandum
has been received from the All India Hijra
Kalyan Sabha and the sams is being sent
to the State Goveraoments for comments.

News Item Captiened ‘‘Non-Essential
Drugs Kill 1.5 M Infauts™

SHRI BANWARI LAL
PUROHIT :

4912.
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SHRI RAJKUMAR RAI :
SHRI R.P. DAS :
SHRI SHANTI DHARIWAL :

Will the Minister of HEALTH AND
FAMILY WELFARBE be pleased to state ;

(a) whether the attention of Govern-
ment has been drawn to a news item
captioned °‘Non-essential drugs kill 1.5m
infants’ as reported in Indian Express dated
28 Septembder, 1986 ;

(b) if so, whether it is a fact that
1.5m infants die every year dae to mon-
essential, uscless hazardous and counter
productive drugs ; and

(c) if so, what steps Government have
taken/proposed to take to save the infants.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE : (a) Yes, Sir.

(b) The Government is not aware of
any authentic evidence that 1.5 million
infaats diec every year due to non-essential,
usecless hazardous and counter productive
drugs.

(c) In view of reply to part (b) the
question does not arise.

[Translation]

Cases of Delkhi University and Its
Colleges Pending in Courts

4913. SHRI RAMASHRAY PRASAD
SINGH : Wiil the Minister of HUMAN
RESOURCE DBVELOPMENT be ploased
to state :

(2) whether a large number of cases of
Delbi University and its affiliated colleges
are pending in courts ;

(b) if so, the number of cases of the
University as also the number of cases of
each of its colleges ; and
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(c) whether Delhi University or
Government have made efforts to bring
down the nomber of such cases and if so0,
the oumber of cases settled so far and
likely to be sottled by mutual agreement ?

THE MINISTER OF HUMAN RE.
SOURCE DEVELOPMENT AND MINI-
STER OF HEALTH AND FAMILY WEL-
FARE (SHRI P.V. NARASIMHA RAO):
(a) and (b) According to Delhi Univer-
sity, there are 65 Court cases pending in
the various Courts. The number of cases
relating to various colleges pending in the
various Courts is 31 as per details given
below :

Si. Name of the
No. College

No. of pending
Court cases

DeceMBER ¢, 1986

1. A.RS.D. College 1
2. College of Vocational

Studies 1
3. Dayal Singh College 2
4. Deshbandhu College 1
5. QGargi College 2
6. Hindu College 2
7. Hamdard College of Pharmacy 1
8. Indraprastha College 1
9. Kirori Mal College 1
10, Kamla Nehru College 1
11. Lakshmibai College 2
12. Lady Shri Ram College 2
13. Mata Sundri College 2
14. Maitrey: College 2
15. P.G. D.A.V. College 1
16. Rajdhani College 2
17. Ram Lal Anand College 2
18, Shaheed Bhagat Singh
College 2
19. Sri Venkateswara College 2
20. S8ri Aurobindo College 1
Total 31
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(c) The Delhi University always
endeavoured to resolve the disputes through
negotiation. So far, 3 Court cases have
been secttled by mutual agreement. The
University anticipates to settle atlest
another 14 cases through negotiation.

[English]

Insurance of patients for damages
against Malpractices by Doctors

4914. DR.KRUPASINDHU BHOI :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state 3

(a) whether the incidence of patients
suffering damage on account of malpractices
in the medical profession is higher in India
in comparision to any other country ; and

(b) whether there are proposals to
introduce malpractice insurance for patients
against melpractices by doctors practising
medicine in India and if so, the details
thereof 2

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DE) . (a) No such information is available
with the Government of India.

{b) No, Sir.

Reglional Filiaria Trainiag and

Research Centre

4915. SHRI SRIHARI RAO : Wwill
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether the Regional Riliaria
Training and Research Centre, Raja-
bmundry {Andbra Pradesh) has its own
building ;

(d) if not, the reasons therefor ; and

(c) the reasons for mot posting 8
regular doctor at Rajahgundry for thit
Centro ?
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THB MINISTER OF STATB IN THE
MINISTRY OF HEALTH AND FAMILY
WEBLFARE (KUMARI SAROJ KHAPA.R.
DE) : (2) and (b) Regional Filiaria Train-
ing and Research Centre, Rajahn.:undry is
at present housed in a rental bull.dmg. The
construction of a building for this Centre
pas not been contemplated due to non
availability of a suiza‘ble plot of land.

(c) The appointment of Group ‘A’
posts is made through the Union lfnbllc
Service Commission. The post of Assistant
Director (Medical) could not be filled up
on regular basis as the incumbent nomina-
ted by U.P.S.C., did not report for duty.
Efforts are being made to fill up this post
on regular basis,.

Youth Welfare Programmes in
Karnataks

4916. SHRI H.B. PATIL : Will the
Minister of HUMAN RESOURCB DEVE-
LOPMENT be pleased to state

(a) whether Government propose to
start Youth Welfare Programmes in the
State of Karnataka particularly in rural
and backward areas ;

(b) if s0, the details thereof and when
it is likely to be implemented ; and

(c) the amount likely to be spent
during the current financial year as well as
during the Seventh Plan ?

HBE MINISTER OF STATE IN THB
DE:.A(?TMENTS OF YOUTH AFFAIRS &
SPORTS AND WOMEN & CHILD
DRVELOPMENT IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI MARGARET ALVA): (a) to
(c) Government is already implementing
different schemes for the benefit of the
youth including those in the rural and
backward areas of the country. The main
scheme for rural youth is implemented
through Nehru Yuva Kendx.'as. Other
schemes include National Service Volun-
{9¢r Scheme, Assistance to Youth Clubs,
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Organisation of National Integration
Camps, Scheme for Training of Youth,
Organisation of * Exhibition for Youth,
National Youth Award etc. Most of these
schemes are implemented mainly through
the Nebru Yuva Kendras. In Karnataka
State there are 13 Nehru Yuva Kendras
functioning at preeent. An amount of Rs.
26.00 crores is likely to be spent on youth
programmes implemented by the Govern-
ment in the current finahcial year. During
the 7th Five Year Plan a provision of Rs.
99.20 crores exists for youth activities of
the Government. About Rs. 26.00 lakhs
have been sanctioned to the 13 Kendras
functioning in Karnataka during the present
financial year for establishment and
programmes.

Delay in Research Projects of US
Scholars

4917. SHRI SATYENDRA NARAs
YAN SINHA : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be
pleased to state

(a) whether Government are aware of
the represemtation made by university
teachers in the United States to the Indien
Ambassador about undue delay in the
research projects submitted by them :

(b)if so, the details thereof ; and

(c) the action taken by Government in
this regard 7

THE MINISTER OF HUMAN RB-
SOURCE DEVELOPMENT AND MINE-
STER OF HEALTH AND FAMILY WEL.
FARE (SHRI P.V. NARASIMHA RAO) :
(a) to (c) Ata Symposium on American
Understanding of India organised by the
U.S. Library of Congress from October
23-25, 1986, as part of the Festival of
India, some American scholars expressed
dissatisfaction ever alleged delays in the
clearance of some research Projects by
Government of India. Government are
aware of the desirability of expeditious
clearance of research projects submitted by

foreign scholars and every effort is made to

expedite decision on such Proposals afteg
due consideration of relevant aspeets,
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Visa restrictfons o0a American
Researchers
4918. SHRI ANAND SINGH :
PROF. R AMKRISHNA
MORE :
Will the Minister of HUMAN RBE.

SOURCE DEVELOPMENT be pleased to
state ©

(a) whether at a symposium hosted by
the congressional Research Service on
*Americen understandig of India®® held in
Washington on October 26, 1986 the
participants pointed to the dampening effect
on Indo-US cultural relation due to visa
restrictions for American researchers ; and

(b) if s0, the reaction of Government
thereon ?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND MINI-
STER OF HEALTH AND FAMILY WEL-
FARE (SHRI P.V. NARASIMHA RAO):
(a) At a Symposium on American Under-
standing of Imdia, organised by the US
Library of Congress from October 23-25,
1986, as part of the Festival of India, some
American scholars expressed dissatisfaction
over alleged delays in the clearance of
some research projects by Government of

India,

(b) Government are aware of the
desirability of expeditious clearance of
research projects submitted by foreign
scholars and every effort is made to
expedite decision on such proposals after
due consideration of relevant aspects.

Training Programmes in Electronies
by DSID.C.

4919. SHRI SULTAN SALAHU.-

DDIN OWAISI : Will the Minister of
HUMAN RESOURCE DEVELOPMENT be

pleased to state :

(a) whether one yesr Training Pro-
gramme in Blectronics Assembly Work was
organised by D.S.1.D.C., ending in April,

1986 ;

DECEMBER ¢, 1986
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(b) if so, the names and number of
participants of the course which was come.
pleted on 30th Avpril, 1986 :

(c) whether any stipend was also paid
to the trainees ; if so, the amount thereof ;

(d) whether the stipend for the last two
months of the course has not been paid to
many trainees so far; if so, the reasons
therefor and when it would be paid to
them ; and

(e) the percentage of trainees who have
since got employment and the steps being
taken to provide employment to the re-
maining trainees ?

THE MINISTER OF STATE IN THR
DEPARTMENTS OF YOUTH AFFAIRS &
SPORTS AND WOMEN & CHILD DEVE-
LOPMENT IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI MARGARET ALVA) : (a)
Yes, Sir.

(b) A statement is given below.

(c) Yes. Apn smount of Rs. 200 p.m.
per traince for the first six months and Rs.
250 pm. for the next Ssix months was
sanctioned.

(d) The entire amount due for stipend
has been released to the DSIDC for dis-
bursement to the trainees.

(¢) M/s. Integrated RElectronics Ltd.
bave trained 28 women and provided
employment to 10,

Statement

Tvafning Programmes in Electronics
by D.S.1.D.C.

1. Anita Schgal, 21/23, Mall Road,
University Area,

2. Kamal Jeet Kaur,
Janak Puri, New Declbi.

8-3A/278,

3. Kamiesh Kumari, H.No. 1331,
Bast Rohtash Nages, Dejh,
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4;

’.

7.

12.

13.

14,

13.

16.

17.

18.

19,

20.

Smt. Kamlesh, H. No. 11807,
Gali No. 6, Sat Nagar, Karol
Bagh, Delhi.

Kamla Adhikari; 1642, Lodhi Road
Complex, New Delbi.

Kamla Nagar, H. No. 34, ITI
Flats Opp. Maharani Bagh, Ring
Road, Delhi.

Mamta Sharma, 374, Nirankari

Colony, Delhl-9.

Madhu Bala, C/10, Krishna
Deoli Road, New Delbl.

9/1761,
Bhojla,

Park,

Gali
Jama

Nikhat Jahan;
Ghantibali, Pahri
Masjid, Delhi-6.

Praveen Bals, 8-3A/11A, Jamak-
puri, New Delhi.

Poshpa Rani, H. No. 1795, GQGali
Madirwali Chowk, Shah Mubarik-
pur, Sita Ram Bazar, Imli Mobhalla,
Delhi.

Sarla Rani, Sita Ram Bazar, Imli

Mohalla, Delhi.

Ranjee Sharma, 358/¢, Mandwali,
Fazalpur, Patpar Ganj, Delhi.

Rama Sharma, 639, Type 1I
Sector 2, Sadiq Nagar, Delhi.

Rekha Rani, H. No. 2728, Chowk
Krishna Ganj, Teliwara, Delhi.

Sunita Handa, H. No. 36, Seclam-
pur II1I, Double Sterey, Delhi.

Snchlata Sharma, C/o Dhani Ram,
J-253 Kartar Nagar (New Usman-
pur) Near Balbagirath Shiksha
Sadan.

Shikha Bhattacharya, A-14, Palam
Afir Port, New Delbi.

Santosh Rana, 3469, Gali Bajran-
wali, Chowri Bazar, Delhi.

Shakuntala Semena; B-59; East

Amd Nager, Delhi Shahdasa.
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21. Suman Sharma, H. No. 3439,
Delhi Chamber Delhi Gate (Behind
Telephone Exchanse).

22. Sushma Kumar{ Handa, H. No. 36,
Seelampur III, Double Storey
Welcome, Dethi.

23. Sanita . 214 ,4 » Rai I'ay COIM’.
Kishan Ganj, Delhi.

24. Sushma Gupta, 5/5, Sibhash Gall,
Vishwas Nagar, Shahdara.

25. Urvashi Saxena, H. No. 37, H.
Block, New Seelempur, Delhi.

26. Uma Chobey, A-52/432 GQGanesh
Nagar II. St. No, 2, Shakurpur;
Delhi.

27. Vimal Sehgal, A-352, Moti Bagh,
New Delbi,

28. Asha Rani,
Delbi-62.

93, Madangir, New

Deplorable Condition of Creches

4920. SHRI BANWARI( LAL
PUROHIT : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

(a) whether Government are aware
that the condition of coreches aud thae day
oare centres in the cosmopolitan cities are
deplorable ; and

(b) if so,
regard ?

the steps proposed in this

THE MINISTER OF STATE IN THRE
DEPARTMENTS OF YOUTH AFFAIRS &
SPORTS AND WOMEN & CHILD DEVE-
LOPMENT IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI MARGARET ALVA) ; (a) and
(b) Government extends assistance to
vo]tfntary organisations through the Central
Social Welfare Board for running Creches
and Day Care Centres in caosmopolitan
citios.. Corporate bodies and private
&gencies are 2lso runnirg such Centres on
their own in the cosmopolitan cities. The
working of Government assisted creches and
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day care centres in 4 States and one Union
Territory, has been evaluated. In spite of
financia! constraints, most of the recommen-
dationms of the evaluation teams for impro-
ved performance of the programme are
being implemented.

Conference on Communications

4921. DR. V. VENKATBSH : Wil
the Minister of HUMAN RESOURCE
DEVBLOPMENT be pleased to state :

(a) whether media and communications
ewperts from 40 countries had attended a 3-
day oconference held at New Delhi in
August, 1986 to discuss trend in the field
of communications ; and

(b) if so, the outcome of the discussions
and the decisions arrived at ?

THE MINISTER OF HUMAN RE-
SOURCB DEVELOPMENT AND MINI-
STBER OF HEALTH AND FAMILY WEL-
PARE (SHRT P.V. NARASIMHA RAO):
(a) The 15th General Assembly and Can.
ference of the International Association of
Mass Communication Research (a non-
governmental body  of commuuication
experts and researchers} was held in New
Delhi during 258-20th August, 1986. This
was attended by scholars of 40 countries
including India. The theme of .tho con-
ference was ‘‘Social Communication and

Global Problems.

(b) The Conferenc: was organised by
the Association members to exchange
rescarch findings related to mass :.nedia
communication technology and teaching of
journalism and communication. Discus-
sions during the conference related .to
future applications of communicgtl.on
technology for development, but no decision
was arrived at and no recommendations

have been formulated.
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Assistance fo Voluntary Organisation
to Run Hostels for werking women in
Kerala

4922. SHRI T. BASHEER : Wilt the
Miaister of HUMAN RESOURCE DEVE.
LOPMENT be pleased to state :

(a) whether Union Government bave
provided financial assistance to any volun.-
tary organisation to run a hostel for work.
ing women in Kerala ;

(d) if so, the details thereof ;

(c) when such assistance would be
extended to more voluntary organisations in
Kerala : and

(d) if so, the detuils thereof, organisa-
tion-wise ?

THEB MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS &
SPORTS AND WOMEN & CHILD DEVE-
LOPMENT IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SMT. MARGARET ALVA) : (a) and (b)
The Ccentral Social Welfare Board provides
financial assistance to Voluntary Organisa-
tions for running Hoste's for Workiog
Women, A statement showing Organisa-
tion-wise grant released te  Voluntary
Organisations in Keral: to run Hostels for
Working Women during 1985-86 and
1986-87 (up to date) is given below.

(c) and (d) Further pioposals would dbe
considered by the Central Social Welfare
Board on receipt Of applications from
Voluntary O-ganisations in Kerala through
the Kerala State Social Welfare Advisory
Board.

Statement

Grant Sanctioned to Voluntary Organisations by Central Social Welfare Beard under
the Programme of working women’s hostels during 1985.86 and 1986.87 up to date)

Name of the Organisation

QGrant released

8. No. —
1985-86 1986-87 (30.11.
1986)
i ? itute
4. Deepthi Women’s Wolfare Institute,
Jadukki 3,900 3,900
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1 2 3 4 o
2. Ernakulam District Muslim Women’s
. Association Cochin, 6,000 6,000
3. Employed Ladies Hostel, Trivandrum 4,000 —
4. Employed Ladies Hostel, Trichur — 4,000
S. Guild of Service, Cannanore 3,800 5,800
6. Guild of Service, Kasargod 4,000 4,000
9. Idukki Dt. Women’s Council,

Iddukki 3,000 3,000
8. Kerala Working Women’s Hostel,
Trivandrum 3,000 3,000
9, Kerala Accountant General’s
Office, Ladies Welfare Society,
Trivandrum 4,000 4,000
10. Mananthavadi Block Level Mahila
Ugion, Mananthavadi. 3,400 3,400
11. Marthoma Stree Seva Samajam,
Adoor 3,600 4,500
12. Muslim Association, Trivandrum 4,350 4,550
13. Pallam Ladies Hostel, Vasantha
Vijayam, Trivandrum 2,900 2,900
14. Shree Moolam Shastyabdapoorthi
Smirak Hindu Mahila Mandiram,
Trivandrum 2,800 2,800
15. S.N.V. Women’s Association
Trivandrum 5,500 5,500
16. Society for Service for Women’s
Children, M T. Seva Kendram,
Mylapuram, Kerala 3,000 3,000
17. Social Welfare Handicrafts Centre,
Kodukulam 5,400 5,400
18. South Travancore Agency for Rural
Development, Mananthavady,
Trivandrum. 3,600 3,600
19. Srinarayana Vanitha Samajam,
Kottayam 3,600 3,900
20. St. Anne’s Charitable Institute
West Fort, Trichur 2,800 5,200
21. Young Women’s Christian Assocla-
tion, Trivandrum 3,600 3,600
L
78,250 81,850
L] L Y
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Engine fallure in Dornier aircrafts

4922-A. DR. G.S. RAJHANS : Wwill
the Minister of CIVIL AVIATION be
pleased to state :

(a) whether Government have recently
set up a high level investigation group to
find out the cause of unusual engine
failures experienced in Dornier aircraft at
the time of take off and landing in recent
months ;

(b) if so, the composition of the inves-
tigating group ; and

(c) the time by which investigating
group will submit its report to Govern-
ment ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER) : (a) and (b) Though
the causes of Engine failures recently
experienced on Dornier aircraft are under
investigation by Vayudoot, the Government
bas not set up any high level investigation
group.

(c) No firm commitments regarding
completion of investigation can be indicated.

132,00 hrs.
[English)

SHRIMATI GEETA MUKHERIJEE : 1
have given an adjournment motion.
Kindly allow 4 little time......

(Ingerruptions)

MR. SPEAKER : No, I cannot.

SHRIMATI GEBTA MUKHERIJEEB :
Yesterday there was a Peace March in
which more than one and a half lakh people
participated.

MR. SPEAKER : I cannot. You can
give some other motion.

SHRIMATI GEETA MUKHERJIEE :
It was not only for international peace, but
also for the integration of our country. But
how is it... ...(Interruptions)*

MR. SPEAKER : Not allowed.
(Interruptions)®

[Translation)

MR. SPEAKER : Have you given vent
to your feelings ? (Imterruptions)

SHRI NARAYAN CHOBEY : Sir, say
something.

MR. SPEAKER : Only if you listen. You
are neither listening yourself mor allowing
others to listen. (Imterruptions)

MR. SPEAKER : What is
perturbing my sister ?

it that is

(Jaterruptions)™®

[English]

MR. SPEAKER : Madam, your effort
has been in vain. Your effort has been in
vain because you did not follow the rules.
Otherwise, I would have allowed you to
say something. Now look here.

(Ingerruptions)

SHRIMATI GEETA MUKHERIJEE :
Sir, I may not be best conversant with the
rules......

MR. SPEAKER : Why shouldn’t you
be ?

SHRIMATI GEETA MUKHERIJEE :
You have a heart and I have a heart. And
that is why I appeal to you.

MR. SPEAKER : That is why I would
have responded immediately.

(Interrupsions)

MR. SPBEAKBR : Thatis why I said
that 1 would have responded.

*Not recorded,
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SHRIMATI GEETA MUKHERJEB
Do respond now Sir. I think it is not too
Jate.

PROF. MADHU DANDAVATBE :
When a lady appeals to your heart......

(Imterruptions)

MR. SPEAKER : Why should you take
recourse to such a thing ? You see, my
heart goes on melting....

SHRIMATI GEETA MUKHERIJEE : It
is not only me. There were other members
also.

(Interruptions)

MR. SPBAKER : Loock here. If you
bave just listened, you would not have
taken recourse to shouting at least. I knew
that you are agitated on quite a valid point.
1 would have allowed you to say something.
Now you write to me. This is not a proper
thing for an adjournment motion. But [
will take notice of it. You can also raise
it under Rule 377. I will allow it. There
is no problem.

GEETA MUKHERIJEE:
I will give it in writing.

SHRIMATI
Thank you Sir.

SHRI NARAYAN CHOUBRY : Thank
you Sir.

SHRI P.V. NARASIMHA RAO : How
many heart cases have come for mention ?
I am a little worried !

PROF. MADHU DANDAVATE :

Enquire on both the sides.

SHRI P.V. NARASIMHA RAO : My
sides are very stable.

(Interruptions)

SHRI S. JAIPAL REDDY : Sir,I had
tabled a privilege motion against the Times
of India which published a report wrengly
that I had apologised yesierday. I did not
apologise. It is very clear from the records.

For your benefit, I shall report.......

(Interruptions)

MR. SPEAKER : I think, what the
have said is that you said on the floor o
the House, ‘I am sorry’ and I aecepted it.

SHRI S. JAIPAL REDDY : No Sir.
said, *’I am sorry that the issues were no
being discussed’’. I did not express sorrov
for anvthing else.

MR. SPEAKER : Then you must do i
now.

SHRI S. JAIPAL REDDY : It did no
at all tantamount to apology. 1 want t
read the record.

PROF. MADHU DANDAVATE :
will tell you why the confusion was there
He saidy “I am sorry that you are nc
allowing”’, and you said, *'I am happy.”’

MR, SPEAKER : I think so, If h
had not done it yesterday, then he shoul
do it pow. Then I shall be happy.

SHRI S. JAIPAL REDDY : I do nc
stand on considerations of prestige.
will certainly apologise, if I feel that I mad
a mistake.

MR. SPEAKER : You did.

SHRI S. JAIPAL REDDY : Unfor
tunately, I did not feel that I made an
wistake yesterday.

MR. SPEAKER : Mr. Jaipalji, yeste:

day, you did make a mistake. I am fuall
convinced.
(Interruptions)
{ Tvansiation]
MR. SPEAKER : Listen, do notdo lik
this, It is wrong.
[Baglish)

SHRI S. JAIPAL REDDY : Why doe
that Member intervene ? I would like
know whether he is a dummy or prox
fOL. o ..(Imterruptions)
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MR. SPEAKER : Again you are raising
it. It is my job to do it.

SHRI S. JAIPAL REDDY : BEvery time
1 raise this matter, he rises.

(Interruptions)

MR. SPEAKER : Will you all keep
gilent ? I must make it clear that yoo
need not have to exert yourself 30 much
because it is my job.

(Interruptions)

MR. SPEAKER : I have given an
assurance en the floor of the House that
nothing will be barred from discussion on
the floor of the House if I did not convince
you. I convinced even Mr. Madhu Danda-
vate that what I am _doing is right. And
what you said....

(Interruptions)

SHRI S. JAIPAL REDDY : 1 will see
you in the Chamber.

MR. SPEAKER : You may see.

SHRI S. JAIPAL REDDY : But my
limited point is that I have not apologised.

MR. SPEAKER : You must apolo-
gise.

SHRI S. JAIPAL REDDY : The Times

of India had wrongly reported. If I am to
apologise, it is a matter to be comsidered by

you again.

MR. SPEAKER : I also thought the
S2MEC WaY.eees

(Interruptions)

SHRI S. JAIPAL REDDY : I do not
_want 8 wrong impression to go round....

(Inierruptions)

MR. SPEAKER : I think the Times of
India was Fight in calculating what they did

yesterday because I also thought the same
way.

(Interruptions)

MR. SPEAKRBR : I must say, even if I
have been wrong—I might have been wrong,
I do not say that I am always right.

PROF. MADHU DANDAVATE : Your
impression was wrong.

MR. SPEAKER : Might be.

PROF. MADHU DANDAVATE : He
said, “I am sorry that you are not allowing
the issues....”’

(Interruption;)

MR. SPEAKER : I thought he was
saying ‘I am sorry’ for what he did yester-
day. He should be sorry for what he did
yesterday. He transgressed all the limits.

PROF. MADHU DANDAVATE :
Anyway, if you felt that he apologised,
please expunge that apology from your
mind !

MR. SPEAKER : Now he should
apologise, then.

(Inserruptions)

MR. SPEAKER : I will consider every
valid point at every given time without
reservation. I want to uphold the best
traditions of democratic institatiens.

SHRI S. JAIPAL REDDY : Yesterdey
1 did not feel that 1 committed any mistake;
Sir.

MR. SPEAKER @
yesterday.

Yes, you did

SHRI CHANDRA PRATAP NARAIN
SINGH (Padrauna) : Mr. Spesker, Sir, I
want ¢o raise an issue. The Hindustan
Times today stated that certain Members
of Parliament bave apologised in groups to
the Prime Minister. Now Sir, my pname
bas been published in the Hindustan Times,
I am not aware of any such activity on my
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part. I have asked Miss Mamata Baoerjee,
she says the same ...

{Interruptions)

MR. SPEAKER : You can give it in
writing.

(Interruptions)

KUMARI MAMATA BANBRJEB
(Jadavpur) : It is our party matter.

SHRI CHANDRA PRATAP NARAIN
SINGH : If the Press is going to report so
frivoloasly, our right are being disturbed.
It is a Party matter, why should the
Press. ...

(Interruptions)

MR. SPEAKER : The House is not
concerned about this, You must be con-
cerned about it. You give it in writing.

SHRI S. JAIPAL REDDY: One sub-
mission, Sir. The House should be con-
cerned. Nobody shouid be asked O
apologise for what a Member said inside

the House.

MR. SPBAKER : The House has not
asked.....

(Interruptions)
MR. SPEAKER @ Jaipalji, nobody
asked.
(Interruptions)

MR. SPEAKER : Again you aré getting
on the wrong track.

(Interruptions)

[(Translation]

MR. SPEAKER : You have Yyour seat.
What are you doing ?

[(English)

SHRI S. JAIPAL REDDY : If some-
body Iis asked to apologise outside the
House for what he said imide the House,
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it amounts to encroachment on Member’s
rights.

(Interruptions)

MR. SPEAKER : There is nothing.
Nobody has raised it. You are climbing a
wrong tree. Your point is not valid. Shri
Shankaranand. Papers to be laid.

n‘“ hﬂ.
PAPERS LAID ON THE TABLE

CEnglHsh)

Statements correcting replies to USQ
No, 485 doted 6,11 86 and USQ No.
3584 a¢. 27.11.86

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND) :
I beg to lay on the Table :—

(1) A stetement (Hindi and Eoglish
versions) (i) correcting the reply
given on the 6th November, 1986
to Unstarred Question No. 485 by
Sbri N. Denpis regarding Dams
built on Cauvery in Karnataka and
(ii) giving reasons for delay in
correcting the reply. [Placed in
Lidrary. see No. LT—3455/86)

(2) A statement (Hindi and REoglish
versions) correcting the reply given
on the 27 November, 1986 to
Unstarred Question No. 3584 by
Shri Keyur Bhushan regarding
Mabi Bajajsagar Project.

[Placed in Library., See No, LT—
3456/36]

Annual Report and Review on the

working of the Housing and wurban

Development Corporation for the
year 1985-86

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRIMATI MOHSINA
KIDWAD : 1 beg to lay om the Table s
copy each of the following papers (Hiod



303 Papers Laid

[Shrimati Mohsina Kidwail

and EBnglish versions) under sub-section (1)
of section 619A of the Companies Act,
1956 —

(1) Review by the Government on the
working of the Housing and
Urban Development Corporation
for the year 1985-86.

(2) Annual Report of the Housing and
Urban Development Corporation
for the year 1985-86 along with
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT—
3457/86]

Air-India Staff Housing (Amendment)

Regulations, 1986, Report of the

Commission of Railway Safety for
1985-86

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER) : I beg to lay on the
Table—

(1) A copy of the Air-India Staff
Housing (Amendment) Regula-
tions, 1985 (Hindi and English
versions) published in Notification
No. HQ/58-5 in Gazette of India
dated the 17th May, 1986 to-
gether with an esplanatosry Note
under sub-section (4) of section
45 of the Air Corporations Act,
1953,

{Placed in Library. Se¢e No.LT—
3458/861

(2) A copy of the Report (Hindi and
Bnglish versicns) of the Commis-

sion of Railway Safety for
1985-86.
[Placed in Library. See No. LT—
3459/86]

Annual Report and Review on the
working of the Central Wakf Council
for 1985-86

THE MINISTER OF STATE IN THRE
MINISTRY OF PARLIAMENTARY

DECEMBER 4, 1986
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AFFAIRS (SHRIMATI SHEILA
DIKSHIT) : On behalf of Dr. Rsjendra
Kumari Bajpal, I beg to lay on the
Table :—

(1) A copy of tbe Annual Report
(Hindi and English versions) of
the Central Wakf Council for the
year 19885-86 along with Audited
Accounts.

(2) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the Central
Wakf Council for the year
1985.86.

[Placed in Library. See No. LT—
3460/86)

Notifieation under Section 124 of
the Msjor Port Trust’s Act,
1963

THE MINISTER OF STATE QF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT) : I beg to lay onm
the Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (4) of
section 124 of the Major Port
Trusts Act, 1963 :—

(i) G.S.R. 1171 (E) published in
Gazette of India dated the
30th October, 1986 approv-
ing the Cochin Port Employees
(Conduct) Amendment Re-
gulation, 1963.

(i) G.S.R. 1177 (B) published in
Gazette of India dated the 4th
November, 1986 approving the
Mormugao Port Employees?
(Medical Attendance) (Amend-
ment) Regulations, 1986.

(ii) G.S.R. 1178 (E) published in
Gazette of India dated the
4th November, 1986 approv-
ing the Cochin Port Bmploy-
ess’ (Classification, Control
and Appeal) Amendment
Regulations, 1986.
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(iv) G.S.R. 1179 (B) published in
Gazette of India dated the
4th November, 1986 approve
ing the Caicutta Port Trust
Class I employees’ (Accep-
tance of Employment after
Rétirement) Regulations,
1986. [Placed in Library. See
No. LT—3461/86]

(2) (i) A copy of the Annual Report

(Hindi and English versions)
of the Kandla Dock Labour
Board for the year 1985-86
slong with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on tbe working
of the Kandla Dock Labour
Board for the year 1985-86.

[Placed in Library. See No.
LT—3462/86)

(3) () A copy of the Annual Report

(Hindi and Bnglish versions)
of the Madras Dock Labour
Board for the year 1985-86
along with Audited Accounts,

(i) A copy of the Review (Hindi
and Bnglish versions) by the
Government on the working
of the Madras Dock Labour
Board for the year 19835-86.

[Placed in Library. See No.
LT—3463/86]

(4) A copy ecach of the following

papers (Hindi and English ver-
sioos) under sub-section (1) of
section 619A of the Companies
Act; 1983-86 :—

(i) Review by the Govesnment
on the working of the Cochin
Shipyard Limited for the year
1985-86.

(i) Annual Report of the Cochin
Shipyard Limited for the year
1985-86 along with Audited
Accounts and the comments
of the Comptroller and
Auditer General thereon.

[Placed in Library. See No,
PT—3464/86)
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Annual Report and Review on the

working of the National Iastitute of

Public Finance and Policy, New
Delhi

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : I beg to lay
on the Table :—

(1) A copy of the Annual Report
(Hindi and English versions) of
the National Institute of Public
Finance and Policy, New Delhi,
for the year 1985-86 along with
Audited Accounts,

(2) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
Nationa) Institute of Public Finance
and Policy, New Delhi, for the year
1985-86.

[Placed in Library. See No. LT—
3465/861

Khnda Bakhsh Public Library Service

Regulation, 1986 Amnual Report and

Reviews on the working of the

Technical Teacher Training Institafe
ete. etc.

THE MINISTER OF HUMAN RB-
SOURCE DEVELOPMENT AND MINI.
STER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO) : On behalf of Smt. Krishna Sahi, X
beg to lay on the Tablo—

(1) A copy of the Khuda Bakhsh
Original Public Library Service
Regulations, 1986 (Hindi and
Bnglish versions) published in
Notification No. II/KBL-4/1187 in
Gazette of India dated the 7th
June, 1986 under sub-section (4)
of section 28 of the Khuda Bakhsh
Oriental Public Library Act, 1969.
[Placed in Library. See No. LT—
3466/86]

(2) () A copy of the Annua! Report
(Hiodi and RBuglish versions)
of the Technical Teachers®
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i)

Gid)

3) O

(ii)

)

(ii)

Traning Institute (Eastern
Region) Calcutta, for the year
1985-86.

A copy of the Annual
Accounts (Hindi and Bnglish
versions) of the Technical
Teachers’ Training Institute
(Bastern Region) Calcutta, for
the year 1985-86 together
with Audit Report thereon.

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Technical Teachers’
Training Institute (EBastern
Region) Calcutta, for the year
19885-86.

[Placed in Library. See No.
LT—3467/86]

A copy of the Annual Report
(Hindi and English versions)
of the Regional Bnginecering
College, Rourkela, for the
year 198 5-86’

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Regional Engineering
College, Rourkela, for the
year 1985-86.

[Placed in Library. See No.
LT—3468/86]

A copy of the Annual Report
(Hindi and Bnglish versions)
of the National Institute of
Foundry snd Forge Techno-
logy, Ranchi, for the year
1983-86.

A copy of the Review (Hind{
and English versions) by the
Government on the working
of the National Institute of
Foundry and Forge Techno-
logy, Ranchi for the year
1995-86.

[Placed in Library. See No.
LT—3469/86]

A copy of the Annual Aecounts
@ (ﬂ::di and English versions) of the
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Engineering College,

Kurukshetra, for the year 1985.86
together wite Audit Report there-
on. [Placed in Library. See Na.
LT—3470/86]

(6) (i) A copy of the Annual Report

(i)

M o)

(Hindi and Engli-h veesions)
of the Regional Institute of
Technology, Jamshedput, for
the year 1985-86.

A copv of the Review (Hindi
and Fngiish versions) by the
Government on the working
of the Regional Institate of
Technrlogv, Jem<bedpur, for
the year 1985-86.

[Placed in L:brary. See No.
LT—3471/86]

A copy of the Annual Report
(Hndi ard FEng’ish versions)
of the Sardar Vallabhbbai
Regional Co'lege of Engineer-
ing and Technology, Surat,
for the year 1985-86.

(ii) A copv of the Review (Hindi

(8) A copy

and Bnglish versions) by the
Goveroment on the working
of the Sardar Vallabhbhai
Regional College of Bogineer-
ing and Technology, Surat for
the year 1985-86.

[Placed in Libraey, See No.
LT—3472/86]

of the Annual Accounts

(Hindi and Bnglish versions) of the

Regional

Engineering College,

Rourkela, for the year 1685-86
together with Audit Report there-
on. [Placed in Library. See No.
LT—3473/86]

(9 &

an

A copy of the Arnual Report
(Hindi and English ver<ions)
of the Regional Engineering
College, Durgapur, for the
year 1985-86.

A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Regiona] Engineering
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College, Durgapur, for the
year 1985-86.

[Placed in Library. See No.
LT—3474/86]

(10) (i) A 'copy of the Annual Report
(Hindi and Bnglish versions)
of the Technical Teachers’
Trainirg Institute (Northern
Region) Chandigarh, for the
year 1985.86 along with

Audited Accounts.

(ii) A copy of the Review (Hindi
and Bnglish versions) by the
Government on the working
of :he Technical Teachers’
Trainlng Institute (Nortbern
Region) Chenidarh, for the
year 1985-86.

[Piaced in Library. See No.
LT—3475/86)

Indian Telegraph (Seventh Amend-
ment) Rale, 1986

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SONTOsH MOHAN DEV) : I beg
to lay on the Table a copy of the Indian
Telegraph (Seventh Amendment) Rules,
1986 (Hindi anJ Ebglish verisons) published
jn Notfication No. G.S.R. 1237’B) ia
Gazetie of India dated the 28th November,
1986 under sub-section (5) of section 7 of
the Indian Telegrapn Ac:, 188S. [Pleaced
in Library. See No LT—3476/86]

Notification under Prevention of

Food Aduiteration Act, 1954,

Anaual Repurt and Review on the

work of the International Institute for

Population >cience, National Institute
of Ayarveda etc.

THE MINISTER OF STATE IN THE
DEPARTMENTI OF HEALIH IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DE) : 1 beg 0 lay on the Table—

(1) A copy cach of the following
Notification (Hindi and Eoglish
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(1) The

(i)

(iii)
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versions) under sub-section (2) of
section 23 of the Prevention of
Food Adulteration Act 1954 ;=

Prevention of Food
Adulteration (20d Amendment)
Rules, 1986 published ia
Notification No. G.S.R. 50%
(B) in Gazette of India dated
the 19th March, 1986 together
with a corrigendum thereto
published in Notification No.
939 (BE) dated the 9th July,
1986.

The Prevention of Food Adul-
teration (Sixth Amendment)
Rules, 1985 published in Noti-
fication No. G.S.R. 605 (B) in
Gazette of India dated the 9th
July, 1986.

The Prevention of Food Adul-
teration (Sixth Amendment)
Rules, 1985 published in Notie
fication No. G.S.R. 605 (B) in
Gazette of India dated the 24th
July, 1985 together with a
corrigendum thereto published
in Notiication No. G.S.R.
1008 in Ga.ette of India dated
the 18th August, 1986.

[Placed in Library. See No.
LT—3477/86]

(2) A copy of the Drugs and Cosme-

tics (First Amendmeut) Rules,
1986 (Hindi and English versions)
published in Notification No.
G.S.R. 17 (B) 10 Gazette of India
dated the 7th January, 1986
together with a  corrigendum
thereto pubiished in Notification
No. G.S.R. 1059 (B) dalted the
S5th September, 1986 under section
38 of the Drugs and Cosmetics
Act, 1949,

[Placed in
LT—3478/86]

Library. See No.

(3) () A copy of the Annusl Report

(Hindi and English versions) of
the Interpational Institute foi

Population Sciences, Bombay
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Gi)

for the year 1985-86, along
with Audited Accounts.

A copy of Review (Hindi and
Bnglish versions) by the Gove-
rnment on the working of the
International Institate for
Population Sciences, Bombay,
for the year 1985-86.

[Placed in Library. See No.
LT—3479/86]

(4) ({1 A copy of the Annual Report

(ii)

(Hindi and English versions) of
the National Institute of
Ayurveda, Jaipur, for the year
1985-86.

A copy of the Annual Report
(Hindi and English versions) by
the Government en the working
of the National Institute of
Ayurveda, Jaipur for the year
1985-£6.

[Piaced in Library. See No.
LT—3480/86]

(5) (i) A copy of the Annual Report

(i)

Q)

2
(3)
“)
(s
(6)

(7

(Hindi and BEoglish versions) of
the Central Council for
Research in  Ayurveda and
Sidha, for the year 1985-86.

A cépy of the Review (Hindi
and English versions) by the
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Government of the working of
the Central Council for
Research in Ayurveda and
Sidha for the year 1985-86.

[Placed in Library. Sece No.
LT—3481/86]

(6) A statement (Hindi and English
versions) explaining the reasons
for not paying the Annual Report
and Audited Accounts of the
Institute of Pott Graduate Teach-
ing and Rescarch Gujarat
Ayurveda University Jamnager,
for the year 19835-86 within the
stipulated period of nine months
after the close of the Accounting

year.
[Placed in Library, See No.
LT—3482/86]

Statements on action taken by Govt.
on assurance, promises and under-
takings by the Ministers

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SMT. SHEILA DIKSHIT): I -
beg to lay on the Table the following
Statements (Hindi and English versions)
showing the action taken by the Govern-
ment on varioas assurances, promises and
under-takings given by the Miaisters during
the various sessions of Lok Sabba :=—

Statement No. XIX—Nintb Session, ] Seventh
1982. [Placed in Library. Seo No. Lt-3483/86] Lok
Sabha

Statement No. XVIII-Fourteenth Session
1984. [Placed in Library. See No, LT-3484/86]
Statement No. XII-Second Session,
1985. [Placed in Library. See No. LT-3485/86] .

. . Bighth
Statement No. IX-Third Session, Lok
1985. [Placed in Library. See No. LT-3486/861 Sabba
Statement No. VIII-Fourth Session, 1985.
[Placed in Library. See No. LT-3487/86]
Statement No. V-Fifth Session, 1986

[Placed in Library. See No. LT-3488/86]

Statement No. II-Sizth Session, 1986
[Placed in Library. Sece No. LT-3489/86]

L T




313 AGRAHAYANA"13, 1908 (SAKA)

12;19 hrs.

BESTIMATES COMMITTEE

[English]
Thirty-Seventh Reporé

SHRIMATI CHANDRA TRIPATHI
(Cbndauli) : [ beg to present the Thirty-
Seventh Report (Hindi and English
versions) of the Estimates Committee on the
Ministry of Finance, Department of
Bconomic Affairs—Revision of Form and
Contents of the Demands for Grants, and
Minutes of the sittings of the Committee
relating thereto.

12,12 hrs.

CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

[English]

Reported damage caused to

invalaable pleces of art sent for

exposition at Festival of India held in

France and the United States of
America

SHRIPIYUS TIRAKY (Alipurduars) :
I beg to call the attention of the Minister of
Human Resources to the following
matter of urgent public importance and
request that he may make a statement
thereon :

“The reported damage caused to
invaluable pieces of art semt for
exposition at the Festival of India
beld in France and the United
States of America and the action
taken by the Government in that
regard.”

THE MINISTER OF HUMAN RESO-
URCE DEVELOPMENT AND MINISTER
OF HEALTH AND FAMILY WELFARH
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(SHRI P.V. NARASIMHA RAO):1I
welcome this opportunity to clarify the
position in regard to the damage to the art
objects sent for the Festival of India in
USA and France.

Patterned after the highly successful
Festival of India organised in U.K. in 1982,
the Festivals in USA and France were org-
anised on a larger scale and spread over a
wider canvas. In brief they envisaged a
unique exposure of India’s rich cultural
heritage with a view to promoting greater
awareness among the American and the
French and thus creating an appropriate
climate of goodwill and understanding for
mutual exchanges in the future,

The events of the Festivals of India
included 12 exhibitions of classical art
and paintings. The art objects were
collected from several private, autonomous
and Governm:snt museums, with their
consent. Several objects which were
initially listed for display were dropped,
taking into account the adverse conservae
tion report or in view of the fragile
condition of the art objects. On the
recommendation of the Evaluation and
Expert Committee, certain art objects such
as Pasupati seal, Dancing girl of Mohan-
jo-daro, Torso from Harappa, excluded.
In deference to public sentiments, idols
of Rama, Sita and Lakshmana were not
sent abroad.

In respect of the objects sent abroad,
adequate precautions were taken to ensure
maximum safety. Apart from the insura-
nce cover on wall-to-wall basis, every care
to adhere to intermational practice has
been exercised for packing, handling,
transportation, etc. Security preeaution
e.g. provision of security guards, experts

accompanying comsignments, were
observed.
Director, National Museum has

furnishea a statement of 26 a:t objects sens
to the Festival of India exhibitions in USA
and France which suffered some damage.
The final position will be assessed after the
return of the art objecis from San
Francisco s0mo time in the next fortaight,
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[Shri P,V. Narasimhba Rao]

Of the 26 art objects so far reported as
damaged, 19 were sent to USA and 7 to
the exhibitions in Paris. The damage to
the sculstures and terracotta art objects,
counsist of minor scratches, tiny-chip marks
and small cracks. Except in the case of
7 objects sent to Paris, the damage was
noticed by the National Museum to have
occured during the retuorn journey to
IJndia in transit. The damage to the 7
objects sent to Paris was detected in Paris
before they were packed for being sent
back to India. Photographs were taken by
the Freoch authorities and the French
insurance company whbo had covered the
risks also irspected the damage.

The insurance company in India have
also been notified of the damage. On the
basis of the recommendations of the
Evaluation 2nd Expert Committee, the

damage will be assessed for determining
and finalising ciaims.

The medium of the exhibition plays a
major role in the promotion of art and
culture. Soon after Independcnce, the
National Museum ventured on the exhibi-
tion 5000 years of Indian Art’> abroad
in 1947-48 to U.K. at the Royal Akademy
of London. A slow but steady irend of
sending exhibitions abroid emerged since
then. In the seventies the cultaral
exchange programmes provided 3 farther
filup to the exhibitions seat abroad to
Hong Kong, Japan, Belgium, USSR and
other places. We also received serveral
reciprocal exhibiiions from Italy, USSR,
Fraonce and Mexico. Some of these viz.
“Computer” and *“Daua’ from FRG,
“Onginal trench Modern pawntings’® and
**Rodin’> sculptures and drawings’> from
France, °‘"Modera Masterpieces from
Pniladalphia Museum (1980) USA,
Threcian Gold from Bu.garia’ were ficst
rate ecxbibiuons well appreciated by the art
lovers of this country.

Based on our experience, guidelines in
rogard to sending exhibitions abroad aie
being further reviewed. The oxhibitions
should be as far as possible on reciprocal
basis. This can aot be always ecnsured
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unless the heritage of the other country is
comparable to ours. As regards the
exhibits to be sent abroad we are of the
view that objects whieh are either very
fragile or unique or too precious to part
with even temporarily will not be sent.
Similarly the objects in worship will also
not be sent out. However, the final
decision in these matters will rest with
Government who will no doubt take all
aspects into consideration.

An art object is priceless not only in
itself but is also creates goodwili, and a
general awareness of the philosopbhy for
which we have stood for thousands of years.
There can, however, be no disagrement with
regard to taking precautions so that art
objecis are not damaged. All care would
be taken in sending them but the risk of
damage can not be compietely eliminated.
The Goverement would, therefore, take all
the care that is humanly possible while
sending abroad our precious art objects.

12,16 hrs.

[MR. DEPUTY-SPEAKER in the Chairl

SHRI PIYUS TIRAKY : India is a
country of religions. Ail the scolptors,
idols and deities a:ywhere in the country,
whether they are in jungles or 1n maopis
or in hilly areas, are revered, honoured
and worshipped. So, any ume, 1if our
country wamts to exhibit these inside the
country or ouiatside, every care must be
taken 10 know the senuments of Indian
pcopie. Indian sentimeints are veiy great
and reiigious, They worship them and
you acknowledge the senuments of the
Indian peoplec now tney show their r.spect
t0 small idois or sculpturcs or the anclent
arts. Whenever any 1dol oz art piece Of
deity or other such thiogs go ouiside the
country, the Government of lIndia must seé
that the receiving country must show equal
Ieverence (0 them ; they should aiso 8§c@
whether the receiving couniry is ready to
show or give equal reverence tq tnose
things sent from our couatlry,

If they asc sent for making a lsughias
stock or they are Likely 10 got damaged OF
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they will be handled carelessly, then India
should refuse to send such things which
are very rare in our country. It is no
good to replace them or at any cost given
to them. It should not be that some sort
of insurance is done and if gets damaged,
then the person toncerned will get money
out of that. It should not be for selling
purposes. They are very precious things
and we worship them. The goverament
should know that Indian people worship
them and this is our culture : it amounts
to our culture. If they are going to be
damaged or m shandled or care-
Jessly handled, then the sentiments of the
Indian people will be injured and they will
accuse the government and the people who
are taking part in it.

We hold so many melas in our
country for this purpose and a lot of
money is spent on them. How much
money arée we going to spend ? I have
come to know that about 2000 artistes
are going to participate in the country.
They have already participated in the
U.S.A., in France and perhaps they are
getting ready to go to the U.S S.R.

Who are those artistes ? Who decided
on the names and on the list of the people,
and about their performance, because the
people do not know, and even Parliament
does not know. I demand from the
Minister that the artistes who will be
participating in future, their names their
performance—all may be placed before
the House The country should know that
sach and such participants are going to be
abroad, to expose the Indian culture. So,
that in one guestion.

Secondly, were the experts were all
unanimous before sending the articles or
the exbibits abroad ? If they have sugges-
ted that some exhibits should not go,
because it touches their sentiments, then
why did the Government not take their
advice and stop such articles from being
sent ? The Government have accepted
here that 36 articles have suffered some
sort of damage, some stains or cracks
got discoloured or some such damage.
These sculptures are 4000 years oid, and
if theso idols if got smugg! ed or dis-colouyred
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how can they be replaced? It is not the
money. 1 have already Bsaid that the
money does not count. You maust be very
careful, that these sentiments are not
touched.

You have already said that this is done
on some reciprocal agreement. Has any
country agreed to show yoor exhibits ?
Have you made any list of those objects
which you want to get from them and I
want to know whether your list has been
agreed to by that countrs or not In so
agreeing hcw many articles or exhibits
have you accepted 7 How far have you
shown your generosity in spite of so much
objection coming from the art circles, and
the public sentlments also? This should
be cleared and people should be assured
that no such things can happen in the
future.

Lastly, does the QGovernment while
entering into any agreements, before
agreeing to send the articles, ensure the
safety, safe landing, safe handling and
safe return of the articles also ? Has any
such agreement been made before
conducting such festivals outside India ?

Lastiy, we do not object—at least I
have not objection—if exhibits or
sculpures from other countries are
brousht and exhibited here, we also think
that it is @ good exercise, but we must be
careful with our culture. As we know,
and you know, we have a cultore which is
separate from the world culture. We bave
an ancient culture. Our culture cannot
be mixed with other cultures and the
people of our country have some senti-
ments and we have also to some times
follow the sentiments, but very often we
become the laughing stock. So, I want
the Government to be careful about it,
Our culture should not be disrespected to
anywhere whatever may be the economic
condition of the country may be. We are
proud of our culture, we have a rich
culture, from every point of view and this
is my last request. Art objects of 3000
B.C.or 1300 AD should not be taken
away from India. We bave special
reverence for them and they should
romain in India. That is my requost,
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SHRI S. JAIPAL REDDY (Mehboobd-
nager) : I am bappy at the outset that a
scholarly person like Shri P.V. Narasimba
Rao is to answer this question. This is a
question of vital cultural importance to our
country. Since he is from Andbra
Pradesh, I am aware of his academic
attainments and cultural interests.
Therefore, I have said this.

As you are aware, even before most of
these invaluable art objents were taken toO
France and the United States for exposition
as a part of India Festival, Mr. Unnikrish+
nan and myself tabled a notice last year
about the manner in which some of these
priceless air treasures were being sought
to be taken, about the lack of security and
safety to these art treasures. ] am sorry
to say that all our fears, all our for-
bodings and fore-warnings have come true.
I would like to know the hon, Minister
whether the original list of 441 pieces
which was proposed for despatch to these
countries included such invalvable
inestimable things like Budha of Sarnath,

Mother Budha of Rastrapati Bhavan and
Pasupathi. Is it not a fact that this
decision to take them was nipped in the
bud by the personal interveption of none
other than the former Prime Minister,
Shrimati Indira Gandhi. Even at that
time, we did warn against the dangers
involved in taking such an art piece like
Didarganj Yakshi. I am afraid, that was
taken before we could warn the Govern-
ment. After we spoke in Parllament, the
then Minister assured us at that time that
every care was being taken to see that mno
damage would be caused whatever. The
extensive insurance policy was being gone
for in this context.

I learn, in a letter to Shri Charan
Singh, our former Prime Minister, our
Prime Minister stated that the Members
who raised this question in the House were

not aware of the modern methods of
preservation and protection. Now, we
tnow who knows more about these
methods.

From the answers it is clear that as
many as 26 piccos of art have been
subjectcd to damage. To me it is not
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damage ; it is destruction, nay desecration,
Has it been examined what piecer of art
were subjected to damage? WMankuwar
Buddha which has been insured for Rs. §
crores has been subject to damage. Then,
another plece was Flying Gandbaves which
had been insured for Rs. two grores ;
another piece from National Museum, New
Delhi was Shiva Vamana which was insured
for Rs. 25 crores; and this picce
Didarganj Yakshl was insured for Rs. 25
crores. I will agree that this is a big sum
but the Minister certainly would agree that
it is very difficuit to price these articles.
The total insured amount of the damaged
pieces is well over Rs: 40 crores. I
would like to know whether it is not troe
that the experts of the Government of
India did place on record their strong
and vehement objection to some of these
articles being taken for exposition.. ..
(Interruption).

DR. KRUPASINDHU BHOI : I am on
a point of order, Sir. Is he speaking on
Calling Attention or he is speaking on
Demands ?

AN HON. MEMBER :; Sir, under what
role he is on a point of order ?

MR. DEPUTY SPEAKER ; Mr. Bhol,
kindly take your seat.

SHRI S. JAIPAL REDDY : Sir, we
asked for the experts’ opinion but even at
that time the Minister was hesitant to
disclose.

MR. DEPUTY SPEAKER : Pleasc
put questions Mr. Jaipal Reddy.

SHRI S. JAIPAL REDDY : Therefore,
I would like the hon. Minister to take the
House into confidence in regard to experts?
opinlon that was recorded even before they
were taken abroad. The Minister knows
fully well that attempt was made to take
the idols and when we brought this to the
notice of the Government through this
House, that was stopped. Tbe idols were
removed from the temples, they were
brought to Delbi; they were only not
transhipped because objection was strosgly
raised ip this House,
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I learnt—it is for the Minister to
confirm or conflict—that while carrying
these pieces in the United States of
America, the tyre of the truck had burst
which could have possibly caused damage
to these pieces, and this raiced serious
question as to the effective manner in
which packaging was done. I am told that
no proper packaging measures were
adop'ed. Techniques like reinforcement
weré not really applied. In the last few
years, as many as 741 items were taken
abroad. Itis a kind of cultural depre-
dation—1I do not know what should I call
it. I do not want to use strong expres-
sions. Oar Minister would not like such
strong expressions.

SHRI P.V. NARASIMHA RAO: 1}
fike strong expressions as long as they are
appropriate.

SHRI S. JAIPAL REDDY : Sir, our
Minister is not only conversant with
culture, he is also conversant with foreign
policy Issues, defence issues and issues
concerning Home Affairs. I would like to
know as to what was the impact of these
Festivals held in the United States and in
France, We are trying to improve our
political relations with the United States,
I would like to know whether this improve-
ment has been properly reflected in the
promise of supply of AWACS to Pakistan,
I would also like te know whether the
prices of the aircrafts, such as, Mirage
2000 we are buying from France, have
come down a bit on account of these
things. Therefore, it Is net mcrely a
question of cultural exchanges. 1 plead
for a policy, a comprehensive policy, on
national art treasure Last time the
Chairperson of the Festival of India was
referred to in various terms by the
Members of the House. The Chairperson
was referred to as a cultural commissar,
Now the Chairperson has beea promoted to
the mighty position of the Cultural Adviser
to the Prime Minister. Shouid the
Chairpersona be now called cultural Tsarina
ofIndia ? 1Is this the kind of promotion
policy adopted in the area of culture ?
1 would like the Minister to recact to all

these questions,
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MR. DEPUTY SPEAKER : Shri

Saifuddin Chowdbary.

I bave already seem your letter. You

are supposed to seek permission,

[ Inierrupsions)

That is around ten O’Clock.

SHRI SAIFUDDIN CHOWDHARY
(Katwa) ¢ Nowhere it is written,

SHRI SOMNATH CHATTERJEE
Let us see that.

SHRI SAIFUDDIN CHOWDHARY :
Nowwhere it is written.

MR. DEPUTY SPEAKER : He has
to give advance notice under. . .

(Interruptions)

SHRI SAIFUDDIN CHOWDHARY :
Where is it written—10 O’Clock?

MR. DEPUTY SPEAKER : The pur-
pose of advance rotice is that we have to
refer it‘ because unnecessarily you canmnot
make vse of a confidential letter.

S.H.RI SAIFUDDIN CHOWDHARY :
If this is your argument; [ do not accept,

th“MR‘ DEPUTY SPEAKER : Even for
(Interruptions)

SHRI SAIFUDDIN CHOWDHARY :
I have given the document. I wijl quote
it and whatever is there that will g0 on
record.

MR. DEPUTY SPBAKER : No, no.

SHRI SAIFUDDIN CHOWDHARY :
Why not ?

MR. DEPUTY SPEAKER : You have
to give advance notice. You have to
give by 10 O’Clock.

You cangot make any allegation.
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SHRI SAIFUDDIN CHOWDHARY :
What allegation ?

{
MR. DEPUTY SPEAKER : I cannot
allow.

SHRI SAIFUDDIN CHOWDHARY :
Allegatory or non-allegatory, I do not
know.

MR. DEPUTY SPEAKER : You can-
not refer the names. The person is not
here. I cannot allow.

SHRI SAIFUDDIN CHOWDHARY :
What person ? That is why I gave notice.
Had the person been oresent here I would
pot have given notice,

MR DEPUTY SPRAKER : You have
pot given sufficient time.

SHRI SAIFUDDIN CHOWDHARY :
How much time is to be given ?

MR. DBPUTY SPEAKER :
0°Clock, you have to give.

By 10
SHRI SAIFUDDIN CHOWDHARY :
You cannot say like that.

MR. DEPUTY SPEAKER
admitted.

¢ It is not

SHRI SAIFUDDIN CHOWDHARY :
I begin and when I come to that we will
see.

MR. DEPUTY SPEAKER : Coufidential
letters. . .

PROF. MADHU DANDAVATE :
When you come to the bridge we will
crm’

MR. DBPUTY SPEAKER :In Calling
Attention you cannot refer to names.,

AN HON. MEMBER : He can.

SHRI S, JAIPAL REDDY : Why anot ?

MR. DEPUTY SPEAKER : He can if
he gives sufficient potice,

DECEMBER 4, 1986

Calling Attention 324

SHRI SAIFUDDIN CHOWDHARY :

What is meant by ‘s-flicient’? You tell
us that.

\

MR. DEPUTY SPEAKER : The

Convention we are following, apart from
rules,

(Interruptions)

SHRI SAIFUDDIN CHOWDHARY :
I do not kmow. If you want to specify
time, you show me tke Rule.

MR. DEPUTY SPEAKER : At least
one hour in advance of the commencement
of the House.

SHRI SAIFUDDIN CHOWDHARY :

What is meant by suofficient? You may
tell me that.
MR. DBPUTY SPFAKER : I am

defining this.
House starts,

It is one hour before the

SHR1 SAIFUDDIN CHOWDHARY :
I gave it one hour before the Calling
Attention. How can you define 2 What
is the rule ?

MR. DEPUTY SPEAKER : No, no,
this was not given by 10 O’Clock.

SHRI SAIFUDDIN CHOWDHARY :
Where is it written? For this, nothing,
no 10 O’Clock business.

MR. DEPUTY SPEAKER : I quote
Direction 113(B) on page 71 :

“Notices of adjournment motions
calling attention to matters of
urgent public importance, motions
of no-confider.ce in the Council of
Ministers,. . .

SHRI SOMNATH CHATTERJEE: No,
Do.

MR. DEPUTY SPEAKER : “questions
of privilege, or any other notice required
to be given before the commencement of
the sitting on the day on which the matter
is proposed to be raised in the House, shall
be given by 10.00 hours on that day,”
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SHRI SOMNATH CHATTERJEB
Befor e commencement of the sitting. Here
notices which are required’ to be given
before the commencement of the sitting of
the House here in the Hand Book under
43 it is prior notice before the subject is
taken up.

MR. DEBPUTY SPEAKBR : Prior
notice. That is why Direction has been
given-

SHRI SOMNATH CHATTERJERB :
These are two different things altogether.
Do not take away the rights of the Members
as these are minimal.

MR. DEPUTY SPEAKER : No, I can-
not allow you.

SHRI SOMNATH CHATTIERJEE
Such interpretations should not be there.

SHRI SAIFUDDIN CHOWDHARY
Let it be decided first.

SHRI SAIFUDDIN CHOWDHARY
Let it be decided first.

SHRI SOMNATH CHATTERJEE : No,
po. Whatever we have got, as it is mini-
mal rights. More and more they are
restricting.

PROF. MADHU DANDAVATE : 1
rise on a point of order.

If yoy take the past precedents, even

in the midst of debate that is going om, at
that time, I have myself given to the
Speaker that these arc references which I
am likely 10 make an1 1 am giving the
authen’ication ; that 1 take the fuf! res-
ponsibility of whatever it is.

MR. DEPUTY SPEAKER :
there.

That is

PROF. MADHU DANDAVATBE : That
was done in the course of the debate.

(Interruptions)

MR. DEPUTY SPEAKER :It is clearly
@entioned in the Direction.
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PROF. MADHU DANDAVATB
That is about the notices to be given.
(Interruptions) These are various notices
given. . .

MR. DEPUTY SPEAKER : Even there
where you want to refer you have to give
sufficient time.

PROF. MADHU DANDAVATE }§
Bven in the course of the debates also, It
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has been given Shri Unnikrishnan and I

have given. . .

SHRI SOMNATH CHATTERJEE
Only previous intimation bhas to be given.

PROF. MADHU DANDAVATE
Direction 113B talks of notices.

MR. DEPUTY SPEAKER : Notice,
Call Attention has also been mentioned
here.

SHRI SOMNATH CHATTERIJER :
Kindly see notice of adjournment. Every-
thing is given.

MR. DEPUTY SPEAKER. :
Attention, it is clearly mentianed.

Call

SHRI SOMNATH CHATTERJBE : He
bas to give intimation (Inserruptions) There
is a difference between intimation and
advance notice.

SHRI SAIFUDDIN CHOWDHARY :
That is what 1 have given.

PROF. MADHU DANDAVATE :
What you are saying is with reference to
Call Attention. He is not at all referring to
that. In the course of any statement of
speech or in the course of the debate if
any one quotes [rom apy paper, no one
else has got right to get up and say that
we would like that Paper to be laid on
the Table of the House and if be has given
in writing even during the cou.se of the
dedbate, it is perfectly all right. What
you are saying is about the Call Attention
notice.

(Interryptions)
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MR. DEPUTY SPEAKER : No, this is
when he is making some allegatory remarks
against certain persons.

SHRI SAIFUDDIN CHOWDHARY :
What allegatory remarks ? The document
that I may refer to is the letter of the
Director of the National Museum where he
bas indicted the Caltural Adviser.

MR. DBEPUTY-SPEAKER : He cannot
refer to the names in allegatory sense.

SHRI SAIFUDDIN CHOWDHARY :
That is to go on record. What is there ?

MR. DEPUTY-SPEAKER : If there is
an allegation it will not to on record.

SHRI SAIFUDDIN CHOWDHARY :
What allegation? I am not making any
allegation. I want to know something.

: You are

MR. DEPUTY-SPEAKER
involving certain persons.

(Interruptions)

SHRI SAIFUDDIN CHOWDHARY :
What ie there in this 2

MR. DEPUTY-SPEAKER : No, when
it is a Confidential letter, . .

(Interruptions)

SHRI SAIFUDDIN CHOWDHARY :
For that, I have given notice. I know
that, Sir. T have given notice because this
kind of obstruction may come in. I knew,
I apprehended and I gave prior notice.

MR. DEPUTY-SPEAKER : If you
refer the name of any person and make
allegation, I cannot allow because the
person is not here. That is why, 1 can’t
allow.

SHR]1 SAIFUDDIN CHOWDHARY :
Why 2 If the person is not here, what
will you do for that ?

(Interruptions)
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SHRI SOMNATH CHATTERJEB : He
is mot making any allegation.

MR. DEPUTY-SPEAKER : I dont
like, that is all, You carry on.

SHRI SAIFUDDIN CHOWDHARY :
Sir, I will do what I want to do.

Sir, I am not taking much time to
describe what has happened.

(Interruptions)

MR. DEPUTY-SPEAKER : You have
to take five minutes only for this.

(Imterruptions)

SHRI SAIFUDDIN CHOWDHARY :
Before beginning, I must congratulate one
Bengali dally, The 4nard Bazar Patrika,
for bringing this to the notice of the people
long ago, on 9th September. The details
are with all of us—27 objects have been
damaged and the damage cost would be to
the tune of Rs. 38 crores as per the
imsurable value. That is the information.
That is not the problem. Money cannot
determine the value of- the masterpieces.
What I want te kmow is, we had a dis-

cussion before that you should not send
certain things. A commitment was given
that proper care would be taken. Now;
the normal question that would come to
anybody’s mind is : Who are the people ?
Is there any Expert Committee appointed
to decide about which iiems would be sent
to these placcs ? Who are they 7 Whether
any opinion was heeded or flouted by some-
body who acted arbitrarily and at his or
her will decided certain things ?
(Interruptions)

Sir, I have a document with me. This
is a letter written by the Director of
National Museum, Dr. L.P. Sibare, on
October 21st, 1986, 1t beings like this :

‘““With reference to the letter
from Shri Mani Shanker Iyer
addressed to Sbri Y.S. Das;
Secretary, dated October 9, 1986,
the additional factual position
regarding the Didargunj, Yakshi,
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Munal of the Hukka and Gol-
conda Roomzsl, is as follows :—

The expert committee appointed
by Department of Culture, Mini-
stry | of Human Resources
Development was totally against
sending several rarest masterpieces
including the Didargunj Yakshi
to Washington D.C, . . .”

MR. DEPUTY-SPEAKER : Names
won’t go on record if there is an allegation.

SHRI S. JAIPAL REDDY : He is
quoting from the document, Sir,

SHRI SAIFUDDIN CHO ¥DHARY :
What allegation I am making ? I will lay
it on the Table of the House

““As has been established mnow,
without waiting for official decision
of the Government of India as to
whether or not such items should
be sent, she had already made
commitment in advance to the
Director of National Gallery of
Art.” ’

SHRI SOMNATH CHATTERIJEE :
CBI inquiry should be made.

SHRI SAIFUDDIN CHOWDHARY ;
Now, Sir, it further states :

“Pressures were also brought on
us to send the RAMPURVA BULL
which is displayed at the Rashtra-
pathi Bhavan along with Didargunj
Yakshi, which are the two
grealest masterpieces of Mauryan
Art of 3rd century B.C,”

The Chief Conservator of National
Gallery for Art, Mr. Corey, said, ‘You
won’t touch it*’,

Now, Sir. the Minister has said and it
bas been referred to. that certain things. . .

MR. DEPUTY-SPEAKER : These are
::nﬂdential matters. You cannot refer to
Sm.
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SHRI SAIFUDDIN CHOWDHARY :
Then, what Jor this Parliament is 7

SH&I ANIL BASU : It may not be
palatablg. to the Goverpment.

But 1 do not understand why the Chair
is not allowing.

SHRI SAIFUDDIN CHOWDHARY :
It is a common knowledge that nobody ie
denying the necessity of sendimg Certain
objects broad for exhijbitions or cultural
exchanges or good-will for which exhibi-
tion is arranged. But we have to apply
our judicious mind as to which one we
should send and which-one we should not.
And everybody knows that the objects
which may not have damages can be sent.
But the very old objects. . .

SHRI P.V. NARASIMHA RAO : Is
there any object which cannot be damaged,
whigh is undamageable ?

SHRI SAIFUDDIN CHOWDHARY :
Whete the risk is irvolved, you should not
send it. Yom cannot send a heart patiens
in the air to fly. Doctor says, don’t fly.

PROF. MADHU DANDAVATE : For
instance, the Congressman!

SHRI SAIFUDDIN CHOWDHARY :
In this case, the damage to the Yakshi
seems to have been caused due to its very
fragile polished surface and the character
of Cdelicate, soft and po'cus sand-stone
which could not sustain the jerks, tcnsion,
etc. They flouted the expert committee
opincion. Who 18 this autbhority which took
this decision, I waat to know. Why was
this sent abroad, to show what? One
should bot exhibit one’s everything to
everybody. Something which is delicate
and scnsitive should be kept concealed.
We have rich heritage. With the use of
judicious mind, certain things should have
been concealed. That is an important
thing. Why was this baankrupty of enthue
siasm, I want to koow. Was it to
show everything to placate somebody? I
do not know. In the name of cultuge, it
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is destruction. We should get 'clear reply
on this,

About Hooka, nobody has taken any
care about it. We are talking about our
heritage, culture and all this. Did we
take the care it requires ? Hooka was
brought from Calculta. It was banded
over to the proper authority. But while
packing it for sending abroad, the Munal
was missing. Who was responsible for it.
What enquiry has been made ? Has any-
body been found responsible and any
action taken ? While packing, it was
found missing. Then, the person who
received it, Miss Taneja, hurriedly left for
Moscow without enquiring abont the Munal
where it is Somebody has to take the
respensibility. These ars masterpicces
which are invaluable.

SHRI S. JAIPAL REDDY : They took
precaution. They filed a police report
and forgot.

SHR1 SAIFUDDIN CHOWDHARY :
That is too late also. Everything was
delayed.

MR. DEPUTY-SPEAKER : Now, you
put question, if any,

SHRI SAIFUDDIN CHOWDHARY :
I am talking about their carelessness. I
may say about the Golconda Roomal,
though it is not conneted with it. It was
towards the end of 1983, the National
Museum had to send it. The Roomal did
not go. Where is this Roomal then?
(Interruptions.) People who were there
were thieves. Now; this Galconda Roomal
when it was being shifted, preper listing
was not made that this was also there.
But, when it was missing nobody is res-
pomsible for all this ? What kind of
enquiry has been made, I want $o know.

Asother thing is, these are very valua-
dle and important things and symbols of
our past. We have to protect them. Not
only have they been damaged but as I said,
ccriain people are there whose inteation i
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to usurp certain things. They are thieves.
Another example, I must give you. In
Bisharpur Temple in Rajasthan one 2,000
years’ old Shiv Ling was there. That was
stolen and when the thieves were carrying
it the vehicle went out of order. Police
caught them. There was a Minister of
Rajasthan,**

MR. DEPUTY SPEAKER: No I
would not allow you to quote that name,
(Interruptions). Don’t bring in anything.

SHRI SAIFUDDIN CHOWDHARY :
You get the facts. The police were told
by the Minister to give the Shiv Linga to
certain people who will be worshipping.
Then what happened ? But when that was
returned, it was duplicate not the original

Shiv Linga made of Neclam. This kind of
thing bappened here also. There are
reports of certain articles that when

retarned from the festival, they were
duplicate and substitutes, and experts in
the museum were asked to certify them
and they refused to certify. I want to
know whether this is a fact or not.

This is very important considering our
linkage with the past, considering how we
are looking at the future expansion and
growth of our cualture.

I want to know what kind of action we
are to take against those who inflict such
kind of damages. I have nothing to say
apything personclly against eanybody.
Somebody may be very old. I have respect
for old age. But if instcad of being the
protector of our culture, one acts like the
‘YAKSHI’ of our culture, we bave to
take them to task and the hon. Minpistes
has to give a concrete reply. I am not
satisfied with departmental enquiry. Let
there be concrete public enguiry to bring
out the facts of what actually bappened,
who are responsible, what are missing,
how we must take care of our things and
bow to decide what things to go and no
to go. I will be laying this on the Table.
I have given a copy. I conclude.

® Not recorded.
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MR. DBPUTY SPEBAKRR : I will
examine. That is all right.

SHRI S. JAIPAL REDDY : This is
official document,

THE MmlSTBR or HUMAN
RBSOURCES "DEVELOPMENT AND

MINISTER OF HEALTH AND FAMILY
WBEBLFARE (SHRI P.V. NARASIMHA
RAO) : I am grateful to the hon. Members
that when compared to the occasion when
this matter egploded in both the Houses
last time, issues have been narrowed down.
I bave given a whole hittory of the exchange
of exhibitions between India and other
countries. In view of that, this is nothing
more than an on-coing process, nothing
new has been done in 1982, 1983, 1984,
1985 or 1986. Therefore, one aspect of
whether we should have these exchanges
or not has been more or less settled in
the sense that this being an on-going
process, until we decide that we do not
waat these exchanges, until we want to
put a stop to these exchanges, until then,
the exchanges would 20 on. We will get
sxhiditions from abroad here. We will
send exhibitions to other countries from
here. This, I think, will contiune to be
the method which we will follow, which we
bhave followed so far.

Having said that and settled that

point, the next quesition while we are .

sending these exhibitions, how do we send
them, what js the care you take in order
to save our art objects from being
damaged ?

©Our dictionaries are full of words.
But there is a difference in the shade of
meaning of each of thete words. Damage
fs not destruction and destruction is not
desecration. Depredation is another word
starting from D and that is the only common
thing between it and others,

SHRI S. JAIPAL REDDY : I am sorry
a senior Minister like that is speaking with
this degree of indifference. (Interruptions).

SHRI P.V. NARASIMHA RAO : We
Are going into the basics. If the hon.
Members co-operate, let us go into the
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basics. Let us understand the difference
between damage and destruction. I .am
sure in any number of laws damage and
destruction have both been mentioned. If
they had been identical, they would not
have been mentioned separately. And
desecration is something which has s very
specis]l connotation. Desecration, if
apnything, if I may submit to the hon.
Meombers, has been bappening in this
coun’ry itsel’. It bas not happeeed to our
objects in any other country. One hon.
Member also said that we have a great
reverence for our art objects and we

worship them. 1 really do not know if we
really worship all the art objects in the
National Museum here. Worship s,
again, a different matter. Worship is
done in a temple. Worship is done in a
religious institation, religious centre where
wo-ship is allowed. We do not worship
Didarganj Yakshi. We do not worsihp
Roomal, Munal and Kunmal. We have a
certain reverence, What is it from India
for which other countries have reverence ?
Shall we really face this facs, face this
question squarely ? If there is anything in
India which is respected in all other
countries uniformly, it is our culture, it is
our heritage.

Sir, I had been to Seattle. I relate to
hon. Members my own personal experience.
The largest mumber of people, the
Americans, the local people who con-
gregated at the Exhibition were those who
wanted to know the root of our science, in
that portion of the exbibition where
Aryabhata was shown ; in that portion
where the discovery of Zero was described.
They went there. They did mot go to our
modern sestions because most of our
modern sections are well, we get them
from them. They did not have to see
anything. Go to Germany or any of
the Oriental Institutions in Germany you
will find still the Ramayana, the Mahabbar-
atha, the Vedas and the Upanishads and
all those great old texts being researched
upon even today. They are not runming
after what we have in modera India;
because modern India is something which
18 trying to come up to the levels of
modern ngt. We are actually trying to
catch up with tkem and to the eatent we

bave done 50 we are prood of it. They
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slso feel happy but there is an element
of patronising a‘titude there. But when
ft comes 1o heritage of 3000 years, they
pave nothing but rgverence and respect.
That is the kind of thing which we are
trying to send abroad because goodwill
js created thereby. These being the
parametres, we want to see that whatever
care needs to be taken, is taken.

Now, the next question is what do you
gsend 7 What do you not send ? 1 have
given a description of what we caonot send
under any circomstances. There are
certain objects which we just do not want
to send. We do not want to send them
even temporarily. So we will j_ust not se.nd
them. Then there are some objects v?hlch
are in such fragile conditions that.lf we
send them, they cannot come back without
damage or even destruction. Therefore,
we would not send them, 'l'hirdly., there
are some objects, idols etc. 'whlch are
concerned Wwith religious 'sentnmeuts. of
the people 2nd in uprooting them and

pg them abroad. we do not sec¢ any
::Tliiicu:u advantage. On the other band
there is great commotion in the country,
a big hue and cry. Therefore, we wou.ld
pot like to send them. We have categoris-
ed artlcle which cannot be sent. Among
the articles which cad be sent, there could

difference of opinion. I can have
:,:y ::pinion. Mr. Jaipal Reddy could
pave his.
(Interruptions) .

Therefore, apart from what hal. been
done by the Goveroment, 1 would hk? to
know if there is any cther  way. Either
stop the Bxhibition—that is one way
and that is not going to happen_ until
we take such a decision ; or vylnle you
are sending exhibits, you categorise som.
objects which cannot be sent, eliminate

i the

m : put them aside. Coming to
:!hb;nt; e::aich can be sent, we have an
Bsperts Committee. That Bxperts

Committce give us 80 opinion whether
something should be sent or not. I have
said categorically in my statement thzt
in spite of the Esperts Committes's

epimion—the opinion of the Emperts
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Committee in this country, not only in
this but on all other matters, are taken
into account—but the final decision rests
with the Government. (Interruptions)
Bven where we can (Interruptions)...please
listen to me, please go into this in greater
detail. Where even we take a decision
based on the Expert Committee recom-
mendation, the responsibility is ours, it is
not the respon-ibility eof the Expert
Committee. Experts can differ, experts
can give different opinions. We bave
seen Expert Committees coming up with
different opinions, legal experts give
different opioions, art experts give different
opinions.

SHRI S. JAIPAL REDDY : Only one
specific question Sir. Was there a difference
among experts in regard to Deedarganj
Yakshini ? I stated this last year also that
there was no difference of opinions among
experts.

SHRI P.V. NARASIMHA RAO: I
have already answered this whether there
is a difference or not. The final decision
rests with the Government. That .I have
already said. I have said it in my statement.
I have not glossed over it. I am not going
to hide behind the Expert Committce.

SHRI S. JAIPAL REDDY : You might
bhave seen our complaint was that the
final decision was Dot taken even by the
QGovernment.

SHRI P.V. NARASIMHA RAO: It
was taken by the Government.

SHRI S. JAIPAL REDDY : It was
taken by the Chairperson who was not
competent to take the decision.

SHRI P.V. NARASIMHA RAO: 1
insist that it was the Government’s decision.
You can criticize the Government’s
decision. Don’t bring a person into it. It
is the Government’s decisiom, you can
criticize it. Interruptions) . . . 1 am taking
responsibility fer the decision fiom which-
ever quarter it came.

(Iaterruptions)
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MR. DEPUTY SPEAKER : If you go
on putting questions like this, how can I
run the House ? How oan the Miaister

reply ?

SHRI SAIFUDDIN CHOWDHARY :
He is very accommodative, don’t worry.

MR. DEPUTY SPEAKER : He may be
sccommodative, but I cannot allow. I won’t

allow.

SHRI P.V. NARASIMHA RAO: If
you cannot accommodate, I will not hide
behind you. I am prepared to come out
with all the facts,

SHRI SOMNATH CHATTERIER:
Why the Expert Committee reports are
being violated and on what basis ?

SHR1 P.V. NARASIMHA RAO: 1
will tell you that the Expert Committee
reports are not flouted always, but they
are not followed always also. They neced
not be. (Interruptiens) .. . 1 thought that
we were really going about it logically. If
it is again taken into by-lanes I have no
objection . . .(Interruptions) ...I am trying
to argue . . . (Interruptions) . . .

MR. DEPUTY SPEAKER : He clearly
told that it is a Government®s decisiom. It
is not the Chairpesson’s decision. If at all
there is anything, you ask him. Why are
you bringing other persons in ?

(Interruptions)

SHRI S. JAIPAL REDDY : I am on
a point of order Sir. When I raised this
issue last year, the Minister who answered
the gnestion was Mr, K.P, Singh Deo. I
would have asked his resignation, but he
has since been dismissed. What shall I
do?

MR. DEPUTY SPBAKER : This is not
8 point of order. )

SHRI P.V. NARASIMHA RAO: It is
all right. I can give some credit to Mr.
Jaipal Reddy If that is any consolation to
bim. They can always raise these matters
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before the event and say, ‘‘did we not tell
you this,” after the event. This is always
there. It is like some journals which go
on predicting and predicting and out of
husdred things if two things bapoen, then
saying did we not tell you. ? This is that
kind of a thing. I very readily concede
the credit of having raised this issne to Mr.
Jaipal Reddy. If he only tries to follow
my logic, because we are trying to come
to some conclusion, he would know that
this is not a n.atter of rhetoric or anything
Jike that. The legic is Governmenmt is
taking a decision and not the experts. I
would put 2 hypothetical question. Suppose
there had been a unanimous decision to
send a thing and that is damaged, would you

condone ?

SHRI SAIFUDDIN CHOWDHARY :
We would try to know whether that could
not be avoided.

SHRI S. JAIPAL REDDY : Wedo
not condone, but we can understand.

AN HON. MEMBER : If a patient
dies after taking every care, what could
one do ?

SHRI P.V. NARASIMHA RAO : That
is what I am saying that every care has
been taken. (Interruptions) We are mixing
two things. One is the care aspect and
the other is the authority aspect. Let us
no' mix them. So far as the authorily
aspect is concerned Government takes the
authority and the responsibllity. So far as
the care aspect is concermed we say
according ¢o what has come to our notice
all care was taken but I agrece...
(Interruptions)

SHRI SAIFUDDIN CHOWDHARY :
The care was mot takem properly. The
person in-cearge was merry-making.

(Interruptions)

MR. DEPUTY SPEAKER : Please sit
down. Let the Minister complets,
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SHRI P.V. NARASIMHA RAO : I am
coming to the point on which there is &
controversy. On the aunthority side I have
taken the responsibility and {t is Govern-
ment’s decision. There the matter ends.
On the care side I have also said from past
experience we will have to improve the
care that has to be taken. I bhave said
that in my statement. There is always
room for improvement. So far as we are
concerned we have gone into it. In regard
to this Munal which was lost here and
which did not leave the shores of India

there is an investigation.

SHRI S. JAIPAL REDDY : How long !
Bighteen months have passed since the

complaint was filed.

SHRI P.V. NARASIMHA RAO : Mr.
Reddy will know there are no time-limits
for investigation. (Interruptioms) Things
could be discovered after two years. I am
mot an astrologer. After I am satisfied
that it s antraceable I will come to this
House and say it is untraceable, it has
been lost in the National Museum in Delhi
and we are going to fix responsibility and
punish the person concerned. (Inserruptions)

Many things are lost in this world.
When they are lost you do not go about
Deating your breast. Certain steps are
taken after they are lost but we are not
still convinced that they are lost finally,
We are taking steps. I went into this case
especially because I expected these things
would be raised. I have not come to the
conclusion that the time has come when
I should report to the Houss that it is
untraceable and lost. When that time
comes [ assure the Members that I will not

keep them in suzpense.

SHRI SOMNATH CHATTERJEE ; Why
did the Government over-rule the ezxpert

committeg ?

SHRI P.V. NARASIMHA RAO : We
do not give reasoms for the Government

over-ruling the ezpert committee.

(Interruptions)
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SHRI SAIFUDDIN CHOWDHARY :
If you over-rule and a particular thing
happens then you have to take the respon-

sibility.

SHRI 8. JAIPAL REDDY * Sir, I rise
o0 a peint of order. Under the system of
parliamentary democracy the executive,
Damely, the Govermment is accountable,
answerable to Parliament apd the Minister
says that he will not narrage the reasons
why the Government over-ruled the expert
committee.

(Interruptions)
MR. DEPUTY SPEAKER :
no point of order.
(Interruptions)

SHRI SAIFUDDIN CHOWDHARY :
The expert commiittee opinfon was that this
particolar things should not be sont,
Government over-ruled them.

(Interruptions) **

There s

MR. DEPUTY-SPEAKER : Nothing
goes on record. There is no roiat of

order.

SHRI P.V. NARASIMHA RAO : There
is no point of order in this. Government
takes into account all relevant factors
before taking a decision and it was done
in this case also . . . (Interruptions).

In respect of all these objects, Govern-
ment did not come to the conclusion that
they are fragile, that they cannot bde
sent. They did not come to that con-
clusion. Trey came to the conclusion
that they can be sent. This is all
hindsight that is taking place here. . .
(Ingerruptions) Something has been done
and now you ask me why that was done
« « « (Interruptions). We can differ from
the expert committee . . . (Interruptions).

MR. DEPUTY-SPEAKER : Please
Ftake your seats. If you go on shouting
Tlike this, how can he finish 2 This is calling

Fattention.

Mr. Minister. *you wind up if they are
not listing.

®Not recorded.
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SHRI P.V. NARASIMHA RAO: In the
case of an object, we have . to set off one
thing agaiast another. There is a Com-
mittes, there are negotiations for instance
with the USSR. Dr. Sahace has given to
the USSR aauthorities a list of what we
would like to have from the USSR. Same
thing bappened from the other side. We
come to an agreemeat and sometimes we
say : ‘‘Look, we cannot part with these
things”’. Taey also say that they cannot
part with certain things, Whatever is
agreed upon between the two parties will
be sent. In the exhibition in question

Certain things were demanded and certain
things were suggested for being sent there.
On that guestion, the Expert Committee
and the Goveram:at have certain inhereat
differences. The view of an expert who
paturally wants the thing n>t to go from
here, who wants the thing to be in the
National Museum itself is a little different.
Please appreciate that . . . ([af:rraptions).
I want this to b: app:eciated. T[his is
something which wiil be aseful for all
time. The point of view of an Bxpert
Committee and the point of view or a
Government which takes an overall
decision cannot always de identical. They

can be and are most of the time, but
nat invariably. It is possible that the
Government in the normal course says :
““All right, the Expert Committee does
not want it to go, we need mot let it go.”
But in each oase, the Government follows
its own criteria. The criteria are much
wider than those followed by the Bxpert
Committee. This is precisely what [ want
the hom. Members to appreciate. In a
particalar case a couniry may want a
particular object to bs sent. They know
something about that object as we know
about their objects. Dr. Sahare feels
that something coming from Russia would
have a grea: value of appieciation 1 this
country, in that case, as far as possible,
it will be the endeavour of the USSR
Government to oblige us. Ian 1he same

way, if some object has been particularly
named by them, it will be our endeavour
to oblige them to the extent possible unless
we are convinced that that object is so fragile
that it is absolutely impossible to send it,
ouly then we bave to take anothet
desision.
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I have already said that the Governe
ment’s parameters for decision may or
may not coincide with the expert Comm ittee
in all cases. I am very clear about itz
There is no mincing of words in that
case ... (Imterrupitons). It s not a
political decision . . . (Isterraptions). It
may be a diplomatic decision in a way.
Aonyway, there is a political decision in-
volved in it because it is between two
countries.

SHRI SAIFUDDIN CHOWDHARY :
You decided to send Rampurva Bull to
Washington DC, but the Director, National
Modern Art Gillery, Washington, told you
not to remove it from Rashtrapati Bhavan,

and, therefore, it was not sent ...
(Interruptions)
SHRI P.V, NARASIMHA RAO :1

waat to bs absolately clear. I do not want
anything to be left uansaid. Government
reserve to itself the power including the
power to take a decision on the basis of
considerations, which may not be exactly
the same as the considerations which weigh
with the Esxpert Committee. Let it be.
absolutely clear. Let it be clear to the
eountry ; let it be clear to Parliament. I
have not. . . . {Interruptions}

MR. DEPUTY SPEAKER : Mr. Saifa-
ddin Chowdhary, how many people can
speak ? You are speaking ; he is speaking.
What is this? So many people are
spoaking. No, no. How can he answer ?

SHRI P.V. NARASIMHA RAO: I
have understood their question. I want to
answer it. Mr. Saifuddin, please sit dowa.
I am answering the question. There is no
need for any interraption. I am prepared
to face all the points. I am prepared to
clarify all the points. Now what is being
said, in effect, is that about am expert
committec being final. But even according
to the Indian Evidence Act, the opinion of
an expert has certain limitations.

“ SHRI SAIFRUDDIN CHOWDHARY 1@
Why ?
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SHRI P.V. NARASIMHA RAO : Yes ;
I will show a pile of decisions of the
Supreme Court. I think Somnath Ji
would bear me out, that an expert’s
opinion cannot be taken 4s final. It has to
be taken as a parameter, in coming to a
decision.

SHRI SOMNATH CHATTERIJER :
The political authority must apply its
mind.

SHRI P.V. NARASIMHA RAO ; Yes ;
that is what I am saying. The authority
has applied its mind to all the recommen-
dations of the experts committes. In
some cates, on the recommendation of the
experts committee, we have said that
certain thiags shall not go. (Zaterruptions)
No ; I have already given you the number.
(Interruptions) We are on a serious subjsct ;
we want to have this out. You see, I have
already said in my statement : "Regarding
articles 3, b, ¢ and d, on the recommenda-
tion of the experts committee, we said:
these will not go. Regarding articles e, f
and g, in spite of the recommendation of
the experts committee, Government decided,
in view of the considerations Government
had, i.e. between two countries, between
two nations, between two Governments,
that they should go. (Imterruptions) This
is a matter which rests with the Govern-
ment. Whether you agree or not, is not
the question. (Isterruptions) Yes ; the
question is : Government has taken a
decision. It is a Government decision,
Sir. There is no doubt about that. Itis a
Government decision, and we stick to that
decision,

I am also very clear in my mind that
for furture also, we can always discuss
what more can be taken ; we can always
discuss where thiugs have gone wrong. We
are looking 1cto that. We would like to
minimize as far as possible the damage ;
but I have said it in s0 many words that
damage canpot be comp.etely ruled out.
in fact, damage cannot be completely ruled
put even from a site of excavation to the
site of the museum. In this country,
jamage bas been done, even while
Tanshipping an object from one place to
snother. If within the country i canaot
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be ruled out, how can you rule it ont in
the case of another country ? But we would
like to have as fsr as possible, as far
as it is bumanly possible, within the powers
of the Government, to ensure that. ...
(Interruption)

SHRI SAIFUDDIN CHOWDHARY :
Have you made a list of the objects ?

SHRI P.V. NARASIMHA RAO : Why
do you go from one end to the other?
If you want to know anything about the
factual listing, and not listing, I am prepar-
ed to give you that information. We are
on a different point. We are on a basic
point.

(Interruptions)**

MR. DEPUTY SPEAKER : No ; Mr.
Jaipal Reddy, I will not allow anything
to go on record. Whatever it is, I will
not allow. I cannot allow this kind of
things. It should not be done like this.
There is a limit for that. You go on putting
questions, when the Minister is replying on
a Calling Attentlon. How will he answer
that ? No. This is not the way. Three
persons are standing and putting questions,
How can he anawer 7

SHRI P.V. NARASIMHA RAO : Sir, I
wil} wind up now. Yes, Mr. Jaipal Reddy.

SHRI S. JAIPAL REDDY : Is it not a
fact that we did not have any reeciprocal
arrangement with the United Stgtes. ce e

SHRI P.V. NARASIMHA RAO : Yes ;
I have already said. I have said that,

SHRI S. JAIPAL REDDY :... while
we are preferring to have such an
arrangement with USSR, Japan and other
countries ?

SHRI P.Vv. NARASIMHA RAO: 1
have said that. I have said that...
(Interruptions)

*% Not recorded,
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KUMARI MAMATA BANERJEE: These
questions do not arise.

MR. DEPUTY SPEAKER : No;
Mamata Ji, be is pptting questions, and
the Minister is answering them. Why are
you interruptiag ? Without his putting the
questions, how will the Minister answer ?
Mr. Tiraky, now you put your question.

SHRI PIYUS TIRAKY: He has already
admitted that some articles have be:n
stolen and missing ; and they have
appointed an investigating agency. Has
the investigating agency the scope to fiad
out the missinog articles world-wide, be-
cause we apprechend some interested per-
sons might bave stoien aad sold them
somewhere ?

SHRI P.V. NARASIMHA RAO : 1
have taken fall nots of youc. apprehensioa.
(Interruptions) Barlier duriag these loag
series of exhibitions, wa have received exhs-
bitions from (0 those countries ; we have
sent exhibitions those countries, bat it was
pot strictly on a rectprocal exh:bition to
exhibition basis. I have made this clear
in the House and I am making this clear
in this House that so far we did not make
it strictly reciprocal. Now we have made
it strictly reciprocal beginning with the
USSR alithouah I must say shat from each
of these oth =r countries, we did receive of
exhibitions. There is no uniiateral thing
with any country. We had it from It aly,
we had it from Japam ; we had it from
USA ; we had it from USSR, all these
countries and France ; with all the other
countries, we did have exhibitions at
different times.

SHRI S. JAIPAL REDDY : We did
not have anything with Smitth Sonian
Institution which is the most prestigious
Institution,

SHR]I P.V. NARASIMHA RAO :I am
talking of USA and not Smith Sonian
lostitution, It is in USA. That is why we
e talking to the Goveroment of USA
®%actly for the same reason ; for the same
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reason as Mr. Jaipal Reddy adduced. We
are talking to the Government of Smith
Sonian, and they do not bave a separate
government ; so there cannot be diplomatic
relations between us and the Smith Sonian.
This being a on-going process, it will go
untils a decision to the contrary is taken
by the government. (2) We will take all
steps to see thai greater care than hitherto
is taken to see that damage is minimised ;
(3) As far as possible, probably even
rigidly we have come to the conclusion
that it bas to bs reciprocal, but there 1s a
built in weakness 1n recip:ocity limitation
that if anather co.ntry docs not bave any-
th.ng comparable to send to us, then,
necessarily, it becomes one sided, We
have 5000 years history. It s quite
possible that some other countries may
not have that long heritage or a history.
So, if you say reciproeal, article for article,
I want something whicn 1s 5000 years old,
they wili nave to smuggie it from here and
secnd it back to us ia taeir exmbit.on. So,
that is ano ber paranecte.. The other
thinz is wnatever has bappeaed, L bave not
said taat everyihiag has beea perfect.
There have been laps:s ; thove lapses are
being gome in.0 ; some whicn have been
missing here ; that 18 ODeing investigated.
We will also see—in fact 1 said 10 my
siatement cthat we are awalung a final
report ; afier the final report comes. . .

SHRI SOMNATH CHATTBRIJEE : This
soverament should offer an apology.

SHRI P.V. NARASIMHA RAO : No.

SHRI SAIFUDDIN CHOWDHARY :
Why no¢ ?

SHRI S. JAIPAL REDDY : You have
agreed in the House Cummitiee to an
engquiry. We will prove that.

SHRI PK.V. NARASIMHA RAO . If
you have any information you give 16 10 me.
If they have, any ntormauon, they are
welcome to give 1t tome. 1 have taken &
full account of the whoie (nnyg. 1 have
8aid it 18 8 government decision. Thero 1>
Do occasion tor any apoiogy. fnese thungs
have t0 be expecicd ; UNs is a part Of tue
whole process. There 18 DO Quciiva O
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apology. I bave given all the parameters.
We stick to the parameters ; we stick to
these decisions. The only one thing which
is to be added. . . (Interruptions) No; no.
there i8 no House Committee. 1 think
the House Committee has met here. We
know what the House Committee is going
ta say from your side. There s no need.
(Interrupsions).

SHRI SOMNATH CHATTERJEE : It is
a reflection to the House.

SHRI P.V. NARASIMHA RAO : No,
Sir. What is it.

Mr. Somnath, don’t go ioto trivialities.
(Interruptions).

SHRI SOMNATH CHATTERIJEE : We
bave regard for you. In the midst of
agoay ycu should not say such things.

SHRI P.V. NARASIMHA RAO : No;
no. I am not saying anything out of the
way. What I am saying is that I have got
tbe best opinion of the best ecxperts in the
House. If there are any more opinions, I
welcome them. I will take them. [ shall
go into them. We are going into the
matter to the extent it is possible. There
is no question of any House Committee.
I am not going to have any House Com-
mittee. This much I have stated. These
are our parameters, These are going to
be our parametrs.

1 only wanted to add one thing. I am
not claiming—1 did not claim—that what
all ne:ded to be donme has been done in
this, much more needs to be done. We
will go into that. By experience we will
learn and that is what we are going to do.

S—

13,27 nrs.
LOKPAL BILL

Motion Re : Repeit of Joint Com-
mitiee—Extension of Time

[English]

SHRI SOMNATH RATH (Aska) : ]
b¢y to move i~ -
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*“That this House do further
extend upto the last day of the
Budget Session, 1987, the time
for presentation of the Report of
the Joint Committee on the Bill
to provide for the appointment of
a Lokpal to inquire into allega.
tions of corruption against Union
Ministers and for matters con.
nected therewith.”

MR. DEPUTY-SPEAKER :
moved :

Motion

“That this House do further
extend upto the last dav of the
Budget Session, 1987, the time
for presentation of the Report of
the Joint Committee on the Bill
provide for the appointment of a
Lokpal to inquire into allegations
of corruption against Union
Ministers and for matters come.
nected therewith.’’

The motion was adopted.

Sy S

13.28 brs.

MATTERS UNDER RULE 377

[Emglish]

(i) Need to persuade the Government
of Karnataka to release at least
S0 TMC of water from reservoirs

to Tamil Nadu

SHRI S. SINGARAVADIVEL (Tban-
javur) : The farmers in Cauvey Delta in
Thanjavur ard Trichy districts in Tamil
Nadu are facing severe irrigation problems.
Agriculture in this arcas has been affected
adversely almost continuously over the
period of last 19 yecars on account of
izregulat and inadequate supply of water
for urigation caused by the impending dis*
pute over the sharing of cauvery wates.
The water which s to be released from
Mettur Dam on 12th of June every year wal
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released only on 21-5-1986 on account of
critical storage position in Mettur Dam as
no water was released to flow into it
from the reservoirs in Karnataka. Under
the said circumstances the farmers of
Thanjavur District who used to raise double
crops of paddy in about 1.5 lakh hectares
of land and single crop in about 3.25 lakh
hectares of land could not raise the first
crop of paddy in about 1.5 lakh hectares
and have raised single crop in about 4.25
lakh hectares only. This erop will take
eight weeks for harvest and unless water is
made available for irrigation for that
period the crops will wither away. The
water now available in Mettur Dam will be
sufficient only for two to three wecks. The
farmers need water for the next five to six
weeks, I, therefore, request the Central
Government to intervene and persuade the
Government of Karnataka to releace at
jeest 50 TMC of water from their reservoirs
to save the farmers in Tamil Nadu and to
refer the dispute over the sharing of water
to a time-bound tribunal.

[Transiation]

(i) Need to convert the track between
Kolar and Bangarpet into broad
gauge

*pDR. V. VENKATESH (Kolar) : Kolar
is the most backward district in Karnataka
State. It is backward industrially, educa-
tionally, economically and socially.

Regarding railway facillties Karnataka
is the most neglected State in the country.
The railway track that exists in the district
is negligible. The main burdle for the pro-
gress of this district is lack of proper
transportation facilities. Bangarpet is a
very big business centre, Big factories like
BHEL, BGML are situated near this town.
Thousands of workers of these factories are
mainly depending npon trains to come to
Kolar town. The people of Kolar dis-
trict have also represented for the con-
version of railway track between Kolar
and Bangarpet. But even after 39 years
of our independence this work has not

*The speech was originslly deliv ered in
Kaanagda.

been done. I request the Hon’ble Minister
of Railways to take immediate steps to
convert the track between Kolar and
Bangarpet into broad gauge.

(D) Need to accord sanction to Sidh-
mukh and Naghar Canal projects
in Rajasthan

SHRI BIRBAL (Ganganagar) : Mr.
Deputy Speaker, Sir; under Rule 377,1
want to draw the attention of the Hoose
towards the following matter. Sidbmukh
and Naubhar Canals are going to be impor-
tant canals of the Rajasthan State which
will irrigate about 8 lakh acres of land of
Bhadra and Nanhar tehsils of Ganganagar
district and Taranagar and Sadulpur tehsils
of Churu district.

The survey of these two new cinals has
already been conducted and papers in this
reg8rd have been sent to the Central
Water Commission of the Central Govean-
ment. The Central Water Commission
has been taking a lot of time in giving
clearance to the canal schemes. It is.
therefore, requested that Sidhmukh and
Nauhar canals may immediately be cleared
so that the farmers depending on these
canals may be benefited and may be ble to
remove their poverty and baek-wardness
and side by side increase the national pro-
duction. These two canals will on the
one hand, benefit 150 villages of the
Srigangangar district which have been hit
by famine and on the other hand to the
people of Churu district which is con-
tiguous to it, will get employment. The
Government of India also wants that the
money sSpent on the famine relief work
should become a regular source of live-
lihood for the people and this is possible
only through the canal.

I have every hope and belief that in
order to give relief to the famine hit
peoPle, orders will be issued to start work
on these two canals immediately for which
I have been corresponding for the last six
years and bave also raised this 1sgue in thg
House a numbey of times.
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(iv) Need fo comvert metre gauge
iwe between Chhapra and Aurihar
Junction into broad gauge

SHRI ZAINUL BASHER (Ghazipur) :
Mr. Deputy Sneaker. Sir, under Rule 377,
I want to draw the attention of the
Government toweards an issue of public
importance. There has been a great
demand for quite sometime for converting
the metre gauge line from Chhapra to
Auribar Junction of North Bastern railways
into broad gauge line. In the same region,
the metre gavge from Chhapra to Gorakh-
pur has alreadv been converted into broed
gavge line. The work of convertirg the
metre gauoge into broad gauge from
Gorakhpur to Vaianasi is under progress,
In this region, Chhapra to Aurihar area
has been left where the work of converting
the metre gauge into broad gauge has not
been undertaken. This is the main hurdie
im the development of the two most back-
ward distric's to Uttar Pradesh, namely,
Ghazipur and Balia. In the absence of the
broad gauge line, big industries are not
being set up there.

In 1980, the then Minister for
Railways, Pandit Kamlapati Tripathi had
given an assurance to the people of that
area that the Chhapra-Varanasi line would
de converted and provision was made in
the Railway Budget of 1980 to conduct 2
survey in this regard. A survey h s
already been conducted. Thereaficr,
probably due to lack of funds this sch:me
was not sanctioned.

With the conversion of the said metre
gauge line into broad geuge line, these
remaining two districts of the Rastern
Uttar Pradesh will also be linked with the
broad gauge line. This is verv necessary
for the development of that area. Keeping
in view the development and public feeling
of that area, this work is s0 important that
it will not be appropriate to neglect it
any more,

1, therefore, request the hon. Minister
of Railways that he should sanction this
work on priority basis and make appropri.
ate provision of funds in the Budget of
1986-87 for this purpose.

DECEMBER 4, 1986
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[English]

(v) Need to provide financial

assistance to the State Government

of Andhra Pradesh to meet situation
created by floods and droaght

SHRI B.N. REDDY (Miryalgude) :
Andhra Pradesh has been reeling on the
one hand under droughts for the last
seven years and particularly for three
years, on the other hand, seven districts
have been gravely damaged by recent
floods havoc. As a resvlt, the State of
Andbra Pradesh has suffered a loss of
a'most Rs. 2000 crores. Now it has
become a national calamity. So I request
the Central Government to come to the
rescue of the State by taking following
steps immediately ;

1. To release immediately Rs. 1000
crores for immediate relief to provide
emplcvment, food and drinking water and
shelter for disabled hungry people.

2. To sanction #nd release all major
irrigation projects like Ramapadasagar II
stage, Polavaram, Sreesalem Jeft bank
canal, Jurala project, Telugu Ganga,
Thurgbhadra high level canal.

(vi) Need to revive the exploratory
fishery project at Paradip in Orissa

SHRIMATI JAYANTI PATNAIK
(Cuttock) : Sir. an exploratorv  fishery
project was set up at Paradip duoring the
year 1973 for operation of two vessels to
survey the fishing grounds in the coastal
waters in Orlsca. The Government of
India closed the bzse on 10.2,1982
temporarily and chifted it to Visakhapat-
nam. The exploratory fishing project has
surveyed areas south of Bdamara river
mouth but the areas north of the river have
not been surveyed. The Orissa Fisherite
Department offered accommodation sheds
and land etc. for the project. The Paradip
Por! Trust Authority also offered residen-
tial quarters, office space and berthing
facilities. The State Government reques-
tpd the Union Ministry of Agriculture og
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28.4.1982 for revival of th: bass. Bat it
is regrettable that the project has not been
revived so far. Since the proposal - for
construction of a separate fishing harbour
at Paradip is nearing finalisation, there is
a greater need of such aa exploratory
fishing project now.

The revival of the project will go a
long way in undertaking extensive survey of
the fishing grounds In rhe coastal water of
the State. The country earns huge amount
of foreign exchange by exporting fish
produced from Orissa. So, there is every
justification of setting up sach project at
Paradip. Therefore, I request the
Government of India to revive that project at
Paradip without any further delay.

[Translation]

(vil) Need to make it obligatory to
indicate the contents of the food items
on their containers/packets

SHRI DAL CHANDER JAIN (Damoh):
Mr. Deputy Speaker, Sir, under Rule 377.
1 want to draw the attention of the House
towards the following matter of public
importance.

I want to draw the attention of the
House towards an article ‘‘your food may
be poisonous’’, published in the English
daily, ‘“The Hindustan Times’ dated 10th
Juoly, 1986.

After making a study it has been
reported in the Article that more than
50% cases of ill health are due to food
allergy. Food allergy usually eccurs due
to eating of chicken, cheese, egg, milk,
curd, coffee and chocolate.

The consumption of these items
affects a person immedialely or after a
long time. It may cause swelling on the
body, running of nose, headache, bronchi-

tis, skin ,disecases ®snd ocancer of various
kind.

1 want.to urge the Government that
jnstructions shoyld be issued to display

clearly on the packets or tins of the food-
items the chemicals aad other contents
used in them.

{vilf) Need to proyide sofficlent

financial assistance for early comple-

tion of Sagarmal Gopa and Veerbal

branches of Indira Gandbi Canal in
Rajasthan

SHRI VIRDHI CHANDER JAIN
(Barmer) : Mr. Deputy Speaker, Sir. I ,
want to raise the following matter under
Rule 377 :— :

62 percent and 99 percent of the earth
work at Sagarmal Gopa and Veerbal
branches respectively of Indira Gandhi
Caval bhas been comple‘ed. 510 lakh
cubic feet earth-work and lining of 10
kms. area are programmed for 1986-87.
For Veerba! branch the target is 200 lakh
cubic feet of earth-work and half a
kilcmeter lining. No target h2s been
fixed for the futnre work.

For the construction of Sagzrmal Gopa
and Gadbra road branches, the cost has
been estimated to be Rs. 186.17 crores and
Rs. 65.89 crores respectively. The work
at Sagarmal Gopa and Veerbal branches
initiated by the Government of Rajasthan
is progressing very *low and the funds
being provided for it are ins. fficient It is
necessary for the R asthat Government
to give priority to the construction of flow
canals over the lift canals. There will be

no need of electricity in the said flow
canal.

All the villages of Barmer, Jaisalmer
and Jodhpur districts have remained famine
stricken for the last three years. This
year, the earthwork can be accelerated by
engaging thousands of labourers in the
famine relief works Therefore, the
Centrel Gaverament is requested to provide
Rs. 100 crores as a special grant for the
Sagarmal Gopa and Veerbal branches of
the Indira Gandhi Canal so that the work
on the said project can be completed on a
war footing in the Seventh Five Year Plan
and in this way the problcm of famige
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will be solved for ever by ushering in
green revolation in the most backward
border areas of Barmer and Jaisaluer.

(ix) Need to provide more facllities at
Satna snd Maibar railway Stations in
Madbys Pradesh

SHRI AZIZ QURESHI (Satna) : Mr,
Deputy Speaker, Sir, the Satna-Rewa
railway Jine has been approved and
incloded in the Budget also but the
progress of this work s tofally unsatisfa-
ctory which is causing disappointment
among the people of the area.

Similarly, the non-stoppage of Ganga-
Kaveri and Mahnagari Express trains at
Maihar railway station causes inconvenience
to lskhs of pilgrims who visit Shis place
of religious and cultoral importance with
great reverence. There is no direct train
far Bhopal from Satna. Therefore, if
Mahanagari or any other train is diverted
via Sagar, Bina, Vidisha, Bhopal and
Itarai to Bombay, thousands of people will
be betefited from it.

Similarly, there is no railway station by
the name of Chitrakut within Madhya
Pradesbh to reach this place of religlous
importance. If any suitable nearby
railway station it Madbya Pradesh is
renamed as Chitrokutdwar or Chitrakutdham
that will give a great relief to the people.

The stoppage of the train from
Lucknow to Manakpur at Manakpur is
quite long. If it is extended from
Lucknow to Katni, thousands of people
will be benefited by it. There is a great
need for constructing comfortable and good
retirtng rooms at Satna and Maihar and
near Chitrakut, in Madhya- Pradesh.
Although a lot of work js being done at
Satna and Maihar stations but the Ministry
of Railways should provide more facilities

to the people there.

Hon. Miniater of State for Railways
and the Ministry of Railways should
econsider these points immediately and make
necessary arrangements to provide pelief to
the people.

S S f—
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MOTION RE : GENERAL BCO-
NOMIC SITUATION IN THB
COUNTRY—Contd.

(Emgtish]

MR. DEPUTY SPEAKER : Now we
take up further consideration of the
following motion moved by Shri Vishwan-
ath Pratap Singh on the 3rd December,
1986, namely :

“That this House do consider the
general economic situation in the
country®’,

Shri Sriballav Panigrahi.

SHRI SRIBALLAV PANIGRAH]
(Deogarh) : I thank you for calling me to
participate in this debate on the economig
situation in the country,

The Finance Minirter yesterday at the
outset of this debate has given the econo-
mic scenario of the country full of
Optimism, based on an objective analysls of
tbe_ cconomic sjtuation. I share the
optimism of the hon. Finance Minister.
pf course, hon. Madbav Reddi who
initiated the discussion from the side of
the Opposition expressed his grave doubts
about the economic sitwation which has
been  healthy, comfortable economic
situation as referred to In hijs Statement
by the Finance Minister. He has also
expressed doubts mot only he, but also
later on he was joined by Shri Somnath
Ch?tterjee in the genuineness of the figures.
I simply wonder what prompts the hon.
Momb.er to entertain doubts, to entertain
suspicion in these figures. The tempo of
th? economic growth has been maintained
this year also. This economic growth has
been of the ordcr of 5% as against 3.5%
earlier=during the Janta Regime, For
tb.e last six years this is continuing to be
57- Again food stocks, food reserves as
on 1.7.1986 were as high as 20 milion
tonues. Inflation is at the Jevel of 6.4 %—
slightly bhigher than the corresponding
period of last year. But that has alse
shown a -decreas tr
decling. ing <nd, 8 trepd of
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We are all expressing concein over the

widening trade gap and also the foreign
exohange position. It is quite comfor-
table according to the Finance Miaister
snd of course the trade gap also instead of
further widening it is narrowing down
during these months. So, where is the
scope ; what prompted them to entertain
doubts 7 Of course, I ‘would say we need
pot remain content with all that has
happened. And constantly we have (o
strive for better performance to further
reduce the trade gap, to improve exports
position and also to go in for less and less
import, which bas a lot of bearing on our
economy. Thereis a 1ot of scope, for
improvement Sir,

Sir, now I will go (o the Reserve Bank
Report. I would like to say that the
Finance Minister is not only coming with

‘it with full imagination, but it is also based
on reality. About this report of the
Resorve Bank of India, I shall quote here
from ¢the Economic Times dated 12th
September 1986 on the economic situation
of the country as follows :

“Hopes of the Indian economy
doing better in 1986-87 than in
the previous two years have been
held by the Reserve BRank of
India.”

Sir, this year is beiter than previous two
years, as has been hzld by the Reserve
Baak of India. 1 further quote :

It would seem reasonable to
expect that, with both agriculture
and industry set to g-ow faster,
rate of growth in real national
income in 1986-87 would at least
be five per cent.”

So, where is the scope for entertaining
any doubt about this figure 7 Again, Shri
Madhav Reddi bhas criticised holding of
Apans Utsay. How could he dothat ? 1Is
it a wasteful expenditure—holding of
Apaa Utsav? Is it at all a wasteful
expdgditure? You koow, the national
integrity is of topmost significance to the
Souniry at prescnt aad one who has sten

Country

the festival, . .. (Interruptions). 1 can
tell you that some of the Oppositioa
Members who were sitting with us in the
Concluding Session of "the Apma Utsay,
remarked when I asked them their opinion
while returning, that they were quite
happy.

SHRI NARAYAN CHOUBEY
(Midnapore) : What is the priority ?

SHRI SRIBALLAV PANIGRAHI : If
national integrity is not a priority item,
then what else is the priority item ?

SHRI NARAYAN
Defence is a priority item.

CHOUBBRY :

SHRI SRIBALLAV PANIGRAHI : Sir,
in Andhra Pradesh, is the Telugu Desam
government not holding cultural functions ?
They are holding a lot of functions.

SHRI NARYAN CHOUBEY : Do you
follow them ?

(Interruptions)

SHRI SRIBALLAV PANIGRAHI ;
They are the leaders coming form filmdom.
So, during the Apna Utsav, 6000 artists
drawn from every nook and corper of the
country remained togather for three weeks
and they presented different cultures at
different places of the country. It is not
proper to undermine this and criticise this.
I do not understand that—jast criticism
for criticism’s sake.

Our hon. Finance Minister in his
statement yesterday has observed :

“The farmer has been the hudb of

our economy 8and of our strategy
of self-reliance.”?

Very good. 1 welcome this. This is an
agricultusal country and agriculture
contributes immensely to our economy.
Withoat agricultural growth, without

advance in agriculture, we cannot walk of
the healthy economy im India. Indiz lives
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in villages. But, Sir, today with all this
observation, what is the :1eal position of
our farmers ? Farmers are discontented.
Their discontentment should be read in
clear perspective. We should not simply
say that we have increased procurement
prices in the last 8.7 years, Today with a
stroke of pen, in respect of ail employces
in organised sector aund Central Govern-
ment level, you havz raised their salaries.
They are getting an increase of Rs. 200
or Rs. 300 per month. And annually, it
comes to about Rs, 3000 increase, at the
lowest level of Class IV employee. I
would like to put a pertinent question to
the hobn. Minister and I would request that
a reply be given to it. What level of
income, the Government would like a
farmer should bave. What should be the
net ineome of a farmer family, according
to the Government ? Today, a class IV
employee in the Central Government and
in the State Goverament is getting Rs.
1,000 or so and that way, his annual
fncome comes to about Rs. 10,000 or so.
How many farmers in the country, small
poor farmers are getting this amount ?
Bverywhere the rates are going up. The
prices of all inputs which are required for
agricultural operations are increasing and
the farmers are obliged to buy them to
conunue their agricultural operation. He
is obliged to buy other items whose prices
are increasing, to rum the houschold.
While the prices of inputs are increasing
far beyond, is the increase of Rs, 1 per
quintal or Rs. 2 per quintal for wheat or
rice sufficient ? The farmers are neglected.
There snould be one of their representa-
tives in the Agricultural Price Commission,
They feel that their voice is not reaching
properly there. Their case is Dot represen-
ted before the Commission properly. We
tcannot ignore the sentiments and feelings
of the farmers because they are the back-
bone of this country.,

I am all out for land ceilings.
the same time, what about the urban
property cciling, urban land ceiling ? Are
gou at all thinking in terms of urban
property coiling ? It should be attended
to. Otherwise, there would be imbalance
jo the economy and in the society.

But at .
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As the Finance Minister has said, there
are two major difficulties. One is, our
balance of payment poOsition and the other
is increasing, expenditure rapid growth of
Government expenditure, increasing
subsidy omn fertiliser etc. Outlay on
account of natural calamities till today
bhas been increasing. We depend on the
rain god, on the mercy of Indra. In spite
of drought conditions in several parts of
the country, the hon. Finance Minister is
hopeful about some increase in our
agricultural production. Bat, Sir, there
will not be any difficulty since we have
good reserves of 28 million tonnes of food

stuff. But something has to be done
combat the drought and flood situa-
tions. Some dame have to be built cither

in rivers and rivulets etc., so that floods are
minimised and more and more areas are
dbrought under irrigation,

We have introduced crop
scheme. This is not at all properly
implemented. That has got to be
modified so as to benefit the farmers who
are suffering from drought situation, from
flood situation whose Jlands are being
washed away, and whose lands are getting
dried and the crops are withering away as
water is not there. The scheme, there-
fore, bas to be realistic. Since there is
no time, I do not underline the details as
to how it can be done.

insurance

MR. DETUTY-SPEAKER :
conclude,

Please

SHRI .SRIBALLAV PANIGRAHI :
The Finanee Minister rightly said the
alleviation of poverty is the central goal
of our planning. What is the objective of
our planning ? Oar objective of planning
is to grow more, to increase the national
income, to increase per capita inoome, to
have balanced growth of all regions.
There should not be growing imbalance
between different parts that is unfortunately
coming up. The alleviation of poverty is
an important thimg. During the Jlast so
many years we have made a lot of stride
and a Jlot of progress. This is a country
which was pot capable of producing even
pin before independence. But today India
is regarded as one of the lo-mm_tlindmtn-
ally advanced coungries in the world. J¢
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is not a small thing, small achievement.
But still we have to make a lot of futher
progress. QOur income bas gone ap,
national income bas gove up ; national
wealth has gone up ; per capita income is
going up. Bot people in the lower
strata are not getting.the fruit of it. They
are not getting tbe benefits of our plan
aschievements and also of the anti-poverty
schemes as well as of the 20-Point
Programme. This Programme should be
properly implemented in the field and
monitored from Centre so that really the
" poorest of the poor get the benefits, May
1 request the Finance Minister to see that
the schemes are properly implemented by
the State so that the people are really
benefited ?

They have given 65% more to these
anti-poverty schemes in the 1986-87 budget.
But it is regrettable that the income of the
liquor shops is also increasing. This is a
serious matter. How far prohibition can
be enforced in the country for the sake of
poor masses of the country should be
seriously considered. It is gratifying to
note that the plant load factor has been
51.7%. But there is lot of scope for
improvement. Power is the basic ingre-
dient today for all sorts of development.
Power®is regarded as the raw materiad for
different projects in the industrial sector
but we bave to go in for a revolationary
changes in coal, power and other basic
sectors.

Lot of discussion is going on about the
private and public undertahings. Why
our public undertakings are being critici-
sed by many people today ? They do not
know that it is because of Jawaharlal
Nehru’s initiative in the field of Public
Undertakings we have achieved a glorious
position today in our economy. Public
Undertakings have also reached comman-
ding heights.

But lot of improvement has to be there
io the funotioning of public sector under-
takings. At the same time, let there be
no conspiracy to effect the functioning
of the public; undestakings in any way.

Country

MR. DEPUTY SPEAKER : I would
not allow. Nothing will go on record.
You have taken 20 minutes,

o

13.58 hours.

[SHRI SHARAD DIGHE fn the Chair.]

SHRI H.M. PATEL (Sabarkantha) :
Sir, this engire discussion has been initiated
by the Finance Minister. He feels some-
what optimistic about the economic
situation. I copfess that this is the one
point on which I must disagree. The
situation today is something that causes
much concern. There is rising unemploy-
ment. The prices are also rising. Finance
Minister feels that there is justification for
viewing the situation hopefully because he
thinks that the infrastructures are performe-
ipg very well 1 do pot understand on
what basis h: has come to this conclusion.
He says mentioned that power generation
is more satisfactory than last year. But
should he be satisfied with power generate
ion of 51% ? Should the efficiency not
be very much greater ? There is no reason
why the power stations should not be
operating more efficiently and unless you
insist upon it, you cannot obtain a requisite
degree of improvement in effleiency. But,
in any case, to be complacenty and say
that the infrastructuresare performing well,
is very strange.

14.00 Hrs.

Similarly, in the case of eoal, you put
enormous sums of money in an industry
which 1s also the next basic industry. The
results are unsatisfactory. The production
remains as unsatisfactory as ever, while the
costs are increasing. When he says the
price situation is wunder control, I do not
know on what basis the price situation is
said to be under control. I am sorry that
he places too much reliance upon statistics.
The interpretation of statistics is important
and they are capable of being 'mnipulltod
in any manner as one would like im order

**Not recorded.
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to produce conclusion that one desires
Statistics are undoubtedly necessary. They
have to be collected. But we have
to judge, them we have to interpret them
very carefully. I would say that when
the Finance Minister forms the conclusion
in regard to price situation, he should ask
the house-wives and see what they have to
think about the price situatioir. Inflation
is really increasing, rising very seriously.
Bvery houschold is deeply disturbed. In
such a “position to say that the price
situation is uncer control is sckreely right.

What is still more unfortunate is the fact

that so many decisions are being taken
which must lead to further increase in
prices. The railways freight rates have
been increased within a year. 1 do not
know whether it is part of the next budget
oxercise being carried on. Similarly,
postal charges have been raised cousider-
ably, each of them resulting in a revenue
incrcase of Rs. 400 crores to Rs. 500
crores of rupees. Whaat can be the effect
of all these increases ? Then there are
administered prices which also continue to
be administered—administered upwards
always and not down-wards. What are

the prices administered for ? In order to
see that the public sector enterprises
produce revenues, and increase badgetary
revenues. It is quite clear that every step
_ that is being taken like this must resalt
in increase in prices. Purther, Mr. Finance
Minister says that tax revenues continue
to display buoyancy. This is the one
statement, in regard to which I can have no
difference of opinion. It is showing
buoyancy. But there again I would like
to warn the Finance Minister that the
buoyancy is not going to continue at the
same rate and in the same manner that it

has been in the past. Atleast if it does so,
1 shall be very happy. But the chances
of 1s being happening are small. He says
the foreign exchange rcscrves arc at a
comfortable level 1 am very glad, he
thinks so. He may even say that they are
comforiable. If they ace at a comfortable
level, then thers is certanly going to be
grearer drafh upon-it because steps being
taken to stimulate exports further and
s0 0. and 8o forth. But 1 think the balance
V. , dymcnis pasiiion is precarious and as
% —.unelf admits is one of the issucs which
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causes him concern, and quite rightly

I would like to draw his attention to
the fict i.e. the imports have been liberal-
ised and over-liberalised at a stage when
rupee is for all practical purposes devalued.
Imports therefore must cost very much
more and increase the chain on limited
foreign exchange reserves. Liberalisation
of imports is necessary but only in bhighly
selective areas, That was not dome. 1
think in their initial enthusiasm, they have
over-done it. The second point of concern
was about the rise of Goveroment expendi-
ture. On that count, what has he done ?
Nothing is done. On the other hand,
Governmental expenditure has gone up and
will go up now further because of the Pay
Commission’s recommendations, which
Government bas to implement. There are
other things which are beyond his control
like the natural calamities which must be
attended to, and substantial sums of
money will have to be provided.

I hope that the Finance Minister realises
that. For the next year, he has provided
certain amount im  his anticipatory
budget—about Rs. 500 crores. That is
wise. Natural calamities seemed to be now
a very regular feature. This year there
are several states which are seriously
affefted ty drought. In some states it fs
the second successive year of drought and
in some other states it is almost the third
successive year. It means that large sums
of money will bave to be provided and I
trust the priori‘ies will be respected,

We cannot go on putting vp with a
situation in which bundreds of thousands
of villages today are without drinking
water., Wherefrom any drinking water
is to be provided is not even-~ known. The
State Goyernments do not know what to do
with it. It is not mouaey alome that matters
though large sums of money will have to
be provided to ensare that drinking water
is made available to villages.

The Finance Minister knows that far-
mers must be given remunerative price.
Mr. Finance Minister, | would regquest your
attention to this particular point. ¥You
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pave said that by giving remunerative prices
to farmers in respect of sugat you have seen
immediately the result, and the manner in
which the sugar cultivation improved,
increased and you have larger sugar produc-
tion. That is exactly what we say. If you
give remunerative price to farmers for what
they produce not only will you be doing
justice to them, but you also will ensure
jnereased production. Productivity is one
of your major, ought to be one of your
mejor bug-bears. It is the one thing in
which you are not being successful—
whether it is on the agricultural front or on
the industrial front. I hope tbat this is
something to which you will pay greater
attention.

When the Finance Minister started his
budgetary exercise in 1985, he endeavoured
to do two things One was to loosen the
tight regulatory grip that he had on
industry. Government decided to loosen it
a little bit. The second thing that they had
decided to do was to streamline the fiscal
and budgetary process 30 as to enh_nnce
revenue collection and stabilise the business
and trade. On both these fronts subsegnent
developments have been somewhat hesitant.
Not only hesitant, but in some cases very

contradictory also.

So far as loosening the tight grip that
Government has oo the industry, I thin!:
Govt. has realised that by reslly loosening it
in a judicious way, there has becfn tremen-
dous improvement in the situation. Why
that process has stopped, I don’t know. But
1 would recommend to the Finance M.uu-
ster that loosening of the control in a
selective way is a highly desirable process
and to continge it if you want to ensure
that productivity incrcases. Productivity
can only increase if there is less and less
restrictions and fewer restrictions. .Bvcn
more than that please not‘c that what is n9t
yet changed is the delay that takes p'ace _in
decision making. The delay in decision
making has a disastrous -effect in. many
ways. 1 would say that unless the Finance
Minister or rather the entire Governmefu
makes a decisive and determined effort in
this direction they will find that many of
their good policy decisions may aiso not
produce the desired resulis. So far as
diseamijning of the fisca} and budgetary
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process is concerned I have already ssid
that the streamlining has been svccessful
upto 8 point but it is the budgetary process
where the Finance Minister desired to have
an open policy that have something in
regard to say. He has been infact making
a budget every month in the sense that fiscal
changes that are frequently being made.
The way in which excise duties are being
changed and changed in a significant way
give that impression. Some of the changes
that are being made may have really disas-
trous effect on industry. We do not know
the reasons as to why these changes are
being made bat....

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH) : How
many such changes hage been made ?

SHRI H.M. PATEL : I cannot give you
the answer immediately but I can let you
know later. Many such changes have been
made and the latest one....

SHRI VISHWANATH PRATAP
SINGH : You bave mentioned only one.
That is why I asked.

SHRI H.M. PATEL : T agree I shauld
have come prepared to answer soch a
question but these changes are being made.
If you consider the various changes that
bave taken place in excise duties ...

SHR1 VISHWANATH PRATAP
SINGH : Sir, 99 per cent of the changes
have been made after the MODVAT scheme.
People came with problems. That is one
adjustment. Then it was basically small
scale sector. Those peopde also came.
Most of them have been reduced. There is
cnly the recent one where there is with-
drawal of concession fiom higher capacity
fucl-efficient cars. That is why I asked
how many changes. You mentioned only
one.

SHRI H.M. PATEL : I mentioned one
that is very recent.

SHRI  VISHWANATH PRATAP
SINGH : Please recollect and give angthes
ope tomOrIow,
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SHRI H.M. PATEL : Yes. As the
Speaker says quite often that you speak to
me in the Chamber 1 will speak to you
later.

PROF. MADHU DANDAVATE : In
the meantime do not introduce more today.

SHRI HM. PATEL : Sir, the stream~
lining process in regard to taxation policy is
good. I understand that the income-tax
Bill is being revised, Considerab'e amount
of work and time was devoted some time
baek also. There is a Choksi Committee
report which I bope you will look intc while
examining this matter. So, I will npot say
much on that.

There are two-three things which should
be attended to. Look et the state of affajrs
in the construction industry ~Why is the
construction industry not flourishing as much
as it should be at a time when there is
tremendous housing shortage. It is entirely
because of the way in which the Urban
Ceiling Act is being operated. I thiok it
i{s time that the Government seriously re-
examines that Act with a view not to defeat
the main objective of the Utrban Ceiling Act
but with a view ensuring that it does not
beco:ue a throttle in the copstrection
activity so as to become incapable of reduc-
ing the housing abortage which is very
serious. Not only there is housing shortage
in the urban arcas but even in rural aseas

thers is tremendous shortage of housing. If
this is attended to, not only would you help
the unemployment problem but also reduce
the misery of lakhs and lakhs of people.
You cannot but be aware of the tenancy
legislation which also act as 2 bottleneck.
It msv be a State subject but it i something
to which attention must be paid seriously.
We find in all the metropolitan cities and
even in smaller citics a large number of
flats and houses which are kept vacant but
pobody risks renting them out with the
result the rents have gone up sky-high. In
a pewspaper, the other day I read a letter
from a person from Nagercoil where he

said he had retired because the land could-

be purchased at a reasonable price and in
his retired life he could build for himseif a
good house at 8 reasonable price. e
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retired less than ten years ago. The price of
land today has gone up some fifty times to Ras.
25,000 yard, even in a place like Nagercoil,
Here in Delhi, I am quite sure, the Finance
Minister is will aware of what the prices -
of 1and and of flats are. These are matters
to which attention should be paid in earnest
and serjously so that housing shortage cases
to be a grave problem. Our housing shor-
tage affects also the price structure. The
pricing policy is all the time affected.

Now 1 will refer to one other matter
and that is the environment problem.
Certainly the environment policy is of the
greatest importance today. I am glad that
the Finance Minister had arranged for the
benefit of the Consuiltative Committee of
his Minietry a specis]l session to hear a
detsailed presentation-of the problem regard
to the seriousness of the situation and un-
doubtedly it is very serious. Nevertheless
it is most important that while it is impor-
tant, it should not become 4 bottleneck for
the new profects that are under considera-
tion. I know for a fact that the Narmada
project—the most vital project on which
the Government has teken two decades to
take a final decision to get on with the
project—is now being held up because the
Environment Ministry feels that there are
certain difficulties which must be overeome.
Undoubtedly they should be overcome. But
that means the approach shonld be one of
compromise on that a very essential project
can go forward without doing serious dama-
ge to the enviroowental situation in the
areca. That can be done. It is not as if it
cannot be done. But today the envirom-
mental situation bas deteriorated so mueh
that if you waited until that impreves to s
satisfactory extent, then you will have te

stop all developmental projects. That, of
course, is something which we cannot
afford. Therefore, we should proceed

without delayiug projeets and without
seriously harming the environmental gitua-
tion. Delay must cease to be such an
important factor in our economy. - The
cost of delay to the economy is extremely
heavy. You have the irrigation projeets.
There are projects which have started asd
which should have been compieted 10 er
15 years ago. They are still going om.
There are many power projects in the
Seventh Plan} so many power projects ar¢
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to be comp'eted. Tell me bow many
projects are there which have been com-
pleted on the time schedule originally fixed
for them on the basis of which your esti-
mates must have been sanctioned.
of ove yesr in completing power station
means not Rs. 1 crare or Rs, 10 crores
fossbut a loss of a fhousand crore and
more. 1 : 15 is the ratio. I think it isa
very vital thing and therefore the factors
which lead to delay must be attended to,
The decision-making protess must be speed-
ed up. The environmental situation, with-
out detracting from it, must not be allowed
to become a boitleneck for the sanction,
progress and completion of the projects.

Finally, I would like to say that the
iwenty-first century is approaching and we
talk of it, dut so far the vision of the

twenty-first century is hazy and is not
becnmiag clearer and brighter.

SHRI MURL! DEORA (Bombay
South) : Mr. Chairman, Sir, at the outset,
1 would like ta congratulate the Finance
Minister for taking the House into confi-
dence before really starting the preparation
of budget.

When the Finance Minister presented
his Budges last time, many leftist friends,
who are now sitting on my side, said that
by reducing the personal, direct and indirect
tasation, the Finance Minister would be able
to collect less revenue. However, what the
Finance Minister had said has come true
and some of the rationalization in indirect
and direct taxation which he had proposed
has really borne fruit.

When the MODVAT system, which was
to collect indirect taxes -of excise—I
remember, the western countries took
nearly two to three years to implement
such a system—was announced by the
Finance Minitter, we made much noise in
Bombay, all the big and small industries
made a big noise, but now those véry big
and small industries all around the country
ate saying that if they do not come within
the ambit of MODVAT, they want to come
‘in. The very ocompanise which were
opposing now want to dbe eovered By s

Delay
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and that has resulied in a huge money
collection to the national exchequer.

Now, I would liké to bring to the
notice of the Finance Minister one thing.
In the paper presented in this House re-
garding projection of resources for 1986-87,
you expect a deficit financing of Rs. 5000
crores. In the Budget estimates for
1986-87, the deficit financing indicated
was of Rs. 3650 crores, but really speaking
as on date, the deficit financing of 1986-87
has far exceeded Rs. 3650 crores, because
earlier in July, supplementary demands to
the tone of Rs. 1318 crores were presented
jn this House and again only last month,
extra demands for grants came in this
House to the tune of Rs 3038 crores. If
we square up the extra amount that you
would realise to the extent of Rs. 2000
crores, as you said, you would coliect Rs.
10,000 crores during the 7th Plan, the
total - deficit financing for 1987-88 may
even go up further than Rs, 500 c'ores.

Now, how is the non-Plan expenditure
going up ? I would also like to draw the
attention of the Finance Minister to the
fact that in the period of nine years from
1977-78, to 1986-87, the non develop-
mental expenditure has gone up from Rs,
5954 crores to Rs. 25996 crores. It has
gooe up five times in pine years. Tais is a
very very heavy amount,.that we are
incurring on non«Plan expenditure.

As the paper presented by the Finance
Minister says, subsidies on food, fertilizer
and export promotion in the first three

.years of the Plan would be Rs 13240

crores as against Rs. 10788 crores during
the entire 6th Plan. In the first three
years of the 7th Plan, we are spending
necarly Rs. 3000 crores more as compared
to the whole of the 6th Plan. I know,
the Finance Minister is very much concern:
ed about it and I would like to make onme
or two small suggestions for him to
contider.

When the Finance Minister invited
psople from all over India to give their
suggestions as also be visited the organiza.
tions of Chartered Aceountants, indu:tria.
Hats; and othess jn the dig sad amall scgel
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sector, people made a lot of suggestions for
the rationalization of taxes, and thera was
one suggesiion with regard to the savings.
Now, the savings In our country are to the
extent of 23-24 per cent of the GNP which
is very good. The savings come to about
Rs. 52000 crore> 'and most of these savings
are from the rural areas.

Now, if the Government does something
eoncrete to tep rural savings, which are
available in a large scale in our country,
this can really be helpfu!l in collecting more
resources. Now there is a system of
double taxation on the people who are
Siving in the rural areas, if they buy shares
or bonds or debentures. If this tax is made
at one levely, from the company which
declares the debentures or the company
whose shares they are buying, and the
people have to pay tax only at one time, it
will really induce a majority of the people
who are living in the rural areas to invest
their money in the productive parts of the
jndostry. Once when we brought this
aspect to the notice of the Finance Minister,
he stated that even in America, this double
tamation method is followed. Buat just
Decause it is being followed in America, it
does not meae that we should also do the
same. We should really consider this

aspect.

Io our country, one-fourth of the total
populatioh lives in the urban areas a\nd by
the end of this century, one-third of the
total pogulation will live in urban areas.
We cannot ignore the problems of the
uprban poor aoy more. It is for the first
time that the Finance Minisier has come
forward with a proposal of Rs. 200 crores
for loans to be given to urban poor such as
rickshaw pullers, cobblers and so on. But
jt bas already been delayed by six months.
Iastead of 1st April, this has started only
from 1st September. Also, this Rs. 200
erores which is supposed to benefit about
fve lakh families, will not achieve the
‘desiced results. I will raquest the Finance
sMinister to please be more generous and
kinder to the urban aseas, the big cities
which are contributing so much of moncy
so the cxclicquer and rightly so. The oaly
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problem in this regard is the ceiling of Rs.
7200 per family. It s just not possible
for the people living in urban area to prove
it. The right way will be that the lean
should be given to a rickshaw puller or a
cobbler in the street, if they have licenes
to carry on that particular’ prof:ssionm. To
all those who Jpave a licence, assistance
should be given without asking for a
certificate of income at R.. 7200 per year.
I also suggest that the nogms for fixing this
income level should vary between rural and
urban areas because the cost of liviog is
pot the same in urban and rural arcas. The
cost of living in urtan areas is much higher
compared to rural areas,

Many bon. members including Shri
Patel mentioned about the balance “of pay-
ments position. Sir, when IMF loan was
received by the Government, the debt-service
ratie of our counry, i.e. foreign debts
versus exports was 11 per cent and it was
very good. Today, the debt-service ratio
is 19 per cent. I bave been told that the
maximum ceiling of . debt-gservice ratio is
about 20 to 21 per cent. What happened
to Brazil, Mex'co and other countr es 7 We
must learn a Jlesson from them. ] am
sorry that only last week, the bhopn. Com-
merce Minister while replying to a question,
stated in this House that the balance of
trade deficit of Rs. 8500 crores is only 3.6
per cent of the GNP. If we are to com-
pare everything with the percentage of our
GNP, I really wonder where we will
reach, : ¢

You are giving several concessions.
Several measures have been taken by the
Finance Ministry. But unfortunately, they
are not implemented by the Commerce
Ministry ana the Tespective Department or
even by the State Governments. I will
give oue example, Mr. Finance Ministgr,
The new system that you have started in
the diamond jewellery export, is paying
results in Bombay. Rs. 1300 crores worth
of diamonds are exported in India and
they are ready to expcrt diamonds worth
Rs. 3800 crores. This industry does not
need any equipment, water, power Of any
other infrastrueture because it is hand-

made diamond cutting indusiry.. Bes the
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State Governments in all over the country
and more especially in Maharashtra and
Gujarat, where this industry is flourishing,
put oge or two per cent sales tax. Whatever
concessions that you are giving for the
promotion of exports are neutralised
because the State Governments are charg-
ing s0 much money. 85 per cent of the
direct tazes are going to the State Govero-
ments. I will request the Finance
Minpister that he should call a- meeting of
the State Chief Ministers to see that the
exports of the various States are not
affected.

When we talk of non-plan expenditure
or noo-devglopmental expenditure, the
amount for anti-poverty programmes has
been increased in this budget from Rs.
1200 crores to Rs. 1850 crores, which is
a 50 per cent rice. This is a very good
thing. But everywhere we see reports
that these amounts of money under IRDP,
NERP, Employment Guarantee Program-
mes are not really spent in a proper way.
Why don’t the Government give more as a
subsidy by way of loars with lesser rate
of interest rather than giving grants ? So,
I wovuld request the hon. Finance Minister
to do something about it. 1 know, he is
very keen to plug the loopholes in this
spending ob the rural anti-poverty progra-
mme and I am very sure he will come with
some programmes which will plug the
loophole. Sir one suggestion I would like
to give, especia:ly for North. Duriog
winter season hundreds of people are
suffering from cold weather. Instead of
giving more and more facilities through
IRDP and other programmes, why doesn’t
Government give fre: blankets to the poor
people, specially wbo are living in the
hilly areas where so much winter is there,
i —30 and —20 degree during Novem-
ber-December Why don’t you give them
blankets which can be specially made and
which cannot be sold ?

I would like to say only onec more
point and that is, we caonot ignore any
mere problems of the urban people. The
Finance Minis er has brought one project
in this Budget and, I am sure,"he knows
the growing problems of urban areas and
ia the coming Budget, he will come out

Country

with more definite projects which can be
implementéed for urban areas like Bombay
city.

[Tra.ulatioa]

SHRI VIR SEN (Khurja) : Mr.
Chairman, Sir, haviog no pain is taken as
a sign of . good health. If one does not
feel any pain anywhere, it should be taken
that one enjoys good *health. Similarly,
in regard to the economic health it is said
that "if a housewife does not have any
compfiaint, one should take that the econo-
my is in good condition Last year when
the hon. Minister of Finance appeared on
T.V., his wife was also there and had
voiled her grievances. To my mind, there
is no complaint this year, though- one or
the other complaint is always there. But
after seeing the wbole situation, one can
say that it is the result of the efforte of
the hon. Minister of Finance that the
complaints of the last year do not exist
this year.

[English]

SHRI VISHWANATH PRATAP
SINGH : Only open budget, no dialogue.
with my wife.

[ Translation]

SHRI VIR SEN : At that time, the
hon. Minister for Finante spoke before the
people, that is why I am mentioning it
here.

Mr. Chairman, Sir, apart from this
there are some other gigns also of good
ecopomy. If there is upemployment, price
rise, inflation, advesse balance of payment;
disproportionate growth of the population
in the country then, to my mind, there is
something wrong with the economy. Today
one can ecasily find these thmgs in our
economy. Therefore, we cannot fully say
that our economy is a healthy one but if
we try to remove these maladies we cag
say that we are having & good ecor omy,
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First, I want to say that last year some
changes were mads in our tax structore as
a vresult of which the tax.rates have
decreased. To my mind, we have perhaps
the highest tax rates as compared to the
rates in therrest of the world which leads
to tax cvasion and this is the reason that
black money in our country is growing day
by day, 'The hon. Minister had pointed out
in the House that tex reduction had
resulted in increased realisation of revenue.
Therefore, I request the hon. Minister that
he should continue this experiment and
should reduce the taxes a bit more. - If it
is done then I feel this will enhance the
collection of taxes.

The Minister of Finance has expressed
his concern over the excessive Government
expenditure. There is no doubt that there
are scveral fields where unnecessary
expenditure is incuorred. In this regard, I
would like to say that there is some fault
in our planning. Planning means that
priority should be given to the important
things, less important things should be
taken up afterwards and unessential things
should be abandoned altogether. But I
do not think that there is any department
which has adopted such planning. For
instance, I take the case of stadia.
have been constructed all over India.
This work could have been postponed for
ten to twenty years. We could have
managed by prepsring play grounds only,
It was totally an unpes<ential work and it
was a3 expenditure which could have
waited for 10 to 20 years. Thouogh you
have spent hage sums on these stadia, yet
our teams are getting beating everywhere.
Therefore, it was not necessary to construct
all these stadia by spending - crores of
rupees. ...

SHRI VISHWANATH PRATAP
SINGH : Kindly stick to the point and
npot deviate.

SHRI VIR SEN: I want to submit
that we should emphasise more on plann-
ing. We should lay stress on infrastrue-
ture, couastruction of roads, generation of
gnergy, imparting ® of education ete. We

These "
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should also give emphasise on setting up of
industries. While  according priority to
these things, if you have to leave certain

lesser important things, there is no harm
in doirg so,

The second big problem regarding

expenses relates to the Government

employees. 70 percent of the expenditure
is incurred on the salaries and allowances

of the Government employeces. 40

percent of the rest of 30 percent goes to

the engineers, contractors and Government
employees as bribe. In this way, 12

percent of the total amount is spent on the

plans. Therefore, tbere is need to redue

the amount of expenditure being incurred

on the Government employees.Y Now you

bave raised’ their salaries also. It is,

therefore, not going to be an easy job to

reduce this expenditure.

Mr. Chairman, Sir, to my mind, in
Government services three persons are
employed against the job of one person and
even those three perscns do not complete
that job. In this way, the expenditure of
the Government goes on increasing and
the work remains incomplete. I feel that
we shall have to make the Government
gservice less attractive.

Mr. Chairman, Sir, these days every-
body runs toward the Government services
as he finds them rsery attractive. You will
have to make them less attractive. Certain
things have to be considered. There is no
accountability in the offices. 1f some one
spends his time in the cantéen, you cannot
punish him. The Constitution of England
says that the King ean do no wrong. In
our country an I.A.S. officer can do no
wrong. There is no provision to punish
them inspite of his misdeeds, There
might be hardly a case in thousands in
which an L A.S. may bhave been punished.
Whatever they do, whether it -is right or
wrong, there is no punishment for them.

" I think this practice should change.

SHRI RANA VIR- SINGH : The
moment you mentioned about the punish-
-ment to the*L.A.S, officers; the bell rang.



377 Motlon re: General Ecomomic AGRAHAYANA 13, 1908 (SARA) Stiuailon in the 378

SHRI VIR SHN : We shall have to
make the Government jobs leds attraetive
and the facilities provided to them will
bave to be reduced. But what should we
do in lieu thereof ?

. We shall have to attract people
towards industries. We shall have to
divert them towards the'industries. It is a
must.

Why our industries are not successful ?
The reason is that our loan system is very
fault. " Tt is irrational to some extent.
We give loans for land, machines ard
construction of buildlngs and refuse to
provide loan for the ruoning capital. It is
just like providing a Cow but not the
fodder. You should muke arrangements
for that elso. You should adopt the
single window concept and loan should be
provided for the running capital.

Regarding baoks, the bon. Minister
knows how many complaints are received
daily. These Trequire to be redressed.
There was an incident in my area. A
baok officer misbehaved so much that our
wo:'ier was forced to beat him. You
should not allow such opportunities to arise
that your bank employees may have to be
beaten.

As you know, there are four agencies
through which work is done. One ha3 to
pay bribe to all of them separately. Why
do not you eliminate these four ageuneies
and make arrangements to deal directly
with the bank ? At the moment one has
t> go tbrough 8 veteremary surgeon, an
Industry Inspector, a Block Development
Offieer and a middleman. I want that you
should eliminate them and give all the
powers directly to the banks. Hon.
Minister of Finance, Sir, you should form
Vigilance and Mopnitoring Committees for
this purpose. Unless you attach such
committees with evers branch, the bank
employess will not do anything without
takiog bribe.” They will not allow the
industries to flourich. Therefore, with
every branch of the bank you should attach

a committee of publicmen which may be

cmpowered to give its opinion regarding
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any complaint received and it should be
made obligatory for the banks to accept
the commsttee’s recommendations.

There is adverse balance of payment
in foreign trade also. If you impose ban
on import that is understandable but you
have put a ban on export also According
to you only a registered esporter or an
established Export House can export.
Acetually, you should ask for the quality.
The things which are going to be exported
should be of good quality and of a standard
equivalent to the standards of 1.S.I. . What'
is the need of this restriction that only
those parties will b® granted a licence who
supply goods not less than Rs, 15 crores ?
It means that you want to facilitate big
business Houses and exporters only. You
do not want to give any facility to the
small maoufacturers and exporters, I
Tequest you to remove this condition.

Now regasdiag housing, I want to say
that people sitting in the Development
Authorities formed acquire land and pay
as low a compensation 28 Re. 1 .or Rs.
1.50 per ya-d and sell it at a very high
price. Sometimes that land is sold for
Rs. 25 thousand, Rs. 50 thousnnd or Rs.
1 lakh. Today, all the development
authorities in Declhi have become loot
housing authorities. Mr. Finance Miaister,
I request you to freeze the land prices ;
otherwise you wil have to face a big
problem. Wherever a development work
starts, the land around that becomes very
costly. For this reason also, there is need”
to freeze thg land prices. It will promote
the building activities.

I wanted to raise a number of points
but you are frequently ringing the bell
forcing me to sit down. 1 congratulate
the hon. Minister for Finance that whatever
efforts he has made in this direction are
commendable ones.

[English]

SHRI KADAMBUR JANARTHANAN
(Tirunelveli) : I thank you for ’giving me
an opportunity to participate in this impoge
tant debate. -
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[Shri Kadambur Janarthanan]

We are having an honourable Finance
Minister who Bas been very much strugg'-
ing to help the growth of our economy for
the past two years. He is a pragmatic and
practical man and I must thank him per-
sonally because when we approached him
about the problems on the industry side he
kas helped a lot for the southern most
districts of Tamil Nadu.

But now I have to differ from bim. In
his statement, what he has stated is tha¢
the Indian ecconomtc situationdin general
is more dependant on the monsoons than
planning and budgets. As such our
ecopomic situation in 1986-87 is bleak and
bungliong.

Our hon. Pinance Minister has said
that the agriculture position will be bet'er
in 1986-87. But, looking to the monsoon
faf'ure; as far as Tamil Nadu is concerned,
and some other parts of the country, our
economy in 1986-87 will not be as good
as it was in 1984-85. ‘That is on the
agriculture side. We have to accept it,

The inflation caused by the black
money and unaccountable money is
causing lot of misery—making his life
miserable even—to the common man. His
purchasing power is beiog decreased in
spite of the fact that the dailv income has
been increased. Organised labour aceord-
ing to the statistics .of the pariod 1950 to
1980, is also in the same position, their
purchasing power also is getting diminished
day by day.

In this context 1 would lrke to quote
our hon. young dypamic Prime Minister,
Shrl Rajiv Gandhi, who said in the I.L O.
Conference in Geneva, ‘“Ninety per cent
of all Indians earn less than organi-ed
workers.”

This being the economic position of
the country today, I need not elaborate
the plight -of the majdrity of unorganised
labourers in our country who are liviog in
the rural areas,

An bhonourable Member from Maha-
rashtra has mentioned that urban area
should ‘be increased. In oJur country
more than 89 per cent of the population
is living in the rural areas: In this con-
t‘xt T want to reiterate the economic
condition of the country is in doldemms,
That we have to accept. There is no
parity between the purchasing power of
the rural people and these living in the
urban areas. That has to be seen with
reference to the economic growth: Owur
economy will not become sonnd even by
2000 A.D. if we continue to have the
regime of licences, permits, . controls, pro-
tectionist duties, subsidies. This bas been
the unique feature of India’s ecovomic
management gince 1950s. There must be
a time Jimit for all these subsidies. Bxcise
duties, income-tax, which are the major
source of revenue of. the Central Govern-
ment, have been on the ascending side
right from 1950. Ia 1974-75 the gross
collection of central taxes was Rs. 6322

- crores After 11 years, i.e. in 1985-86, the

budget estimate of revenue collection was
Rs. 25934 crores and the revised budget
estimate was Rs. 28430 crores. Our people

who are bearing all this increase in taxes, are

still homeless, having insufficient cloth on
their body. They have no assured income.
They are unable to give education to their_
children. In short, shelter, food, ecloth
and water also are still the main problem

of the common man. This problem can
be remioved only when they got employment

and unemployment is completely wiped

out. Employment is meant by our youngs-

ters-as a job in the Government or as an

organised employee in any public sector or
private sector undertaking. Unless this
mentality goes away from their minds and
their instianct, and enthusiasm makes them
to come forward to tap the natural reso-
urces of our country and contribute to the
national weaith the by commanding their

ways of lhife with individual origimalities,

our economic situation canngt have proper
growth. Proper information  through
education- should bas the need for our
youngsters .to invest. And Government
must help them in investment. That
income alone can increase the economic
growth cf our couotry.

Uncertainty about the means of life in
the minds of majority of our people living
i rural areas can omly be eradicated by
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planning all industrtes from new onwards
to be built only in rural areas, well away
from capital .cities. NOCs and letter of
intent should be issued on this basic
principle hereafter. Then and then alone,
the Gandhian dream about the upliftment
of rural India will come true. We are
giving licences for setting up of indastries
around Dzlhi, Bombay, Calcutta and
Madras. If we coutinue to do so, w2 can-
not achieve prosperity even by 2000 A.D.
or 205) A.D. All our voters, who are
our masters and living ir remote villages,
their economic position is such that they
canoot come to Madras, what to talk of
Delhi, even to meet me to tell their
grievances.

I am not.an economist. I am speak-
ing as a rural man. [ give you an exame
ple. Tbhe match industry is not throughout
Tamil Nadu. It is concentrated oaly in
five districts of souther-most Tamil Nadu.
They are Tirunelvelh, Chidambaram,
Kamrajy Ponmuothuramalingam and
Ramonad. If you have not given concession
last year, the match iodusiry would not
bave run and the people .here would have
starved because there is no agricultural
iccome. I am from Kadambur village
which ha: a population of 2800. More
than a thousand people live on this cottage
Jndustry for their livelihood.

Cotton is the main cash crop espscially
in Tamil Nadu, Andhra Pradesh and
Gujarat. The rains are less this year. If
you adjopt the same po'icy as you -adopted
last year, the cotton growers will be
exploited by ths speculators. Even Mr.
Janga Reddy was shouting for his area,
Warrangal, last year, tecause at that time,
the crop was huge. But thls year even
ther= the position is just reverse, Owing
to yarn slaggishaess, the cotton market is
dead and there is no buyer for cotton.
The crop s also less this year. I am say-
ing this from my praciical experience. The
Mipister may kindly note that if the cotton
is to be exporied, kindly export it through
the CCI and not through private tradeis.
Actually whatever statistics are shown by
the officials, they arc incorrect because
they calculate on the basis of total sced
sown in tota) area. The flowering seasen
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is from September to November. During
the flowering season our officers mever
take ststistics. So, they should take
statistics Juring the acreage timz as well
as during the flowering season.

I wouvld also like to plead through you
to the Minizter that he should reconsider
thc support price of cotton. The price of
cotton should be increased at least by 28
per cent, )

Another thing I would like to menti n
is that 'he labourers should be rehabilita-
ted in the same types of industries.

Lastly, I would say thst there should
be a cut in the expenditure oa the Govern-
ment side. As a people’s representative,
I would say, that there should be restric-
tions on the bureaucrats, the IAS officers
going ¢o foreign countries. The expendi-
ture on this account should be cuot. Simi-
larly, these should be cut in the expendi-
ture oo the use of vehicles. Here, I would
like to saydhat on 13th February, 1976.
when 1 was being taken as a political
prizoner to jail in a van, the driver of that
van was making the bill for fifty litres of
diesel but was actually getting less diesel,
Thus, he was doing some malpractice in
the accounts. This I am saying just as an
example. Fifty per cent of the expendi-
ture on the Government vchicles is being
misused for thewr owa purpose. Hence,
there should be a cut in lhe expenditure
on Government vehicles,

Lastly, I would like to tell the hon.
Minister that the rural growth during
1986-87 is not as he was or expecting.
The rural economy at present is in
doldrums. So, kindly take note of this.
During Nebru Ji’s time, Shri R.K. Shan-
mushetty was the Finance Minister from
our State of Tamil Nadu and now during
the young and dynamic Rajiv Gandhi’s
period he is the Finance Minister. The
country expects much from him because he
is a kind-bearted Finance Minister. The
eniire area of Tamil Nadu and also some

other parts of the country are in doldrums
today.

. Thank you, Sir, foy givi i
opportunity to speak.’ Frios me ths
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SHR! TARUN KANTI GHOSH
(Baratat) : Mr. Chairman, Sir, first of all,
I beg fo express -my total agreement with
the way the Finance Minister is ronning
his department. The new economic thrust
of the Prime Minister Shri Rajiv Gandt}i
is very ably implemented by our energetic
young Finance Minister. As a matter of
fact, our total income is rising. We have
been able to spend in the first two years,
40 per cent of our total Seventh Plan
expenditure which is certainly more than
what we expected to spend during the first
two years. Butl feel, and I would like to
bring to the notice of the Finance Minister,
tbat there are certain areas where stress
should be Jaid more than at present.

Rirst of all, 1 would like to say that
development sbould be all-round and pot
of a part of India. What has happecned i8
that the North-Eastern States of India, the
Bastern States of India, Uttar Pradesh an-d
Madhya Pradesh lag behind in economic
development and in other ways 9s.com-
pared to the rest of India, If it is not
halted now, if definite measures are not
taken from now onwards, what wou!d
happed after 30 or 40 years s
that a part of India will become more
prosperous than the other parts .of the
country, which can not be the aim of a

plan.

Secondly, I would like to bring to your
potice, and through youw to the not,ce of
our able Pinance Minister, tha’ question of
unemployment which is the highest in my
State. I am pot telling “only about West
Bengal. 1 would like to say about the
Eastern India, I would like to say the same
thing about Uttar Pradesh also.. The.tom'l
unemployment problem in this region is
terrible. Lot of educated youong peopl_e
with knowledge, with a heart to serve their
country, are not being . pl‘ovi‘det! an
opportupnity to eara their livelibood.

15.00 hrs.

So, in this planning the greatest atten-
tion I feel be given so that our young

le can get employn:cnt as $00D as
pﬂ:o,p pass out from the schools and
L colleges,
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The country cannot grow without a
prosperous industry within the ocountry and
indostry cannot prosper without proper
export. At the present moment we are
importing more than we export. The
main reason for lack of this is not the lack
of knowledge—technological or otherwise
in our country. It is not a fact that our
labourers are less efficient than the
labourers elsewhere nor it is a fact that our
managemzant is less efficient than the manage-
ment elsewhere in other countries. But the
basic question is, I do not know how it
happens. Every input in India is costlier
than eclsewhere. If a man has (o baild a
house io our country he has to pay more
for cement, he has to pay more for steel,
he has to pay more for almost everything,
even bricks, wood than the richest country

in the world. I do not know why it has
happened ? What I was faying is this that
our Finance Minister has been successful
in curbing the import of sugar. I con-
gratulate .him for that. But at the same
time would he- not find out why it is that
the imported suagar is less costlier than
that of sugar we produce here ? If the
richest lady in Amwmerica can mix one
spoonful of sugarin a cup of a child, it
costs less than that of the poorest woman
in Iodis, if she wants to give sugar to her
child, Why should it be ? That is what I
want to find out. I have got complete
faith if he has a choice in this matter. This
thing has gone on for a long time. It is
not the fault of (his Government, It is
not the fault of the Finance Minister.
Industry can never grow.

We cannot go in for more exports
until and unless we bring down prices.
What is bappening ? We are finding our-
sclves out of the world market. When I
was the Industry Minister 1n West Bengal
before the nationalisation of Coal, the
coal owners came to me with the plea that
the coal price be raised by Rs. 3. It was
turned down. After the nationalisation of
coal, the coal price has gone up by aimost
3007, without complete disregard to the
comsumer. The mein point J would Jike
to say is economy is growing. Its pace
will be much faster and really in future
also if we can curb prices of our owp
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You tske news-print. The cost of
news-print In our country is double than
the imported one. Why should it be ?
Even Bangla Desh produces at half the
cost at which we produce here. That
means we dre depriving millions of our
countty mgn to get news-papers because
we are pricing it out of their reach. A
small boy wben he purchgsed books or he
purchases a khata to write down his note
has to pay more than the price in America,
German, Bagland. Why should it be ?
That is my point. What I am trying to
impress upon the Finance Minister is that
concrele and strong steps should be taken
py wbich we can curb the prices in our

country.

Yesterday 1 was seeing T.V. The
manu facturer of Tamilnadu Newsprint was
saying that they are producing at the same
Jevel, the samre standard gs elsewhere in
the world. Bat it is not at the same price,
that is the main point. So, in every matter
we are going out of the world market. I
would request the Finance Minister to find
out how to curb the prices.

Last but not the least my point is that
for the agriculture Sector he can grant
some loan to tap the agricultural resources,
which will be only spent in agricultural
development and raral development, 1
think that will be a very good way of
getting money for the agriculturists fr?m
the rural areas, as also doing something

for the agricultural people.

Sir, In any case I do not want to take
more of your time. I am very grateful
that you have given me the _t!n:e I s
fully with our Finance Minister in his
drive for improving the revenus, for
stopping corruption everywhe.te and for
improving the econmomic environment in
the country. I am sure that if we can
remove the difficulties that are there, India
can really become & great country not
only in size, but also in stature.

This discussion

‘CHAIRMAN :
MR. CHA Now we go to

will continue wmo:rqw.
the next item, the Motion.

Py

15,06 hrs

MOTION RE : ENVIRON-
MENTAL MOVBEMENT

[English)

SHRI DIGVIJAY SINH (Surendra
Nagar) : Sir, I move :

“That this House Is of the opinion
that the environments! mo:ement
in the country is losing momentusn
and recommends to the Goverg-
ment to take steps for reviving the
momentum at the grass-root
level.”

Mr. Chairman, Sir, I deem it a great
privilege to initiate discussion on the
environment under a Motion almost after
six years,

15,06 hours

[SHRIMATI BASAVARAJESWARI in
the Chair).

Before 1 say what I'want to say, let me
recapitulate the historic event on the floor
of this House in August 1980; when the
House discussed for the first time an item
entitled ‘The rape of Mother Ear:h’. And
I also definitely remember the Prime
Minister at that time participating and
making a commitment on the floor of the
House that ‘the Air Pollution Bl which
was lying on the anvil for the last two-and-
a-half years shall be implemer ed within a
specified time’ and it was implemented,

It was another historic event, Madam
Chairman, that today is also a day, a very
ghastly day that you have to remember It
is two years ago from today that the world
suffered one of the worst poliution catastro-
phies In the history of the world at Bhopal.
It 1s a coincidence that we are having a
discussion on environment todasy, two years
later. When I talk about environment,
I do like to mention very clearly that it is
an issue which is certainly rot easy or neo
plain sailing, nor can it be understood, noy
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acceptable to asy soociety, let alone the
developing world. And I do not only eavy
the Department, the Minister “concerned
for tackling sud trying to solve enviro
mental jssues because by and large all
eavironmenta) solutions require public con-
tributions and public sacrifices. It is
certainly not easy. I have written a book
on this called *The eco vote’, which speaks
of the problems and how it is difficolt to
translate environmental actions and expect
the people to contribute to them. But I
do want to say that we are lucky in this
country ro bave this environmental move-
m'nt because, as you will see, this motion
is focussing attention on the movement;
which has a great advantage over any other
developing country in the world. It is be-
cause we had a very towering personality
in Indiraji who led the movement not only
in the developing countries but in the
world as a whole. ¥ am one of those very
fortunate persons to be present in the

Stockholm Conference in June, 1972 when
the world met for the first time to discuss
environment under the aegis of the United
Nations on the Conference called United
Nations Counference on Human Eaviron-
ment. We were 113 countries there and
the ouly country which was led by Prime
Minister was ours. I can mever forget her
statement there which became almost the
alma mater for the environmental move-
ment around the world. We have 8 bead
start over any other developing country, as
far as promotion of the other eaviron-
mental courses are concerned and we have
done well. I do not doubt it. All I want
to focus attention is that, there are stages
within the environmental movement which
we must appreciate, as after all, we repre-
sent a million people each of this land.

The firat stage is what I call the stage
of creating consciousness. In that stage,
jt "is a question of creating awareness
through the media, through seminars,
through formal education, textbooks and
all avenues. We have gone throngh that
stage. By and large, we bave done well.
The second stage is findirg solutions. Now,
in that stage, it is a question of creating
the administrative infrastructure, streng-
thening ~ your laws, i.c. logisiative actiop

DECEMBER 4, 1986

Movement 388

and it also means creating that kind of
wherewithal whereby your action pro-
gramme can be implemented.

The third stage is the stage of imple.
mentation. Awsd in' that stage, it is the
involvement not only of the machineries
and the arms of the Government but also
the involvement of the people. at large
Let me talk of the final stage, Madam.
And that is the stage of reducing evo:&
environmental project and programme into
rupees, annas and paise. It 18 becauce no
environmenta] prograrme, whatsoever can
be successful unless you know how much
it will cost and exactly how much it will
mean by way of sacrifices from the people,

Without doing thi: exereise, we can eonly
end up in debates, in a House like this—
very august Hovse, the apex body of the
nation=—o0r you may have seminars at the
International, mnational, district, whatever
levels, you may have inputs from the savants,
so to say. fr>m the technicians, techno'.
crats, scientists who will give you all the
inputs and you may end Up with a beauti-
ful classic presentation of. what the seminar
was and illustrated, and lovely well-sound-
ing words framed resolutions. That is
where it will end. It is because, without

working out s to what precisely is expee-
ted from the society to contribute or
sacrifice, your environmental programmes
only remain conceptual. This Is my per-
sonal experience, Madam. Therefore, 1
want to highlight and I highlight thi; issue
because 1 have experienced it, having been
through the mill for two and a quarter
years. You bhave a federal system of
governance in this land where each State
is responsible for the patural resources of
the lapd whether it is water or forests or
wild life or the implementation of your

policy; all these are basically to be i
mented by the State Govelrynment: ’::1;1:;
a Upion Ministry like the Ministry of
Bavirooment, only sits in surveillance to
se¢ how the forest l.ws and rules are imple-
mented and if you just think that you are
like a Post Office or like a supervisory or
coordipating aegency, to gsee that the
varions rules are implemented and it is on
paper saying that we have given directions.
We hats sald that the State Government
should do this. Then it does not work.
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The main purpose of the existeace of
the Union Ministry of Environment is to be
dynamic, is to be a catalyst, is to give not
only directions on paper but to give the
leadership and the funds. If this is not
done, your plans will be nowhere.

Therefore, 1 very fervently like to re-
commend (hat all environmental implemen-
tations have to be done with constant daily
personal contact with the States. Perhaps
balf the time daily of your officers or the
Miuister in office may have to be spent in
the States, farther than the States, even at
the district level,

I am very fortunate to visit 150 districts
in two years. I did constant hammering,
constant path-showing at the State-level.
More often than not, all the States have
financial constraints and a way has to be
found out, how to overcome these financial
constraints.

You will bear with me when I say that
environmental programmes at the grassroot
level certainly are more difficult to imple-
ment because at the planning level, you are
farther away frem action but at the grass-
root level, where the villager has to make
sacrifices or contributions for cither protec-
ting or for getting natural resources, the
implementation of the plan has to be done.
Therefore, a greater impact hae to be put
from the Centre to the States. 'This is
what I call ‘ioitiatives from above’ and
these are imperative on all environmental
issues. Let us hope that from now onwards
we do not give answers in the Lok Sabha—

[ Translation]

We have asked the Sutre Government
or we have ordered—but .that order is
never obeyed.

SHRI INDRAJIT GUPTA : When you
were a Minister at that time also we used
to get the same reply that the State Governe
ment had been directed.

SHRI HARISH RAWAT : It is the
babit of the Miristers.
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[ English]

SHRI DIGVIJAY SINH : 1 am very
bappy to tell you that I have besn lucky. to
setup a forum of over 100 MPs and I
snswered my MPs then and there on the
floor of the House saying that ‘what are you
doing in your Constituency ?

Let me draw 8 few potnts which are
tedeeming features. The new 20 Point
Programme’s strategy focusses the attention
on forest conservatiop and tree plantation.

MR. CHAIRMAN : How much time
will you require ? There are a number of
speakers to speak. Please be brief.

SHRI DIGVIJAY SINH : 1 will take
only 10 minutes. The new Education
Policy also focusses attentiol on this
problem and the new act, the Environment

. Protect Act of 1986 which we have passed.

My only observation about the Environ-
ment Protection Act is that the whole
gamut is to create that kind of awarcness
where the people themsclves take the law
into their own hands and work towards
putting the Goverrment in the dock by
saying that they have not perf d their
duty to that extent. There are certain
apprebensions which I would like to point
out. One of them is about Section 19 and
20 which say :

Section 19 (b) } ‘“‘any person who has
given notice of not
less than sixty days,
in the maoner pre-
scribed, of the alleg-
ed offence and of his
intention to make a
complaint to the
Central Government
or the authorities or
officer authorised as
afcresaid”.

““The Central Govern.
ment may in relation to
its functions under this
act, from time to time,
require any person,
officer, State Govern
meot or other authority

Section 20 :
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" to furnish to it or. any_
e “. prescribed authority or
) officer any reports, te-
+ -turns, statistics, accounts.
and other jnformation

>

and such person; officer,

State Govt. or. authority
shall be bound to do
s0.” o

This should be automatic, if it is a - public
interest 'litigation -coacept that we dre
tryiné to ingrain- into this Act. There,
should be no 60 yays. Thgre should also
be no permission from -the Government

)

whether we can prosecute or not. Other- "

wise, cettainly there is going to be a ot of
obstacles to the new Act. . .
_T'would also like to say -that I'compli-
ment the Ministry for wantiog to launch 3n
‘environment month starting’ from the Late
Prime Minister’s birthday --ou the "19th’
November.. This is the first yeur. Probably,
. they have not beén able to do it. But, in
‘the yeais (0 come, they will be successful.
I cin assure 'you, -on behalf of cvery
“Member of Pailiameat, no matter to’ which
political- party we belong- (0, we will be

supportive to this not ooty as Members of -

-Parliament but also as people -who- cartact -

s catalysts of motjvating our. people within
our own - copstituency. (Taserruptions) Let,
me ry to Give a few Statistics as'to the
probiém, Fire-wgod requirements in the
“countiy is 133-million tonnes whereas the
- production is 49 million tonnes. Coming to
fodder, the demand is 700 million tonnes
in relation to our vast population of cattle
whereas the- production is 340 milliﬁ
tonn;es.-: The demand for industrial "anl

commecial wood is 28 million cubic metres

and the productioa is-only :13 -million cubic
metres. There is a great-. shortfall. 8o,
with this kind of limitation- of our forest
wealth, how do we counterac—not only to
protect our little forests’ which have now
" been reduced to twelve-and-a-hialf per cent,
How do we regenerate both the fuel and”
fodder in our waste lands ? We have a

National Wasteland Development ‘Board, .

But it is . not ~going that good. I would

:like to highlight one thing. The Remote s
. Sensing Agencies told us that only a year _.

back that we have only 13 per cent of our

* supposed to be.

B : N
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forest land under tree cover; whereas the
stailstics told us about 22 per cent.....I
.would like to ask; -can’t we K,,‘questlou-the

* Forest Department:as to how is it that they

overlooked this.fact.

‘ There 'is- a big gap
betwéen what there

is and -what there is

gap of missing resources ! Was the Forest
Department unaware of it of were they
deliberately concealing it ? That is some-
thing which really baffles me.
that something' like: 1.3. million hectares.
of forest cover ase lost every year. If this’
goes on, they "also say, it will be an utter,
ecological catastrophe for this country. To
coupteract. that, ] have made suggestions
here on the floor of this House. What are
we doing to effectively protcct these re-
sources ? The National Forest Policy has
been on the anvil, I believe, tince 1952 and

every year it is being postponed becaunse -

there - are all kinds of pressures to say,
“No; this is too harsh”, . But, witflout
“'being harsh, how are we gping to protect
“our forests ? I have made time and again
suggestions here and in varjpus fora that it
is imperative ‘that we need to.give incentives

to-those who are Protecting our forests— -

he may be'a sma'l beat-guard, a smiall
forester. You should give . him  some

, incentives. His pay i8 so mesgre that he is
* bound to be corrupt. n

1d te It is ‘yery unfor-
tunafe for me to- say so. There are two
. ways of protecting our forest wealth. One
is the method of ‘heating compldints - which
existed before indépendedce. You can

. bearme out when I say this~~there 'Was:

fear. There has to be some sort of - jncen-:
tive. [ donot think there 'is a natiopal

- policy or evVen a mational consensus evolved.

whereby. thg*various ' State Forest Depart-
.ments have woerked out as to what kind of

incentives they can give to their fogest staff

“upon_apprehension of a forest - offence and
upon com{iction,\ of alt’orest' offence. Some .
say it is five per cent, some others say it is

- ten per cent. .Upto certain lifit, it should

be done. -

You can do the same thing as in the
case of gras.'shl,and. I know the old system
how grassland was protected. Every grass:
land bad a cattle-poynd. The forest guard

--used to impound the illegally grazing cattle
inside the cattle-pound and  half of the

_ money realised from impounding '6f cattle

Such a vast and glaring .

They say -

-
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o

went to the forest guard. Tegal grazing - - 'in the potintry, only 71 units have
'was stopped. Why can’t we think oo these - =~ | - got electro-static precipitators and.
lines? Why can’t we establish abetter . .| the rest are without eleétro- static
coordination with the Ministry of Petroleun. - -precxpitators” '

*

as to how we gan give priority. in' gas cons = ¢ . |
nection to places where-there are forests so Forget about the hydro.carbon emissions

that the pressure will not be on forests or ooy crentes the acid rains  For the rest
© on grassland. Here are a few - things. ' I of the units, only an allocation of about
think, we shoold think very seridusly about Rs ‘320 crores have been made in the Plan.

X these.... o o Why have ‘they not worked out as to how -
oo much more it will costin the“way of ele-

MR, CHAIRMAN : Please try .to  Ciricity charges? [ If you want &-cledn
) - ' ¢ environment, you have to pay for it, there

conclude. :
o is no other way ouf. " The- only way you
’ T ey . cin make people pay is to maké them
SHRI DIGVIJAY SINH : Let me try ° .. conscious and involved in the whole move.
to fay a few thmgs ‘abaut pollution control. ~ ment and that means* a constant "dialogue

There are so many points I wanted ta with the pecple at the grass-root level, - N
make. " For polivtion control, 1 ‘know it ., T -
, for certain that a concession was given: to

N i

mdustry in 1983 that, if they shifted out of T won’t take much ‘more time. Many -
a, hlghly,congested area, then the land. that of our frieads - here ‘aré members of .the-
- they sold—because of shlftmg out—and Parliainéntary Environmént Korum. -They
the buildings they- "sold would- not attract try.to mak= it as active  as possible . I
capital gaios tax provided the woney would also- like to teH the members of the
realised was put in industry wnhrn three Qpposglon that at least in the Co’ﬂgress
g yearS.. Asfar a3 I koow, .not even ode . Party we have an active cell o science and -
* industry has taken advantage of this.because technology and environment. The opDOSI-
there was no kind of leadership given or.the - tion parties, even ifethey are soaaller, can

. States.have- mot raecliy been .very serious ~ ~ also certainly.reciprocate. .As far as -this
about it. ° L. - T " issue is. concemed there is po- party poli-

- tics, 'Let us work towards, this is the main
. thrust of tbls debate, creating that’ kmd of -

T would also iike to .talk about wdter ©  consciousness amongst people. that ‘enviren--
potlution beéause -environment covers very ‘mental solutions are diot only- to be expect-
“much , water-and air-pollution. problems. ed from the Government,

Time and gagain recommendations were -
:'} made here that a’ special agency should be

¢ . b

“set up to fund the 'municipalities on the - Let/us be quite frank and put our hands
same llnes as HUDCO for laying down - ©Onour hearts, We, who are here becasse’
sewerage There has been no- prosrggs © Jof our voters shall have tO be bold - enough
made in that, A and tell our voters that w¢ shall have to
. . o s pay. for kerosenenstead of cutting wood.
‘We shail have: fo pay for aftorestation

As far as air po]ltmon is concemed one programmes,” We shall have to pay for

¥anralk 2 16t. 1 do have an a"iw“h jusc higher cost on wood based consumer
given a few days back saying about theair = 54,005 We shall have to pay for grass-

_ pollution. * There is no threat of acid rain.” ;.14 development. We shall have te pay
I believe the first » experience has -been in for soil conservation measures. We shall -
Hyderabad ™ of acid rain. [ am on the have to pay for non:conventional alterna.
A particular - point of air pollution from tive encrgy ihstallations—whether it is from_

> thermal power plaots. The' "P'PY ‘that I goiar or whafever it 5." We shall. haveé to
have got from ~the Mivister of State of  hay for mine operations’ whete the top soil
Power is that ¢ . . is taken off and the 1ubble is taken out and

i . ) " put back after the mining is over, We
: “Out of 250’ units of coal fed . shill bave to pay for more cxpensive bio-

l : ‘thermal and super Power stations degradable pesticides, - CF
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I bave the questions and answers here
laying' that the ‘Union Government does
not -have the information. about...... .

v

‘MR, CHAIRMAN : You are goin3 to
the next point. I have been requesting you
to conclude but you are . gomg to the next
pomt agam.

"SHRI DIGVIJAY SINH : With . these
few words I hope: that we shall have a very
meaningfal débate. "Thank you. o

MR, CHAIRMAN : Motion moved :

“That this House is of the opinion
that the environmental movement
in the country is losing momentum
and recommends to the . "Govern-
. ment to take sreps for réviving the
momenmm at the grass-root
level™. -

¢

SHRI HANNAN MOLLAH (U’uberla)
Madam Chairman, T thack Mr. §mh who .
has moved this motion for creating aware-
ness about environient. Itis not just to
plant some trees or. keep them properly bat
it is a quéstion of our own existence. Some
mad -people like Mr Reagan are; tiying to
destory the world undér the- SDI plan. In
our day 1o day life we have to creale mas-
sive awarcness among the people to protect.
the environment with.an eye on the future

.generation. - We should not exploit the

Datural résources ramparntly otherwise that
will lead ‘us to our own-destruction. So it
is a challenge to-us and especially . in the.

"developlig countries like ours this is not a

luxury. Itisa matter relating to our own
existence. So it is our 5uty to create more

‘awareness among our people, among - the

Government . and’ -volintary agencies and’
altogether we have to look inté the
problem and try to develop the situation,

Sir, the Ceitre for Sciénce and Baviron- =

ment has supphed gome information ‘which

is very hofrible.« They are saying: that
about 100-150 million hectares of India’s
land is 1apidly turning into desert and 2.5
million hectares is turning into wasteland -
eve y year. Already there are 170 million
bectares of waste-lande. So it is inereasing.

DECEMBER 4, 198¢

Arrother problem is that every year
ever hectare of land loses 20 tonnes of top
Soil becaise when rams are tbere it is gomg-
«own -We have no measure (o preserve,
it.  So.it is causing us - double loss. The
rain wdter is spoiled and atthe same time

the soil is destruyed

-

Then'theré is a question of ravines,
They have mentioned that 4 million hectares
swallowed by
r1avines. - Several m Ilion hectares of . good
crop and forest land have been destroved:
.by mining operations and open-cast mining.
‘The vested interests:in collusion with the
Goverpment officials get the permission for
open-cast miping. "They are destroying the
Jafid'and the greemery. That

of land have -already been

problem.

¢

s another

.

o : toa et

Sir, we talk so much of green revolu-
tion, That is also a challehge before our
environment. One example they have given -
‘is that in Ludhiana district where there is
-the highest yield of ‘many  crops there is
highest deficieney of plant . mlcro-nutrints in-
the soxl. . That is another problem, -

. Another problem they have mentioned

is that 70 per cent of our avanlable water is
-the génviron-
ment and causing harm to theé animal and
human life. That is also a chalienge

-polluted,. " ‘That.is damaging

before us.

s

Then they~ have said about
That is  also
causing prob‘em ‘There are huudreds of
acres of land which are belng damaged * by

salinity and water: logging,

this. .
" .

Then, 'ﬁooda, Daring

the

~

the soil

o

Iast ten

years, the floods prone area. has dqubled
' from ZOemllhon to. 40" mlllron her:taree and
“that is .damaging our natyral resources

. allo.

.

The other problem that bas- been men-
ticned: is that the levels of sulphur dnomde
and garticular “matter in several Indian

-cities already exceed permissible limjts.,

Almost all the cities are suﬂ'enng- from
pollution., The city of Delbi where we are

sming now has the’ hlghest rate of pollutron

A

1
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among the twelve major cities of . India and
I am told that it is the third city in the
world in terms of pollution. This is the
situation that we are facing in the big cities
of India, > ’ *

We have to und:rstand how serious the
situation is and how big challenge we are
‘facing.
seriousness of the pcoblem and do not take
care of it and change the direction, in the
coming years our own existence will be
challenged. That is the sitgation.

We have our laws for protec'ion of
environment. Recently also we passed one
such law after a long debate. However,
the laws have their own lacunae. There is
no provision to protect the nature. On

_ these questions our comprehensive. ideas
are still lacking and we need to pay more
attention towards the situation.

There is a large scale destruction of
jungles, natural - parks and sanctuaries.

The poaching is rampint -in these areas..

Bvery day we read in the newspapers.about
some programmes of the Government for
afforestation etc. There are problems
particularly in tiibal belts; The tribals are
opposing that because we are replacing the
traditional trees by some trees which are
causing damage to their livelihood and they
-are opposing it. We ﬂave_ to make some
adjustments and we cannot make them
hostile.- There are lots of argumenis and
counter-arguments on the question, of
development and environment as if these
are opposed to each other. But it is not
© g0. Development sand environment are
_ pot contrary, but supplementary and
complementary to each other.. We should
have a comprehensive plan. in order to
strike a balance between the development
‘and environment. We should not only
serve the interests of the industrialists,
multi-nationals, and vested interests; We
have to keep in mind the future genera-
tions and thus protect the environment,
We will have to strike a balance.

Sometimes the Government actions are
_mindless, and they go ahead with some
projects without any appreciation. and

If we do not . fully realise the

_would like to suggest tha¢

_ greedy

_ natural resources are not ov

. way, we can fight ail these menaces
-¢an protect our future 8cnerations.
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unders’anding of the environment.and the
sitoation.” Goveroment sdmetimes set up
some power projects, nuclear power proje-
cts, dams ‘etc. unmindfol of the ecology
around and they ceriously damage it.

~ They do not pay any attention to the

demands ‘and aspirations of the: people,
There are some promicnnt example of that,
T'here is one, the establishment of tesg .
range  in  Baliapal. We discussed. it
yeaterday. Itis going to destroy the entire
place, that place is the pgreenest place in
Orissa. However, the Government is not
going to consider any alternative site,
That is-the attitudz. On the other. band,
in Debradun, we are rampantly closing
the limestone industry without going into
the details as to how ‘much we can keep
and how much we can replace. This type
of contradictory bebaviour is there in the
Government’s attitude. So, you ‘should
“

. take_ proper care of all these aspects,

. Reparding industrial pol]utioﬂ also, we
have to take more care, 70 per cent of

.our ‘water is polluted and wz have to take

more and more measures to purify it. Wa
have to keep an eye on the mdln‘-national’:
behaviour., " They are dumping pesticides,
fertilizers snd a lot of things in the thiré
world countries. They are coming here
and opening such industries here which are
prohibited in their own countries because
the laws in those countries are more
stringent. They cannot kii} their people
But they come over here and kill people .ix;
the third world countries, We stijl
remember the Bhopal 8as  ftragedy, [
while pgiyi

industrial licences, Government shoulgd":::»
surrender to. the multi-nationals and to" the

capitalists  and  other S
interests. ' e

We should also see to it that our-

| er-exploited
whether- they be land resources, -wate;

resources or marine reso - Fishing *
with the help of big tralers il;rc::;ultli:nmh"ilg
completely destroying the seeds of fho'n
fish and in many coastal areas,ourﬁ:l:
fesources are getting scarge, We must
take care of all these things. Angd

should_st;ike a balance in this spbere a’:ve
If we plan properly in a comprehensi::

and we
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‘I 'would aiso ke to mention about our
aﬂ'ores'ation programms.

will be covered with trees. You_ say that

you have reached the target of planting 50

many seedlmge The Government think

‘that they can-check - deforestation comple—
" tely with these measures.

* really know. as (o how many seedlings are

L

planted ; and . out
sarvived - and how many are growing,
There iseno scheme for actual verification,
1 suggest that we have to monitor all these
things. We should stress the importance
of thése programmes more and more, if we
want to eleminate industrial polluuon due

to pesticides, fertilizers which are causing
damage to our environment, to our Datural

-yesources, o0 our greenery and to Sur

* ation and- awareness

‘recommendations” of the Indian
Congress made in their 73rd Session; for
of

water. We must. have a proper water
management programn:e. If we _can
preserve rdin . water “and stop .it from
flowing down .

‘soil e:o_sion. .

* -

Lastly I would like . to

-

refer to the
Science

checking degradation and pollutlon
environment.

~

'l‘hé physics section has suggested the

use of optical methods of monitoring

environmental. and pollutants using lasers. .

The Chemistry Section called for

Bvery year, it
.is said that 1.5 miltion ‘hectares of land -

But I do not-

of them how : many -

into the sea, we can stop.
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and fodder in different agto-chmahe Zones

to pl'ovlde for baslc human . needs : without

. dlsturbmc the natural environment.

Yae

. The anthropology and atchaeology group
wanted steps to be taken for the ‘preserva-

- tion of ancient relics like monuments and

arehlfectnral tombs and the sxtes where -
" fossils had been excavated, . .

. The agricultnral séiences section -called

- for avoiding over floitation of soil and for

drenglhenmg research, high dose fertilizers °
high -

and irrigation watgr necessary for

" production, oo
, .

. ‘suggesuons? How

S

* All these suggestions they havé made.

. think the Govérnment is also ‘a party to

it. How they are implementing all the
they are taking
initiatives 7. It should mof' be stopped.

It should be & continuoas movement., It

should be a part of the day-today life and -

the awarcness should be a part of day-today
life so0 that we ourselves—common
people—can take care of this environment
protection, If.any atteropt is, made by the

_ industrialists or by cther vested interests.
* or even by the Government and if- we find

snything wrong there, people can resist,
So you have to create this awareness so
that"people. can . themselvee take care of

the env:ronment.

providing greater opportunities for appreci-

programmes on

environmental chemistry.

"The Section on Geography s_ngges'ted
for safeguards against environmental
hazards created by mming and mineral

mduetnee. 2

The geology section also called for
levying 4 compulsory- cess on the mining
industry for protection 6f environment and
setting up an authority to utilise the funds
for environmental protection,

The botany section suggesied indentifi-
cation of cuitable plant species for fyel

- raised tbis very-very important and cruclal -

»

‘

“This is- eon'ethmg~ which. we

With these worgs, I'conclude. , o~

' SHRI K.P. SINGH DEO (Dhenkanal) :
Thankyou Madam, Chairman, At- the

outset, I would like fo congratulate the

hon. Member Shri Digvijay Sinbji, who has

uubject. et .

MR, CHAIRMAN : Each Member will_

be slven only 10 ‘minutes,
. X

SHRIKP. SINGH DEO : 1 will try

.to confine myself within the time allotted

to me.

Man and envnronment are complemen-
tary and most crucial to one’s survival.

in India

- ‘'have not realised today, but it finds itself

in our scnptnres, in Ashoka's rock <dlets,
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in our national emblem, in our national
flag itself—the Ashoka lion. There bave
been legislations before independence and
after independerce for the preservation
and protection of the environment, because
of its crucial nature in the curvivai of our
peovle themselves, Bven the Tiger was
chosen as the National Animal replacing
the Lion because it was the top of the
ecological biosphere and the entire eco-
system in this country, Peacock was
chosen as the National Bird. The hon,
Member Shri Digvijay Sinhji bas raised
this matter at a very crucial juncture,
when there is a debate between the
economists and environmentalists on the
role of environment. Government, in the

Jast six years have taken up very-very
strong and effective steps in the right
from the time, when our Jate Revered
Prime Minister attended, as Head of the
Indian Delegation at the Eavironmental
Conference at Stockholm She was the
only Head of the Government who laun-
ched the world conservaticn strategy in
1981 here in Delhi itself. She even took
the lead when the CITES Conference took
place, that is, Conference on International
Trade on Endangered Species and she took
the effort and carried througbh the entire
pation and all the State Governments in
passing the Wildlife Protection Act and
also getting the Conservation of Forest Act,
which tolay is a hallmark, in the sense, that
there is impact analysis, of eovironment
and every developmental projeet. I agree
with Shri Digvijay Sinh Ji that the
momentum must not onlv be maintained,
but the momentum of environment and
ecology must be effectively strengthened
and increased. It is there not only in
governmental action or through legislation,
but it is also in the implementat'on of it,
and carrying with us Government depart-
ments who are at the mement the worse

culprits,

I can cite innumerable examrples where
public sector undertakings and Govemmeqt
departments have been criminal in their
role in polluting air, water as well as the
land in which they are situated. I come
from a State which is endowed with a lot
of natural resources—forests, water and
minerals. I bave a large number .of

pudlic sector undertakings in my State.
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We have fertilizer plants which bave
polluted the whole of the Brahmani river.
We have thermal plants which not only
volluted the Brahmani river, but have also
been responsible for adding to the fly ash
hazards, as serious as the Bhopal tragerv

Only recently this vear, a near-tr-gedy
was averted in the Talcher and Anrcul
areas.

So. the first srep is that we must create
not only awareness, but we must alo
implement what we preach here in
Parliament and in the State legislatures,
Y am glad that the Environmental Forum
in Parliament bas more th:n 100 as its
members. But inspite of the fact that the
bhon. Shri Digvijay Sich whes he was a
Deputy Minister of Environmert had taken
a 'ot of interest in creating ewareress in
the States, geing to va-ious States, helping
them to form Follution Boards, visiting
sanctuaries and national rarks, and friing
to convince State G-vernmenrts alsc b pt
the ro'e of the contractcrs felling trees,
and about the role of fore<ts acd forestry,
the idea of changing from the productive
aspects of forestry, i e. from the British
legacy, to th: protective aspect of forsstry
has still to take firm roots in this covntry.

We are still bothered about the prcfit
aspect of the Forest Cornoration, whose
contribution to the degradation, and de-
forestation, of forest is as much as that of the
forest contractor and illicit timber-fellers.

As our late Prime Mirister said, **The
rich out of greed, and the poor out of
need” have also been adding to the
degradation of the environment But it is
heartening that we bave now a full-fledged
Ministry of Envirenment with a Minister
in charge, and a Minister of State. It was
looked after by our young and dymamic
Prime Mivpister. That shows the impor-
tance which was given to the subject of
ecology and environment. The latest
legislation on  environment incluges
environment as land, water and air

Apart from the Government and the
public sector undertakings, it is necessary
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to see that our eduecationa! institutions, our
Defence forces and our para-military forces
alco are made partners in the effort to
conserve 2nd protect the environment,
The Armed Forces in their cantonments,
the para-military forces in their estiblish-
ments, as well as schools which have people
at the mo<t impressionable age and stage
of their careers, can be made into dedica-
ted and confirmed conservationists. Mrs
Gandhi daring her time, when she was

heading the Defence portfolio, took the
initiative to form the first ecological task
force in the whole world comprising of cent
per cent ex-service men. They had done
yeomen service in Shahjehan Pur block in
Dehra Dun and Mussoorie lime stone
quarry to which my friend the hon.
member Shri Hannan Molleh mentioned,
which was at one time known as the queen
of hill stations, but today it is an eye sore.
These ecological task forces must be
extended ard more ecological task forces
maust be set up. We also have
them in Rajasthan in the Rajasthan canal
areas, There have been demands from
Darjecling areas ; there have been demands
from Goa, from various States, !from
Jammu & Kasbhnir, from Himachal
Pradesb, but the Mmistry of Enviionment
mauast come in, becanse it is the Ministry
of Baviconment which puts the Bill for the
setting up of th:se task forces.

Before 1 conclude, I would like to
mention here and I wou'd like to take the
advantage of the fact that the hon.
Minister for Environment is present that in
this debate between th= environmentalists
and the ecozomists on the impact analysis
on industrial projects and ecobomic
development prcjects, where a country
having large deposits of coal and other

1692, hrs.

[SHRI VAKKOM PURUSHOTHA-
MAN f{a the Chair]

precious oars like bsuxite iron, manganese,
these areas, because of the Environment
Act which we have passed, arc taking
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vnduly long time. Only Jast month the
entire Consultative Committee of the
Energy Department had gone to visit
Singrouli area where about 30,000 MW
power station has been planned which will
be feeding UP, Madhya Pradesh, Delhi,
Haryana and Punjab, but there thLe entire
tie up has also been done with the various
financing agencies, with the various
countries like USSR, FRG and the
United Kingdom, but beciuse of the
environment cleararce being delayed, the
coal mine canrnot be exploited and the
po>wer station cannot b%e donre in time,
which means that we will not be deriving
cost benefit and the cost effectiveness of
these projects in which the delay will
resvlt in cost escalation, in time and
money.

If T may come to my own home State,
we have the proposal of the Talcher
Super Thermal Station, 1b Valley Super
Thermal Station for which not only the
Government of Orissa but all the Members
of Parliament here for the la<d six years
bave been crying horse ; the clearance of
the Planning Commis<sior, the Teehnical
Advisory Committee Department of Energy,
the Minisiry of Eanergy, the Ministry of
Coal, Coal Linkage, everything is comrlete,
but it is only being beld up due to
environment reasons and at a time when
the Orissa {s passing through power famine
which is also adding to the pnational grid ;
and power being the mala infrastructure
for development and at a time when we
are on the take off stage to the 21st
century, we would want the Environment
Ministry to clear such projects in which
the economic development factor keeping
the environment factor and the conditions
stipulated by them are involved. But it is
the delay in clearing these projects which
is affecting them both from the national
point of view as well as State point of
view. Same is the question of irrigation
projects. 1 can give you hundreds of
projeets, but I would only name those in
which I have intimate knowledge.

On the 31st of January, the QGovern-
ment of Orissa had written to the
Eavirorment Ministrty for environment
elearance on Sapua and Barsjote which is
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aa integrated medium irrigation project
which will cover more than 4000 hecttres
in the entire Hindal sub-division which is
ina rain shadow a-ea for the last 40
years.

If it takes one year to clear when every-
thing including the Planning Commission,
Irrigation Deparfment, Central Water
Commission, the Mipistty of Water Re-
sources has cleared 1t, then, I am afraid we
shall always be debating here about costs
run off and the costs benefit will not acrue
to the psople in spite of the natural re-
sources which we have.

The same is the question with the
Defence projects and like the Tista and
Kalimpong water system—I am only
illostrating—that in future we may have to
strike a health balance. between environ-
ment and economic development keeping
in view the time factor.

I support Mr. Digvijay Sinh’s Motion
and his contention that the environmental
movement at the grassroot level must be
strenzthened. There mu-t be moral involve-
ment of voluntary organisations, schools,
educational institutions and othcr institu-
tions and organised bodies to make
environmental protection and euvironmental
movement a success in this couotry for
which we are committed from ancient days.

SHRI AJITSINA DABHI (Katra) : Mr.
Chairman, it would not be an under-
statement if 1 say that environmental
movement and awareness movement is a
movement to save the mankind which 1s
heading towards sclf-destruction in its flight
to overcome rature.

Nature is beautifully balanced. Every
little thing has its place, the beauty and
special uulity, For example, for keeping
unpolluted the aicr we breathe, the tices,
the birds, the beasts and even the repules
play an important role. They eat up the
insects which destroy our food, and our
foodcrops.

As we know, the air we breathe con-
taips carbon dioxide and this dangerous gas
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can make the human beings. the animals;
birds, suffocate and even cause their death,
The trees absorb this dangerous gas from
the atmosphere. Cutting down of forest
trees would prevent the mopping up of this
dangerous gas from the a'mosphere and
also can make the earth heat up.

Scientists have envisaged that by 2001
AD b:cause of the ircrease of carbon
dioxide in the atmosphere the planet earth
would be heated up by five to six degrees
centigrade. Because of this there would
be melting of solar ice, raisiog the sea level
high enough to submerge Florida in
America, the Netherlands, and probably the
low lying rice yielding areas in Asla in-
cluding India. The heating up of the earth
causes the destrruction of vita) food, which
is a main requirement for the human
beings.

It is a fact that most of the forests on
the earth lie in the belt between the Tropic
of Capricorn and the Tropic of Cancer. In
this belt the undeveloped and developing
countries p'ay, including India, a big role
in the dest-vcltion ¢f forest trees. 1t is
e<iimated that €600 million hectares of
tropical forests have been desrroyved. If
we begin from Thailand the Himalayas, the
vast areas cf the Central Eas‘ern and
Nerth Africa and the Amazen area of South
America which were obpce fine and lusty
green forests have now turned into arrid
spaces of land.

The forests which covercd once 40 per
cent of the earth’s surface now cover only
30 per cent of the land surface. In India
the 1ate at which the Nepalese are felling
the trces, the Nepalese trees are going to
disappear within 15 years. The story is
not c:fferent in Uttar Pradesbh, Madhya
Pradesh, Orissa, Bibar, the Nc.th-Bastern
States and the oth.r States in India. 1Itis
estimated that 152 million tonnes of wood
is bring cut away every year from the
forests in India And the evil effects of
this deforestation are to be secen in flash
floods. Because of the fel'ing of trees on
the river side, river banks get eroded, land
slides occur, rocks silt, wood logs and al}
forest wastes are carlicd down (0 the
tribataries causing sudden pressuie on thg
conflucnce and there are flash flog s,
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In 1970 in UP msssive flash floods had
occurred in the A'akapanda in the Himala-
yas sweep'ng away several villages entirely
as also two lakhs of acres of crops standidg
in the fields, roads, innumberable bridges,
berds of catile and buses load of passengers.
The rock silt got deposited in the canal
system so enormously that lakhs of acres
of crop in the western UP was destroyed.

The floods bave now besome the
chrooic phenomenon of our environment.
Every year we hear the reports of floods
from northern States, northeastern States
and some of the southern States taking toll
of human beings, destroying our property,
cattle wealth and forest wealth and crops
worth crores of rupees. The to‘al estimate
of all this damage, I think, has not been
estimated. But I think, it must be billion
of rupees with which we can plan and
implement three five year plans.

Defoiestaticn in Surdarbans in West
Bengal, Himalayas, Orissa and Bihar is very
dangerous. T.e mass ve Himalayas are
beiog de .uded of their flora and fauna.
Som: very rare spec 8> and pla. iz from
We-tern Gaats and H'ma'layas have become
extinct an1 many more are on the verge of
extinctivn. The defurestation takes away
the shelter of rare Indian birds like Bustard
and maay o-her beiut:ful birds which make
the !1fe wor-h living Des=fo-estation also
takcs away the -.atural habitet of rare
specites »f an mal> lik: white tiger, Indian
lion. ore-horned rhinocers and many other
beau‘i‘s! beasts. Deforestation is not oaly
& danger to flora and fauna but also to the
mankizd because of the ‘resultant soil
erosion and succereded by droughts and
floods of unp.eccdented magnitude. History
bears witness to the fact that ancient
empires of Persia, Babylon, Syria and
Carthag were desiroyed because of advance
of floods and drough's caused by excessive
felling of forests, Ancient civilisation of
China, Bgypt, Greece and Rome which had
once straddied land fertile and replete with
boautiful lakes, rivers and streams, with
forests goas, they lie in Tuins. The soil
depleted is vnable to start life.

was the great wise mand of
he warneqd the people of

‘Socretes
glory and
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the Greece ggainst the excessive felling of
forests. He said and I quote :

““We bave destroyed them for oo
much, let us stop.*’

In India we bave destroyed the forests far
too much. It is time that we conserve.

This movement for envisonment in
India is not a day soon. The estimates of
annual loss of forests in India vary between
five millicn hectares and 20 million hectares
depending upon the definition of deforesta-
tion. In India we have 175 million
hectares of wasteland and 3.4 million
hecteres of wastelends which are becoming
every year barren and :nfertile.

So far as India is concerned, under the
great leadership of Shrimati Indira Gandhi
and now und:r the leadership of our young
Prime Mini-ter Shri Rajiv Gangdhi, the drive
for environment awareness s getting
momerctum. Our Prime Minister advocated
some time back that we shou'd teach our
children, th: younger generation, the facts
about our freedom strugg'e. In the same
way, if th's d ive iS to be made meaningful
and result-orientcd, then we must start it
at the primary education level by introdue-
ing purposeful lessons in the text books.
At rhe college snd university level, environ-
men'al slant must be given to the curricula
and the examinations. But this movement
cannot succeed oniy by the Governmental
efforts. Tne people mu-t also participa.e
and the voluntary agencies mast also come
out.

Gujarat, as 1t has always done in the
maiter of good things, bas taken thsa lead
here also. At Ahmedabad, the Centre for
Environment Education has taken up this
challenge to educate teachers and thereby
the stud:nts, about the environmental
imperatives and perils of destroyirg
ecological balance,

Lastly, I would suggest that because the
women are most affected by the shortage of
firewood and fodder, therefore, if we can
involve the women in this movement, then
I am sure that this environoment movement
will certdinly succeed. With these words,
I support the Motion.
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[ Translation]

SHRI MANORANJAN BHAKTA
(Aodman & Nicobar Islands) : Mr. Chiar-
man, Sir, first of all, I want to thank the
hon. Members who bave provided an
opportunity to the House to discuss the
subject of environment.

The Resolution before the House can be
divided into two paits. The first part
relates to p etefvation of the environment
about which it has bnen stated that efforts
in this direction are Weakening. Seccndly,
this should be developed as a mass move-
ment so that the environment of the whole
country camn b: maintained properly.
Regarding the second part, I totally agree
with 1t that it should "take the shape of a
mass movement in the whole country.

In connection with the first part, I
would like to submit to the House why the
National Forest Policy of 1950 was naot
implemented properly. Altbough a lot
regarding conservation was said 1o it, yet

it was not implemented becausc the Forest
Depaitments were under the State Govern-
wmeot and the Central Government could
give only 1ts advice amd could do nothing
eise. No State Government took initia-
tive in this regard. They nesther Zo. this
policy approved by the legisjatures por
educated the general public mm this regard.
Ican say 1t for sure that after 1980,
Shrimati Gandhi was the person who apart
from being the npation’s Prime Minisier
loved flowers, fruits, gardens, wild animals
and forests of this country, She made

every effort in thie direction. Due to this,
the Forest Conservation Act came 1atd
existence in 1980, which gave the Central
Government a big responsibility, There
cannot be two opimons that the peope
bave become aware and conscious of ecology
and environment only during the past-
few years. This does Dot show that any
slackness has come in the movement. 1
wunt \0 Submit to those hon. Members who
want to accelerate development that
eavironment js there to piotect mankind
and not to destroy it. It 1s ¢true that the
cnormous felling of trees in the Adivaslt
asiricis and the muning work undertaken
there have caused damage to the Adivasis
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but the point is that it is of po use to cry
over spilt milk. It will be useful if we
concentrate on the new schemes or new
projects which we are going to undertake
there. What we have to think zmnd do is
that the Adivasis should survive,the forests
and its faura must be protectrd. We
should also pay attention to the aspect as
to how forests should be utilised so that
more employment opportunities are created.

I am fully ccnvinced that urder the leader-
shlp of an experienced Minister like Shri
Bhajan'Lal who bas been entrusted with the
responsibility of this department, the
environment of th's country is going to be
protected. Even now the Central Govern-
ment is spending Rs. 600 crores for
improving the environment. If it wants to
spend even Ra. 2000 crores, bhow it be
done ? It has to depend on the State
Governmen's in this regard. When the
Punjab issue was being discussed ip the
House, it was questioned how the Ceniral

Government wou!d solve this problem ?
Wherever the jursidicrion is of the State,
ihe Centre can provide help by providing
funds ard consultancy service and so oOn.
If the State Qovernment 1s not prepared
to cooperace, or to shoulder the responsibi-
lity then what is the remedy ? Therefore,
nothing can come out by merely discussing

matiers in the Par'iament. Bvery State
Assembly must also take up the issue
eqaally «tropely and the same sort of

feeling has to be created amony the people
of the States. Then alone we would reap
its benefits.

I want to submit that 6 commttiess had
been constituted. I am aiso a mcmber of
one of the Regional Forest Advisory Com-
mitiees. 1 have been attached to the group
comp.ising West Bengal, Orissa, Bihar and
the Andamaa 1siands. 1 observed that the
first meeting was called six months after
this committeec was formed. We discus-sed
a lot of things in the said meeting,. b
received a circular for another meeting
some two or three days ago. 1 had thaired
the first meeting, y<t nobedy catme to me

for approval of the proceedings of that
meeung. If the Department is going to
funcuon in this manner, then I thank what~
ever work you may do aor whatever com-
mittecs you may form, it will not yicida the
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desired results. It has not yet been decided
where the headgquarter of the committece
would be established or who are going to
be appointed as the officers or how
is the work going to be carried out. The
post of Iuspector General of Forests has
been lying vacant for the past one year....
(Interruptions). ...1f the Department is to
finction in this maaner and with this speed
then it will further bhamp:r the work in
this direction There is nced to accele:ate
this work.

Now I would like to draw your atten-
tion towards my constituency of Andaman
and Nicobar islands where 86 percent of
the area is covered with forests and 14 per-
cent of it is occupied by people. Those
people are deeply atiached to the forests
and want that these fores's should be
protected. However, as Shri K P. Singh
Deo has said, it is trae that the environment
is there for the benefit of the people but it
must be ensured that this does not hinder
the develo>ment. If it happens then the
pecple would think environment to be a
demon which is impeding the development
of the Adivasis; it 18 a demon which is
obstructing the drioking water supply
schemes and other developm:ut schemes
like construction of roads etc, People
shouid not be given a chance to think in
this way, you will not be able to make it
a people’s movement. To buld up 2
people’s movement, it is essential to get the
support of the masses. Works which are
upndertaken for the benefit of the public
should be done properly and completed at
the earliest. Only then pecple would feel
that enviropmental protection 18 for their
beaefit and that they should eogaze them-
seives 0 this work and should feel that it
is their duty to protect the forests.

I want to make a submission in eon-

, pection with the planting of tress. This

programme is for the benefit of all of us

and the Governmeat has taken a decision

which is praiseworthy. I would pot con.

tradsict the hon. Minister’s reply to a

quaestion asked here bat I woeid only say

that for planting one sapling, 25 to 50
treos are felied for preparing fenes for it.
1n our lungusge it is called ‘balli. If you
‘have to cat 23 to 5O tsews for planting
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sapling, then whet is the use of growing a
new sapling ? If the new sapling is to be
protected by a fence then it is beiter if
barbed-wire or similar material is used for
fencing purposes. I hope that proper
attention will be paid in this direction and
arrangements will be made accordingly.

With these words, I would thark the
mover of this Resolution Shri Digvijaya
Sinh and I would request him to make
efforts to bring about a | balance between
maan and the environment. If the envitone
ment takes the shape of a demon then we
sball not be ab'e to ge* cooperation from
the people.

SHRI G. BHOOPATHY (Peddapalli) :
Mr. Chairmain, Sir, first of all, 1 would
like to thank the Minister of BEnvironment
and Forests ard congratnlate him that ever
since he took charge of this Ministry, he
has given pew ideas and new shapes to
things. Today, a very important discu.
ssion is taking place in the House and I
would request you to accep' this Motion
and take necessary steps in this regard
becauce it is definitely for our benefit and
will greatly belp cur people.

It is the policy of the Government to
conserve forests and to ens_re that 1/3rd
of the total area of this country is covered
by forests but it is not being fully imple-
mented. Though we have been celebrat-
ing ‘Vana Mahotsava’ since 1952, yet
afforestation work was started only in
1962  Afier that the work bhas speeded
up. But I would vurge that instead of
covering 1/3rd of the total area with
forests, 1/3rd of ¢very village should be
covered with forests. A law should be
enacted to the effect that 1/3:d area of
every village shall be covered with forests.
It will certainly tenefit the people. The
late Shri Sanjay Gandht had given a very
apt slogan, ‘“produce less children and
grow maximum (rees.”’

It was a very good idea but the opposite
bappened—the npumber of children
multiip'ied and the irees lessened. The
Jate Shri Sanjay Gandhi had initiated @
very good pregramme and got ireed



413 Motion re: Environmental AGRAHAYANA'1 3, 1908 (SAKA)

planted all over the country with the help
of volunteers. But as there was no one
to look =after those trees, the animals
grazed them and in this way we covld not
derive any benecfit from the programme.

‘\

Sir. the tribal people live in the forest
areas. The State Governments want to
provide roade, electricity and other
facilities to them and want to undertake
development works but they are not
allowed to fell even a single tree. The
State Governments shou'd b= allowed to
fell trees for providing roads, electricity,
telephones etc. in the tribal areas. The
proposals which the State Governments
send to you remain pendiog with ycu and
are not cleared for months and years
together. Therefore, ¥ would demsnd that
in case the Sta‘e Governments want to take
certain steps for the development of the
triba! areas, they should be allowed to fell
certain pumber of trees so that the tribal
areas are developed

Sir, the tribal people who live in the
forests collect dry iwigs for using them as
fuel for cookine purposes but the
sentries and the forest officers :£pprehend
them and put them behind the bars after
levying 10 to 20 times of the normal rate
of fire on them. This should not Fappen.
In politics this never happens. A gentle-
man denudeed entire forest but he was
appoin:ed the Governor of our State and he
dismissed our Givernment. If a Governor
or a Chief Minis'er belonging to your
Party den 'des the entire forest, he does not
pay any penalty but if a poor tribal
fetches wood from the forest for cooking
his food, he has to pay a heavy fine and
is also put behind the bais J would,
therefore, demand that you should think

over this matter.

In Andhra Pradesh, efforts are being
made to construct the Telugu-Ganga
project for quite 2 long time. Our leaders,
Shri NT. Rama Rao has himself written
to the Centre a number of times that
forests which are cut will be replaced by
planting an equal number of trees, yet you
are pot giving your permission for that
project. Therefore, I would request you
not to view this issue from a political
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angle. 1f you separate it from politics,
you will®find that tbe Telugu-Ganga
Project is a very good project and is for
the benefit of the people. Therefore, get
it copstructed. We shall plant as many
trees as you want. Sir, now I would like
to submit some points regarding pollution.
The traffic in the towns creates the
maximom pollution. Some new technolo-
gy should de adopted so that Jess smoke
fs emitted from the vehicles. We have so
many new Sscientists and technologists in
our country. They should think about it
and the Government should also do
something to control it.

Again, many, big industries cre
established in the heart of the towns ard
cities. Such industries should, as far as
possible, be located awav from the cities
for it would belp in reducing the pollution.

In my constituency, there is a place
called Ramgundam. where a number of
industries are located. Several units
belonging to N.T.P.C., Fertilizer Corpora-
tion of India and other Central Govern-
ment agencies are located there. A lot of
water is discharged from those industries
which spreads in the shape of a canal in
the locality and eaters the tenements of
the poor. The people use that water for
drinking vpurposes. 1 have submitted a
memorsndum also in this regard. I think
a common cansal should be constructed and
po'luted water should be drained away
from there so that the poor peop'e do not
suffer fom ili-health.

Several proposals regarding checking of
pollution have come up in the Pariiament
but the Government has not been able to
contre] pollution. The Government does
not seem to consider it at all. If the
Ceatre is not prepared to control it, then
let the matter be left to us.

SHRI Z.R. ANSARI : We have already
left it to you.

SHRI G. BHOOPATHY : The people
would close 211 the industries which would
ead pollution completely. Either you
decide it or otherwisc leave it to us to
decide,
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PROF K.V. THOMAS (Ernakulam) : I
congratuiate the hon. Member Shri
Digvijay Sinh who moved this motion today
when (he nation 1is pavirg homage to the
victims of Bbhopal tragedy.

Man is an intepral part of nature.
Apy chapre in nature will have its effect
onman. It is <aid that even moon h-s
got some effect on the tehaviour of man.
It is in this con‘ext we have to think about
envirorment. Mother Barth is blessed by
rivers. forests and green belts. The
indostrial growth has helped mankind
towards progress and prosperity but, at
the same time, it has also ercroached on
the virginitv of Mother Barth. Rivers are
polluted. Forests are denuded and fresh
air has become a Juxvry. In India. 70%
of the available water is polluted. Eve'y
year. 1.5 million hectares of forest land
turped barren. Ope millicn hectares of
ecrop land and grazing {and are badly
affected, Fvery hectare of land 1loses
about 30 toroes of top #oil every year,
Pollution of air has gone out of control.
In Delbi alone, 80% of the vehicles plying
sround produce noxious gas Will ovur
cities are covered with smoke which is full

of ppisonous gss.

In my chiddhood, it was a pleasure to
see the Sun rise. Now, for the city
dwellers, sun-rise alsoc has become a very
very rare occasion. ¥ am coming from tpe
éﬂy of Cochin, whi¢h is the industrial
capital of Kerala where in the early
meming if we look up, we cannot see
anything except smoke. This is the
condition-of all the major cities in owur

country.

Our country, which is one of the
richest in the world in terms of soil, sun-
light and water is slowly derrived of these
blessings of the nature, I would jike to
point out some measuse that bave t.o be
taken for effective control of our environ-
ment. Tterec should Be an -cffective
National Eaviropment Policy. This policy
should bring abost environmeatal laws.
Now, we have got laws 1o protect the
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forests, to protect the wild-life, to, cantgol
the pollutipn of rivers. But all. these
different laws should be brought in ag a
comprebensive law. There should he
Speeial Courts to deal with the ceges
involving the environment. The judges
should be properly taught. The lawyears,
who dea! with the environments] oases,
should have a clear picture about enviren-
ment, So, the Special Courts are to .be
brought <o that these courts will deal with
cases involving the environment. .The
Employment Guarantee Scheme and the
Food-for-Work Schemes have to be licked
with environmental protection. We e¢an
make vse of these schemes—say for the
afforestation programme.

-

Another item which has been plenty in
our country is water at a time when we
hsve always thought that water is very
cbeap. Now a change has come that pure
and drinking water is a very costly affair.
There should be a proper Water Manpge-
ment System to bavl the rain water and
for its effective use. We have started the
Ganga cleaning progremme, This is a
programme which has caught the attention
of e erybody in this country and outside
also. I would like to suggest that every
State should be asked to take up the
cleaving of one river so that within a span
of 10 years, all the rivers in our country
are gut of pollation.

Another thing we have to remember is
when industries are set up, it should be in
a separate zone. It should be away from
the population. Ome of the dangers of
the present Industrial Policy is that the
m3jor chemical industries are coming up in
cities which cause more pollution, which
cause more destruction of enviropment.
80, when pew industries are coming up,
it should be in a particular zome and all
steps arec to be taken =0 thst the air
pollution, water pollution are controtled.

One more suggestion which+l - wogld
like to give is regarding implementggion of
the Forest Prptection Rujes. When
Eavitonwent  Protection  Rules | pre
- impelemented, there are |, herijans,
adivasis who eacsoach the forests for,, Jheir
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datly life. There are richmen who
encroach forests as greedy people. Theseo
two types of encroachments have to be

dealt with separateiy.

Similarly there are development
programmes comiog up is our sute.. In
my Sta'e of Kerala, bydro-electric projects
are not given licence because of some
encrcachment of forest land. What 1
suggest is, when development programmes
are coming up, if some acres of forest are
to be destroyed in the process, then in that
development programme uselt: a plan has
to be made so that if a certain area of
forest is removed, the same area has to. be
planted. These developfment ptoj.ects
which are coming up should be given

priority.

[ Translatios}

SHRI ARVIND NETAM (Kanker) :
Mr. Chairman, Sir, I sapport the Resolu-
tion presented before the House by h9n.
Shri Digvijay Sinh. ‘Besides.expressmg
my support, I waot to say ’in this connec-
tion that the entbusiasm in this movement
is not dwindling among the people but t'he
State Governments are certainly losing
interest in it. Had the people been less
enthusiastic, Silent Valley in Kera.la would
not have survived. While talkmg_of the
State Governments, I wounld submit ‘that
the first and foremost requirement is to
educate the State Govemmelfts aboat
environment, Many environmental
problems can be solved if the Central
Government properly educates the State

GoJ/ernments.

L g

Many people say that someone should
and has to sacrifice for de\felopment. It
is correct but oaly these tribal .areas and
the tribal population have sacrificed the
maximum in the name of devel?pment. I
want to quote from today’s the h!avbhar?t
Times’ to show as to how the socul. envi.-
ronment in tribal areas has been vitiated.
The heading reads— Wages a;nd Compul-
sions of the Tribal Labourers’. The first

paragraph reads as follows :

“Qanths] Pargana is predominantly a
tribal area. THe continuous exploitation
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during the last two centurics has complete~
ly shattered the coventional Ufe style of
the tribals of this area. Factories, non-
tribal landlords and money lenders have
taken possession of their ancestral lard.
The contractors have usurped the forests.
The men, women, boys and girls have been
converted into bonded laboureis by the
traders and industrialisation has eaten away
the very base of their social life.”

Whatever has been 'written in this
article is absolutely correct. The article
mentions that all the minerals in this
country are found in the tribal areas of
Bihar. Orissa and Madhya Pradesh and
industrialisation in tribal areas has vitiated
the common Ufe and social conditiong
there.

FPortunately, the Forest Secretary is
going to study a very controversial project,
namely, Bodhghat Hydroelectricity Project
of Bastar at the end of this week. I want
to tell about other projects of Bas‘ar also
so that the Forest Secretary may keep
them in mind as well. The Beladila Iron
Ore Project was established in 1960.
That project polluted the waters of
Shankhini and Dakini rivers and we have
not been able to clean them to date,
Talking of drinking vater, it is not good
even for irrigation. Five years back a
plan was formulated to piant pine forests
in Bastar. Had Shrimati Indira Gandhi
not been there, the natural "sal’ forests of
Bastar perhaps would have vanished. We
are grateful to her for proiecting our ‘sa}’
forests at that time and thus forests of
pive were saved. In the same way tne
MM.TC. authorities tried to exploit
dolomite im the forcsts of Kanger Valley
in Bastar but wish the intervent'on of the
Government of lodia, the effcrts were
fortunately abadoned Nowhere elge such
marvellous forests like the one in Kanger
Valley can be found nedr a towoship, Ip
the same’ way there are many other
irrigation projects like Ichampalli of
Andhra Pradesh which also 1s affecting
Bastar. 1 mecan (o say that all ¢pe
departments come forward with their
reapective projects and state that their
projects are the best and ask for their
clearance and implementation.
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Mr. Chairman, 8Sir, [ want to say enec
thing that there is no department or
committee which may understand the
feelings of the people of that area.
Similarly, you are thinking of establishing
a wild-life sanctuary in Bastar which will
affect 30 to 40 villages and Ichampalli
Project also would affect 65 villages. For
the Bhopalpatnam Irrigation Project some
villages will be acquired. In this way if
all the projects are considered together
then I can say that no place will be left
for hvman beings to live, particularly in
South Bastar.

Through yor I wamt to raise some
more points and urge the hon. Minister to
take no'e of them. Ope thirg is that
these things should be mentioned in the
feport to be presented by the Secretary
and it must be studied. The people say
that in Bastar Jand {Is available in
abuncance. But excluding forests area,
pon-forest land is almost negligible in
Bastar. And no land is available for
rehabilitating the refugees in the villages.
The land there has either been illegally
occupied for the past 15 to 20 years or it
is not fit for agricul.ure. Two weeks back
Shri Shankaranand teld in relation to the
Upper Indiravati Project that people there
want money and not land in compensation.
We protested against this because we
came to know that the land which was
offered was not fit for cultivation. They
were told that they should either do farming
on mountainous land or they will be given
no land at all. And no lamd is available
jo the villages in which the State Govern-
ment has promised to arrange for rechabili-
tation. If at all there is some land it is
either unfit for cultivation or has been
illegally occupied which you cannot get
wvacated.

Secondly, it has become an issue of
great controversy as to how many trees
would be felled due to Bodhghat Project.
Some peopié estimate the figure at 30
lakhs while others calculate it to be 50
lJakhs. The Shimla Forest Institute
condoucted a survey there and their
estimate shows the figure to be something
about 1 crore. With your permission I
want to read out a line from the ‘Irdia
Today’ of November 1§ ;
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“At only Rs. 15,000 the two
million or 8o sal trees in Bodhghat
are worth Rs. 3000 crore— more
than three times the estimated
cost of the project.”

[ Tvansiation]

Such a large number of trees have to be
felled. Teerefore, we shall have to think
whetber we shou!d allow this project which
involves such a large scale deforestation.
I would like that mary of the
projects, specially the Bodhgbat Project
should be reconsidered seriously. 1 make
a request also to the bon. Minister that he
may kwndly ask the team which will go to
Bodhgbat to study how far the civilisation
of the tribals is lagging behind, as the
Central Government or the State Govern-
ment has no department for this type of
study. Will this team try to understand
the feelings of those people ? 1 make only
one request to the hon. Micister that
whichever team may go there it should
first try to understand the feelings of the
tribals there and submit its report only
after that. We do not oppose the Project
but in this sitnation I think the Bodbghat
Project should not be taken up.

I conclude with these words supporting
the Resolution presented by the hon.
Member.

[Eng Hsh)

PROF. P.J. KURIEN (Idukki) : Sir,
first of all 1 would like to congratulate Mr.
Digvijay Siph for initiating this discussion
which is of prime importance in the
present situation. The need of protecting
the environment cannot be over-emptasised
because it relates to the very emistence of
not only ths mankind bat the whole species
of life.

No doubt, it is very important that
there should be world peace and these is no
war because if third world war breaks out
it is possible that the whole life on this
globe may be annihilated within a couple
of hours ¢r couple of days. Likewise if
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environment is not properly protected and
we do not take imto account the various
environmental poilution problems and
take remedial steps the human-kind and
the whole species can be climinated in a
long spp of time. Thercfore, this subject
relates to the very existence of mankind
and all species on tbis earth.

Sir, the importance of the subject has
to be understood by all. I feel inspite of
all our efforts in that direction even now
our people or even w: parliamentarians—
inspite of the speeches we make—are not
conscious to the extent required for the
aced of preserving the eovironment and
protecting the environment., 1 fee! that
there shou!d be an effort to making the
people more conscious about the eaviren-

ment.

Mr. Chairman, it was Madam Indira
Gandhi who le i this environment protection
campaign in this country, This campaign
has got thrust and prestige because of that.
taspite of that I feel this is a situation
when many of the environmental pro'ection
problems can be easily solved if we get an
increased cooperation from the people. 1
‘can quote an example.

Let us take the question of forests.
The importance of preserving forests can-
not be over-emphasised. If forests are
destroyed it wi'l affect the entire climate.
There will not be rains. There will be
more ds<erts znd thzre will be whole lot of
implications and r:percussions. We are
all aware of it but who cao protect the
forests. The forests cannot be protected
rerely by Forest Conservation Act. Even
if this Act is vigorous'y implemented the
forests canpot be protected The forests
can be pro'ected provided those who iive
in the forests and in the vicinity of forests
become conscious of the need to protect
the forests. They should fecl (hat
protection of forests is related to their
own existence. But is itso now! Now the
position is that those who live in the
forests, that is, tribals, those who live in
the vecinity of foreste, the small farmers
and agriculturists do they feel the need of
protecting the forests as we feel here in

the urban areas ?
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Actually it is not so, Sir. I say this
from my personal experience. I am coming
from a constituency where there are a lot
of forests and thousznds of tribals living in
the forests. 1 may tell you an example,
Last year, our Prime Mirister visited my
constituency in Kerala. Before that visit
of the Prime Minister, some of the tribals
came to me and gave me a representation.
In that representation, (hey wcre asking :

“We are living in the forest. For
all these ycars we were protecting
the forests and we are not allowed
‘to take the firewood from ihe
forests. If we are not allowed to
take the firewood from the forests
and if the forest protection officers
deprive us of our firewood, of our
very existence, how can we protect
the forests 7°°

I thought it ve:y pertinent. They pave that
representation to the Primec Minister also.
So, this is my que-tion that by a token
implementation of the Forest Conservation
Act, we cannot conreive the forests. What
is more needed is in order toc protect the
forests, these tribals chould firstly be made
more conscious of the need of protection of
forests. Secondly these people should be
provided with alteraate energy sources like
cheap cooking gas so ibat they don’t go to
the forests. My poiat is that by the very
implementation of the Forest Conservation

Act, the tribais become against the profec-
ticn of foresis. That is a psychological
development. Something is at the vicinity
of the forest farming. I asked one of the
farmers; Who ai1e cuiting the !forests?
Madam Iniira Gaadhi in her specch, which
was aiso guoted by Shri K.P. Singa Deo,
said that the rich cut out ¢f greed and the
poor out of need. Sir, the cutting of the
trces in the forrsis is managed by th: rich.
They want (o exploit the foresis out of their

greed. I asked one of the small farmers
and tribals : ““Why don’t you stand in the
way ? Why don’t you report to the

officers 7 Why don’t you cooperate with
the officers 7 Then the answer was again
like this ¢ *‘Sir, why should we cucperate
when they are wnot sympathetic (o our
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Therefore, the sum and substance of my
point is that there should be a special

effort to make the tribals and small farmers

of the forest areas to become more cons-
ecious of the need to protect the forests.
They should feel that their very life and
sxistence is by the protection of the forests.
This can be achieved only if they are
provided with alternate sOurce of energy
and alternate source o° livelihood. There-
fore, special fund should be allotted for
that region.

Now, I _am coming to the soil erosion.
All our rivers are getting silted due to soil

erosion. There are dams and reservoirs. These

reservoirs are getting silted. I have rcad
in some article that when these reservoirs
are full with silt, their desilting will require
mnore than 28 umes of the expenditure
‘equired fo- const-ucting th2m. Therefore,
\ll the reservoirs are getting silted. Rivers
ire gatting silted and, therefore, floods
ncrease. But what can be done obout it ?
3very year for flood relief work, we are
‘pending crores of rupees. This year, our

7inance Minister has even allo ted Rs<. 500
wwores for mnatural calamities. So, my
uggestion is that in these areas which are
srone to soil-erosion, s>ecial funds should
e allotted and measurcs should be tzken to
wwevent soil erosion. Our agriculturists
ind other peopie will take it up buat there
s no assistance provided. So special funds
hould be given to stop soil erosion.

1 now come to air pollution. There are
liffe ent types of air pollution but I do not
vant to dwell at length on each of
)ne form of air pollutions is radiation.
Nhy I raise this point is that there is a
ecling that radiation is increasing in the
tmosphere due to our nucltear power plants.
(herefore, some people are advocating that
bere should not be any more nuclear
rower plants. 1 consider this as a very
langerous proposal. Bnvirooment should
re looked in its proper perspective.
invironmental protection should not stand
o the way of development. In fact, deve-
opment and environmental protection go
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sidle by side. Envirobmental protection
is to eliminate the evil effects of develop-
ment. Aad development is a must. 1
would like to quote Madam Indira Gandhi
who observed :

““In the rich countcies, indastrial
pollution causes environmental
hazards. In poor countries it is
poverty which causes environmental
hazards. Therefore, the argument
that environmental protection
measures should stall development
is absurd and it is not in our
interest”’.

I am saying all this because of the position
of the nuclear power. In Kerala, as you
know, Government have decided to set up
a nuclear power plant. But due to the
agitation of somes people, that proposal has
to be dropped. Whv is it so? It is
because of the over-consciousness of rather
I would call it ‘over-reaction’ of some
~people towards issued concerned with
environmental protection, these projects are
being stalled. This canpot be. My main
poimt is that environmental p.otection
should g> along wiih development and if
environmeantal protection is used to stall
development, that that will be counter-
productive and that will not serve any
purpose.

With these remhrks I counclude, though
I have to make a number of other points,

17,07 hrs.
[MR. DEPUTY SPEAKER In the Chairl

SHRI THAMPAN THOMAS (Maveli-
kara) : The slogan today, the emphatic
slogan tadoy is ‘'Protect environment to
protect the future of mankind”’.

Sir, recently the Unitcd Nations cons-
tituted a Sub-Committee under the leader-
ship of Willy Brandt. They made a study
of the enviironmental problem and made
recommendations. In the North-South
Dialogue, it is observed that if we® proceed
with the present way of uspproach in the
matter of protecting our environment, at
this rate, there will be a day when bhuman
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peings will die without getting oxygen. If
things are going at this tangent, there will
be a situation, wherein p:ople will have to
suffer from a'l s rts of diseases due to
drinking of polluted water ani inhaling
polliuted aic. There will be a number of
diseares due to environmental pollution,
which will not be cured.

Shri Digvijay Sinh was a party to that
conference in 1972 and of course from that
time onwa-ds, there has bzen un awakening
among bhumanily that the need to proteet
environment ia true. Thinking on these
lines has started agd recommendations have
been made and in India too, there is at
present an awakening about the protection
of the environment in our country.

There a-e people who exploit environ-
ment to make psrsonal profit. What I feel
is that there is an opportunity for sowme
people to exploit the under-developed
nature of various nations for their personal
purposes and thereby create a dangerous or
bhazardous si uatibn. Ia that context, we
can see that even yesterday, in reply to the
first question, the answcr givea tn this
House by the hon. Minister was that from
1970 to 1975 and from 1980 to 1985,
9 million hectares of forest was desiroyed in
tbis country, 1.e. at an average of 1.3
million hectares per year. If this awareness
is created, the people will start objecting
these tbings. So there cam be no way
except to create an awarcness amoog the

people themselves. Of course legislation
is there. Qovernment machinery can do
only a little in this matter. The first and
foremost thiag 18 t0 creal¢ an awarcness
and sce that ail these things are siopped in
our couniry. I am npot going iato the
details of poliution problem which has come
here. Even the minor thing which one of
my friends has pointed out 1S regarding
biack smoke coming out from the veh:cles
in the cities. I am told, if that 1s regulated,
one-third of import of petrol can be avoided
because it consumes more diesel and petrol
and other petroleum products. It also
spoils tne aumosphere,

Then comes the noise pollution. Even
for praying God, they us¢ mikes in the
Mosques, Temples and Churches. Even
ducing clections, the political parties are
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making noise pollutions by using mikes.
Bven in the marriages also they use four
or five mikesets for playing records. This
is the psycholog8y which has been created.
But what effect the noise pollution |{s
creatinz nobody investigates and nobody
even bothe-s to educate the society. The
society which is not doinz that is considered
as better society because they could not edu-
cate the people in that light. Therefore,
there have to be an all-out effort to see
that the environment is protecied by all
means f om exploitation. Of course, there
is a lesson which we learnt from Bhopal
Tragedy.....

SHRI VAKKOM PURUSHOTHA-
MAN : What you say about the noise
pollution during Zero Hour !

SHRI THAMPAN THOMAS : We are
all contributing to that. If you go to
Bombay, a place near Chembur, if you
sleep there for one night and get up in the
moroing, you cannot have fresh air to b:eath.
Toe iidustries have brougat pollution in
that area. If somebody makes a study of
that area, then bhe will know how many
types of dissases are existing in that area.
Not only 1o Chembur, but also wherever the
industries are coming. SO0 some way oOr
other, that takes into pollution. And the
industrialists exploit the situation for their
personal benefit. Is it necessary ? That is
my question. 1t can be avoided easily.
My impression is that, if there are proper
regulations and proper guidelines amd if 1t
1s checked at an early stage, this will not

bhappen. So, far this, we should have a
machinery which can go into the problems,
so that this may not happen io future. Bven
in my area, a Government owned
company—Jadman Rare earth Mover.—is a
major problem. Its radiatioa 18 fared by
the people. Finally, the High Court itself
have to interfere 1o this matter. So, you
have to devise a method for the disposal of

-the rare ecarth, which 1s the net balance

from the factory, without affecting the
locality. The whole arca is poliuted, as
has been rightly poinied out by my friend.
If you go to Cochin city—a beautiful city—
it was tuld \hat the Queen of Arabian Sca
is now poliuted with durt and smoke. You
cannot have good air 1n the whoie arca, It
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can be avoided. If an advance study is
made on these things or a proper checking
is made; I think it can be easily avoided.

Then, we see on the river banks, indus-
tries are coming up. They are using the
river for the purpose of disposing of the
wastes or whatever it is. This kills the
fish. Mostly, near the rivers, cemcat
factories are located. So there are every
likelihood of cement parties going into the
water. When somebody takes bath in that
water. who §s no way coanected with it,
there are chances of getting some sort of
disease, from the polluted water and every
one, every common man i8 the victim of
the exploitation by this But, somehow or
other, therefore a fee'ing has crept in that Is

development vs. environmsnt protection.
There is a contradiction, as my previou®
speaker submitted. I submit 1t is not, in
fact, a contradict.on but a correlation.
Unless there is a developme-"t connected
with preventing pollution and the ccase-
qaences thereof, there ¢ nnot be a develop-
ment. How can you bave a development
on the dead bodies of the poor people like
what had happened in Baopal waere 10,000
people died and one .ndustry has grown up.
but that indastry to> 18 in  d.ldrums. Can
we have a development like this ?  So, it
is a ve:y basic question when you think in
terms of developmeut. Development is
surely correleated w.th the protection of
the environment; this has to be cynchroonis-
ed in a proper mannes. For that, an effec-
tive law has to be there, a forum should be
there.

Mostly when we ask questions in the
House, what we get from this Gevernment
of India in this House is that it is a State
subject, by and large, a State subject. I
would submit shamefully that Ia my
State 1 have experience. There 1s a politi-
cal party which is a party in the govern-
ment which is associated 1o the government,
which says in their manifesto that their aim,
their slogan is to assign forest land for
cultivation. This is the slogan of that
particular political parly 10 the election
manifesto. '

The party is calied Kerala Congress; it
is a putaer in the Coalition Govesament in
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Kerala, Their election manifesto says that
forests will be sssigned which are encroach-
ed by people for a particular purpose. This
is the method of shortsighted approazch of
the political parties or government or
people who are in power to give forest to
the poor people at their mercy. Very bad.
I submit that you never leave it as a State
subject ; it is a national subject; it is not
only a national subject but an international
subject. That is what Willy B-andt and
their Commission made a recommendation
that there should be an international forum
to regulate this and therefore with its
seriousness very nec esﬁry laws will have
to be made, necessary forum will have to
be bailt up to implement the law and to
sez that this is not happened.

[ Transiasion]

SHRI BHARAT SINGH (Outer Delhi) :
Mr. Deputy Speaker, Sir, I thank you for
granting me time to speak on eavironment,
I support the Re.olution presented in the
House by Sbri Digvijay Sinb. We all know
that more the population, the more the
fe L.ng of trees. This 15 also polluling the
environment. Twenty five per cent of the
total tree saplings planted do not survive.
We want that the maximum care should be
taken after pianting the trees. I thank Shri
Bhajan Lal for paying atiention to Delhi
also. My area has a population of 20
lakhs. I would like (o raise four points
and hope that you will pay attention to
tbem. The first point is about planting of
trees. You know that a large number of
treces can be planted on both rides of roads

maintained by the P.W.D. or the Corpora-
tion. There are some diains like the
Nazafgarh Drain where by planting trees on
their banks erosion can be prevented. It
is wel) known ibat trees inhale poliuted air,
smoke and dirty water and exhnle pure
air. The second thing 1 want (o say is that
there are many faciories in [Deihi. No
doubt thesc are outside the city. The
Badarpur Thermal Power Station emiis
such Polluted smoke that ash seities down
oo roofs, in kitchens and muxes with the
fodder for cattle with the resals that air and
smoke affect catltic also. We want that
proper measures shou:rd be taken so thay
the people of that area are protectied from
ash contents in the air and whew burmiul
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effects. The smoke from the thermal sta.
tion rises above but the ash content is
scattered in the neighbourhood all around

in the wells, cattle fodder kitchens
and even person sleeping in the open is
covered with ash in the mornirg. There is

a factory opposite the Wazirpur Depot.
Although there are some colonies like
Maurya Enelave and Pitam Para near it but
g0 much stench is emitted out of that glue
factorv that people cannot pass that area
without a kerchief on their nose for two
furlongs. T urge that such stench emitting
factorie: be shifted to places outside Delhi
on Hatyana border where there is no popul-
ation so that the people do not face any
problem. All such factories be shifted out-
side Delhi. They cause indescribable polle-
tion to the surrounding atmo-phere. Some
people burn rubber by roadside, some
factories manufacture rubber products;
this also products terrible stench and bitter
smoke which makes the whole atmosphere
highly poiropous  You should take some
measures for contrclling it also. The
chimneys of ail rubber using factoric® should
be made more high so that smoke may
rise high and no bad effects
human brings.

You must have noticed that dirty and
polluted water is a'se offec:ing us adversely.
There is no doubt that very clean water
comes from Haryana to our Nazafgarh
Drair but in Dethi it is poliutted due to
discharge of dirty water from factories which
subsequently mingle with the wuters of
Yamuna.

With that th: entire Yamuna water has
been polluted  We are drinkiag thc same
water. I would request you to make such
arrangements that poliuied water is stored
separately for watering crops and fields so
that this water does not affect our health
and crops may yield more produce and our
environment may also become foilution
free. Besides, I have also scen dirty water
collected at vatious places below which
water pipes afe laid and at some places
small quantity of this water gets mixed up
with the water in the pipes. For example,
the same situation prevails in the Lawrence
Road area. This is harmful for cur health,
1 would request that this dirty water may
be collected separately somewhere clse and

is cast on the
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the water coming from Hyderpur Water
Works, should be used for drinking
purposes.

~ The environment in the New Delbl area
is very good bat if ycu hanpen to be in
Oid Delhi area you will find that there is
always 2 traffic jam at the crossings: Some
old trucks, buses, three-wheelers emit so
much of smoke that it becomes difficult for
the passengers sitting in other vehicles to
breathe. Heavily polluted smoke is emitt-
ed. You will have fo make certain arrange-
ments, frame certain rules to see that such
vehicles may operate with “electricity or
some such other arrangement because due
to this smoke, the air of the sorrounding
areas geis polluted.

At many places, dirty
accumuiated which serves as breeding
ground for the mosquitoes and the whole
capital is troubled by this menace. When
the labourers return home to sleep after
a hard days work, these mosgnitoes do pot
let them cleep peacefully. Therefore, I
would request that wherever there are drains
in Delhi, arrangements should be made to
cover those draihs, so that neither mosquitoes
are bred, nor there is any stench, Scwerage
system shosld be provided so that the dirty

water is collected separately and is suppiied
to the fields. Therefore, I want to draw
your attention towards four things in Dethi
which if controlled, would enable usto
breathe clean air and people would be
healthy as the environment would be pollu-
tion free. Due to Badarpur Thermal Power
plan:, the caftle in the nearby areas are
falling sick; as such you mast do something
about it, Of course, we know that as
compared to other cities, Delhi is far beiter
but its population is increasing day by day
and has already iocreased much. The

water gets

. D.D.A. has corstruct:d several parks but

we should make arrangements for planting
of trecs in these parks sothat against the
trees which were felled for building new
colonies adequate number of new trees are
planted, With these words I would like to
thank you for allowing me to speak oms
some problems of Delhi. I hope the hon.
Minister will pay attemtion tc thess
problems,
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SHRI SHANTARAM POTDUKHE
(Chandrapur) : 1 corgratulate Shri Digvijay
Sinh for bringing forward this Resoclution.
He wants that conservation should be
people’s movement. He is a committed
conservationist and he did lot many things
when he was in the Cabinet, Mr.
Digvijay Sinh was wiitress to the delibe a-
tions of the United Nations Conference ¢n

Environnert in Jure, 1972. There the
world conservation  pclicy bad been
spelt out., The WHO says that every

fovrth person is deprived of clean drirking
water. This morpirg we had a meeting
of the farmers parliementary forum which
was addressed by ihe Prime Minister. He
said that our farmers and farm products
are suffering due to floods and drought
since we have not given enough attention
to environment and ecological balance.
Our beloved late Prime Minister, Skrimati
Irdira Gandhi, had rightly said :

““Man is part of nature and with
the possibility of destruction so

starkly real tha: we must con-
centrate on the art of preser-
vation’’.

There is a gap between man and

rich and poor. The eoviron-
ment conditions eannot be improved in the
conditions of poverty, Higher standards
of livirg must bc achieved without alienat-
ing people from their heritage and without
spoiling nature of its beauty, freshness and
purity so estential to our life. Like that Lot
many tbings have becn said about forest

conservaticn.

pature and

There are Forest Development Cor-
porations in various States. 1 do not
understand why thccte Corporations are
cutting forests., Why should they not go
in for planting of forests 1o wastelands
and the land which is availuble with so
many agencies ? 1 would l.ke the Depart-
ment of Environment to direct the State
Forest Development Corporations to use

the wastelands,

There are industries which depend on

There is ti:e Ballarpur Paper

They demanded from the
A

forests.
Industry.
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Government land for afforestation of bam-
boos, but the Government bas not given
them land. There is already a pressure on
ourforests, If they want land for affore-
station, I think, Goveroment should consi-
der their request.

Mr. Arving Netam has made a very
valid point and asked whether there is a
clash betwcen conservation and asked
whether there is a clash between conserva-
tion and development. There is 2.constant
clash going on between develormen:al pro-
jects and ecological conservationists, We
find in various States this clash is there. I
congratulate Kerala conservatiorists who
made a mark of their strugele on the
Silent Valley prcject.  This was the strug-
gle between the conservationists and these
who wanted hydel projects and power
projects,

T draw the attention of the House to
the two projects about which Mr. Arvind
Netam made a mention. One is Bhopal-
patoam hydel project and and another one
is Inchempalli project. Both these pro-
jects are between the States of Andhra
Pradesh, Mabharashtra and  Madhya
Pradesh,

I would like to quote world wildlife
sources which state that 40 dams have
collapsed during the last century in Iodia;
cut of 433 built tili 1974, By 1986 end,
India would have 1554 large dams which
have been planned irrespective of pro-
blems of land crosion, man-made water-
incidences of

logging, salinity, frequent
earthquakes, rebabilitation of displaced
persons, large-scale  deforestation and

shrinking of wildlife habitat. This pro-
blem is very elarming because there are
some thermal power stations, there is big
environmental pollution by industries.
Coal consumption by industries in India is
about 84 miliion tonnes. It jg going tc be
180 million tonnes by 2000, Thermal
power stations consume around 100
milliea tonnes of coal. They would be
consuming around 195 miliion tonnes by
2000. Such pollution would endanger
human existence. So, the Government hag
to take some measures about it,

The last point T would like to make ig
about the nuclear power. plants that we arg
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having. ‘The other day the ‘Pcigie Mlnlster
/had assured in this House that,r oor’ power
‘plants are very good but if something . goes
wrong, we do not have the capabxhty to
. check the after effects of pollution by such
nuclear plants.} So, the Government should
come- out. 'with the strategy -tg- check this
poliation. Thaok you.

[Traa&latmnl . ¢

#

“sHrI P. NAMGYAL (Leddakh) Mr.

Deputy Speaker. Slr, the Resolution moved
by Shri Drgvxjay ‘Sinh- for - startmg ‘gt
envnmnmental movement and for ‘accelerat-
ing thé movenent is Jaudableand.1 WOuld,

like to congratulate him for this, 1 support 7

- the mo on, and wﬁnt to submit eertam'.
pomts. -

s

1o ouf country, we are faced with the
‘twin ““rﬂ‘oblems of v floods and drought,
“Lakbs’ ol’ acres of land aie aﬁ'ected by
ﬂoods and "drought every - year. with the
resulmhat ‘the agricultural labourers, far-
_meérs and other people -have to incur heavy
- losses.” In addition to the loss of life and
-property, live stock ls also not spared which
ultimately results in losses amounting to
crorel of rupees. . +

3

Not only m out country pat in several
parts of 'the world a3 well whether it s
the l'amme in Afrim or the “QGes. tragedy in:
_Bhopal’ or t,he harmful -effects of ~the: radia:
tion dué to the leakage in the ‘Atomic

. Reactor in* Harrisberg islands in'"the United
States or the Cl Cheronbyl disaster in U.S.S.R.,
1 thick ali the -disasters are man-made
~Some are natural disasters aleo.

Environmental pollnhon or. poliuuon
.in rivers. or lakes “age all . created by man
"himseif.

.

- We are faced ‘with devastating ﬂoods
even today. That i whythe Govemmem
bas. to spend rmllxons of rupees as rehefv
to the farmers, and labourers. And ali this
is_the -result. ‘of our wrong policies. - "wé .
are today robbing dature. of afl #s. weaith.
-As an ¢xample, We cdn take up the' forests. 3
Yesterday ‘only:in a ‘reply to a Question,
" 'you bad said that’ 13 miflion hectares of

mmim iA

_ several ways.

-

~
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forests s the Hnmalayan Tegion are denuded .
. .every year;

- aond is~ deposrted in our rivers. and canals

The top soil. is washed away

“and as a consequence, ;here are ﬂoodﬁ
We are . engaged_r ~n deforeslat:on in-
Frrsuy, “in the pame . of
timber extractfon trées are fclled indiseri. .
minately. Secondly, we fell treas " for
collecting fuel wood Then. frees aré also
cut for the: purpose of ‘extracting .reaxn.‘
Sumlarly, cattle grazing - also destioys “odr
forests., « All these result m ~destruction’ of .
forgsts whxch ulupaately cause ﬂoods We
are. mekrng ‘deserts’. out -of our forests.
Though . the' Centre l'crmulales ‘eve.ral
_plans, and: allecates funds “g@nd Jesties
drrectlons to spend Dioney on. eﬁvmonmen:al
improveménts yet, .ihere. aie complaints
agamst several’ States that lhe funds aljotted
“for the proteciion of énvironment are used.

* for other' purposes. In --this :way the
‘Centre’s - good. plans dre ot ‘gefting
rmplemented. L ’ T

Ed

B4

Siberia in U.S.S.R., whieh “was a desert -
ared -®arlier, bas developed into a forest
area.. .China - has planted ‘56  many fees.
m Tibet that the whole area bas become
green Snmlarly,the Gobl ‘desert area ip.
Mungoha is also developing into forest.
Hive you observed #ll this 7. Cannet we: .
_emulate it ? Our. Goverpmient must ‘also:
tlnnk’Senously in _this. regard‘*An'nuon
‘shoald also bs paid to the’ d¢ ‘
desert areas - m Rajasthan '

B

_ ‘Today, "w¢ are speakrng about (\erro- ‘
risra ‘in Ponjab. -We' strongly,” condemn it
becausn human bemgs are massacred
When we cut- forest weare also mdulgmg
(ip -térrorism. You ‘will ‘see. one day that
the forests have" drsappeare.e sllemly.

Now. I would like to gwe cmam Sug-,
gestions.” My fuggestions ars” dragnc and .
1 .do " not- know in what way  the hon.
Mrmster is- going to - lmplcment llem.
B..t if this protess tontinued -then iperhaps
they may have to be: rmplemented s0me days
My, first suggestion is’ that the forests.
should be exploxted ina acrenuﬂc mapner.
If ope tyee is:cut; then at least ten .trees
-should be’ planted in its place and ‘the cone

< cerped contractor - should be ‘made res'

ponsrble for this ;ob
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In order to cover the virgia soil, seed-
lings of a quick-growiog variety of Srass
should be planted so that the surface s
prevented.

The coriservation of Forests Act should
be made very stringent and it should be
enforced in all the States. It has not yet
been enforced in all the States. For
example, in Jammu and Kashmir, this law
bas ‘oot been enforced due to which the
forests are exploited indiscriminately ia

that state : *
(Eagitshl
MR. DEPUTY.SPEAKER : Mr.

Namgyal, all the stringent laws only go to
affect the Government programmes. If
you want to start an industry or construct
a lake or construet a dam, the Act will
comein the way. But other people,sthe
private people are cutting the whole
forests. That is happening. ~Otherwise
forests are not cut becauss of Government
programmes. It i8 aply becaure of the
private people that forests are cut.

{Insegruptions)

[Tyanslation]

SHRI P. NAMGYAL : Another drastic
suggestion that 1 am giviog 48 that all the
forests should be- converted ioto national
asspts. Unless they are made national
assets, cutting of forests cannot be stopped.

Thirdly, as I have meationed earlior
also, all the rivers should also be converted
fato national assets.’ This will oot only
settle water disputes between the States, as
at present there is one between Punjab,
Haryana and Rajasthan, but will also
bring greenery to the desert areas -like
Rajasthan. Apart from this, it will be
possible to generate elcctricity and to .dis-
tribut 1t lequally to every State.

1 also agree to the points and suggetions

submitted by my colicagues asbout smoke
pnd ai- poljution,
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The poltution cacsed by buses apng
other vehicles cannot be naderctood by the
people moving in cars. * I can feel if be.
cause I drive & scooter. If you are driving
a scooter behind a D,.T.C. bus then your
clothes will become s0 much dirty that you
will feel as if you bhave not changed them
for at least 10 days. In cities, smoke is
csusing much pollution. ¥You should also
triog forward some law in thiz regard,
With bis 1 support this Resolution. °

[Buglish]

PROF. SAIFUDDIN SOZ (Baramuila) :
Mr. Deputy-Speaker,. Sir, 1 congratulate
Mr. Digvijay Sinh for having brought this
motion before this august House. ButI
would suggest an amendment, He saya,
there bas been a movement, now it is a
losing movement. I differ with bhim. A
movement has yet to sfart because only for
a couple of years we have been hearing
about environment. It is very unfortunate
that things which are haviorg very great
relevance for our fature do not have rhort-
term reievance to us, we relegate them to
the backgronnd, we do not take any
interest. So, that modification would be
necessary. I wish this could be adopted
with this modification. You want a cam.

paign in the country and I congratulate you
for lhat.

Having said, that Sir, I would say that
he has brought a motion which covers the
entire country, I support that. But mab)
of my colicagues bave talked about theil
respective States. Because there is gons
traint of time, I wo ild not bring in, unde
the discussion, the entire couatry. pui
there is -paucity of time. Therefore, |
must confioe myself Jo the Jammu and
Kashmir State, particularly. Qur State bat
been the worst sufferer due to vast feiling
of trees on large scale. There is terribl
corruption. Mr. Digvijay Sinh has becel
visiting Kashmir valley for a Jong time a
he had been the Enviropment Minister. Hi
tukes interest in nature. I remind bim
the lush green valley of Lolab s totall
barren today. That could bot be toppel
for the unfortunate fact that thers 18 O
coordimation. Water is running waste
folly to Ptk.i:tan; wo eannet haraes
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'water.  1'have baén saying in this. Fonss
that water in ‘the. whole State particalarly
in Kashatt Provings, s rurmln; wastefally
to Pakistan. We shoald harness the water
ot ounly. ‘for ‘my State but for the eatire
country. me, .you
energy ; tben on'y forest can be retmned.
Oaly for ficcwaod, ‘very-good trees are cut.
Mr. Namgval. was siying that the forest
contractor miast plaat: 10 trees for one
tree which e cuts . down.” That is oot
sufficient.” And the kind . of _forest, Mr,
Sinh knows, the kind of trees that grow
there, they do not have the - type of value
as we have for oar fog_est, ’
Coniferous, . a tree which - grows in 350
years. You-cut it in.a moment and- you
afe planting other trees.” - Those trees are
not of that much value to us. So, we
must preserve the forests which have

remained in Jammu & Kashmir State.. We -

do not have the kind of pollution that is
ptodu_ced by industry.

indus:ries in Kashmir. But I have - made a

strong plea . for .el ectronic industry. becauss
it is-capital light and potllution free. __Bm T
the kind of pollution you find :id" Sri agar’
You.ean compare it to- that of

Is worse. ]
Calcutta. - There is s, saying; anyone who

drives in Srinagar-can drive anywhere in the .
It is all pollation; lot of rush of

world.
“cars, buses etc. because roads are narrower
.and the traffic has mcreased It is a very
‘small valley. So, it has to be saved be-
cause we attract- int.etnational toutrists.

And the pollution of noise, pollution of

smoke by the. butea, trucks etc.; -should be
stopped..

Thsre is pollution all around in
Kashmir valley because we .bave lost
forest and- we have changed : the ‘entire
ecology. We’ do ‘not get snow. . la my

chrldbood. ws had snoow and if we cou'd"

heap it, u would become jce.. We- would
walk over thére, on the “whole mass. of
snow and we' eould -see froln @ height down
below iomahing ‘being prepared—what you
say Handi in Urdu—house-wife  cook in
.something - down - below ~ That - was_ the
thickness of,'dow. six feet and that would
give enou:h water- 'and™ we would produce
electricuy, We bave. no electricity . be-
cayse we hawe no’ snow das-to. dum:ém-
tion 0f M '

have ' to - produce

‘We are havidg:

We do not have'

: Natioaal Porest Commission, .

- passed it.
-have framed the rules and whether ‘the rules

__presexve forests, .
~ tion, of ecology. -
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-~ Here, I would ‘plead - -with Mr. Blnlan'
Lal who Is.here.. T never hnd .an encoun-
ter with-bhim.. They must take notice.of
the suggestions that we ure making. There
is no coordination between the Agriculture
Ministry, Forest Ministry; Rural Develop-
ment Minist:y and . the Baergy Ministry.

There should be coordinaﬂon and through

obordination” only, . you. can solve the pro-

hlem. So, will- be. rise and say tbat he
will ‘take steps- for the effective coordmto
tion.. Unoless there is° coordination, he
would not do anythlnz. My problem is
that of energy. If 'we have sufficient
energy, 600 mega watts for Jnmmu aand
Kashmir, T can asaure you ‘that the: forest’
will bosaved We have the capacity for
generatnoa of 20, 000 'mega watts. " That is
the point.- -Will he organise a kind of
coordination between various Departments?’

" Tben. 1 suggut tbat we nhould !uve a

1 have in
my hand and I invite the attention -of the

- hon. Mm:ster to this bald Act, sketchy Act

and you ‘call it the Forest Conservation

 Act,

It is a’ shameful Act ‘and we have

Biit I do not know whether you

conialaed in Clause 4 p: 2 are implemented
or not. Under this Act, you wanted t0o°
bave aasCommuittee, - Wonld you constitute
a Committee consisting of such nimber of°
persons as it may deem fit to  advise the
Goverbment - with regard to  gratc . of
approval under® Section 2 ?  Has _ that’
Committee been instituted ? This Act has
not brought ‘any: result whlle ‘yoa want to -

!t does ot talk of pollu-
Theroforg, - thcto should -
be National Forest. - Commisgion. It. is” &
State subject but there should be a Nauoncl‘
Forest Commission to ovegsee ‘things as (0.
what is hanpenm; in States. ‘I-am a votary
for preserving this.forest development . as'a
State subject but  national Goveronical is
tanomibln for ‘everyihing ultimately. “Toere-
fore, this Act must be amended to bring in .
the question - of ‘polintion and then thm
shall be . Natml m . Commisaion, -
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SHRT JUJHAR "SINGH (Jhalawar) :
Mr. Deputy Speaker, Sir, I know that 1 have
very little tim: a* my disposal. Thersfore.
instead of going in'o details 1 want to

submit only importan' points before the
House.

Today’s topic of discussion in the House
is an important one. To my mmd the

agencies, the people, Government officials

and the Forest Department all are responsi-
ble for the disturbances in the eavironment.
It needs everybody’s cooperation toimprove
the situation created by all of us. A single
agency cagaot do anvthing. T would elso
request the hon.. Minister that thereisa
need to improve the policies being fo'lowed
by the State Governments at present. At
p-esent the pratice is that any tresp.ss of
forest land and revenue lanl is regularised
by you atfer five to ten y2ars. That 18 why
peaple have developed a habit of trespass-
ing and cutting the trees and thea geiting
that act regilarized This has become a
bad practice which needs to be curbed,

Without corbiag it your :chemes will not be
successful.

Secondly, importance of environment is
being felt by everybody for the last few
years. Bven the villagers are feeling that
our monsoon cycle has somewhat been
dwisturbed. Sometimes it rains heavily,
resulting in floods which caused greatdoss.
But then the next monsoons may fail and, it
may not rain again. This way first they
suffer on account of heavy rdins aond then
they have to face famine in the absence of
umely raias, Thi. is the situation every
year in Rojastban, the S'ate to which 1
belonz, People now understand this dis-
tarbance in the ecological balance. The
farmers d> not fuﬁg uaderstand the reasons
for this disturbance in the ecolozical
balance and irregularity in ths cycle.
Therefore, fhere is need to make them
understand these things. A good “publicity
drive should be undettaken to make them
aware of the ill effects of cutting the forests
on ecnvironment. Yoa should make it

c'ear to them otherwise none of your

sshemes will be successful,
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Mr. Deputy Speaker, Sir, I have some
data about the money srent on these cala-
mities duriny the last plans. The expenses
against floods end other natural calamities
are on the increase. In the Fourth’ Plan,
Rs 240 crores were spent every year fof
tHis purpos® and in the Sixth Plan, Rs. 557
crores were speat which were abolit 2%
times the amout spent earlier. This~ year,
about Rs, 1038 crores are going to be spent
on floods, famine, drought aand ,othgr
natural calamities. That is why it isa
serious problem in itself. We make. plans
like the Fourth Plan, Fifth Plan, Sixth-Plan,
etc Now the Seventh Plan has™ also
star'ed. Previously, we were spending Rs.
250 crores against natural calamities which
has risen to Rs. 1000 crores at present. It
means ‘hat volume of destroction and
natyral calamities is iocreasing. We are
not sati.fied with the efforts made in this
direction in the past. Had we taken some
practical permanent measures in this regard

we woull not bave spent this muoch
money.

I would also like to state that oyr land
use policy is wrong. There has been large
scale erosion in the hill areas abd destruc-
tion of forests. Rajasthan has many rivers.
In my own constituency, you will find a
rive: every 3 to 4 miles.

[Engtish)

EBvery four or five miles, there is a
tiver or flow.

[Tran<lation]

Efforts should be made to preserve the
marginal land, the forest along side the -
river and more trees should be planted
there but our.- Jand use policy is worng.
The land enteréd im the revenue records
as barren land is allotted which causes
erosion and pollution, thereby spoiling the

enviroment. Rajasthan is & desert. State.
I bave figures with me.

[English]

998 and odd lakhs of acres are under

s0il erosion. Out of that nearly 200 lakh
acres are in Rajasthan, et
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[ Translation]

Sothere is a great need to follow a
systematic Isnd wuse policy in a State
where erosion is takirg place on such a
large scale. Due to negligence this prob-
lem is. becoming more acute. 1t should
be showun.due consideration.

I shall ccncluée after giving a small
example. Recently, I visited my consti-
tuency. There is a tribal area which has
rich forests. Hundreds of peorle from
other areas are migrating to this area and
are felling thousands trees. This should
be in the knowledge of the Forest Depart-
ment. When [ told the forest officer that
the people had been cuttipg trees in his
area for the last one year, to my sruprise.
the genior officers did not kmow that the
trees were being felled on such a large
scale for such a Jong perrod. The negli-
gence, connivance and indiffereace of the

efficers wre the reasons for these
fellings. Alongwith this the lack of sense
of responsibility among the people hag
also resulted ino the mmbalance in the
snvironment. Theiefore, the subject brought
herc is very mmportant and I thank Shri
Digvijay Siob for presenting th s Resoiu-
tion. Thisis an important subject which
he has brought before the House and has
given us a chance to disscuss it.

With this I conclude.

{BEnglish]

s

MR. DEPUTY SPEAKER : Smt.

Sheila kashit.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTRY AFFAI-
RS (SMT. SHEILA DIKSHIT): Sir,
there are a lot of members who want to
speak on this. I would sugeest that we
can extend today’s sitting up’e Sevea of the
clock.

MR. DEPUTY SPEAKER : 1 hope
_that the House will accept...
SOME HON. MBEMBERS : Yes.
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MR. DEPUTY SPEAKER : Yes, it
is agreed that tody’s sitting of the House
be estended upto Seven of the Clock.

{ Translation)

SHRI AZIZ QURESHI (Satna) : Mr.
Chirman, Sir, yesterday the-Bhopal tragedy
completed-two years and today this Resolu-
tion has been presented before us, for
which I congratulate my -collsague Shri
Digvijay Sish. Bat Mr. Chairman, Sir,
T do not agree with the wordings of
the Rsolution :

[English]

L}
‘the movement in the country is losing
momentum*’—

[Transiation]

—because the question of losing the
omentum comes only when the Govern-
Mment bas gained the full momentum, So
far, the movement of environment has not
reached even the ‘take off’ stage. For
the last two years our new Prime Minister
has be:n giving hijs attention and before
'!.lat late Shrinfiti  fodira Gandhij had
glven atten‘ion towards it, but so far this

movement has not reached the take off
stage.

18 .00pys,

[SHRI.SOMNATH RATH in the Chair)

.You should intensify this mov :ment,
This movement should reach everybody.

Me. Chaiiman, Sir, I beg pardon of
Shri Dsgvijay Sinh 1hat 1t canoot be done
by the Governmen: because tho feeling
of the general public is that this move-
meat of environment and eco} ogidal i)aumce
Is aa elite movement and some of them
by mianoeuvriag to rise high, bold seminars
m tl:ne auditorium to diacuss such thi:lp.
Their names are pablished in the brochures
Excepting this, it does not have any otheg
importaace. This is not u'ay view. It is
the opmion of the common man ¢! the
country,
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The common man of the country opeat
bis ey~s in his Kuchcha houe under the
thatched roof, where be is exposed to
sunlighty\the moonlight and the rains For
bim this is the ezological balance, Today
we have to create awarenzss in him.

Mr. Chairman, Sir, I do not bave much
time at my disposal. 1 Wwant to present
some persOnal experiences before you. You
talk of controlling environment movement
and- ecalogical balance but I would like
to tell you that Satna, in Madhya Piradesh
% the miost unfortunate and backward area.
There are three cemsnt factories .end one
wsbestas factory there. Maximum injustice
s being meted out to the people there.
You should visit the area to_ see for
1ourself.

English]

1f¥ go to the people and tell them
bat we have passed this Resolution for
nvironmenta! dévelop neat or improvement
n ecological balance, they wil say, ‘*what
ou talk is non-sense ; it is nothing but an
mpty dream of a poet or vam thought
£ a politician ; it 15 nothing ;: we sre
etting nothing.”

Translation)

Mr. Chairmang Sir, you go and see
were that dust and smoke from cement.
wetorics potlutes air in a radius of about
0 miles and thi* plays havoc with life,
rops and cattle. The Central Government
r the State Government have initiated no
c'ion in this relation upto now. No one
ares to take action against such business
fcoons,

Mr. Chairman, Sir, all these Motions
nd enactments will remain useless if you
o not take steps against these capitalists
ho, thcough their faciories, pollate the
‘mogphere so much. The Goveroment
wst check this environ.nent poliution.
ou have a look at the life of péople there,
1eir health, their houses and fields. We
131l bave the right to pass such a Resolu-
on only when such maladies ere
stfied.”
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Mr. Chairman, Sir; there is the Bokaro
Steel Plant of the Government of India.
Lime-stone wines are also there. Thousands
of trees® have been felled there. The
forests have been totally destroyed. There

" cannot he more grievous and pitiable con-
dition of the labourers than the one pre-
vailirg there. Thercfore, I tell you that
passing of these elaborate Motions and
enactment will yield nothing. First, youn
sbould clean the environment in factories
Iike the Bokaro. Tbe Bokaro Plantis a
a Governmeat of India undertaking and
first it should improve environment in {ts
own industries, then only we sh 1l have the
right to pass this Motion.

[English]

SHRY 1. RAMA RAI (Ka:aragod)
Sir, I am really (bankful that this matter
has begnp taken up for discussion through a
Motion.

The hazirds posed by industries were
brought to the notice of the general public
by the gas tragedy of Bhopal. Somecumes
one feels that industrialisation is posing a
danger no less in effect than of the Atom
Bombay, and we have to do something
about it. The dangeis in the shape of
side-effects posed by some of the medicines
manufactured by the multi-nationals, the
inseclicides and fertilisers used in ag.fcul-
ture and the p.eservatives, the poliution
emitted by the automobilies, the waste and
effluent dischargcd by some of the indus-
tries, have already been discussed by many
of the Members here Therefore, I do not
want to go 1nto the details of these.

The prevailing ecological imbalance
cau bé removed only after putting 33 per
cent of the available lend of our country”
under forest cover. But unfortunately we
bave at present 22.75% of the total geo-
graphical arza under torest.

Coming to my State and the neighbour-
ing State of Karnarani, —I think some
ex-ministers of Forests are here sitting——
the illegal and unscientific felling of trees
is causing a siow death of evergreen forests
in the Western Ghats. The cffect is folt
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on the claimati® conditions with inadequate
zainfall and some ime floods due to owver-*
silting: ob river-beds A which is due (o0
deforestation. It is also discassed here in
detail.

* 1 don’t want teo point out about the

Forest Department, the less we talk the

better it is. About tbe Forest Department,
-tHere is & saying in Malavalam by one ex-
minister : “Dcvarode  Aane, - Kadilode
Maram, Waliodu Wali”’ That means
Temple’s elephant is  brousht and
made to drag the logs of trees from the
forest. This goes on ynabated.

We know that the forest eontractors
are very powerful men. They take under
duction some hectares of land. They cat
one load of wood and timber from the
specified land. For this we the politicians
are also partly responsible. Everybody
kmows about this and I don’t want to say
much. We are protect'ng the forests and
at thc same time we are protecting the
tree-cutters also. That is the regular
practice we are doing.

Now 1 feel that our able Winister s
facing a challenge. There is a saymmg that
better Jate than pever. We are late
already, of course we bave lost enough
wealth of this country. So, it is high time
that we took up the challenge. 1 think
under your stewardship the matter will be
taken up on a war-footing. You have
alseady g ven a reply yesterday that 1.3
hectares every year 13 beiwng Cut frou 1975
to 1982 For the last five or six years
34,000 hectares of forest land was diverted
for non-forest purposes, which works ouat
to 5500 kectares annually.

Ano.her problem we are facing in
Kerala is that the fqQrest lard is cut and
the timber is burnt so that the land can be
nscd for agricuitural purposes. That is the
usual practice™ I don"t know about other
States of th¢ country. We have (o face
this problem iz a8 proper way, in a dynamic
way. 1 hope that you will take up this
chalience on a war-footing to make this
couniry richer by noOt only emvironmental
richpess, but also by making the country
capable of cxporiing timber. Yesterday
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we asked a question that- jaust like New
Zealand, why can’t this couantry also
export timber.

[ Transiation]

SHRI K.D., SULTANPURI (Simla) :
Mr. Chairman, Sir, I would like to con-
aratulate Shri Digvijay Sinh fof presenting
here suoch a good Motion.

So far as forests in the country art
councerned, I think that the large scal
felling of trees im the mountainous regioc
from Nagaland to Kashmir which include
Himachal Pradesh, Garhwal and Gangtol
efc has caused havoc with the foothills
These regions have been granted bug
funds for tree plantation and have been aske
to plant trees to meet certain targets. Ii
this way targets and area to be covered b
trees are fixed for the State Goverment
but if real progcess is assessed then I ca
say that the pace of prcgress is very slow
Most of the freces planted have eithe
withered away or have not been properl
looked afier. The farmers in villages hav

" always protected forests in plafhs or hi

arcas. Most of the pollution these days

caused by smoke or motor vehicles., ]
villages the poor people do not have motc
vehicles. 90 percent of the popalation
residing-in the villages out of which oaly
per cent people can afford a tongu .
motor-car. Usually, the villagers bha:
sacrificed ,for the development of citie
The I.A.S. officers have never prepared ai
sutdelines and that is why improvemer
has not taken place. No attention h
been paid since mmdependence. JAate Sh
m2 i Indira Gandhi showed the way as
how these forests can be protected. F
example, I waant to tell you that wh'
passing through Manali, we see that t
tcees have been felled in Robtang p:
indisctimioately. o the same way, tre
as old as hundred years, have been fell
in the hill areas in order to plant orchar
No attention has been paid to the

activiies gs well. If the Goverament
India gran:s Rs. 700 crore as subsidv to ¢t
Himachal Government then only they ¢
ot rid of woodem boxes because apples ¢
be marketed only when these are paci
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in boxes. The wooden boxes are also
used for burning purposes as there dre
neiter any gas agencies nor wood cutting
facilities in the hill areas. Life without
wood 1s not possible there. Na tribal or a
pative of hill'areas is a contractor. Most
of the contractors are from Delhi or
Jagadhari in Haryana. Tbey have amassed
properties wearth crores of rupees by
exploitino the forests. The hon. Minister
is a very experienced mhan and e has
initiated large scale plantation in Haryana.
You told- us about Haryana, Punjab and
* Rajasthan yesterday also. I want to say
that if the Government wants (o expand
plantation programme then I suggest that
all the barren land be allotted to villagers
and village pancbhayats and they should be
asked to plant orchards on that land. The
forests will not flourish if thefe remain
under the supervision of the State Govern-

ments. If youn entrust it to the villagers
then I think the saplings can be protected.
A fair of goddess Renuka ij held near
Paonta Sahib. The Jlake there has been
getting silted duae to soil erosion. 1 would
request ihe State Government to submit to
you a scheme for this Ilake and you may
extend grant for this lake -of Himachal
Pradesh which you will provide for other
fakes. More than one lakh tonnes of
wood is being cut these days for making

apple packing bozes Tiees of Himacha .

Pradesh and Kashmir are felled for this
purpose. I would like that you should
make some arrangements and grant subsidy
for a period of four to five years. You
should pay attention to it so thag apple
growers may get this facility. Our economy

and expecuditures depend on apple produc-

tion.” I think #f the Government of India
pays attention then the losses worth crores

of-rupees being incurred by Delht and U.P.
due to foods from our dams can be pie-
vented. Therefore, you should ask the
Governments of Jasmmu & Kashmir and
Himacha]l Pradesh to plant maximum

number of trees. Your Forest Depart-

ment will not do this job an it is the oue

. that indulges in felling of trees. You cas
" gee for yourself that huge quantity of timber
js decaying in the Corporation. If you

coliect figures from the State Governments

then you will gome t0 krow how many trees

bave been felled, bow many have been
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utilised and how many uplmgs have been
planted. You will also come to know to
what extent the State Jolernments are
following the directive regarding planting
of maximum trees and svoid felling of
trees.

Thus, keeplng this poiat in viev; you
should ask that trees be planted in place of
the trees felled for laying the pipe.line and
consttuction of school buildings and roads
in the hill areas. The villagers should.mot
be harassed becausc all the losses in tribal
areas are causcd by outside contractors.
You should rather help the villagers. The
Government should think good of the poor
so that there is more afforestation and
proper protection of the forests,

: [&gi‘lk]

SHRI KAMAL CHOUDHARY
(Hoshiarpur) : Mr. Chairman, Sir, thank
you for agreeing to my request and giving
me this opportunity to speak for the first
time in this winter session.

I congratulate Shri Digvijay Sinh for
having brought this motion before the
House for discussion and also owr hon.
Prime Minister, who spearbeaded this
movement by creating a separate Ministry
of Bavironment and Forests. Now that te
has inducted Bhajan Lalji, I am sure, with
his (ch. Bbajan Lal) dynamism and with the
help of Aamsariji, he (ch. Bhajan Lal)is
gomg to ensure ecological balance in our
country.

May I give a few suggestions (0 revive
the environmental movement or boost up
this . movement . which is Josing 1its
momeéntum. .

Firstly, as’ mentioned by Prof. Soz, this
movement has not even been started and he
has hardly heard of.this movement. I
suggest that we introduce this as a subject
staning from the presschool 80 that this
pitiable sitvatiop im our country does not
exist any more. We can start it from the
KG@G stage by calling the subject as hygiene,
samitation and enviionment, where a child
in taught-how o Lrush bis teeth, how s
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live cleary, how to sleep in a well ventiated

room, the imporiance of a flower potin .

the house etc. That is how he will slowly
realisg the importance of a tree in front of
his houss und he will not’ask for abolition
of Section (4) of the relevant Act whi¢ch
prohibits him from cumng and chopping
of trees.

‘Secondly, my suggestion is ‘about the
utilization of agricultural universities. We
are spending lakhs of rupees on these
Universities. They shou!d be asked to
devise ways and wmeans to tell us which
species of trees should be planted in a
particular area, be it a desert area, or a
water-lagged arca, or an area which is clad
with snow for half of the year. They can
with the help of the district forest officers
tell the various agencies whether they
should go ia for black sheesham or sal or
deedar trees which a common men will
never plant in his land since they take
years to come up to fully bloom.

Then, the private schools in this
country bave thousands cof acres of land.
These schools and colleges should be
guided by the Forest Depariment and the
agricoltural universities as to what =zll
species to be planted in their land. The
plants should be provided to them free of
cost by the Forest Department.

Then, quite a few of the Town Improve-

ment Trusts that T know of, do not bother .

about the greenness of their cities. I would
like to suggest that the Forest Department
stould be associated with these Town
Improvement Trusts, where at lcast one
member. from the Forest Derartment should
be repiesentative, so that he will beina
position to tell them as to how much
percentage of the area which is under the
development scheme should be kept free,
sarmarked as Sreen area.

Next point that I would like to mention
Is about aecial seeding programme. This
has b-en started by our Prime Miaister. I
juggest that a few more funds should be

allotted to them to have a bettes ficet of .

slycraft to do this acrial sepding,

Movement 450

Odr Territorial Army has two batallions
called “Elological Battalions®. And they

are doing a very good job. I suggest that
a few more such battalions be formed and

they may be given. similar task. Owur
Defence Forces are alieady doing wonders
to keep the ecological balance, 1 have a
lunestxon that they be given fuods specxﬁ-
cally towards this end,

Shri K.P. Singh Deo has rightly stated
that the rich cut trees for their . greed and .
poor for their need. I sugBest that we
shopld make our legislations stricter and
tougher so that we can come down with a

. beavy hand on those people who are felling

trees illegelly.

We should also give some incentives
and motivotion to the people 80 that they
stop cutting trees indiscriminately and on
the other hand they should help the nation
by plaating more and more trees. I have
known of quite & few Defense Establish-
ments and cities ‘where incentives are given
for maintaining a good’ lawn or a parden.

" Just as there are prizes given for dog shows
-and flower shows, we should also reward

those people who maintain good lawns. They
should be motivated by giving them prizes
and by televising their efforts. This, in
turn, will motivate and encourage others
to maintain good lawns and thus increase the
greenness of the city.

(Tran.lation)

SHRI RAMASHRAY PRASAD SINGH
(Jahanabad) : Mr. Chairman, - Sir, first of
all I thank the mover of this, Motion "Shri
Digvijay Sinh for raisirg this long awaited
issu¢ Man is a part of Nature and environ-
ment is al-o related to hinl., Congervation
of environment is a must for the survival of
living beings. Man has not been siressing-
this point for the first time ; he has beea
reiterating it since the origin of society that
conservation of environment is necessary.
Necessities of man keep on increasing with
his advancement. People do" try at .heir
level to protect environment but the
administration has also a responsibility to
protect it. But today “itis being stresaed
that it is the responsidility of the State
Governments (o protect the environment. |
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would like to atk whether there is no
connection between the State Governments
and the Central GQovernment. If some
State commits a mistake and péople die of
drinking polluted water, will not the Central
Government be blamegd for 1t ? Thes Central
Government will certainly be blamed for it
‘and this responsibility should not be shirked
on the plea that it js the duty of the State
Government,

Mr. Chairman, Sir, we all know abouf
ijt. Members here have said that our late
Prime Minister, Shrimati Icdita Gandhi bhad
taken the ioitiative. I-reiierate that one
who is in the administration, even if he is
a Prime Minister, has a responsibility to
enact such laws as may protect the living
beings. There is no reasoa to give credit
to a particular person. When you bold the-
reins of the country in your hands, who
else will Iook after it 2 You will have to
perform this job.

" Mr. Chairman, Sir, I want to point out
that the forests are being felled in Bihar on
a large scale. Some of the hon. Members
have said that the ratives of this country
whom we call Adivasis are felling the
forests. It is absolutely iuncorrect. Our
Adivasis are not felling the forests, When
these adivasis used to live in forests. they
used to coliect dry wood for their own ase
and for selling in the market to ecarn their
livelihood. You have deprived them eof
this facili'y. You should have educated
those tribals lwving in forests about the
protection of forests but you employed
highly educated people to protect the
forests I want to say these tribals be
trained to protect forests. But I would
like to point it out to you that cutting of
forests did nct start only yesterday. It has
been going op for a very long time. 1 may
tell that foresis near Rajori m Bibhar have
bect rapidly felled and many people bave
amassed properties by selling valuable
wood. There the ‘kher’ trees are being
félled which ar: used for preparing a
valuable item “‘katha’ and a class of nouvean
tiche has emerged by seéliing this wood.
Who are these -persons? Top rankiog
officers and police persopnel are involved

in it- When the State Government has a
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.Jaw, why then Such things are not preven-
ted 2 Why do you not take action against
anyong ? It 18 s0 because these forests
and trees are felled by your own men.
These very puople are amassing wealth
worth crores of rupees by destroying the
forests. ‘When you say that there is a lawy
to protect forests then why do vou not
arrest such persons? You only arrest-
innocent tribals who collect few dry twigs
to bumn fire in their hearths. Oaly they

- are harassed and entangled in litigation.
We very we!l know all this. So when your
‘own men are doing all the wrong things and
destroying the forest how can you catch
them ? You cannot do it. - Therefore, X
say that if you waot to protect environment
from poliution in the real sense then the
first thing to do is to comserve forests and
to save air from pollution. You will have

to take measures to provide pure drioking
water to the people. What.is happening in
our area. On the one hand huge funds are
being spent for cleansing the Ganga and on
the other hand ix Patna all the sewage
water, human excreta etc is being dis-
charged into- the Ganga You will have to
think about this problem also Whereas
you are spending Iakhs of rupees to remove
tke pollation of the Gaoga water, you will
have to ensure that no dirty water from
drains and sewage 18 discharged into it.
You will have to prevent all this, With
these words I want to say that it is a very
important issue in the interest of the
humanity and for the protection of human
beings. This will also help in checking the
fast extinction of birds and animals, You
should take some imm<diate and effective
steps in this dircction.

[English]

SHRIMY. GHORPADE (Raichur) :
Mr. Chairman, Str, I think, it is appropriate
that I am making my maiden speech in the
Parliament on the subject hke Nature and
Conservatio. which 1s very dear to my heart
and which at the sameuime 1s vital to the
coumtry. We all know that from the
environmental point of view, ws are today
at & very ciitical period in tha history of
this country and what we do now is going
:d l‘:'ll’e the environment and the foture of



433 Motion re: Buovironmental AGRAHAYANA 13, 1908 (SAKH)

As an Economist, I would like to make
this point. - At the outset, all
today agree that the environmental
dimension is absolutely ‘vital to ecooomic
development. No economic development
can be measuted correctly in buman
terms and in terms of quality of life
without taking into effect, the cffect it has
on environment.

*

Sir, we all know that the forest cover
in this country has gone down from 30 per
cent to an official 11 per cent and accord-
ing to some, it may have gone even below
9 percent. Now thisis a very alarming
state of affairs and it is very important that

"we arrest this deterioration at once. We
talk of birds and animals, not only for the
sake of birds and animals, bot because birds
and animals are the symptoms of the
environmental health of the country. We
all know that if birds and animals disap-
pear, then man also wil' find it difficalt to
exist on this planet.

I must congratalate Digvijay Sinh Ji for
having stressed so gpany things in his
speech. Aafar as I understand it, his main
burden was to impress upon this House
that what is vital is not just the policy, but
the implementation, and what happens in
the field, at the grassroots level ; and his
conclusion was that depended on people’s
participation. Unless this becomes a
people’s movement, ‘it will not serve the
crisis sitoation in which we are placed. 1
think there can bs ne two opinions on
thst.

In-his motion, there is & word ‘mo-
mentum’, which he has chosen to use twice.
I would like to >ubanit for his coasideration
that momentum really means the direction
of chang¢, and the speed a* which you are
changing I wou'd hke to say that this
should be judged fiom a histo ical perspec-
tive, not in terms of a {ew years, but in
terms of what bas happened over a laige
pumber of ycars. We all know that defore
Independence, forest was considered to be
the enemy of man mn this country. The
culture 110 this countxry was to remove
forest, and the animals 10’ that forest,-in
order to exiend the fromtiers of civilization.
From that culiure, we bave suddenly.to

Economists -
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orient this country to a different realization
that the destruction of forests is the destru-
ction of this country. This, I would like
to say, has bhappened 'in a remarkable
measure, thanks to the enlightened leader-
ship tbat this coontry had.

It was Pandit Jawaharlal Nehru who
dor the first time spoke for the forests with
sensgitivity. He spoke how culturally birds,
animals and trees were important for the
quality of life. But it is d.ring the days
of Indira Gaodhi that the seriousness of
this problem hit this nation, and she realiz-
ed that ualess we stopped the deterioration,
sometbhing very dark and evil was going to
happen te this country. It is- under ber
leadership that the Tiger Project was start-
ed, and the whole countrv came to accept
* that the protection of animals, birds and
forests was not an elitist fad, butitisa

- protection of the wvital interests of this

country.

This, I am sure Shri Digvijay Sinh
admits, is 8 movement, is a change for the
better. It is a gaining of momentum.
Today we are under the leadership of
Rajiv Gandhi. He has tried to corcretize
these things. To quote just one example,
he bas placed a very bold programm e before
the country, of afforesting wasteland (o the
extent of 5 million hectares per nonbm.
This is certainly @ very ambitious. a very,
laudable programme. oIt deserves the
support ° of everybody in this country,
irrespective of political affiliations.

I would also try to support what Mr,
Digvijay Sinh said. If this programme is
to succeed, we must go into its details.
1 wouid request the hon, Minister _to spell
out, now or later, the detailed mechanics,
of implemeanting a programme of this
order : how many seeds are going (o be
planted, who 18 going to grow those sceds,
how are theso sceds going to be planted,
what about the flaances for. it, aod what
about public participation~—because such a
programme can succeed only if people in
every village ideatify that programme with
their own self-interest. Unless they feel
tbat this is something which is going to
ensure their future, and uuless in the
meantime we sirengthen the shortterm
coadition, we will find this programme very
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difficult. Therefore, it would be extremely
wefcome if the Minister, now or later,
comes o1t with a detailed action programme
as to the implemegtation of this § million
hectare programme, which is one of the
most important things that the Prime
Minister has announced in recent times. .

Now, connected with this is
problem of alternative fuls. I would
request the bon. Minister to spell out
things, and to set up a high-power body to
ipitiate steps—and even to subsidize fuel,
which is goirg to save the cutiin: of fores's,
because we all know the cutting of forests
is mainly because of fucl. People will not
get ‘uel for cooking after about 10 years,
The same thing will continue. Therefore,
everything we do to give them alternative
fuel is going to b= less expensive to this
country than the cost of destroying the
forests. To just give a small example of
smokeless chulas. Supposing some of us
have said that we should instal at least one
smokeless chulas per anoum ; five crores
chulas in five years. - Bven if it is fully
subsidised that is Rs. 60 a chula, it is a
fraction of what will be saved for the
country as a result of fuel saving. There-
fore, this 1s ano‘her direction in which
policy iaitiative we do expect from the hon.
Minister. *

the ather

Finally oa forest policv, we have been
talkioz on forest policy and a forest policy
has not yet emerged. 1 hope at least in
the next session it will be possible for the
hon. Minister to come out with a ctear cut
national forest policy. I wuaders aund that
the pro-esss of consultayon at the State
level is alrealy far progressed aond it will
be possile for the Miaister to make such
@n ancouncement.

Having said that, finally I would like to
make a request to my dear friend Shri
Digvijay Sinn to consider Kindly some very
minor aiteraiioos to his motion. My
supgestion is that only two words in his
_ motion should bs changed—losing mo-
montum. Toe word ‘losing® should be
r: iced by gawning for the simple reason
#: [ have just pow statéd that we have
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gained a momentum and we hope to 8ain
much faster ; and the other words ‘take
steps to reviving the momestum’ Instead
of reviving, I ‘would suggest he should
accept the word ‘strengthening’. With
these two changes I feel confident that this
House would have no difficulty in aceepting

- *his motion,

SHRI DIGVIJAY SINH : I have an
amendment to be proposed. My friend
took the words from my mouth wben I

was going to say the same thing for my-
self,

MR. CHAIRMAN : You can speak
bat for moving an amendment, must give
a notice in writing previously.

SHRI DIGVIJAY SINH : I will give
it in vyriting.

MR. CHAIRMAN: The bhon. member
who wants to move bhis amendment should
have siven it in writing previously.

SHRI DIGVIJAY SINH :
it in writing.

I will give

MR. CHAIRMAN : No, no, you have
not given it writing earlier. The mowver of
the ameodment should bave given his
amendment in writing earlier.

SHRI DIGVIJAY SINH : I myself
am moving an ameadment. (Interruptions)
He has requested me and I am moving an
gmendment ; I am giving it in writing.

PROF. SAIFUDDIN SO2 :
be done.

That . can

MR. CHAIRMAN : Mr. Minister, you
start replying. You give your amendment
io writing. The Minister will intervene
and reply to your amendment. Then we
will put it to the vote of the House later.
Yes, Mr. Minister now you can start
replying. You please give your amend-
ment in writifg. You want to amend it.

(Intmpt;om)
MR. CHAIRMAN ; That is why I
bave called the Minister. He will inter-

vene lafer,

-
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[Trandiation]
THER MINISTER OF ENVIRONMENT

AND FORESTS (SHRI BHAJAN LAI):.

Mr. Chairman, Sir, a discussjon has_been

beld today on a very important sohject, -

All the hon. Members who have taken
part in this discussion have given some
very good suggestions. I am grateful and
thank them for it. \

You koow how muo:h awakened the
people have become today. No one had
made any efforts in this direction .4 or §
years ago. First of all it was our late Prime
Ministers Indira QGandhi, who drew the
attention of the people towards it. This
problem is not confined to India alohe
but is a matter of concern f.r the entire
world. Today, the foreign countries also
feel tha: a heavy price will have to be paid
for the development that has b=en made.

To fight against nature is suvicidal and you -

afl know and the faoreiga countries are also
saying that if there had been lesser develop-
ment and the environment bad remained
unaffected that might have been better.
The healtb standard of the people is declin-
ing these days. This wouald not have
happened otherwise. It is essential that
every individual in every country should
enjoy good health. Howecver, the lcvel of
environmental pollution is somewhat
lesser here thin in other countries.

There arc three major problems facing
our country today. Tne first is that of
floods, the second is of dcought and he
thitd is of pollut on. You may be aware
that deforestation is the main reason under-
lgiog th: prob.ems of floods and drought.
If the mountaias are denuded of forests

_ thers is no obstruction to the flow of water
dowawards very fast erodiog sotl along
with it, [a tbis manner, the rivsrs get
fiooded. In our coutry, about four cro-e
hectares of lani is flooded. On an aver-
age, one crore hectares of land is Booded
every year., In case of very heavy floods,
four crore hectares of land may be flooded.
However, on an average on¢ crore hectares
of land is affected by floods every
year, .

The .main reason underlying drought
" is the lack of grecpery. You will notice
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that Gujrat, Rajasthan and several other
States are often hit by drought The maln
reason is that th¢se areas are denuded of
forests. Trees are feiled. A law has
b:en enacted in this regard but there are
‘some shortcomings in it. The hon, ‘Mem-
bers have rightly pointed out that stringeot
punishment can be awarded under ghis law.
We would be conside.ing this law soon
and would mak® necessary amendments
in it so that this law b:=comes as effective
as the poliution Blaws T would state
certain things later on. We want that
similar stringent law should be framed
about ‘elling of trees also.

-

. Along with this, I think that wunless
people’s cooperatio is there and uatil it
takes the form of a people’s movement, it
wil not yield the desirable resuits. I
respect the opinions of the hon. Members -
and feel that their feelings are very good
and they have offered some very good
suggestions.

T wou'd cite an example "of the olden
times to emphasise the importance, recagni-
tion and respect that our ancient sages
gave to the forests. An hon. Mem er
from Rajasthan was speaking here. I will
teil you a story from Rajasthan which is
two hundred and fifty years old. Accord-
ing to this old story, the Maharaja of
Jodhpar had once ordered the felling of
trees for constructing a place. In those
days, lime was used for the Coastruction of
buildings- but it was to be seasoned before
it could be used and wood was required
fcr that purpose. When the king ordered
the felling of trees, the sorvants replred
that it would be difficult to find trees
because there had becn continwous famine
for the past 4 to 5 year.. However, theie
are trees. in the viilages where the Vishnoi
commaunity is fiving but they do nat tell
trees. It is agaiast their religion because
trees as well as human beings both have life
ia them and as such there is no difference
between the two, Assoon as you cut &
tree and squeeze it a little, a fluid comes
out. This fluid is similar to human® biood..
Therefore, it is a religrous beliefl that feoll-
ng a green tree is as sinful as killag aoy
-other form of life. Buat the king ordcreq
the trees to be cut and said that it awuly
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mattered that thty were Vishpois. The
servents reached ihere. As sonn as they
started cutting a tree a woman came out
and asked as to why they were felling the
trees. The servants pleaded that they were
only obeying the orders of the king. The
wnman made great efforts to stop that and
suid that cutting of trees was against her
religion. Finally, to cut the long story
short, the woman was put to death. When
her three daughters came forward to offer
tesistance they also met the same fate.
Later thousands of peop’e assembled there,
This haprened in the village Kbhajredi in

Jodhpur district which is at adistance of 20
miles from Jodhpur. Thousands of people
gathered there and decided that though
they coald not fight the royal forces. jyet
wherever one tree was felled, one human
being would lay down his jife. And it
happened accordingly. Men as well as

women assembled in thousands and offered.

to sacrifice their lives for this cause. In
this way 111 women and 252 men laid
down their lives. When 363 distinguished
persons were beheaded, tten the servants
rushed back 1o the King sajing tbhat they
had cut 363 treces but 1n order to do it,
they bad to kill 367 people as well. The
King said that they bad committed a grave
injustice and th:y ought to bave informed
him earslier so tbat some arrangements
could be made. So the King himself went
there and apologised. The colour of e
earth of that area is red even today and

‘Martyrdom’ Fair® 18 held there every yecar
which attrac's lakhs of people.. So even
in those times, the sages and guru Jammesh.
wara Mabaraj h d empbasised the impor-
tanco of trees and of the 29 commendments
of the Vishnoi 1eligion, one of the comm-
acdments says that fellinog & green tree
18 a deadly sin. You will not find a
similar example anywher: in the world.
People have become martyrs bat this type
of martyrdom is unseen and uscheard of
anywhere in the world. This Viliage 1s
Jocated only 20 miles away from Jodhpur.
If you find an opportunity to visit it then
do not miss it. People would tell you
about this legend and emphasise the impor-
tance of proteciing the trees. What I am
emphasising is that only when we cenavert
th« protection of our trees into a people’s
o voiuent we shall be able (o stop this
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destruction. Oply when we get the coc pesa-
tion of all the M Ps, M.L.As and the
public at large, we shall be able to creats
an awarepess among the common people.
However stringent laws we may make

. the feelings of the people are attached

to it, things will not work. We shall make
the laws more stringent and I ihall Ilater
enumerate the steps that we are tryisg to
take to seck the cooperation of the people.
We have formulated & 35-point programme
for this purpose.

Again, floods and drought will not
occur if there are trees. In the Seventh
Five Year Plan, Rs. 2000 crores have
been earmarked to costrol foods and
drought. I think, if there were trees,
this large sum of money could have been
utiliced for other purposes, So we ar: making

" full efforts and I would elaborate the steps

that are being taken. We have formulated
a 35-point programme for this purpose.

Similary, so far as the question of
pollution is zoncerned, I have pointed out
earlier also that it is not the pr.blem of
this country alohe but is a matter of concern
for the other countries as well. Today
pollation has bzcome a very big prob'em
and the major reason 1s, as yo: ar: aware.
selting up of big industries. And an even
greater reason is our vehieles, You may
have noticed that in the large cities like
Delbi, Calcutta, Bombay, Kanpur and
Allahabad, there is so much vehicular

- pollution that you would feel as if the at-

mosphere has become foggy soon after the
sun sets. In the ddylight, you would not
be abie to fesl this but it would become
apparent as soon as the sun sets. This
vehicular smoke is very umbeéalthy and
gives rise to several diseases.

Not only this, the effluents from the
factories are discharged into the rivers
from where the people get their supply of
drinking water. The Ginga and Yamuna
are two of our most sacred rivers. Brahma-
putra and other rivers are also sacred.
Wherein the people bathe and get nd of
th>ir sins ard in which the ashes of the
dead are immersed 1 want to iaform that
our hon. Primes Minister Shri Ragiv
Gandhi bas taken a very @ood decision.
And that decision is to clean these rivers,
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First of all, the Ginga is to be cleaned.
A project costing Rs. 290 crores has been
taken in hend for *his purpose. Rs. 240
crores will be spent during the course of ihe
serventh Five Year Plan for this purpose
and steps are being taken to accelerate
the project. You may be aware that the
river Ganga is 2000 kms. long and stret-
ches upto Calcutta. The cleaning work
is prog'essing at high speed. The rest of
the rivers have also been surveyed and an
estimate has been prepared so that as and
when the funds are aveilable for this pur-
pose, the work of cleaning those rivers
would be undertaken.

Alopg with it, some hon. Members
have referred to the cement factories as
well. Mr. Cbairman, Sir, the smoke
coming out of the cement factories contairs
five dust particles and when inbaled that
can Jead to asthma and canc:r. Scme
bon. Members have suggested that aclion
should be taken against some large factories.

SHR1 AZIZ QURESHI: Will vou
take action against them ? Will you
initiate action against the Tatas and
Birlas ?

SHRI BHAJAN LAL : Mr. Coairman,
Sir, we have ensc ed strict laws against
pollution. Previous'y, nobody could make
a complaint but now even a private indivi-
doal can make a complaint. A law has
been encated for this purpose which
provides for fiv: yeyrs’ imprisonment and
a fine of Rs. 1 lakh.

SHRI AZIZ QURESHI : Rules bave
been framed but have you ever implemented

them ?

SHRI BHAJAN LAL : Have patience.
1 will tell you. About the cement jactories
- I tell you that there are 104 cement facto-
ries in the country, out of which 84 aré
big factories. Of thase 84 factories, 64
belong to the private compasies and 20
factories are in the public sector. In these
20 factorits, treatment plants in 14 facto-
ries bave al:eudy been ivstalled. lo the
private factories, the work of installing
treatment plants bas been taken up in 13
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factories. Only seven factories are *Jleft
as in the rest of the factories this work bas
been completed. A decision has been
taken by holding seminars and meetings
and a written commitment has been taken
from the mill-owners that all the factories
will instal these plants within two years,
which means that by 1988, cvery cement
fdctory will have a treatment plant. It
has beén taker in writing from them. Mr.
Chairman, Sir, you may be aware that an
expenditure of Rs. 3 crores to 5 crores bas
to be incurred for installing a treatment
plant in a factory. Moreover, no provision
was made in the projects which are 20 to
30 years’ old. Actvally, it crcates a lot
of problems in installing a treatment plant

in an old project. But, the Department
has done a good job by ho'ding wmeetings.
They have been made to commit to comple-
te this job by 1988, otherwise action wou'd
be taken against them. You a-e talking of
action against the big companics we have
not spared any one including Tata India,
Patna, Tata Iron Stsel work famshegdpur,
Mohan Meakins, Luckuow ; National Tex-
tile Carporation ; Indian Telephore Indus-
trieg ; Delhi Electric Supply Undertaking
and Andbra Pradesb Paper Miils. We
bave not spared even thHe public scsctor
companics. Cases have bzen registered
against them. What I mean to say is that
we are trying our utmost to take the stric-
test action under the existing laws so0 shat
nobody, whether in th€ private or in public
sectot may violate them.

Also, on the one hand somc hon. Mem-
bers bave said that the forests should be
saved, and on the other hand they have
asked for permission to start new projects.
So, both the things cannot be done at the
same time. So Tfar as the guestion of
development of the nation 18 concerned,
that must take place. New industries,
thermal power plants sheuid be set up and
dams should zlso be coastructed but the
important thing to see Is how many forests
will have to be felled in this process
1 want to teli you that thus Department

-has never shown any leuiency 1o this matter

as I bave scen the old records ulso. We
bad received 2,203 proposals fiom all over
the conntry till 31.10.86, out ©f which
1075 were accepted, 382 proposals were
rejected and 374 were closdd. By “closcd’
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we mean that we put 8 query as to what
arrangemetts are going to be made regird-
ing the alternative afforestation and reha-
bilitation of the p ople going to be displa-
ced. If we do not get an answer within
three weeks, we close it and open it only
when we get an answer from them. The
nomber of projects pending with us fs 46
which are ‘one to three morths® old. I
may tel]l you that there have been instances
when the projects wh'ch fulfil the laid
down norms have been cleared within a
week only. We also realize that the
development of the nation is iovolved but
on the other hand the question of saving
the forests is also involved. If trees are
not saved then the nation will also not be
saved. Therefore, the most imp_ortant thing
is to preserve the environment. If the
environment is not preserved then the
existance of the nation will also be at
stake. To save the nation, ths environ-

ment shonld be presesrved.

shn Digvijay Sinh mentioned some
'i\dotions. I want to congratulate him‘ pro-
fusely for presenting very good Motion,
Hc has also rightly pointed out (hg need .of
strengthening the law, A}s I bave said,
ther¢ are some lacunae in it .anc.l we will
remove them and strengthen it in such a
way that nobody wilt be able to flout the

So far as the implemenatiqn of }h!s
law is concerned, the Hon. Prime Mibis-
ter band announced in the House the other
day that it had been enforced: _froqn 19th
November, 1986 after duly ftam.lng the
rules so that no one may show laxity and
the people who flout the leaw could be

severely punished.

He has rightly menti‘oned that we
should have coordination wuh_ the States,
Because, if there is Bo coordination with
the States, the things will not imprqve. We
are -writing to the States also m this regard
and wherever required, thie Government

dia itself will take action.
:rn::ote, we are going to form a big organi.
sation so that if the S-ates do oot take
any action then our organisation may
inisiate. action agaiast auch persons,
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So far as the gquestion of providirg
finaocial help to the States is concerned,
norms have already been fixed in this
regard. If there is some permanent job
to be done they do it with their own fonds.
The Government of India bears balf of the
expenses on ceonstructiug security posts,
manning them by gavrds, providing wire-
less sets and jeeps for the security of the
forests,

He bas also mentioned about the possi-
bility of any lacuna in the notice of 60
days. In this connection, I want to say
that we have enacted a foolproof law. It
has duly been provided in the law that if
satisfactory answer after serving a notice
of 60 days is not received then irrespective
of one’s status, immediate action will be
taken against him.

Mr. Chairman, Sir, you know that so
far as giving encouragement 1s concerned,
the Goveanment of Incia bas spared no
efforts in this regard. We bave a Sccial
Forestry Scheme under which we provide
saplings 1o small farmers on subsidised
rates so that they may plant the maximum
numrber of trees and at the same time may
earn their Jivelibood also  Besides, it will
keep the environment clean.

He bas raised a point regarding cattie
fodder. Mr, Chairman, Sir, there is scar-
city of cattle fodder. 1 may tell you that
total number of cattleheads in our country
in 1951 was 29 crores and now it is 45§
cro'es, It means that the number bhas
increaced by more than one and a half
times. Out of it, 20 per cent cattle depend
on forests. They a'e not given any fodder
by their owners. These cattle, like buffa-
loes, cows, goate and sheeps are left in the
forests for grazing. They graze in the
forests and in the evening come back and
gcthered in their places. In the morning
again they are left in the open. In our
country 20 per cont cattle survive )jke this.
We are trying to adopt some measpres
to change this practice. Sheep ang goats
caase more harm to the forests. To
prevent i*, we have told the Departments
of Forests of the State Governments to
take the belp of the police, if needed, So
that no laxity is shown in checking this
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practice, "All types of help is being provi-
ded to meet this situation.

Similary, there are problems of water
pollution, air pollution. pollution by ther-
mal power stations, etc, We have duly
considered the problem of emission of
hydro-carbon. You would bave noticed
that we have started a new system regard-
ing plying of buses, ‘trucks, four-wheelers
etc. Some battery operated buses have
been started on experimental basis . within
the eity lmits, They are a bit more
expensive and their speed is alio eompara~
tively less. But there is nothing wrong
if the speed of the vehicles plying in the
cities is less. We have introduced them
on experimental basis and we shall try that
battery-operated buses are plied in metro-
politan cities. It will also decrease pollution

to a large extent,

The hon, Member has rightly said that
a motor-cyclist or a scooterist driving
bebind a bus will not see anything due to
the smoke emitted by buses. Besides, his
clothes will bs spoiled so much that bis
chiidren will not be able to recognise him
as to whether he is their father or some-
one else. We are, therefore, thinking that
at least the silencers of buses etc. should
be raised to higher level. Ifa bus is 10
feet hich then its silencer should also be
10 feot high and should have a bend at
thetop, It will reduce the emission of the
smoke ¢o the minimum and will keep the
environmoent a bit more clean. We are

considering this proposal.

Similary, there was a mention about
the desert also. An bhon. Member, Shri
Hannam Mollab said that desert is expend-

-ing. Trees can coatrol the expanion of
the desert. Trees prevent floods also. We
are.planting forests and this will solve both
these problems. It will prevent erosion of
soil as well.

Wltlt pallution was also mentioned,
Drinkmg water is certainly polluted when
sewerage wa'er from - the drains into “the
fivers, We have made programmes to
prevent discharge of dirty. water into thé
rivers.
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The issue of sanctuary in the “national
park has also been raised. Secondly,
there was some reference to industrialists
as well. I want to say that nd leniency
will be shown to them. The question. of
any concession to them does not arise. Any
poor man cap file a complaint and law is
the same for all. Whether, ;the suit is
filed by the Government or some private
person, there can be no leniency.

The Bhopal gas tragedy was mentioned
it was stated that such factories should not
be set up. This factory in Bhopal was a
very old one. Something untoward happe-
ned there. Now the Governmeat has
decided that in future therefwill be a condi-
tion for gronting licence that the water
treatment plaot, air pollution treatment
plant and all other safety devices will be
provided in the factories to ensure clean
environment around them. The factories
would be established only after ensuring
installation of all such arrangements.

Sir, so far as plantation of trees is
concerned, Rs. 100 crores were spent
during the Sixth Five Year Plan under
the 20-Point Programme. During the
first year of the Seventh Five Year Plan,
i.e. in 19835-86, a sum of Rs. 425 crores
bave been spent this purpose. Previously,
only Rs. 40 crore per year used to spent. In
the Seventh Five Y¢ar Plans we shall be
spending about Rs. 2500 crores on affore-
statico 8o that it is ensured that maximum
plantatien is donv in the countty. In
1986-87, Rs. 550 crores wiil be spent for

this purpose.

Shri Manornjan Bhakta mentioned thbat
the meeting of the Regional Committee
was held 6 months back but the report has
not been received so far. The resolution
and the minutes of the meeting were sent
to you withm.seven days of the mestiog.
Either you have not gooe through your
maijl or it has been misplaced. The Depart-
ment bad sent its report within a week.
We shall send you another copy of it so
that whatever little misunderstanding iy
there may be removed,
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SHRI. K.f. SINGH DEO: Mr.
Chairman, I bave a letter here a copy of
jetter from the Government of Orissa which
was written on 31st January, 1986. It was
stlll not being cleared.

[ Tyanslation]

SHRI BHAJAN LAL : I will explain
it. Shri Singh Deo has shown a letter
which had besn posted in January, 1986.
But the Deparment has fully enquired into
this matter and has reported that no such
Jetter has peen received. You know that
approval is not given by a single depart-
ment. Ifths proj=ct councerns electricity
then it goes to the Depirtment of Electri-
city ; if it coocerns irrigation thea it goes
to the Department of [rrigation and it
comes to us oaly after passing through
various departments. The Department
of Finance also looks into it. Technocrats
look into the feasibility of the projects
and then it comes to us. Moreover, the
question of putting hindrances in the way
of a gonuine project does not arise. 1 will
therefore, ask Shri Singh Deo to send it
again to us and we shall try to do the
needful at the ea liest. There some other
schemes. We have to consider them also
but simoltaneously we have to keep in mind
the p:ojection of forests also.

[ English]

SHR1 K.P. SINGH DEO : The State
Goveroment, it the levsl of the Secretary
to the Government of Orissa got a letter
sent to the Secretary to the Government
of India, in the Department of Enviroo-
ment, Forest and wild Life, Shajaham
Road, New Delhl vide letter No. . 2-8-7 . .
dated 31 January 1986.

MR. GCHAIRMAN : All right. The
bon. Migister w11l look imto it. The hon.
Minister may look into it.

SHRI K.P. SINGH DEO+* 11 months
have already passed.

[Translation)

. SHRI BHAJAN LAL : I tell you that
the Departmient must have sent you the

* MOSqguitoes.

Movemens 468

eopy of the letter you have posted but we'
bave not’ received it yet. 1If it has beén
sent, thet\l we will certainly look into it
but we have not received it till now. You
may, therefore, send it sgain. We will

t_:ertainly take' action on it. Please send
it again.

He has taken up the question of the
tribals also.. He has stated that thesc
poor peopl: are harassed for gollecting
firewood. Mr. Chairman, Sir, here it i
not the question of the poor. If they are
permitted to cat wood it will create
?roblems for us Law is the sa ce for all,
irrespective of poverty or riches. In the
same way, some pending schemes have also

been mentioned. These too will be conesl-
dered.

Likewise, a District Management Policy
has been demanded. It already exists. If
there is any Jacuna in it, we shall remove
it. Similarly, he has also pleaded for
setting up of industries awsy from the
cities. It 15 & good suggestion. We shall
definitely consider it. He referred to
Bastar-Indravati and the Bodbh Ghat Pro-
jects. Mr. Chairmah, Sir, these are very
imporiant questions which need to be
considered deeply. Jf the permission In-
volves cutting of a forest then we have to
thiok deeply in this regard. If the per-
mission is to be given then it is granted by
the Department within a month. Otherwise,.
it will explain the teasons due to which the
permission cannot be granted.

-

. Shri Kurien mentioned about the silta-
tion and Shri Bbarat Singh dwell-on the
cutting of trees in Delhi and also about the
poilution and the dirty water which breeds
There is no doubt that if
thero 18 iosanitation, there will be mosqui-
toes also. We will do whatever we can do
in this regard. An bon. Member from
Jammu and Kashmir has said that forest
laws should be made more stringent, I
bave already discussed this point. Now,
regardiog the upauthorised poileum..
people do cut the jungle and try to get it
regularised but, Mr. Chairman, Sir, being in
the field of politics, we know that after 10
years there is all round ‘pressure and it
causes & lot of problems. But o future,
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we shall - ensnre that nobbdy ie able to
etmomh upon the forest land.

o A mention waz made about the cement
factory of Sitna in Madhya Pradesh.
Action will be taken ia this regard.

- SHRI Azxz QURBSHI Will you take ‘

onick aetion in this regard ?

SHRI BHAJAN LAL H Yes, eertaioly
4 wnnt to tell - the House in.

we shall..
brief about the measures which we are
golog to take.-
many steps for iacreasing the awareness
among th's people and ..also to educa‘e aad
inforim them about the environmeant. As a
resolt of that, tremendous awareness is now
scen among the general public, public and
private sector industriss, QGovernment

employees. pohcymakers, legishtors and

The details in brief about the step3
taken. by . the Government for creating
awareness and providing education and
information -about. the environment are as
follows H

(l) Under the new 20-Potnt Program-

we (Point No. 17), the following objectives

.have beea fixed for the prescrvation of the
enviropment )

(1) Increasing public awareness against
the environmental dangers.

(i) To mouvate popular support for
the preeetvat:on of enm'onment.

(iii) To lay stress on the theory that
the ecological preservation s
'-eiseqtial for development.

(iv) To ensure the right selection of me
aod teehnology for the projeet.

(2) Recontly, “'a ‘mevement for the
-awagrencss of the environment’’ 'has been
iaunched to create environmental aware-
ness at all levels.. Scminars, - Training
Programmes/workshops for school teachers/
_Stndente. public meenngs, camps, rallics,
publicity  through - posters
mtetule are being oueniled -all over the
" gountry in order to claborate its importance.

Tae -Goveroment has taken -

C raise a pomt

.P.M.

‘and other

B an:e £ i?ﬂ

" On the lines of the 120-Point Programme,

a 35 Point Programme has been formulated
in- this regatd for the . preservation: of
forests and the environment. This pro-
gramme will be propagated among the
people of the country so that- there is
minimom deforestation and the " ecology .
of the country can properly be maintained.

So far as eav:n' of wood-is coneerned it

has been decided t6 use cencreie or steel
slecpers instead of wooden sleeper for the
rail lines, which will save 50 lakh sleepers
every year. The wood which is used for
makiog apple boxes bas been exempted
from excise duty by the Government. There

will be no -excise duty on- general licence

80 that if somebody wdnts to import he
can do so which wi'l also save our forests.

. <. Interruptions)
(Eugll:h] |

- PROF. SAIFUDDIN SOZ I want to

MR, CHAIRMAN : I will allow you.
Please take your seat. Let the hon.
‘Minister ﬁnuh hn epeech ‘

. [Zm:latiou]

SHRI BHAJAN LAL : Mr. Cbamnnn, :
Sir, I want to tbank 'you and all the hom. -
Members' for this late sitting apto 7.15
I also thank Shri Digvijay Sinh and
request him to move. the amendment so

that the Motion - may be adopted. We do
not bave any objection to it. :

. [ English] -

. PROF. SAIFUDDIN SOZ. : I had

raised the Question of instituting Nationnl
Forest Commission and I bad referred
this Forest Coaservation Act. This - is not
comprehensive. It is bald and eketehy It
has to be eomprehenswe.

MR CHAIRMAN : Shri Dnzvnay Sioh
to move the amendment. - -. '

" SHRI DIGVIJAY SINH : T h.n

' .already moved the amendmem.

’MR CHAKRMAN - You hlve given

- notice of tire amendment. Please niove the
© apachdment.
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SHRI DIGVIJAY SINH : I move my
amendment. )

*““That in the motion——

(1) for *Losing®® substitute ‘“‘gaining” -

and

(2) for“reviviog” ubstitute *‘streng-
thening®’

[Tranzlation)

SHRI BHAJAN LAL : I-want to _tell
Shri Soz that there are some lacunae in
the present Act. We shall remove them
800D,

SHRI DIGVIJAY SINH : Mr. Chair-
man, Sir, for the convenience of the hon.
Minister Shri Bhajan Lal, I shall try to
speak in Hiddi.

SHRI BHAJAN LAL : Surely. Try to
speak in Hindi. We should speak . in
Hindi.

SHRI DIGVIJAY SINH : I want to ~

thank Shri Bhajan Lal and Shri Ansari. [
would like to give just one suggestion and
nothing more. A number of things can be
said about the environment and one can go
on speaking for a moonth on this subject. 1
had myself started this scheme and it has
beea jocluded in the Seventh Five Year
Plan. There sheuld be a District Bavirqn-
ment Committee in every “district of the
country which should have one third of its
members from the clected representatives,
unother one third members from private
agencies and professors and the remaining
one third members should be the Govern-
ment officials. These committees should
prepare wel-planned schemes for environ-
meot and get them implemented at district
level. You should direct the State
Government in this regard. I want to
thank the hon. Speaker, Parliamentary
Affairs Minister Shri Bhagat and Minister
of State for Parliamentary Affairs Shrimati
Sheila Dikshit without whose cooperation
this Motion would not have been presented
before the House. I also want to thank
the hon. Prime Minister for starting big
prjects in this regard—onc of them baing
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the Base Line Project at 4 cost of Rs. 250
crores and the .other one being Ganga
Authority Project. He ,is taking keen
interest in both of them. He is still the
Chairman af the India Wild Life Project. I

‘also thank the hon. Members for a detailed

discussion on it. In ordér to accelerate
this movement we shall heve to give it a
serious thought. The details of this
discassion should reach every -nook and
corner of the country so that the people
may become aware of ‘this.

SHRI BHAJAN LAL: Shri Digvijay
Sioa has siated about formation of com-
mittees. My submission is that these
committees ajready exist at the State level,
Their formation at district leve] may create
problems. There is a provision in the
20-Point Programme in this regard and a
meeting of this committee is held every
month, I shall .seriously consider the
suggestions given by the hon. Membcrs and
whatever good points are there will be
taken care of

[ English)

MR. CHAIRMAN : I shall now put the
amendment moved by Shri Digvijay Sinh to
the vote of the House.

The question is : .
*“That i the Motion :
() for ““losing substitute “‘gaining®

(ii? for ‘“‘reviving’’ substitute *‘streng-
thening”™.

The motion was adopted

MR. CHAIRMAN : I shall now put
the motion, as amended, to the vote of the
House.

The question is :

““That this House 13 of the opinion
that the savironmental movement
in the country is gaining momen-
tum and recomdiends to the
Government to take steps for
strengtbening the momentum at
the grass-root level’.

The motion as amended, was adopted,

R e ]
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PAPB'{“’ LAID ON THE TABLE—-
Contd,

" [English)

" Notification under the Customs Act, -
"1962

THE MINISTER OF STATE IN THE- -

MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI
.DIKSHIT) : Sir, on behalf of Shri
Janardhana Poojary, I #eg to lay on the
Table a copy eoch of the following Notifica-
tions (Hindi and Bnglish versions) under .

section 159 of the Cnstoms Act, 1962 i~

(1) Notification Nos. 476/86-Customs
and 477/86-Customs published in
Gazetie of India dated the 4th
December, 1986, together with an
explanatory memoranduni séeking
to fix specific rate of basis customs
duty of Rupees 160 per tonne-and
auxiliary duty of customs of
Rupees 400 per tonne respechvely
on crude petroleum in place of
basic duty of 10 per ceat ad
valorem and auxiliary duty of
Rupees 300 per tonne charged
hitherto.,

[Placed in Library..
- LT—3490/8 61

See No..

Notificatiori Nos. 479/86-Customs
to 483/86-Customs published in
Gazette of India dated the 4th
Decomber, 1886, together with an
. explanatory memorandum regard-

)

AGRAHAYANA 13, 1908 (S4KA)

SHEILA =

B.AC, 474

‘meiting scrap and also sponge
‘iron- 20d  het bnqucttqd ifen
" imported foeruse in electric are
furpace from the customs duty in
.excess of 20 ger cent ad valorem
_and (ii) heavy melting scrap of
ron or steel when impoited for
use either in electric are furnace or
in induction. furnacé units from
customs duty in excess f 20 per
cen: ad valorem plus additional
duty.
[Placed in Library. See No, LT—
3491/861] ..

—— t——
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BUSINESS ADVISORY COMMITTEE

-

[English] .

Thirty-Second Report -~

THE MINISTBR OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS °  (SHRIMATI SHEILA
DIKSHIT) : Sit, I beg to presont the
« Thirty-second Report of the ~ Business
Advisory Comn\itteg. -

-

"MR. CHAIRMAN : The House stands
adjourned to reassemble tomorrow at
11.00 a)m;

19.21 frs.

The Lok Sabha- then adjourned till
- . Eleven of the Clock on Friday,

ing exemption to (r) melting scrap December 3, 19‘6/Agmhayana
of ifon or steel othier than heavy ", 1908 (Saka).
. o
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